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LOK SABHA DEBATES

LOK SABHA

Fridey, March 15, 1974/Phalguna 24,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mpr. Spreaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Drawal on International .Monetary
Fund due to Increase in Prices of
Crude Oil

+
*321. SHRI PILOO MODY:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether consequent upon the
increase iy the ‘cost of crude and
petrcleum imports, India has decided
to draw on the International Mone-
tary Fund;

(b) if su, the amount which the
Government of India has so decided
to draw from the IMF; and

(¢) the extent to which this will
affect our foreign reserves?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). India has drawn from
the International Monetary Fund 62
million SDRs equivalent in various
currencies under the Compensatory
Financing facility of the Fund.

(¢) Our foreign exchange reserves
were augmented to the extent of
nearly Rs. 60 crores with this draw-
ing.

2

SHRI PILOO MODY: The main
question is whether with the increase
in the cost of crude and petroleum
products, India has decided to draw
on the IMF to fulfil our foreign
exchange requirements for oil. That
was the main question. This is not
a supplementary question.

SHRI YESHWANTRAO CHAVAN:
I think I have tried to answer that
question. Of course, it may not be a
total answer, but partly my effort has
been to answer that very question.

SHRI PILOO MODY: As I under-
stand it, the hon. Minister replied,
if T have heard him correctly, that
he had so far drawn 62 million SDRs
from the IMF. What I want to know
is whetber on account of the increase
in the oil and crude prices it is the
intention of Government to draw on
the IMF in order to pay the foreign
exchange bill for the enhancement
of crude.

SHR] YESHWANTRAQO CHAVAN:
Let me explain that the drawals from
the IMF have certain methods and
certain rules about them. Whatever
your problems, I mean balance of
payment problems, in order to meet
them, whether it is the oil preblem
or the import problem or any other
problem, they certainly are available;
under certain conditions, you can
draw. This is one of the items to dc
that. Naturally it is done fo see that
our balance of payments position is
made easier. I hope I have tried tc
answer this question.

SHRI PILOO MODY: The way I
feel is that to borrow in order to
consume is very bad economics. The
IMF functions in a manner in which
it gives you temporary credits to tide
vou over a balance of payments diffi-
culty. If you do not pay back those
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credits within a reasonable time of
three, four or five years, there are
penal raies of interest; if you still
persist in not paying, the intergst
will go up further. Thereford “theé
caution that I wanted to give the
Government through asking this
question was that as far as our con-
sumption needs &re concerned, the
IMF should not be used. However,
our consumption needs and bmlance
nf payaments difficulties may create
~ertain embarrassments to get over
~which the Government may be
tempted to draw from the IMF, to
make that adjustment. That was
why I wanted to know what has the
Government intended io do to fulfil
our enhanced foreign  exchange
requirements This wag the purport of
my gquestion.

SHRI YESHWANTRAO CHAVAN:
As far as our major problems are
concerned, naturally we ‘will have to
depend upon our export effort. That
is ultimately the real answer to it and
we are making our maximum effort in
that diyection, Bub I cannot say that
we are merely drawing only for con-
sumption purposes. In can tell you that
we will certainly keep a very wise
look over this entire problems and see
that we are using whatever credit
resourcgs he have in the inferest of
the nation.

SMR! PILOO MODY: Since the
Minister has promised to be wise, I
will not ask second supplementary.

SHR! PURUSHOTTAM KAKOD-
KAR: May 1 know whether such a
drawal was made on the TMF in 1087,
ang if so, what was the amount and
what was the reason for it? Also do
Government envisage ‘the Possibility
of drawing again in ‘the future, and if
so, when?

SHRI YESHWANTRAO CHAVAN:
Ag fay as the 1967 drawal was con-
cerned it is a fact. It was drawn and
was repaid also completely. There is
no gwestion about that. I necessary,
we will have to see, hut at the present
moment, there is np specific proposal.
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SHRI PURUSHOTTAM KAKOD-
KAR: About the future?

AN HON., MEMBER: Who can say
' dbdut the fubure?

SHRI R, S, PANDEY: I want to
draw Government's attention to a
statement which was issued by the
Shab-en-Shah of Iran with regard to
the guestion of supnly of crude oil to
India, particularly,...

MR. SPEAKER: That does not arise
out of this guestion.

SHRI R. S. PANDEY: This is with
regard to the oil problem also; ulti-
mately, forign exchange is involved.
Suppose. ...

MR. SPEAKER: I am sorry. No

suppositions,

SHRI R. S. PANDEY: Al right, I

will frame by supplementary diffe-
rently,
MR, SPEAKER: It is not very

essential for you to ask a supple-
mentary,

SHRI R. S. PANDEY: Al right.

st wefay Arewor ey . S o
q wer & fr gehmAw WA we ¥
TR YT AR FrAT AN ot merid
#Y qFTT WIfEY | wrsee A ¥ o
ferr & arore ¥ agT a7 T § W
moEr it wiezr 7o e Wi
To Fo ¥ A9 a7 Y {7 WA @y g
AT T & ged W ¥ A & anf
W @Y gU v wie i +3F iy
IR TEEHST WYY oAvEr e £ 7

SHRI YESHWANTRAO CHAVAXN:,
! would like to clarify the position
in regard to the question asked by
Shri Kakodkar, lest the purport of
what I said may be misunderstood.
‘We do not want to make a dogma of
a point that we should not draw from
the IMF, because it is meant for
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meking use of it whenever we are in
a difficult position; if we think ft is
going to be somewhat uncomfortable,
cartainly we can make use of it. We
have drawn and we have repaid this.
So i necessary, we c¢an do it. He
ssked whether there is any proposal
to do it. I said there is no specific
proposal at present. But it does not
mean that we may mnot go again.
Suppose it is necessary, we may have
to go again for drawals because there
are certain rights for the member
countries to draw from the fund. If
necessary we may go again, this
month or next month. QOne could not
say. I should like to make the posi-
tion clear because I thought I might
be misunderstood.

Sugar has a very good
market.

export

SHRI JYOTIRMOY BOSU: At
what price?

SHRI YESHWANTRAO CHAVAN:;
{Price is continuously changing; it
has become a little more attractive.
At the same time we will have to
balence it with our internal produc-
tion and the Agricultural Ministry
will take both these things into con-
sideration and plan for it.

SHRI P. G. MAVALANKAR: The
hon. Minister said that the Govern-
ment would have to draw from the
International Monetary Fund in order
to offset pdverse balance of payments.
I want clarification on two important
matters. In what way will the ex-
port programme be augmented with
a view to getting more foreign ex-
change? Secondly, the cost of crude
and other petroleum products has
gorie up. What is the Government's
detision in. this megerd? Now are
they going to reduce the ¢pst of
imports of petroleum products so
that IMF drawings will not be more?

¢

SHRI YESHWANTRAO CHAVAN:
The hon. Member knows very well
that the price of oit 'had gone up so
much mcre than what # was before.
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It has gone up %o suddenly. Both the
elements are there. It is going to cast
us more and it will certainly eat up
® substantial part of our export
earnings. The Petroleum and Chemi.
cals Ministry, Economic Affairs
Ministry and other Ministries are
planning to sce that there is availa-
bility because we have to depend
upon availability of oil that is an
important part of our economy. At
the same time we are also seeing if
we could reduce consumption. That
is one thing, Secondly, we shall have
to find out certain credit facilities
also. These are different directions
in which we have to make efforts....
(Interruptions). As regards export
promotion programmes, the hon.
Member will have to direct his
question to that Ministry.

Increase in Production of Standardis-
ed Long Cloth

*
»329. SHRI D. D. DESAL:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government had
directed Cotton Textile Mills ]} over
the country to produce standardised
long cloth and other textiles to be
sold at fair price shops;

(b) if so, whether the ouiput of
standard cloth in the past 14 months
is estimpted at 550 million metres;

(c¢) whether 60 to 70 million
metres out of it is still lying with the
mills; and

{d) # so, action taken jn this
regard?

THE MINISTER OF COMMERCE
(PRO¥F, D. P. CHATTOPADHYAYA):

(a) to (d). A glatement is laid op
the Table ot the House. .
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BEATENENT

() A scheme for production of
controliad cloth ineluding lang cloth
by Cotton Textile Mills is in opera-
tion. )

(b) The production of controlled
cloth during the period 1st January,
1973 to 31st January, 1974 is report-
ed te be 402.59 million sq metres.

(c) As on 31st January, 1974, about
29 million sq. metres of controlled

cloth was lying as unlifted with the
mills.

(d) The entire stock of controlled
cloth has already been released by
the Textile Commissioner's Office to
the States and the Unjon Territories
and 18 i1n the process of being lifted
from mills by the concerned State
channels,

SHRI D. D. DE I have gone
through the statement, The con-
trolled cloth scheme was initiateq for
the benefit of the poor sections of the
Indian population, forty per cent of
whom live below the poverty level.
They live in villages and the rural
arsas. The information contained in
the statement does not give an idea
as to the exact quantity distributed
to the poor under the controlled cloth
scheme. ‘Therefore, 1 should like to
know whether it is a fact that con-
trolled cloth is & source of leakage
to an exten of Rs. 50 crores into the
hands of anti-social elements and
certain corrupt politiciens in the co-
operative gectar and if so, what steps
are the Government going to take to
gee that forty per cent of the people
who lve the poverty line get
controlled cloth at prices stamped
on the cloth.

PROT. D. P. CHATTOPADHYAYA:
gir, I have already said in tire hody
of the answer that during the period
1st Jenuary 1078, to 3ist Jabuhry
1974, cosftoled cloth has been pro-
duned to the tume of 408.59 million sq.
metres. ‘The unlifted quantity by the

MARCH 15, 10%4
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end of January 1.0, was only 29
million sq. metres. 8o, Sir, it hag
been distributed, and compared with
the total production and the distri-
buted quantity, the unlifted quantity
is very insignificant. Even this, is
due to the time lag between the
communications of the State Govern-
ments or the Directors of Industries
or the textile industries to the banks
as well as the mills concerned. This
is not our fault 8ir, as the hon.
Member is awdre, the distribution
channels are numerous, Mills have
therr own retail shops, and through
guper bazars as well as through
Natlonal Cooperative Marketing
Federations and fair price shops of
the State Governments, these are dis-
tributed. But, I cannot and I do not
propose to rule out that there js no
leakage. Attempts are being made to
see that a coordinated and a more
efficient distribution channel is built
up and for this, the Central Govern-
ment is in tourh with the State
Governments.

SHRI D. D. DESAL: For the benefit
of the hon, Minister, 1 may say that
not an inch of cloth goes to the poorer
people in the rural areas, where 40 per
cent of the population who are below
poverty line, live. Anyway, 1 go o
my next question. The hon. Minister
had declared that an integrated textile
policy will be amnpunged in Septem-
bar last year {n regard fo expansion
and _ modernisation of production of
controfled cloth. Six months have al-
ready passpd and no smnouncement
bhas been made yet and no schema has
seen thy lHght of {he dey. I would
1ke 1o knew when it is Ikely to be
announced, and what sort of policy
\Jovernment intends o pusue in res-
pect of controlled cloth, when this pew
policy is announsed.
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PROF, D. P. CHATTOPADHYAYA:
Sir, it is true that we could not an-
nounce the integrated policy within the
stipulated period, The stipulation was
not very definite. Even though we
wanted to announce it earlier, we
could not do so, because, we had to
sort out certain issues ang discuss
with the Ministry of Industrial Deve-
lopment who are in administrative
charge of the mills under the National
Textile Corporation and they have
their peculiar difficulties. We have
taken some time. I hope to announce
the policy soon. Not that, we have not
done the necessary preparations for an-
nouncing the policy decision. Before,
I formally announce the policy decision
certain parametres of the proposed
policy may be indicated, namely, we
want to substantially increase the pro-
duction of controlleq cloth from the
present level of 400 million, to say,
about 800 or 900 million. That is cent
per cent increase in the production of
controlleq cloth. Also Sir, we want
to ensure that those who do not dis-
charge their obligations in regard to
the production of controlled cloth are
heavily penalised and the rate of pena-
alty will be raised by cent per cent or
more than cent per cent. Further, as
1 said, the distribution channels will
be broadened and made more function-
al.

st TRTEA TRt wege Sy
AN H TS F gy g I I T,
faz g @ Fa7 4177 393
grasrRar gAY & 7 ¥H 9A7 gAR
q5% H 37 frer Fagr 7w § 7
ZHA AACHIE FH1 2 T SART 907 FH
F AT F1r waw w8 A g 3,
afe g, AagFw g ?

PROF. D. P. CHATTOPADHYAYA:
‘The demand patterns change very
quickly. Even those who are poor
iand not so poor have their preference
schedules. Sometimes poor people
also opt for the categories and varie-
ties which they did not consume three
or four years back. So, the problem
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©f exactly quantifying the production
necessary for the poorer classes is
very difficult because the poorer
classes and categories are not thems-
selves very static. Even then we
may say that 124 per cent of the
production is under control. We pro-
pose to increase it further, bringing
some more categories, now not under
control, under controlled production
to alleviate the difficulties of the
weaker and poorer sections.

SHRI BISWANARAYAN SHAS-
TRI: I have gone through the state-
ment given by the Minister. It is
mentioned in the second paragraph:

“The production of controlled
cloth....is reported to be 40259
million sq. metres.”

Does it mean that the Minister is not
sure about the production of standard
cloth, even though the Textile Com-
missioner controls the production of
standard cloth? Why does he say
“is reported to be”? Secondly, what
is the ratio of production of standard
cloth to general cloth? Is this ratio
going to be revised to increase the
Per capita consumption of standard
cloth?

PROF. D. P. CHATTOPADHYAYA:
Subject to the possibility of margin
of error, we say that the figure is
correct. To the second question my
answer is “Yes”.

SHRI K. LAKKAPPA:
to part (d), it is stated:

In answer

“The entire stock of controlled
cloth has already been released by
the Textile Commissioner’s Office
to the States and the Union Terri-
tories and is in the process of being
lifted from mills by the concerned
State channels.”

Is it not a fact that there are certain
organisations in the textile mills
which see to it that this does not go
to the open market? To quote one
specific instance, in Karnataka there
is one Agarwal. The entire stock has
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been sold by him in connivance with
the officials of the office of the Textile
Commissioner.

MR, SPEAKER: Please be rele-
vant and ask the question.

SHRI K. LAKKAPPA: 1
coming to it.

am

MR. SPEAKER;: He takes a long
time to travel to the question.

SHRI K. LAKKAPPA: Several
crores of rupees have been looted in
this way. This has been brought to
the notice of the State Government
and the Central Government. Is it
not a fact that the Textile Commis-
sioner’s Office is gleeping over the
matter, instead of enquiring into the
matter, with the result that no dis-
tribution of cloth is made to the
people in the various parts of the
country? Is it not u fact that Gov-
ernment is losing nearly Rs. 50 crores
of revenue because of this kind of
clandesting development of selling
in the black market which has been
developed by this organisation? What
are the steps taken by the Govern-
ment to check this, so far as ‘this
organisation is concerned, and
particularly against Agarwal, against
whom specific charges have been
made?

PROF. D. P. CHATTOPADHYAYA:
First I would like to contest the in-
formation of the hon, Member that
the people in the office of the Textile
Commissioner are sleeping; they are
not sleeping.

SHRI JYOTIRMOY BOSU:
are taking money.

PROY D. P. CHATTOPADHYAYA:
I do not know. My hon. friend,
Shri Jyotirmoy Bosu would be know-
ing about it

MR. SPEAKER: He knows a lot.
PROK D. P. CHATTOPADHYAYA:

It any specific allegation, like the
one which the hon, Member is now

They
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referring to, is communicated %0 me
with details, certainly I will Jook into
it.

Import of Newsprint

*324. SHRI CHANDULAL CHAND-
RAKAR:

-+
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the contracts signed
with the foreign mills for supply of
newsprint during the year 1974 are
not expected to materialise; and

(b) if so, the reasons for the same
and the alternative steps Govern-
ment propose to take in regard
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (e) No, Sir.

(b) Does not arise.

SHRI CHANDULAL CHANDRAKAR:
Since the import of newsprint has been
taken gver by the 8.T.C., a lot of trou-
ble has started. In this case also, may
I know whether it is a fact that the
S.T.C. did not contact the foreign paper
mMs in time, that whenever they
went there they did mot remch in time
and the result was that they reached
after the date which was settled by
them that the party should comtact
them and that !s why the forelgn
paper mills were not able to supply
newsprint to them?

MR. SPEAKER: That was the factual
information you wanted he said,
“No, Sir”. Anway, I de not mind if
he can enlighten you.

SHRI A. © GEORGE: The orlginad
question wag

“whether the oanh;rch
with the foreign mills
newsprint during the year 1974
not expecied to imaterislise;”

ed
of
are
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That is why I aaid, ‘No, Si" It is
expecied to come in time,

In fact, the pesition is that though
the 8.T.C. 1s a canalising agency for
the jmport of newsprint, we are keep-
ing the Ministry of Information and
Broadcasting as well as the AIN.ES.
people closely assoclated with the pur-
chase, the contra.t and the supply of
goods, The situation 18 that #ill the end
of 1971, the newsprint was available in
plenty and it was a buyers’ market.

- — -
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Later on, there was a globel shortage
of newsprint and about the long-term
contracts signed by the S.T.C. towards
the end of 1071, many of the scllers
did not homour the contracts because
of the soaring prices. We were left
with an alternative of negotiation, arhi-
tration and other procedures. We
thought that it was infructuous and it
would delay matters. So, we decided
that we re-negotiate with them. Now,
we have definite contracts:

Car 1d (new ¢itract)
(ol ©ontret)

U.S.S.R. ,

Bangladesh

Scannews (ol ! contract)

Wint.h Pap:r Mils

Czechgslovakia

38,000 M.T.
28,860 ,,
. . . 45000
13,000
11,000 ,,
5000
. . . §:700 o

All told, it comes to 146,000 M.T. Our
total requirement is 2,40,000 M.T. out
of which 40,000 M.T. is to be met from
internal production of Nepa Milla.
There 15 a shortage of about 20 to 25
per cent.

We never lacked in signing the con-
tracts and making appropriate arrange-
ments.

SHRI CHANDULAL CHANDRAKAR:
The hon. Ministér says that the news-
printumhgln time, Does it mean
that normalcy in the supply of news
print will be revived?

SHRI A. C. GEORGE: In the earlier
reply, I admitted that there iz a short-
age of about 2025 per cent. I have

got the supply position hers, during
19738-74:

Janpary — 10,458 M+ T.
Febraacy - nies ¥
March — 9,616
Aptif - 70048 ¥

anvno e otk st it g

Our requirement is 12,000 M.T. To
that extent there is a shortfall.

SHRI JYOTIRMOY BOSU: Now,
the prices that the forelgn countries
are charging are: Scandinavian
prices—$ 210 per M.T.; Bangladesh—
$200 per M.T.; Canadian prices are
much higher.

In view of the fact that it would
have been desirable that we lifted the
fullest possible quantities of news-
print, will the hon. Minister kindly
tell us whether it iy a fact that the
total contracted emount of 20,000 M.T.
was not lifted becausé of bungling
of the 8.T.C, that thgy lifted only
18,000 M.T', that is, two-thirds and,
secondly they were to litt anothex
quantity of 10,000 to 20,000 M.T,
which due to the buugﬁng the
ST.C. has not been lifted c:f‘mng
tevare Joss of forelgrn ewihinge and
hr@sh&p. to the newspapars?
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SHBRL A, C. GEQRGE: The price
‘was $170 per M.T. But over a period
of 8 to 10 months, the prices have
gone up...... (Interruptions). He
mentioned about the price of

as well as BHangladesh,
Vhatever was availeble from Scan-
news we purchased. It is in the
pipeline. Wherever it is available at
a reasonable price, we are eager to
purchase,

SHRI PILOO MODY: There are
two parts of the question: one is,
why did you not lift the full gquantity,
and the second is, why did you not
exercise the option.

SHRI JYOTIRMOY BQSU: The
contractual agreement entitleq you to
lift 20,000 tonnes from Scannews
which you have not done. What is
the reason for that? You have lifted
only 18,000 tonnes, that is, about two-
thirds. Also there was a clause in the
contract which empowered you to lift
an additional 10,000 to even 20,000
tonnes during the said period which
you have not touched at all. What is
the remson for that?

SHRI A. C. GEORGE: About
Scannews, I think the hon. Member
is referring to the old contract.
Whatever was available as per the
old contract was lifted, that is, 11,000
tonnes.

SHRI JYOTIRMOY BOSU: What
was the contracted quantity?
SHRI A, £ GEORGE: The

Scannews’ price was slightly higher.
At that time we were able to get
contracts for lower prices. That is

why ewen 4he cuemtract for 10,000
tonnes was not
‘SBHRI Y BOSU: We

‘would not let it go like this.

The tracted  quantity was
,,‘ooo s with  Scannews
Why dig youw got §itt the full quantity?

What was the Yeason for that? Also

MARCH 15, 1974
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there was a clause which provided that

you could lift an dd&itiondl 10,000 to

2.000 tonpes. Why was that not ligt-
?

SHRI A, C. GEORGE It is not a
question of quantity, It is a question
of algo. It is evidence that this
option was not exercisec on a jong
term basis because we were able to get
at prices slightly lower. The puice in
the case of Scannews was higher,

SHRI JYOTIRMOY BOSU; They are
misleading the House. I have caught
them red-handeq many times.

SHRI PILOO MODY: Answers to
those specific questions must be got by
Parliament.

SHRI JYOTIRMOY BOSU: We must
get the reply.

SHRI A C. GEORGE: There is algo
the question of prices. We must get
the commodities at the best price that
is available,

SHAI JYOTIRMOY BOSU, What
was the contracted quantity? Was it
mot 30,600 tonmes? Why did you noi
lift 20,000 tonnes,

SHRI A. C. GEORGE: Are we to
purchase at a very bigh price?

& oifyde ¥y ;o qEie
Wy ae ¥ T @R W A
fgar ¥ fawar &, Glew gw e
¥ 210 TTC 9T IH FT WAAT ¥ K
ot s wy fage A femr

ot wx Taw fiky : gORrT swreh
& fr 2w & o ww ¥ e P—
sz e & o o.X wewrd s
N Wt § 1 67 BN R o
waTcfn qor & cAn ¥ e ¥ u
b fwar § s for svr w1 uw
yv-wek, 1973 ¥ 2150 W wfy
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=% o1, oy feqewy, 1973 % 3500 899
sfazw §t m, Wit aw % W
4500wy wfaew &1 1972-73 %
30,47 WY WX FT WA qET &
QT T E | T T WY 99T §
fw sy & aF 7% wiond e fie
ar ey fire & awTeC g W€ W T
Arer Frry A g, fad wawy sy
W o &, afg gi, A |\ wORTT U
7¢ ¥ wFreEn Ay A (Rw HH
fr & gré i€ 7 wrE NE Fig qT
FIW g e ag &
w7 ¥l fow ¥ @ v Y gfa
o k7

wemw aftew ;oA g A€ ar
w1 1€ 7 Far v d2v g ww ?

ot v xore fay o W,
Fogwmgdt Y grafag & 1w &
qm (@) ¥ gor ™ & - “afx wy, @
Xg% #47T T AT KT gy N
aL %1 faw a1 {wlew wqw
BAET L

MRB. SPEAKER: The question was
abput signing of the contracts signed.

SHR!I SHANKAR DAYAL SINGH:
1 am perfectly within the main
question, 8ir.

SHRI A. C. GEORGE: The point
under reference is about the news-
pript supply. For newsp, manu-
facture we have got the A Mills
where the production capacity fis
40,000 tonnies gnd recently there is an
sngouraging sign of the woducﬂﬁ
a prod of 50,000

SHRI JYOTIRMOY BOSU: What
48 #ha huiit.in capacity?

SHAWI A, €. QOERGE:
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internal production. o, we are
taking measures to start four big
newsprint factories and at least two
of them are in an advanced stage of
production.

SHRI JYOTIRMOY BOSU: By that
time fascism will come.

SHRI H. M. PATEL: The Minister
said that in exercising the option two
factors have to be considered—(1) the
quantity for which we have had the
option and (2) the price. Was the
STC not aware of the hardening of
the market, that there was no chance
of the prices going down and that the
result of not exercising the option on
the apparent ground now that the
prices were higher? And now yoy are
entermg into a contract for a larger
price? Were they not conscious of
the fact that the international market
for paper was hardening?

SHRI A. C. GEORGE: As I ex-
plained in the beginning, in the pur-
chase operation of newsprint the STC
is always keeping the TENS and all
the concerned people in the picture
and are associating them with that ...

MR. SPEAKER: The guestion is
very simple—in view of the increas-
ing prices in the international market,
why did you not exercise your option?
But you are going all round and
ro

SHRI A. C. GEORGE: I am
coming to that. In a situation when
the global prices are shooting up as
I explained earlier, it was 170 doflars
& year and a half back and now the
prices are touching 320 dollars and
this was not confined to india alone;
in every country, all over the werid,
the newsprint prices are going up....
(Interruptions).

SHRI H. M. PATEL: He has reaily
avolded to answer the question.

When you had an optism to lift a
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hardening, any reasonable person
would say, ‘We will lift it' because
you would not have had to pay 300
dollars as per the market price.

SHRI A. C. GEORGE: This was
precisely the point that I answered.
It wag about Scandnews and the gpot
and when we were able to get it at
a lower price, then why should we
pay a higher price?

SHRI VASANT SATHE: What
was the price of the contract?

On the spot price how much
quantity were you able to lift?
Please ask him to answer this ques-
tion. What is the guantity?

SHRI H. M. PATEL: The Minister
said that because the spot price was
lower, they did not exercise their
option. Then, my question would be:
how much quentity did they get on

spot price?

SHRI VASANT SATHE: What
was the price?

SHRI A. C. GOERGE: We have
seven important sources of newsprint
for our purchases. As I explained
earlier, from Canada we are pur-
chasing from USSR we are purchasing,

from Bangla Desh we are pur-
chasing... (Interruptions) I am com-

ing to that.

On the spot price we were able to
purchase 11,000 tonnes.

SHRI H. M. PATEL: Now, the
point, therefore is: is it not clear that
where there wes an option for 22,000
tonnes, all he preferred to get was
11,000 tonnes and let go 22,000
tonnes?

MR. SPEAKER: The position is
before you,

SHRI VASANT SATHE: What
was the price and why did they
forgo? How much logs has been
incurred theéreby?

MARCH 15, 1974

Orgl Answers 20

MR. SPEAKER: Please do not go
too much into getails,

Now, we have a few mare questions
left.

SHRI PILOO MODY: The rest of
the time only for this question.

MR SPEAKER: No, you are not
the Speaker sitting here.

SHRI H M. PATEL: You please
ask the Minister to answer this
question,

MR. SPEAKER: In this week we
have had a number of questions on
newsprint.

I would very much appreciate that
instead of long supplementaries....

SHRI A. C. GEORGE: My angwer
was very simple. In commercial
operations there are certain prices.
For spot prices....

MR SPEAKER: I am not asking
you for any answer. I am suggesting.

SHRI A. C. GEORGE: The spot
price was 170 dollars and the long-
term prices was 220 dollars.
Obviocusly we went in for the spot
price.

SHRI H. M. PATEL: And lost
11,000 tonnes.

SHRI PILOO MODY: I would like
the Minister to realise that he is
India’s largest trader and I would
aiso like the Minister to realise that
there are certain norms of trading
that when a market is hardening and
prices are shooting up, the infention
of the trader should be to buy
quickly. Inspite of thet he says, “We
consulted TENS, we consulted this,
we consulteld that, we consulted the
Jyotish and we consuited the;boros-
cope’, ote. J2 that is what he wants
to do, he hes no businesy to be in
the tredr
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Naw, a very specific question has
beey gsked that not only was the full
fuantity not lifted as per the contract
at the contracted price but the option
was not exercised. This, in our
opinion, Sir, is a gross misjudgement
of trading pragtice. We want an
explanation and an answer from the
Minister why he has fajled the
country so miserably.

SHRI A. C. GEORGE: In the pre-
vailing international market situation
like what we have now, the prices are
going up every day and with all that
‘we have to excrcise pur reasoning and
our options to see whether things are
available cheaper wt some other
source. Meantime, the prices are
going up. This can be said about any
commodity, any day and any pur-
chase. In a situation like this, any-
body can turn back and say, ‘You
should have purchased one week
back’. But, we, in the Government,
as the hon. Member has pointed out
himself, are trading on behalf of the
country and it is our duty to see that
we can get it on the best of terms.
Naturally, there was the process of
consultations, The officers who go
there eannot just make a judgment.
So, naturally, we have to go in for
consultations.

SHRI PILOO MODY: Therefore,
he has confessed his incompetence.
v . (Interruptions).

MR. SPEAKER: No, please.
Whatever he has got, he has given
Mr, Patel you have already had your
chance. Now we go to the next
question.

Study conducted by N.CAER. on
Money sipply
+
*328. SHRI JYOTIRMOY BOSU:
SHRI 8. M. BANERJEE:

Will 'the Minister of FINANCE be
pleased to state:

(a) whether the attention of ,Cov-
ernment hss been drawn to a recent
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study on the trend of inoney supply
in the country conducted by the
National Council of Applied Economic
Research; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISFER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). It is presumed that the
study referred to in the question is
the Special number of ‘Margin’, a
quarterly journal published by the
National Council of Applied Economic
Research, New Delhi, in February,
1974. The Economic Survey, 1973-74
presented to the House on 25th Febru-
ary, 1974 has given a detailed analysis
of factors leading fo the increase in
money supply and also has outlined the
various fiscal and monetary measures
taken by the Government to contain
the increase in money supply.

SHRI JYOTIRMOY BOSU: He has
not spelt out anything. I want to ask
two questions, My question 1 (a) is
this. What advice the Reserve Bank
of India had given to the Government
to arrest the steep mse in the money
supply. My question 1 (b) 1s this.
Why have the Reserve Bank measures
like credit squeeze and selective ciedit
control not having any impact and
what are the factors responsible for
it and what factors are there which
are responsible for the same, accord-
ing: to the Gowvernment mind?

SHRI YESHWANTRAO CHAVAN:
This 1s what is called a leading ques-
tion. It is not true that the credit
squeeze scheme has not given results.
It has given results certainly. Certain
steps have been taken. There are con-
tinuous consultations going on. Natur-
ally, 1 could not give just now all
the details.

SHRI JYOTIRMOY BOSU: What
are the steps taken to cut down un~
productive expenses and curtailing in-
flation? What gteps have been taken
by the Government to preciselv put an
end to these things? It has been stated
that Rs. 400 crores are there. That
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cut is contemplated in the develop-
ment and social services expendituré.
May I know what proportion of de-
velopment and social service expenses
have been cut in actual practice?,

SHRI YESHWANTRAO CHAVAN:
He wants to know as to what steps
we have taken....

SHRI JYOTIRMQY BOSU: Unpro-
ductive expenditure.

SHRI YESHWANTRAO CHAVAN:
This is one of the steps which we have
taken. When we have cut sometimes
even developmental expenditure comes
in, but not of those of essential nature
or priority sector.

SHRI VASANT SATHE: What was
the exact money supply last year and
what is the exact money supply now
in the country?

SHRI YESHWANTRAO CHAVAN:
I request him to read the Chapter
from page 32 onwards.

SHRI VASANT SATHE: That I will
read later on. Please tell us these
two figures,

SHRI YESHWANTRAO CHAVAN:
1 do not have such details in my pad
just at the moment. If you want I
will collect and give it to you.

Surplus Pilots in Indian Airlines

*329. SHRI VIRBHADRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a number of pilots are
surplus with the Indian Airlines; and

(b) if so, what is their number and
how Government propose to absorb
them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Indian Alrlines
have some surplus in the category of
tarbo-prop ce-pilots, a part of which
would be absorbed by their¥ pro-
grammaed conversion into &t pilots, In
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addition, the guestion of improving
the utilsdtion of pilots 1§ undér con-
#ideration of the Corperation. Further
surplus, I any, would be dbsorbed in
the expansion prograMmes of the Cor-
poration.

SHRI VIRBHADRA SINGH: What
is the number of pliots considered to
be surplus to the needs of the Afr-
lines at present?

SHRI RAJ BAHADUR: Indian Air-
lines’ requiremient of pilots based on
a fleet of 10 boeings, 9 caravelles, 22
avros and § F-27 aircraft vis.e-vis
availability is as follows: In respect of
Bog¢ing 737 the requirement is 100 and
availability 80; caravells 80 and 82;
F. 27, 68 and 87; HS 748. 164 and 178,
respectively.

SHRI VIRBHADRA SINGH: Apari
from the pilots employed by our Air-
lines there are a number of pllots in
the country with commercial pilot
licence who are also unemployed. I
want to know from the hon Minister
whiether there is any proposal before
the Government to give employment to
these pilots.

SHRI RAJ BAHADUR: There are a
number of unemployed pilots who have
iaken out licences etc. and whe have
not found out any job for themselves.
We have taken certain measures to
find employment for them. The rules
for direct reeruitment to the posts of
Asgsistant Aerodrome Officers in the
Civil Aviation Department were
amended /to include commercial pilots
it they fulfil the prescribed qualifica-
tions. The Ministry of Agriculture is
considering to employ commercial
pilots for the crop spraying operations.

The Ministry ¢f Agriculture and other
State Governments have taken up the
matter. The Indian Atirliney end Alr
India have also been advised to utilise
the unemployed pilots for ground duties
wherever pessible. We would sivo
encourage them to form thentesives
into cooperatives to run the air trang-

port servioe and other simita¥ ancilfary
shivicd, '
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Ordisance for Amendmont of Tea Act

*330. SHRI M. KATHAMUTHU: Wili
the Minister of COMMERCH be pleased
to state:

(a) whether Tea Board has sug-
gested certain urgent armendments to
the Tea Act; and

(b) if so, the reasons and particulars
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). In the
meeting of the Tea Board held on 13
and 14 February, 1974 in Calcutta, the
Board decided to draw the sattention
of the Government of Indin to the
urgent problemg faced by the Tea
Tndustry and in particular the em-
ployees of the closed and sick gardens
and to request the Government to take
urgent action by suitable legislation
and manage such sick and closed
gardens through appropriate agencies,

SHRI M. KATHAMUTHU: In view
of the fact that the Task Force ap-
pointed by the Mimstry of Comiriferce
has recommended for taking over of
the tea gardens which are sick or clos-
ed—West Bengal Assembly also re-
quested for such takeover by their
Resolution but the same was rejected
by the Centre—I want to know from
the hon. Mimister whether they are
thinking of complete take.over of the
sick gardens in order to avoid the
crisis of unemployment by many
labourers as a result of this.

SHRI A, C, GEORGE: The Task
Force appointed to go into the different
aspects of the teg industry has sub-
mitted their recommendations on some
of the aspects. For example, I may
point out their highlight about that,
They want that in the Tea Act there
should be appropriate provision in-
corporated empowering Government
to teke over ang manage the sick
gardens and those powers should be
anglogous’ to those which are at pre-
sent tontaihed in the Indusiries
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Development and Regulation Act. Their
stcondl Kightight is thmt the Govérn.
ment should agcquire legal powers fo
order investigation of the working of
the ten gardens if they have a factory
of thelr own. This is considered
significant in terms of the criteria laid
down. The important recoramendation
is this and it is relevant to the ques-
tion which the hon. Member put. The
tea garden may be treated as sick
it it has incurred losses in three years
out of five preceding years and iis
yield is 23 per cent lower in three out
of the five preceding years in the
average of the tea industry and
it the tea garden is defaulting habitu-
ally in meeting its statutory obliga-
tions. These are the criteria that have
been lald down by the Task Force.

Keeping these suggestions in mind,
we are taking measures to see thaf
the problem of employeeg is tackled
and their grievances are redressed.

SHRI M. KATHAMUTHU: 1 want to
know from the hon. Minister whether
there is any recommendation by the
Task Force to take over the tea garden
from the original owners and hand
that over after the garden begins to
earn profits after some years.

SHRI A, C. GEORGE: This is a
basic point and there were some sug-
gestions in this regard that we may
take over the sick gandensg for five or
six years, make it healthy. This is an
open question., We have not made up
our mind on that.

SHRI K, NARAYANA RAO: May I
know what is the policy in taking over
only sick tea gardens instead of taking
over all tea gardens by Government?
And is it not more rationgle and
logical to take over the entire tea
industry to see that it is a self-suffi-
cient project?

SHRI A. C. GEORGE: Tught now
the problem is this. There are nearly
38 gardens which are lying closed or
whith have been declabed sick in
differsnt Stages. We are primarily con-
carned with produttion of fea and of
niveting the utiemployment situstion.
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This is a brpader question. We are at
present strictly confined to this ques-
fion

SHRI 7 MATHA GOWDER May I
know whether Government contem-
plate to take over the sick ted estates
and whether the hon Minister will
asstre this House that the sick estates
which are taken over will be national-
1sed ultimately”

SHR! A C GEORGE In the be-
gamng 1tself I had said that this was
an absolutely open question We are
concerned about retrieving and creat-
mg a hesalthy situation in the sick
gardens

‘Decimion on Disposal of Avro Aircraft
by Indian Airlines

*336 SHRI PRABODH CHANDRA
Will the Muster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether Indian Airhnes has de-
cided to dispose of its Avro-748 fleet
and

(b) 1t so, the reasons therefor?

THE MIN'STER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) No, &r

(b) Does not arise

SHRI PRABODH CHANDRA May I
know whether the reports of the in-
spectors were brought to the notice
of Government that some of these
Avros were a hazard for the passengers
if they were not 1mmediately with-
drawn from service?

SHRI RAJ BAHADUR T am not
aware of any such report In fact,
Dr Dhavan who has been asked to
go into the question with the assst-
ance of assessors from Air India and
other alhed orgamsations 1s still busy
with his examination of all aspects of
Avros, particularly with reference to
their operational capacity.
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SHRI PRABODH CHANDRA May I
know whether the pilots association
or those who are working in the Avras
have brought it to the mnotice of Gov-
ernment that 1f part of the fleet were
not withdrawn, they will be a hazard
to the travelling public?

SHRI RAJ BAHADUR Some doubts
were expressed by the pilots, but every
attempt has been made to satisfy
them and the pilols are flying the
Avros, and no hazards are being
taken §0 far as the airworthiness of
the aircraft is concerned

For the benefit of th¢ hon Member,
I may tell um that as many as 33
other civil operators are using these
very aircrait and in over 30 countries,
and there are as many as 170 aircraft
flymg today in-luding these civil
operators and alco seven Air Forces
besides ours

Import of Aluminjum by MMTC,

R

338 SHR! RAMAVATAR SHASTRI
SHRI GAJADHAR MAJHI

Will the Minister of COMMERCE
be pleased to state

(1) whether the Minetals and
Metals Trading Corporation has ie-
fused to handle import of alum.nium

(b) whether the Miumsirv of Heaiy
Industry had approached MMTC to
undertake this responsibility follow-
ing Government's dedision to import
10000 tonnes of aluminium from
Canada to meet the shortage and

(¢) if s0 the broad outhnes of the
policy of Government in this regard
and expected shortage of aluminium
during the current year®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE) {(a) to (c¢) The ques-
tion of import of 10 000 tonnes of E.C.
grade aluminium fo meet the present
shorfags of the metal in the counfry
is under consideration The agency
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which would handle import of the
xd has not been deterruned so

& TRTANT W . 10,000 &7
€ oY degerfalirm & g = e
foaw gam ¥ Tasradiv § =i Qar
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SHRI A. C. GEORGE: The problem
is that recently because of the acute
power shortage, the production of EC
grade aluminium has come down., As
against a production of 1,79,000 in
1972 it came down to 154,000 in 1973.
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SHRI A. C. GEORGE:; This import 1s
not a canaliseq item, MMTC is nor-
mally concerneq only with canalised.
items. Since this particuiar problem
came up of late after the acute short-
age of power, we are thinking of finalis-
ing this quite moon. As it at present
stands, since it is not a canalised item,
‘MMTC has not taken it over.

"WRITTEN ANSWERS TO QUES-
TIONS

Beds available in public and privaie
sector hotels

*322. SHRI BANAMAL! PATNAIK:
Will the Minister of TOURISM AND
CIVIL AVIATION be plensed to state:

(a) the total bed strength available
in the hotels in the public and privaie
sector,. mm’i

(b) the requirements of the couniry
during the next three years: and

3758 LS-—-2,

(c) the manner in which it is pro-
posed to be met?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MAHISHI): (a) The total availlable
capacity in 194 hotels which have he:n
approved by the Department of Tour-
ism from the pomt of view of their
suitability for foreign tourists is at
present 12,110 rooms, Of these, 13
hotels with 1,815 rooms are in the
public sector and the remaming 181
hotels with 10,495 rooms m the private
sector,

(b) It 18 estimated that by the end
of Fifth Five Year Plan periof, 15,000
additional hotel rooms will be required
to hccommodate the 8,00,000 tourist
arrivals expected by then.

(¢) In the public gector, the India
Tourism Development Cprporation and
Air India have plans for the construc-
tion of a number of hotels/motels.
The Department of Tourism itself has
a number of supvlementary accommo-
dation projects for middle and low
mncome group tourists in the form of
Rest Houses in Wild Life Sanctuaries,
Tourist Bungalows, Reception Centres-
cum-Motels, and Youth Hostels at
several places in the country. The
private sector is also encouraged to
set up more hotels by means of various
incentives offered in the form of fiscal
reliefs, financial assistance in the form
of interest bearing loans, priority con-
sideration for essential requurements,
etc.

Schemue for putting up Camping Sites
at Somnuth
*325. SHRI VEKARIA:
SHRI D. P. JADEJA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
(a) whether Governmesit have any
scheme for putting up ‘Camping Sites”
ut Somnath;

(b) if so, the broad outlines thereof;



3 Written Answers

(¢) the estimated expenditure there-
on; and

(4) when the work is likely to be
started?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). The Depart-
ment of Tourlsm have under considera-
tion a proposal to set up 18 camping
rites in India including one at Som-
nath,

(c) The estimated expenditure would
be approximately Rs. 1 lakh.

(d) Subject to availability of funds,
this scheme is proposed to be taken up
in the Fifth Plgn period.

Increase in Trade between India and
Yugosiavia

326. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI RAMKANWAR:

Will the Minister of COMMERCE hbe
pleased fo state:

(a) what would be the percentage of
rire in Indo-Yugoslav trade this year
as compared to the last year; and

(b) the items of trade which would
be exchanged between the two coun-
tries?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYWA):
(a) It is diffiodlt to estimate the pre-
cise percentage increase in Indo-
Yugoslav trade during the current
Yyear in the context of the present
international trading environment snd
the frading system between India and
Yugoslavia having been switched over
to the convertible currency system
with effect ¢from 1st Jatiuary, 1973,
Howeéver the trade aceording to the
trends available show an inerease of
about 15 per cent.
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(b) The main items that would be
exchanged between thé two countries
include leather, rubber manufactures
including tyres and tubes, tea, spices
including black pepper, HPS ground-
nuts, various engineering items like
wire ropes, air-condifloning equip-
ments/parts, bicycle components, auto-
parts/ancillaries/spares, marine paints
etc. on the side of exporis from India
and imports from Yugoslavia would
include agricultural/crawler tractor
parts, capital goods, drugg and phar-
maceuticals, chemicals, paper and
paper products, newsprint, mercury,
lead, fertilisers, etc.

Setting up of gn Air Safety Board

»327. SHRI N. K. SANGHI:

SHRI DHAN SHAH
PRADHAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are con-
sidering the desirability of setting up
of an air safety board in the country;

(b) if so, whether any decisionh in
this regard has been taken; and

(c) the broad outlines of the res-
ponsibility proposed to be entrusted
to this new body and whether it would
be an organisation which will func-
tion independent of the International
Arrports Authority?

T}g MINISTER QF TOURISM AND
CIVIL AVIATION (i RAJ BAHA-
DUR): (a) to (e¢). Committee set
up to veview the organisitidnal strue-
ture and functions of the Civil Avia~
tion Department, which also examined
this matter, has submitted its interim
report and it will take some time for
Govérnment to take a declsidtr there-
on. However, a statement giving the
gist of the secommafidations mide by
the Committes in te $itertin report
is placed on the table of fhy Satha
[Placed in Library. See No, LT-0438/
741.
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Accumulation of confiscated  articles
at Baljard Pier, Bombay

*331. SHRI SHANKERRAO SA-
VANT: Will the Minister of FINANCE
be pleased to state:

(a) whether large heaps of costly
smuggled goods and cars used for
carrying goods which have been con-
fiscated by the customs, are lying in
the open at Ballard Pier in Bombay;

(b) whether owing to exposure, the
goods are getting damaged and there
is also a possibility of their being
stolen; and

(¢) why are they not disposed of
quickly?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Due to large
number of seizures of smuggled goods
in the recent past and because of
paucity of storage godowns, some
seized goods and vehicles were tempo-

rarily stored in th compound of

Bombay Custom House located at
Ballard Estate. The Custom House
has since then acquired suitable

godown space and the seized goods
lying in the Custom House compound

are being removed to that godown.

(b) During the temporary storage
of the goods in the Custom House
compound, proper arrangements were
made to prevent damage to the goods
due to exposure and the goods were
guarded by armed police guards to

prevent thefts.

(c) The goods cannot be disposed of
unless the formalities regarding con-
fiscation of goods in departmental ad-
judication proceedings, appellate reme-
dies, and the court cases if any, are
finalised.
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Agreement for loam from France

*332. SHRI FATESINGHRAO
GAEKWAD:

SHRI ARVIND M. PATEL:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether France has recently
granted to India a loan of 274 million
Francs; and

(b) if so, how this would be utilized?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir; two financial Protocols
for a total sum of FF 274 million re-
presenting French aid to India for
1974-75 were signed between the Gov-
ernments of India and France on
8-2-1974.

(b) The first protocol is for a credit
of FF 214 million out of which of FF
129 million are ear-marked to finance
imports from France of goods and ser-
vices required for industrial projects
and heavy equipment and FF 85 million
are earmarked for import of light
equipment, components, spare parts,
chemicals, fertilizers and industrial
raw materials from France. The
second relates to a credit of FF 60
million to enables India to finance im-
port of goods and services from France
for the projects and programmes of
the departments of Atomic Energy and
Space.

Construction of Aerodrome at Simla

*333. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether any survey has been
conducted for an aerodrome at Simla
in Himachal Pradesh;

(b) if so, the findings of fHe sur-
vey; and



35  Written Answers

{c) the Hkely date by which the
aerodrome would be constructed?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). At the
request of the Government of Himachal
Pradesh, a team of officers of the
Civil Aviation Department and Central
Public Works Department inspected
some sites in June 1973 for the possi-
ble development of an aerodrome near
Simla and found that a site at Jabbar-
hattf might have the necessary poten-
tial. Instructions have been issued to
indian Airlines and the Director
General ot Civil Aviation for carrying
out the necessary traffic and technical
detailed surveys as quickly as
possible.

(¢) Does not arise at this stage
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Tnali's ket of Baports s

World Trade

Dedlige in

*334. SHRI MANORANJAN HAX.
RA: Will the Minister af COMMERCE
be pleased to state;

(a) the irends In India’s exports
and imports during the last three
years;

(b) whether despite increases in our
exports, the share of India’s exports in
the world trade as a whole has béen
showing a continuous decline during
the above period; and

(c) if so, the broad features there-
of?

THE MINISTER OF COMMERCE
(PROF. D. P CHATTOPADHYAYA):
(a) The trend in India’s exports and
imports during the last three years was
as follows:—

(Rs. Crores)
Imports Exports (incl. re-
exports)
1970-71 . . 1634 1535
1971-Ta 1828 1608
1973-73% . . . . - 1797 !96!
(d) and (¢c). No, Sir, according to vious years in India’s share in world

the U.N, Monthly Bulletin of Statis-
tics the declining trend noticed in pre-

trade has been arrested in 1972 as
will seen from the following table:—

— ———

Year

P.C. Share of India’s exports ip world ca~
ports (excl. Ga?mﬂy planned econmomics)%

[

1958 e e e e e
1969 e e e e e
70 . . . . . .
197x e e e e

14,

083
o-76
073
o' 66
o 66
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Fuel uplift from Indian airports by
foreign airlines

*335. SHRI RAM BHAGAT
PASWAN:
SHRI RAM PRAKASH.

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
gtate the reaclion of the foreign air-
lines to the request made by Govern-
ment for reduction of fuel uplift from
Indian airports?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): All foreign airlines hdve ac-
cepted the need for utmost economy
in fuel consumption in view of the
world wide fuel crisis and are extend-
ing their co-operation in this regard.

Number of Casual Labourers Retreach-
ed in Indian Airlines

*337. SHRI VAYALAR RAVI:
SHRI K. P. UNNIKRISHNAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indian Airlines have
retrenched any casual labourers after
the start of the last strike; and

(b) if so, the total number thereof
and the stations from which they have
been retrenched?

THE MINISTER OF TOURISM ‘AND
CIVIL AVIATION (SARI RAJ BAHA-
DUR): (a) and (b), Casual labour
used to be engaged in Indian Airlines
for work of a temporary nature or to
meet ghortages due fo leuve, absentee-
ism, etc. The number of sesual labour-
ers employed in Indian Airlines in
different regions immediately prior to
the lockout was as follows:—

Bombay region 84
Calcutta region 14
Delii region 201
Mnadras region 130

With the introduction of new ghift
pattern and elimination of wastetul
practices which bas resulted in in-
creased productivity, the need for the
employment of Casyal labour has not
so far arisen.

Increase in Trade with ECM.
Countries

*338. SHRI P. VENKATASUBBAIAH:
Wil} the Minister 6f COMMERCE be
pleased to state:

(a) the steps taken to increase the
trade with the European Common
Market Countries;

(b) the results achieved so far; and

(c) the steps envisaged 1o explore
the trade opportunities and to exploit
the export potential?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c). The steps taken to in-
crease  the trade with open
European Common Market countries,
inter alia include our efforts to secure
elimination/reduction of tarif and
non-tariff barriers to trade and other
export promotion measures such as
implementation of Commercial Deve-
lopment Programmes on  bilateral
basis, exchange of trade delegations,
participation in trade fmirs and exhi-
bitions, holding of Joint Commission
meetings, etc.

As a result of our efforts several
concessions have been secured in the
past from the Community as well as
from the individual member states.
These include substantial tariff veduc-
tions obtained under the Jute and Coir
Agreement, tariff suspensions in re-
pard to a number of items of export
mterest to India e.g. East India Kipps,
tea, certain spices etc. ¥Further im-
provements to the Community's GRP
scheme for 1994 has already heem
secured.

A Commencial Cooperation Agree-
ment has been concluded with the
BCM  with the ebjective of dewnlop-
et icade emchanges on the hagls of
comparative advantage and mytual
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benefit, Our trade with ECM coun-

tries bas been showing
an  upward

The steps envisaged to exploré the
trade opportunities and exploit the
export potential would include our
continued efforts to secure the liberal-
ised measures in the tariff and non-
tarift flelds. These also include efforts
to intensity other promotionall activi-
ties such as the Commercial Develop-
ment Programme, Exchange of trade
teams, expansion of export production
base,

Amount Spent on Assessing the Pro
ficlency of the Pilots in Flying
Standards

*340. DR. KARNI SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Indian Airlines
spent a sum of Rs. 1.5 crores during
the second half of 1973 for assessing
the proficiency of the pilots in flying
standards;

(b) whether in normal course the
pilots are examined every six months
for this purpose at the time of licence
renewal; and

(¢) £ so, the reagsons for spending
such & huge amount of money in this
regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (¢). As a ryesult of
putting info operation bigger and more
complex aircrafts, it becomes increas-
ingly necessary f6r an afrline to up-
rate the skills of its pilots and others
n the interest of safety. In the normal
course alrline pilots are subjected to
certain tests twice a year and certain
other tests once a year but the Director
General of Civil Aviation is empower-
ed to enforce the tests any time he
considers it necessary. It was decided
to re-assess the genernl fiving ana
instrument flying proficlency or com-
maridbrs ‘'us  labk of pliot okl wan
detiicliiined as being the cause o2 e
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number of accieenis io Indian A« lnes
aircraft,

The expenditure on this account was
Rs. 20.03 lakhs for the second half of
1873.

Payment of Interest to Account Hoj-
ders of P.O. Savings Bank Accounts

3180, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state
whether the post offices are
at present giving all the faci-
lities and the same rate of interest
to their depositers as are being given
by the nationslised banks and if not
the features which are exclusive for
the nationalised banks and what steps
are being taken to introduce the same
features in post office savings banks
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
facilities and the rate of interest given
to holders of Post Office Savings
Bank accounis compare favourably
with those given by the nationalised
banks to their depositors, The Post
Office Savings Bank account-holders
have also the advantage of participa-
ting in the prize incentive scheme
introduced by the Government.

weey wver & vy e ¥ Feowrf g farmped
¥ frerrre & w3 wiir i freny o
drony

3181, ol s wow @fwr ¢
war feer ol g wOR oy W
fw:

(%) war wea 2w & TovA Fory
¥ dowtx, dmsrtor wqr fawad) faem
woit % fewrf gfeand & faeme &
fax wrofwr wfw qafes P o
1. 14 w0 w77 oY e e oo Y
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errgtdar f Wi foxd aw F 0w
WAgA A A ; W

(@) afx g, & ¥ aFem X
wq a5 writ 'y qufa gl & 7

few dwom & ggdft  (sfwelt
gefror qgaelt): (%) "7 AW A
agerdy iy fasme = 7, fFawad, 1973
%, gy qafire farer Wy oafe fomr
&Y feenrs, Ao g frda agdat
¥ fadr 9y o Faarr§ Mysvang wofy o

(&) %7 Arwamt o 7 A
gewrfag =7 sfg & aX ¥ famgra
|ERAT (a7 AT g AAV TT FIATOAT
a7 frs far st @ &)

Unemployment i, U.P. Handloom
Industry

3182. SHRI BISHWANATH JHUN-
JHUNWALA: Wil the Ministex of
COMMERCE be pleased to state:

(a) whether large number of hand-
loom workers of U.P. have been ren-
dered unemployed as a result of short
supply of yarn;

(b) if se, the number of such per-
sons and the {fall in production re-
corded; and

(c) what steps are being taken to
welieve the diffieulties of the handjoom
workers of UP.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
have no puch informatiom,

%) and (c). Do not arise.

‘wat’ vk W faww

3183. off Miny wewr fifan
w7 wrforem wef ag o Y FOEL
fw:

(%) ¥n my W wTOET A
wUgT QT faReT Ffar ¥ wor ¥
farm & fa2 51 Ao A

(@) =fx 1, @ vos qeq TS
&7 & AT 9w A w1y afatwar
&

() %= Frsay 7 W femfeafa
& fordr wam wrdavgy w7y f & anfe ey
YT TR F 77 Frar gogdr ¥ A
T i g &% ?

arfweg wWwem § Swsl (oft
go #to wnk) : (%) sfr =g

(&) =Y (7). v T sE

Increase in Printing of Notes

3184, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether there has been an
enormous increase in the number of
notes printed during January-Febru-
ary, 1974 over the earlier estimgtes;

(b) if s0, the exact number of notes
printed during these two months over
the estimates made earlier and to what
extent the circulation of notes had
gone up a8 g result thereof; and

(c) the estimates for printing of
notes during the next six monthg and

what restrainteg are exercised fn this
matter? -

THE MINISTER OF STATRIN THE
MINISTRY OF FENANCE {SHRI K.
R. GANESH): (a) No, Sir.
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(b) Notes are printed in the Nasik
Press in accordance with RBI in-
dents. 45825 million pieces of notes
valued at Rs. 296.825 crores were
prinied in January, 1974. The cor-
responding figures in February, 1874
were 414 million pieces valued at
Rs. 241.80 crores. Circulation of cur-
rency is different from printing of
notes and is regulated by the Reserve
Bank of India having regard to the
needs of the economy. The currency
in circulation amounted to Rs, 5808
crores in December, 1978, Rs. 5987
crores in January, 1974 and Rs. 6169
crores in February, 1974.

(¢) The estimates of notes to be
printed during April—September, 1074
is 2800 million pieces valued at Rs.
1460.50 crores.

The currency in circulation forms
a part of the total money supply
with the public and appropriate mea-
sures adopted from time to time to
restrain the monetary expansion con-
sistent with the needs of the economy.

Introduction of new NUT® Vs aw. wv
dememination

3188. SHRI CHANDRA BHAL
MANI TRWARI:

SHRI LAMBODAR BALIAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government propose
to introduce 50-rupee currency notes
this year;

(b) whether the number inscribed
with red.ink on the 20-rupee currency
notes is washable with hot water or
sodasoap water; and

(c) whether Government will keep
this aspect in mind while printing the
50-rupee notes?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K.
R. GANMSH): (a) Govermment pro-
pose (o introduce SO-rupee note but
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whether it will be issued this year
is difficult to indicate.

(b) The number on 20-rupee note
is printed in black ink and is not a
all washable with hot water or soda
soap water.

(c) All inks on the currency notes
are tested for resistence to mild acid,
alkali soap solutions as well as for
other end-properties and there will
be no exception in regard to inks for
the 50-rupee note.

Pay Scales of Employees in Indian
Alrlines : -

3186. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:

(a) the total number of employees
in the Indian Airlines and their cate-
gory-wise break-up as Officers and
other categories together with their
respective pay scales; and

(b) whether there is great difference
in the pay scales of officers and other
categories of employees and if so, the
reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR! RAJ
BAHADUR): (a) A statement show-
ing the number of emplbyees in
Indian Airlines, their break-up as
Officers and werkmen and their scales
of pay is laid on the Table of the
House. [Placed in Library. See No.
LT-6439/74].

(b) No, Sir. In fact there are
sevaral instances whene the emolu-
ments of officers do not compare
favourably with those of certain cate-
gories of workers.
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Amount spent on Tourism Publicity
Campéiign abroad during 187374

3187. SHRI SUKHDEQ PRASAD

+ Will the Minister of TOU-

RISM AND CIVIL AVIATION be
pleased tp state:

(a) the total amount spent guring
the yesr 1973-74 en publicity cam-
paign abroad to promote the growth
of tourism in the country; and

(b) how far hasg it helped to ecarn
foreign exchange during the year?

THE MINISTER OF STATE IN THE
MINISTRY OF TOQURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Approximately Rs. 95.70
lakhs has been spent during the year
1973-74 against a provision of Rs. 95.77
lakhs on publicity abroad to promote
tourism tfo India.

(b) As a result of the publicity and
promotional campaign launched abroad
alongwith other measures taken by
the Department to promote tourism,
and a certain momentum achieved in
the growth of tourist trafic the toreion
exchange earnings from tourism during
1973 increased by Rs. 19.20 crores.
During 1973, the estimated foreign
exchange earnings from tourism were
Rs 67.50 crore ggainat Rs, 48.30 crore
during 1972.

Delivery of HS-748 Alrcraft to Indian
Alrlines

3188. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether seven HS-748 pircraft,
made by Hindustan Aeronautics Lid.,
are awaiting delivery to the Indian
Airlines; smd

(6) it s6, when they ere being ded-
vered and the reasons for delay?

ngn‘s'rm OF TOURISM AND
AVIATION (SHRI RAJ BAHA-
Hindustan Aero~

THE
cIviL
DUR): (a) and (b).

nautics Ltd, have not yet indicated any
definite date for the delivery of these

aircraft,

o it @ Frafe

3189. sit ger W wHEw :
wt wifre Halt qg 49T} A FUOv AW
fs :

(%) 1970-71, 1971~72WK
1972-73 ¥ Tt wlr ®Y foor-firer
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() wrdhwr &7 § Iwwr g
wE
(7) s= ¥ A Wiy WA F

frafr & wr ¥ aoere # fwrdy avem
sAfarmry ; W

(w) faefwr af 1974-75 ¥ 9@
2w A e fRaR qE A A
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atfeq dorer ® 99NN (s
Qo o H'li-) :(ﬁ) o% faarer de

(*0y =73)

(@) 1970~71 — 24,56
1971-72 —  17.95
1972-73 -— 15,08

() woere A Af welt A A
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& forrdt qd onielt oY e § 1 W
AT B TR AP AT HNRT AT W
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(w) g g7 WY ¥ ‘W
wrare St dere ad & e ax
vl wrft & 1 wd 1974 %)Y O
YT F WATT THAAT B ATHT 40, 10
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s g

faaen
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1972-73 % A F oAy =
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1. ¥w dfgr wdY
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Asseddaiion of Nadursi Bubber Produc-
ing Comntries

3192, BHR S. A, MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state

{a) whether Government are aware
of the proposal made by Government
of Sri Lanka for the formation of an
association of natura} rubber producing
countries; and

(b) 1t 50, the broad features therect
and Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
"MINISTRY OF COMMERCE (SHRI A
C GEORGE)- (a) No Sir

(b) Does not arise.

‘Scheme to Expand Madras Airport

3183 SHRI S A MURUGANAN-
THAM: Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there is any scheme to
expand Madras Amrport, and

¢b) if so, the main features thereof”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) Extension and
strengthening of the taxitrack and
apron system of the Madras Airport
are in hand, The new schemes pro-
posed to be taken up for the expan-
sion of the Madras Airport include
extension of international arrival hall,
domestic apron and domestic baggage
claim area and provision of improved/
addtttonal eqguipment for navigation,
approach and landing of aircraft.

of Tourist Cemires In
Tamil Nadn during Fitth Plan

319¢, SHR 8 A. MURUGANAN-
THAM: Will the Minister of TOURISM
AND CIVIL AVIATION be plepsed to
stete:

(a) whether Government have decld-
«d 10 develop some toprist centres in

Tamil Nadu duding the PFifth Five
Year Plan, and

(b) 1 s0, the names of the proposed
spots and other features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI). (a) and (b) 1In the Central
Sector the Tourism Bungalow at
Rameshwaram and the Youth Hostel
at Madras will be compleied in the
first year of the Fifth Plan In addi-
tion, subject to the availabihity of
funds after undertaking a feasi-
bility study the India Tourism Deve-
lopment Corporation proposes to ex-
pand 1ts complex at Mahabahpuram
and the Travellers Lodge at Madyrai,
construct 8 motel at Kanya Kumari,
strengthep, 1ts transport unit at Madras
and expand fts duty freeshop at the
Madrss international sirport

Amount Advanced to Madhya Pradesh
under Preferential rates of Interest
Scheme

3196, SHRI G C. DIXIT: Wili the

Minister of FINANCE be pleased to
state:

(a) what amount was advanced to
Madhya Pradesh under the Scheme of
Preferential Rates of Interest during
the year 1972-73;

(b) whether the information wnth
regard to the total number of reci-
pients of 1loans under Preferential
Rates of Interest Scheme, distrirtwise
has been collected; and

(c) what concessions, advantages or
preferences are given in this regard to
the resudents of the distriets characte-
rised as Backward and what have been
their effect in practice on the concern-
ed districty of Madhya Pradesh®

THE MINISTER OF FINANCE (SHRIL
YESHWANTRAO CHAVAN): (a) It is
presumed that the Hon'ble Member is
referring to the Differentinl Rates of
Interest Scheme, which was put into
operation ip June 1972. The available
data regarding the outstanding ad-
vaces of the public sactor banks under



51 Written Answers

this schampe &z gt the end of June, 1973
in Madhya Pradesh are given below:

Number of Amount
Agccounts outsranding
R ——
4302 Rs. 16°90 lakhs

(b) The compilation of overall
figures of advances made under the
scheme is currently being undertaken
only on a Statewise basis by different
banks and not on districtwise basis,

(c) The Scheme is at present in force
in Madhya Pradesh in 37 distnicts
which are either classifieq as industri-
ally backward or are covered by
SFDA/MFAL programmes. Under this
Scheme, loans upto Rs. 1,500/- far
working capital and ypto Rs. 5,000/-
for term loan are s#dvanced on a con-
cessional rate of interest of 4 per cent
only and witheut any margin to eligi-
ble borrowers for productive ventures.

Bank Advances made v Priority
Sector

8107, SHRI A, K M. ISHAQUE will
the Minister of FINANCE be pleased
to state:

(a) the percentage of bank advances
made to priority sector cetegories as
ccmpared to the total advances made
during the last three years, State-
wise;

(b) the number of applications for
advances recelyed by the nahionalised
benks during the above period; and

(c) the number of umminuons for
advanaes sanctioned and fofal credit
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sdvanced in each Stite upto Decem:
ber, 1973?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO RAO)- (a).
Information is being collected gnd will
be placed on the Table of the House.

(b) and (c). Public sector banks
do not currently compile data regard~
ing the number of applications for
advances received by them or the
number of applications sanctioned

House Rent Allowance Payable to
Central Government Employees

3198. SHRI BISHWANATH JHUN-
JHUNWALA: Wil the Minister of
FINANCE be pleased to state:

(8) whether Government have taken
any decision with regard to House
Rent Allowance payable to Central
‘Government Employees in the context
of the recommendations made in Third
Pay Commission’s Report;

(b) if so, the broad outlines thereof;
and

(c) if not, the reasons for delay?

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) and (c). A statement indicat-
ing Government's decisions on the
relevant mummendaﬁags of the Com-~
mission in so far as empkne; belong-
ing to classes II III'lndIVlreeon-
cerned, is laid on the Table of, the
House.
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STATEMENT

Recommengations of the Third Pay

S.
No. ssion

Decision of Government.

T Therates of Hovserentallowanceshould be  Accepted-

as follows i~

Class of aity/town Rates of H.R.A.

() A, B-1 & B-2 15% of py
) ‘¢ 73% of pay.

[Vide Chapter 56, para 29ii))

2 The concept of “arban agglomsration”
recommended for the grant of Com-~
pensatory (City) Allowance shyuld not
be applied for the grant of House Rent
Allowance.

(Vitde Chapter 56, para 30).

3 (a) Production and verification of rent
recapts should bs made compulsory
i all cases.

(b) How:ver, the emaloyes who are at
present drawing house reatallowance
without prod action of rent receipts
should be allowed this facility so
long as they claim the same amounat
of house rent allowarce as they are
receiving at present. This concession

should sipply to fresh entants also.
[Vide Chapter 56, para 39(1v))

Accepted. The existing criteria relating
to territorial s for grant of House
Rent Allowance should contnuc to
apply.

(@) Accepted provided that the émployees
mchiding fresh entrants drawing pay
up to Rs. 750 p.m. m the revised—

scales of pay shall not be requred
to produce rent receipts for venfi-
cation.

(b) Accepted su'wect to exusting  rules re-
garding exemption from  production
of rent receipts except n the case of
fresh entrents  to  home the decsion
at (a) will apply.

Expansion of Foreign Companies

3199, SHET D, B. JADEIA:
SHRI VEKARTA:

Will the Minister of FINANCE
be pleased 6 stuts the mais of the
foffign companied which Nave pplied
1or expansion of their production and
thereby dilution of their equity given
10 geichtilgs of corpofiite Holdtags
at the time of submission of applics-

tion and percentage of foreign cor-
porate holdings on implemientation
of CC.1's constnt?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
As per availably deta the names of the
foreign compsnies who have been
granted oomaents by i Comtroller of
Capftal Tedkibd Jof Ailiffon &f theh
éqaity s¥istng out of thelr expansion
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during the last two years, are given below:

Nam? of th: Company

—

Petcentage oft‘owgu Percentage o
corporate holding at  corporate

the time of lubmu (appmx. &‘kf
sion of application to mentation of s
CCIL consent.

(¢9)

(=) @)
1 Motor Industries Co.Ltd. , . 57°5% 1%
3 English Electric Co. of India Ltd. 75% 66:3/3%
3 J. Stone & Co. (Indis) Ltd. . 100% 0%
4 Indien Aluminium Co. Ltd. , 65% 55-4%
5§ Widia India) Led. . 60% 57%-
6 Fenner Cockill Led. 55% 94%
7 Bata India Lud., . 100% 66-3/4%
8 Philips India Ltd. . 69°2%, 60%
9  Alfred Herbert (India) Ltd. . 100%, 50%
10 Mblins of India 14d. . $5° 44% 50 83%
1T Goodyear India Ltd. . 63°08% 59:93%
12 Guest Keen Williams Led. ., 60°27% $8:7%
13 German Remedies Lid. 61 72% 39:29%

Loss doe to Strike by Texille Milhnen
in Bombey

3200. SHRI JAGANNATH MISHRA:

SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of COMMERCE be
pleased to state;

(a) whethey ‘Government have made
any assessment regayding the loss due
to the long strike by Textile millmen
ip Bombay which has severely upset

the production schedule of cloth; and

(b) it so, the loss sustained by Gov-
erpment during this perlod?

THE DEPUTY MINISTER' IN THE
MINISTRY OF COMMEROE (BHRI
A, C. GEORGE): (2) and (b). The
loss In production due to the strike is

estimated at 110 million metres of
cloth and 2.5 million Kgs. of yarn.

Assessment of loss gustzined by
Government is not available,

Agreement for Import of Fertilisers

3201 'SHRI K. MALLANNA
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whetber Government hawe enter-
ed into fresh comtracts with gther
couptries for the import of
daring Jmuary—-d’nne, 1974; wnil

%0 mmdmm
m?)tf;umuan eundiﬁonl

ajjreerients?
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THE DEPUTY MINISTER IN THE {rscts concluded for impert of ferti-

MINISTRY OF
A. C. GEORGE): (u) Yes, Sir.

COMMERCE (SHRI lisers from Eaest Butopssn countries

aad Democratic Feople’s Republie of

Korea during 1974, is attached,
(b) A statement showing the con-
STATEMENT
8. Name of Name of Com-  Quantitycont-  Deliverysche-  Sh t mede
No. Country modity racted M/T dule id lsp‘gnx‘;r-‘s-'l-q
M/IT
r G.D.R. Murnate of 180,000 firm-+ January-Dcc. 74 31,300
Potash 20,000 at Sel-
ler’s option
2 USSR Urea 200,000 March-Dec. 74 to
commence from
this | mentb,
U.8.8.R. Ammonium 75,000 0= — O
Sulphate
U.S.8.R. Muriate of 50,000 O 1
Potash sAts
3 Bulgaria Utres 46,000 July-Dec. 74 —
4 D.P.RK. Urea 20,000 July-Dec. 74 —
§ Poland Urea 1,80,000 March-Dec. 74 —

Licensing Policy for Expassion of
Cotion Textlly Industry

3202, SHRI M. KATHAMUTHIX;
SHRY B, 8. BHAURA:

Will the Ministex of COMMERCE
be pleased to state:

(a) whether ‘Government have de-
¢ided to introduce a mew lcgnsing
policy for expansion of the eotton fex-
tile industny; snd

(b) it so, the outlines thereof?

THEE MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): ) and (b). The that-
muummmmﬂmotw

ernment.

Indiaw Parficipation in Foreign
Owned Companies

3208. SHRI NAWAL  KISHORE
SINHA;

SHR! DHAN SHAH PRA-
DHAN:

Will the Minister of FINANCE be
pleased to statey

(a) the total number and names of

100 per gent forejgn gwned companies
operating in India;

v (R hammapny of fhegn, After ”M’P‘
the guidelineg:@m/reiaet-of the

z;:ehq’o Regulation Act, have 'B“d
% hwa‘ﬁ.!g '-'m and the-

names of those eomanlel.
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(c) the action Governmeént propose
to take against those tompanies who
have refused to have Iudian periticipa-
tion or have shown reluctance in
doing so?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Reference 13 invited to the list
containing the names of 100 per cent
subsidiaries of foreign companies fur-
mshed in reply to the unstarred ques-
tion No. 191 answered in the Lok
Sabha on the 19th February 1974 by
the Deputy Minister in the Mintstry
of Law Justice and Company Affairs,

(b) So far application from only one
company has beep received and 1t is
under examination The last date for
making such applications under
Foreign Exchange Regulation Act, 1973
18 30th June, 1874

(¢) It is too early to furnished any
information at this stage,

Names of the Countries with whom the
gquestion of newspring shoriage of
India was taken up

3204 SHRI D. B. CHANDRA GOW-
DA; Wil the Minister of COMMERCE
be pleased to state:

(a) the number and names ot the
foreign dignitaries with whom the
question of newsprint shortage in India
had been taken up; and

(b) the assistance confirrhed by these
countries to India?

THE DEPUTY MINI IN THE
MINISTRY OF comxgg (SHRI A.
C. GEORGE): (a) Sthée newsprint
purchases are a commercial transac-
tion Government have not so far con-
sidered it necessary to take up this
matter with any forelgm dignitaries

(b) Does not arise.
Md’ﬂﬂﬁﬁllolwu
Toxdly Mifls

3205, 8HRI P. M. MEHTA: Wil
Ninister of be pleased
state:

15, 10%4 Written Answers 60

(a) whethér several textile mills in
e country In eral and Bombay
in particular whith depend on the
Indian O11 Corporation for the supply
of fturnace oil are facng closure;

(b) if so, the steps being faken by
Government 1n thig regard,

(c) whether some mulls decided to
have five days week, and

(d) to what extent this o1l crisis
have affected the production in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C GEORGE). (a) No, Sir, But the
textile mlls using turnace oil are
facing difficulties 1n obtaining adequate
supplies of furnace 01l Some of these
mills depend on the Indian O1! Corpo-
ration for the supply of furnace oil

(b) Plans to convert oil fired boilers
to coa] based boilers are being examin-
ed Arrangement for equitable dis-
fribution of avaflable supplies of Fur-
nace Oil is being made.

(¢) No such decision has been
brought to the notice of Government.

(dy Preduthion hag not' so far been

affected to any significan; extent owing
to oil supply difficulties

Deputationisty frovh State Governments
to Fublis Enterpriscs

3206. SHRI SHYAM SUNDER
MOHAPATRA - Wil the Minister of
FINANCE be pleased to state:

(a) whether Gavernment's policy of
not bringing more and more deputa-
tionists from State Government to
public enterprises and dsking the pre-
sent incumbents to ditiser opt for per-
manent absorption in public enterprise
or to revert back to the parent office
still stands;

(b) if so0, what action Government
have lthkég\ in this regard; and

(¢) Row mapy deputstionisis bave
opted for permanent absorption in
public entirprises during the last thrde
years?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH) (a) and (b) Accord-
ing to the Governments policy deci-
sions taken acout five years back, offi-
cers on deputation to Central Govern-
ment public enterprisegs can remain
on deputation to the undertakings
only for a maximum period of two
years 1n the case of posts with pay of
Rs 2500-3000 or above, and three years
in the case of other posts, at the end
of which thy have to exercise option
for permanent absorption in the
undertaking or reversion to the parent
cadres This policy stil} holds good
Government have 1ssued the necessary
instructions to the publhic enterprises
asking them to implement this pohicy
decision, 1n so far as the posts under
them are concerned This 1s also kept
in view in respect of the posts in pub-
1i~ enterprises appointments to which
are made by Government

(e) 360 deputationsts have opted for
permanent absorption in the public
enterprises aftsr the policy decision
referred to in the reply to parts (a)
and (b) of the Question till 30th Sep-
tember, 1973

Coal supply to Bangladesh

3207 SHRI JAGANNATH MISHRA

SHRI C K JAFFAR SHA-
RIEF

Wil the Minuster of COMMERCE

be pleased to state

(a) whether Bangladesh had asked
for coal from India; and

(b) the broad outlines of the terms
on which coal was sypplied to Bangla-
desh by India during 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C GEORGE) (a) and (b) During
1972-74 Government of India supplied
309,630 tonnes of coal to Bangladesh
of which 50,000 fonneg were under
Commodity and Reliet Grants and the

3753 LS—3

balance under the Limited Payments
Arrangement Supplies under the
Limited Payments Arrangement were
at mutually agreed prices which were
lower than the prices obtained alse-
where by the MMTC for exports of
similar coals

" Agreement beiween STC and
Canada for Import of Newsprint

3208 SHRI NARENDRA SINGH
SHRI M S SANJEEVI RAO:

Will the Minrster of COMMERCE
be pleased to state

(a) whether State Trading Corpo-
1ation of India has recently signed an
agreement with Canada for the im-
port of 50000 tonnes of newsprint
every yea: for the next five years,

. (b) if so the terms and conditiona
thereof,

(c) whethe: the price of newsprint
oftered by that country 1s less than
that demanded by USSR for the
same quantity, and

(d) 1f so, the difference between the
prices offered by both countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) STC have
entered into a contract for supply of
35000 tonnes per annum for five
years

(b) The agreement 1s with Export
Sales, Canada and the price 1s based
on the New York price plus a prem-
ium specified 1n the contract and 1s
subject to escalation

(¢) and (d) Since the price of
newsprint from Canada is subject to
escalation and other conditions, which
do not apply to the USSR supphes,
it is dificult to compare the two
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Creation of Posts of Accountani Gene-
rals by Compiroller and
General of India
8209, SHRI RAMACHANDRAN
KADANNAPPALLIL:
SHRI VAYALAR RAVI:
Will the Minister of FINANCE

be pleased to state;

(a) whether the Comptroller and
Auditor General of India has created
20 posts of Accountant Generals at a
salary of RS. 2,500 per month during
the last one year;

(b) if 50, the reasons for such a
large scale creation of top posts when
Government are strictly following a
policy of economy in expenditure; and

{¢) the reaction of Government
thereto? '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Posts
of Accountants General carry the
scale of Rs. 1800—100—2000—125—
2250. After January, 1973, the Com-
ptroller and Auditor General has,
under the authority delegated to him,
created 8 temporary posts in the Ac-
countant General’s grade with a view
to gearing up the audit machinery to
meet the increasing demandg arising
out of the discharge of his constitu-
tional functions.

Purchase of Componenis from Britain
for Development of Uniteg Projecls

3210. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether an agreement between
the Government of India and the
visiting British Parliamentary delega-
tion has been reached for purchase
of components for the development of
project in the country;

{b) if so, the salient features of the
agreement reached; and
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(c) the time by which the aid would
be provided by UK. and ihe mode
thereof?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) No, Sir. The recent Parljarfnen-
tary delegation which visited India
during the 30th January to the 7th
February, 1974, was a Select Commit-
tee of British House of Commons on
Overseas Development. Being a Select
Commiitee delegation, no agreement
was reached between thjs delegation
and the Government of India, eir
main objective was to enquire inte
the development prospects of third
world countries with particular re-
ference to the relationship between
trade and aid; the debt burden; rural
development; the effect of the deve-
loped countries import gnd adjust-
ment policies; total income, its dis-
tribution and employment with parti-
cular emphasis on Agricultural Deve-
lopment and the effect on the overall
British Aid Programme of UXK's
entry inté E.E.C. and to report to the
British House of Commons.

(b) and (c). Does not arise.

Ferer wioft & qferaat & wiafufoa o Jz

3211. sit wiere ww  ®vwr
oy faw P a7 a3d O wur w5
f‘.

(¥) == gw &Y § ¥:tg qgowe
& su=fa) & 9w gfEt % ufe-
fafaal & g% Wz &Y oy ;

(@) =1 IR sfafafadl &
A gfa w1 s fam o ; Wi

(w) afegt, A daw 3f st it
¥ @y ENt mar Ik dam F felt
3fz & oy ?

frer st (ot marewro ) ¢
(%) ¥ woerly whwifcil & yw
oY & u wfefafuel & o Fedeirt,
197 #fwe Hf T v jarea Ry

(3 [N
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. (m) w9 aaraar fe
2 YT (3TT o awT w6
A )

(q‘) 'i"ﬁ R w@taém 1

Yl Wistiibutioh of Nyloa snd Fila-
mont Yaros

8212. SHRI Y. ESWARA REDDY:
Wik} the Minister of COMMERCE be

‘fheased to state:

('ﬂl whether chairman of the 8ilk
and Art Silk Mills Associations has
-sought intervention of the Prime Mi-
mister in securing fair distribution of
rayon and nylon filament yarns; and

(b) it so, fhe pariiculars hereof and
the steps proposed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) A statément is enclosed.
STATEMENT

Shri Maganlal H. Doshi Chairman
Silk and Art Mills Association brought
to the notice of P.M. the following
facts: —

(1) The Government wf India
has not taken any decision on
Tariff Commission’s Reports
on Rayon Filament Yarn,
synthetic fibres spun yarn
and nylon filament yarn for
the last three years and re-
gulation of distribution and
prices of these yarn are be-
ing made through voluntary
agreements which are un-
satisfactory and are not being
implemented faithtully by the
spinners. More than 80,00,
000 K. G. of yarn are yet to
be delivered to the weavers
by the spinners.

(2) Though the agreement bet-
‘weep viscose fillament yarn
spinners and weavers expir-
ed on 31-12-1978 no new
:agreément has been signed
during the last three months.

(3) The spinners of staple fibre
yarn have not delivered move
than a fraction of the yan
dye from them in spite of
repeated meetings in the
Ministry,

(4) The Voluntary Agreement
between nylon spinners and
weavers does not include
three manufacturers of nylon
yern.

2. The Tariff Commission Report on
fair selling prices of viscose filament
yarn was based on the costing of the
spinners during the period 1967-1988.
Since then there has been escalations
in the cost of raw material (imported
wood pulp), power and fuel and
salary and wages. The Tariff Com-
mission has been requested to up-date
the fair prices after taking into ac-
count these escalations.

3. The Tarif Commission recom-
mendations of fair selling prices of
viscose staple fibre spun yarn are
based on fair selling prices of viscose
staple fibre as recommendeq by the
Tarif Commission in its report of
April, 1870. There have been escala-
tions in the manufacturing cost of
viscose staple flbore. Asg soon as the
fair selling price of viscose staple
fibre is updated, it will be possible
for the Government to take a decision
on Tariff Commission Report on fair
selling prices of viscose staple fibre
spun yarn.

4. The Tariff Commission Report on
the fair selling prices of nylon yarn
also suffers from the defects indicated
in the case of viscose fillament yarn.

5. With a view to avoid hardship
to the weavers of art silk yarn, the
spinners of the different types of
yarns and the weavers were brought
together to evolve a satisfactory ar-
rangement for distribution and prices
of these yarns. These voluntary ar-
rangements have, by and large, been
working satisfactorily till the¢ end of
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1972 Towards later half of 1978 con-
ditions of the global scarcity have
been felt 1n the procurement of im-
ported raw material like wood pulp
There have also been strikes and
lockouts in the spinning mills of vis-
cose fibre yarn and viscose staple
fibre This has resulted in reduced
availability of viscose staple fibre, and
wiscose fibre yarn during 1973 There
has been a backlog in the supply of
viscose flbre yarn and wviscose staple
fibre spun yarn to the weavers Efforts
are bewng made to persuade the spn-
ners to effect supplhes against back-
Jog in terms of the voluntary agree-
ment The Voluntary Agreement bet-
ween the weavers and spmnners of
wviscose fillament yarn expwred on
31-12-1973 The weavergs ang the
spinners have been in constant touch
with each other with a view to evolve
a satisfactory arrangement agam

Wnitten Answers

6 In the case of nylon yarn the
reduced global availability of capro-
lactum during 1973 resulted in reduc-
tion of production of nylon yarn to
50 per cent 60 per cent of the lLicens-
ed capacity of the units Here again
with a view to avoid dufficulty to the
weavers, a voluntary agreement was
signed between the spinners and wea-
vers on 6th September 1973, provid-
ing for distribution of 75 per cent of
the production of four major nylon
spinners to actual users at mutually
agreed prices The two smaller units
M/s Century Enka and M/s Shn
Synthetic—who had not signed the
voluntary agreement have now been
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distribute 53 per cent of their produc-
tion to actual wusers at mutusily
agreed prices

World Bank Loan for Market Yasd
Scheme in Andhra Pradesh

3213 SHRI Y, ESWARA REDDY:
Will the Mmnister of FINANCE be
pleaseq to state

(a) whether the World Bank has de-
cxde to offer Rs 35 crores as loan the
purpose of development and expan+
sion of market yards in Andhra Pra-
desh,

(b) i so, its quantum, terms and
conditions?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir

(b) Does not arise

Central aid to Kerala under Famine
Relief Programme

3214 SHRIMATI BHARGAVI
THANKAPPAN  Will the Mimster
of FINANCE be pleased to state the
nature of the Central assistance pro-
vided to Kerala under the famine re-
lief programme during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH) The reference is perhaps
to the flnancial assistance given to the
Government of Kerala towards relief
measures undertaken on account of
floods during the last three years, the
particulars of which are indicated

advised to sign the agreemenit and below
(Rs sn Crores)
Loan Grant Toral
1975-71 . . . . . . 2 20 — 2 20
1971-72 . .. . . . . 355 o 34 279
1972-73 . . . . . . . . X 14 o 1t 1- 25
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Smport of Urea from U.BSR.

3215. SHRI K. MALLANNA: Wil
Aihe Minister of COMMERCE be plea-
sed to state:

(a) whether the Soviet Union have
agreed to supply to India 2 lakh ton-
nes of urea during the current year
1o help our green revolution program-
me; and

(b) 1f so, the salient features re-
garding 1ts terms?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes Sir.

(b) Urea will contain mmnimum
46 per vent of Natrogen.

According to the terms of the con~
tiact, approximnatcly 20000 tonnes of
urea wil' be dchivereq c¢very month

during the period March 1o December,
1974,

Fall in Leather Exports due t{o lack of
Shipping {acilities

3216. SHRI § A MURUGANUN-
THAM: Will the Minister of COM-
MERCE be pleased to siate:

(a) whether Government are tware
that. the leather exports have come
to a stand still due to lack of Ship-
ping facilities, and

(b) it so, the steps taken to» meet
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). It is
not correct that leather exports have
come to & stand-still due to lack of
shipping facilities. Some exporters
are understood to be experiencing
diffieultjes and all pessible assistance
I8 being extended to them,

Delay in unloading of Newsprint at
Madras Harbour

3217. SHRI RAMKANWAR: Will
the Minister of COMMERCE be pleas-
ed to stale,

(a) whether 2000 tons of Canadian
newsprint was not unloaded for seve-
ral weeks from Madras harbour inspite
of acute shortage of newsprint in the
country,

(b) reasons for delay in unloading
the newsprint, and

(c) action if any, taken against offi-
cers responsible for this delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) No, Sir.

(b) and (c). Do not arise

Scheme of AR.C. re Disbursement of
money to increase the pace of Agricul-
tural programme

3218. SHRI RAM PRAKASH:
SHRI M RAM GOPAL
REDDDY:

Will the Minister of FINANCE be
pleased to state:

(a) whether Agricultural Refinance
Corporation has drawn up 5 scheme
to disburse Rs. 900 crores duriag the
next five years to increase the pace of
agricultural programmes; and

(b) if so, the salient features of
the programmes?

THE MINISTRY OF FINANCE
(SHRI YESHWANTRAO): (a) and
(b). According to a tentative pro-
gramme of refinancing of agricuiltural
investment credit dispensed through
Land Development Banks, State Co-
operative Banks and Commercial
Banks, the Agricutura]l Refinance
Corporation expects to be able to
achieve a total disbursement of
Rs. 800/- crores during the Fifth Five
Year Plan period, provided resources
are adequately available. The acti-
vities under this programme would be
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minor irrigation, land development,
development of plantationg ang or-
chards, subsidiary occupations like
dairy poultry and piggary, storage and
marketing, forestry farm mechanisa-
tion and fisheries to be taken n

different States and Union Territores.

Export of Oil Seeds

3219 SHRI R B ULAGANAMBI
Will the Minster of COMMERCE be
pleased to state:

(a) the total quantity of oil seeds
exported and the foreign exchange
earned therefrom during 1973,

(b) the FOB realization of foreign
exchange per tonne; and

(c) the names of countries to which
o1l seeds were exported and the names

of exporters?

MINISTRY OF COMMERCE (SHRI
MINISTIRY OF COMMERCE (SHRI
A. C. GEORGE). (a) to (c). A state-
ment showing export (quantity, value
and umt value) of o011 seeds, oilnuts
and oif] kernels together with the
names of the countries to which ex-
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ported during the financial years 1972.

78 and 1873-74 (upto September,
1978) 18 laid on the Table of the House.

[Placed sn Library. See No, LT-6440/

73]

Export data beyond September, 1878
is not yet available Names of expor-
ters are also not available as firm-wise
actual export statistics are not main-
tained,

Target for Export of Wagons during
Fourth Plan

8220 SHRI M. § SANJEEVI RAG
Will the Mimister of COMMEKCE be
pleased to state whether target for
export of Raillway wagons for the
Fourth Plan has been fully achieved,
if so, the number of Raiiway wagons
exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)* Year-wise export
targets and export performance of
Railway wagons, coaches and parts.
thereof during the Fourth Plan are
given below:—

o b

Export Target (in Actual Export (Rs.

Year Rs./Crores) Crores)
1969~70 . 350 0 53
1970-71 . . . . 10° 00 211
1971~73 . . N . . 17 00 657
97373 . . . . . . 15°00 30}
1973-74 . . . . . . . 18700 4' 49 (Prov.
(April, 73—Junuary, 74y
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Target of Export of Railway Wagons
for 1st Year of Fifth Pian

3221. SHRI M. 8. SANJEEVI RAO:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the target of Railway
wagons to be exported to different
countries during the first year of the
Fifth Plan hag been finalised; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). It has
been planned to export about 930
wagons valued at about Rs 10 crores
during the first year of the Fifth Plan.

Names of Foreign Couantries who have
asked Indian Jute Industry for Supply
of Jute Goods

3222, SHRI RAGIIUNANDAN LAL
BHATIA-

SHRI SHRIKISHAN MODI:

Will the Minister »f COMMERCE be
pleased to state:

(a) the names of forelgn countries
who have recently asked Indian Jute

industry for the sunply of jute goods;
and

(b) the extent of increase in inter-
national demand for Indian jute
goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b) Jute
goots are exported to a large numpber
of countries, the main markets being
US4 VXK, USSR and Japap. There
has been recently an increass in
demand which can be estimated to Le
roughly around 20 to 25 per cent over
the levels last year,
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shift |
ezl e 1n Bombay ¢ » st of

imposition of credit squeexe

3223. SHRI RAM BHAGAT
PASWAN:

SHRI YAMUNA PRASAD
MANDAL:

will the Minister of FINANCE be
pleased to state:

(a) whether the imvosition of credit
squeeze has resulted in discontinuation
of the third shift in many of the
textile mills in Bombay; and

(b) if so, the remedial measuies
adopted?

THE MINISTER OF FINANCE
(SliIk! YESHWANTRAO): (a) and
(b). The relevant information is
heing collected and will be laid on the
Table of the House,

Planning Commission’s disappointment

at the performance of Public Sector

and the policy of persomnmel recrmit-
ment to higher posts

3224. SHRI D. D. DESAI: Will the
Minister of FINANCK be nleased to
state:

(a) whether Planning Commission
has expressed disappointment at the
performance of the Puhlic Sector and
the personnel recruitment to higher
posts; and

(b) it so, the main reason there-
for and the steps being taken to make
improvements in these field?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. B, GANESH): (a) and (b). Gov-
ernment and the Planning Commission
recognise that there is scope for im-
provement in the performance of pub-
lic enterprises. An Action Committze

n Public Enterprises appointed by
Gmmmmz has bgen engaged in an
ction, oriented identification of the
pro‘blems of the public enterprises.
Thig Committee also inter alia made
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some recommendations to Government
in regard to the selection, appraisal
and development of personnel hold-
ing the top posts in the Public Enter-
prises Keeping these 1n view, Gov-
ermment have reviewed the Mana-
gerial Personnel Policy m respect of
purlic enterprises and decided on the
framework for a new Personnel
Policy based on the need for giving
sufficient autonomy to the enterprises
in making appointments to posts below
the level of General Manager so that
the process of development of specia-
ised skills, greater continuity, com-
mitment to the enterprise and In-
creased mobility are assisted For
appointments at the Top Level it was
been decided to abandon the empanel-
ment procedure followed ti1l] recent-
ly Instead, a high level Selection
Board comprising of eminent persons
with experience of Top Personnel Se-
lection 1s to be constituted to recom-
mend suitable names for speaific va-
cancies at the Top Level that may oc-
cur  The Board would also be vested
with the responsibility of overseeing
the management development efforts
of the enterprises

The other steps taken for improving
the performance of Public Enterprises
on the recommendation of the Action
Committee include

(1) strengthening of management,

(1) changer i orgamsational
structure at the plant and
corporate level;

(m) mmprovement in plant manage-
ment; '

(iv) decentralisation of manten-
ance activities;

(v) provision of balancing
debottlenecking facilities;

(v1) mprovement 1n materials
management, motivation, pro-
duction planning and control;

(vn) introduction of switable machi-
nery for timely review and
control of operations;

and
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(vial) better corporate planning;

(1x) strengthening of Research and
Development activities and
other technical services,

(x) strengtheming of sales and
marketing efforts,

(x1) improvement of industnial

relations, and
(x11) Multi-shift operations

Issue of ad hoc Licence to Companies

3225 SHRI SHASHI RHUSHAN
Will the Minister of COMMERCE be
pleased to state

(a) whether 1t 1s ¢ 15tomary to grant
ad hoc licence over and above AU
and replenishment licence, and

(b) the names of co~1 ames Lo which
such ad hoc hcences have been 1ssued
during the last thice years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No, Sir

(b) Does not arise

Import of Newsprint from USSR

3226 SHRI SATYENDRA NARA-
YAN SINHA Will the Minister of
COMMERCE be pleased to state

(a) whether the Saviet Umon nas

demanded 500 dollars a tonne for
newsprint, and

(b) 1f so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE). (a) No, Sir

(b) Does not arise.
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Dtilisalton of licenved capacities of
publio sector enterprises

3227. SHRI VIKRAM MAHAJAN:
Will the Minister of FINANCE be
pleased to state:

(a) the extent to which the licenced
capacity is being utihised ia the puwic
gector industries at uresent in the
country, and

(b) the proposals to develop the
public sector industries during the
Fifth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) The information
15 given 1n statement I laid on the
Table of the Hovse [Placed in Library
See No LT-6441/741]

(b) The information 1s given 1n
statement-II laid on the Table of the
House [Placed in Library See No.
LT-6441/74}

Post Office Savings Bank deposit
prize Scheme

3228 SHRI P M MEHTA:
SHRI P. A, SAMINATHAN-

Will the Mmister of FINANCE be
pleased fo state:

(a) whether the prize scheme for
account holders in Post Office Savings
Bank announced by the Postal Depart-
ment has attracted a large deposits;

(hp 1f s0, the salient features there-
of, and

(c) how much money bhas so far
been deposited in the Post Office
Savings Bank accounts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir,

(b) The salient features of the prize
incentive scheme arei—

(1) Persons having single or joint
accounts or accounts in the

name of munors, which have
a minimum  balance of
Rs. 200/- in their accounts
during the specified periods,
are entitled to participate in
the draw for prizes.

@b For the financial year 1973-74
accounts, which have minm-
mum balance of not less than
Rs 200/- throughout the period
between December, 1973 and
March, 1974, will be eligible
for participation in the draw
for prizes There will be 11,116
prizes totalling Rs 32,50,000
ranging from Rs. 50/- to
Rs 2,50,000,

(1) From the year 1974-75 on-

wards, there will be two
draws 1n a year In each
draw, theie will be 11,116

prizes amounfing to Rs,
20 50,000 ranging from Rs 50
fo Rs 1 lakh The first of
these draws will cover the
accounts having a balance of
not less than Rs. 200 during
the first half year pertod Aprnil
to September The other draw
will cover the accounts having
balance of not less than Rs.
200 during the second-h+'
year period October to March,

(¢) The net deposits in the Post
Office Saving Bank accounts after
the introduction of the Prize Incentive
Scheme in  October, 1973 tll 31st
December, 1973 was approximately
Rs. 18 crores.

o 1073-74 ¥ watfew shewer
R a® wEl & A

3229. oft sieT Tw Ty : v
afzn wie amve faemem we ag e
®r Far w30 fp -

(%) s i Tl & war A §
wgt 7% 1973-74 ¥ 9w wivw Wiw
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ot Wit I QFT 9T FAaw q6v
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) Wi g @ e
Wl ?

vz wv Anre fiewror Wiy
¥ st (370 anforh afy) :
(%) AR Oy for A g —

T BT AT ards areary fedt aviz @
wfawarT AT
w® (TAEw) 28-12-1973 15 -5
HiwT (TwRam) 7-2~1974 18 -5
dYHL (TUMEAIT) 28-12-1973 20 -4
7-2-1974 17 -4
9-2-1974 17 -4
fawrdY (Troreary) 30-12~1973 20 -3
7-2-1974 18 -4
9-2-1974 18 -4
Sy (TEarT) 6~2-1974 17 ~3
T 8~2-1974 17 -3
(a) 0, g Deposits received under P.O. Sayings
Bank Prize Scheme

() s 7 Sear

Ineemre Tax Payees having Income of
above Re. 5¢ tholugands

3230 SHRI ATAL BIHARI VAJ-
PAYEE; Will thg Mmnster of FIN-
ANCE be pleased to state the latest
available figures about the number of
persons 1n the country paying Income-
tax on an income of Rs 50 thousands

or more®

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
X. R. BANESH): The information
is being collected and will be Imd
on the Table of the House as early
as possible,

3231 PROF NARAIN CHAND PA-
RASHAR Wil the Mmister of
FINANCE be pleased to state-

(a) the number of Post Office Sav~
ings Bank accounts which had bal-
ances of more than Rs, 200/- each to
their credit on 1st January, 1973 and
1st January, 1974, separately;

(b) the total amoynt i Post Offite
Savings Bank accounts on these two

datps, separately; and

(c) the likely date when the first
draw for prizes would be held?

THY DEPUTY MINISTER IN THE
MINISTRY QF TFINANCE ( -
MAT] SUSHILA ROHATGI): (a) and
(b). The information is being collec-
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ted and will be 1aid on the Table of
the House.

(c) The first draw is likely to be
pelu some time in July, 1974,

Isne of ad-hoc leence to firm on the
cobdlition of export

3232. SHRT NAWAL KISHORE
SINHA*+ Will the Minister of COM-
MERCE be pleased to state whether
it 13 Government’s policy to issue ad
hoc licence to all firms which give
written commitment that they will
make a net contribution through ex-
port of at least 20 per cent in respect
of all the outgo of foreign exchange
on their account?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): No, Sir.

ot wan feei ot e
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Regwirement of Cotton Cloth after
Fifth Plan

3235 SHRI B S BHAURA Wil
1he Minister of COMMERCE be pleas-
ed to state

(a) what would be the increased re-
quirement of cotton cloth at the end
of the Fifth Five Year Plan, and

(b) the steps proposed to be taken
o meet the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) Pro-
jectiong and Targets for production
ol cotton cloth reviewed against the
requirements during the Fifth Five
Year Plan period have not yet been
finalised

Foreign Exchange earned on account
of Export of Electronic Goods

3236 SHRI B § BHAURA wild
the Mimster of COMMERCE be
pleased to siate

(2) whether India has entered the
export market in electronic goods 1n a
big way,

(b) 1f so, the mamn features thereof
and the forexgn exchange earned
during 197172 and 1972-73,

(c) which are the important under-
iakings both 1n public and pnvate
se~tors functioning in this field, and

(d) the main featureg of the pro-
gramme i the Fifth Plan for the
development of the electronic industry
and the foreign exchange expected to
be earned on that account?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) India 1s
already exporting electronic goods

Major items of electronic goods cur-
rently being exported are Radio re-
ceivers and components, data process-
ing machines, telephone ang teleprin-
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ter machines, public address equip-
ment, electronic components ete Xxt.
forts are being made fo strengthen
export base by introducing new items
and bringing in more exporters in ex-
port field and by setting up of Santa-
cruz Export Processing Zone

Exports of electronics goods during
the years 1971-72, 1972-73 and 1873-
74 (so far) have been follows

Year } alue
1971 72 Rs 5 59 crores
1972-73 - Rw 4 19 crores
1973-74 . 1 6 04 crores

(April-Dce 1973)

(¢) Some of the impuriant under-
takings 1n this fielg aie —

1 IBM WORLD '1RADL COR-
PORATION

2 BHARAT ELECTRONICS LTD

3 INDIAN TELEPHONE INDUS-
TRIES

4 HINDUSTAN TELEPRINTERS
LTD

5 PHILIPS INDIA LTD

6 MULCHANDANI RADIO &
APPLIANCES

7 MURPHY INDIA LTD
8 TELEFUNKEN INDIA LTD

9 ELECTRONIC CORPORATION
OF INDIA

10 ASIAN ELECTRONICS PVT
LTD.

11 SEMI CONDUCTORS LTD

(d) The Electronics Commission had
formulated a plan for the develop-
ment of the Eelectronics Industrv
during the Pitth PFive Year Plan
period The plan, which has been
accepted by the Planning Commissian,
envisages a total investment of Rs 259
crores, which is expected to generate *
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a production of Re, 2800 crores worth
o¢ electronic goods during the Fifth
Plen period.
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Following targets for export of”
electronic goods have been laid down
by the Department of Electronics:~—

(Rs. in croves)
Total
7475 75416 96=77 TR 1879 7479
1 Bxports from lo-
cal production 9 31 14 18 23 75
2 Santacruz EPC a5 40 50 so 50 a1s§
ToTaL . 34 (49 64 68 73 290

Amount of Newsprint imported during
the Fourth Plam

3237, SHRI M, S, SANJEEVI RAO:
Will the Minister of COMMERCE be
pleased to state the amount of news-
print imported during the Fourth
Fiye Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) The amount of
newsprint imported during the Fourth
Five Year Plan period 1s as follows.—

Year (a)ﬁa;my Value (Rs.

) Lakhs)
1969-70 . 1,55,082 1L,RS7" 15
1970-71 1,445,212 1,873 27
w71-72 2,06,886 2,758 §2
1973-73 1,53,848 2,051 98
1973-74 60,152 817 08
{Apnil-Aug. 1973)

COenference of Confederation of Asian
COmamber of Commerce ang Industry

8238. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleaseq to state:

(a) whether a conference of the
Confederation of Asian Chamber of

Commerce and Industry wag held re-
cently in New Delhi: and

(b) if so, the main points discussed
therein and decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (2) Yes, Sir. The
Conference was organised by the Fe-
deration of Indian Chambers of Com.
merce and Industry.

(b) A statement is attached.
STATEMENT

It is learnt that the main conclu~
sions and recommendations of the
Fifth Conference of the Confedration
of Asjan Chambers of Commerce and
Industiy were as follows:

(1) The Conference considered it
imperative that respective Govern-
ments be urged to:

(i) arrange a progressive restruc-
turing of energy base and
encourage research into alter-
nate sources of energy;

(il) encourage the exploration of
the oil resourceg of the region
both inland and offshore, and,
for this purpose, give realis-
tic incentives at all levels;
and

(ili) initiate commodity agree-
ments to bring greater parity
in price-levels in commodi.
ties.
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¢2) The Conference expresscd hope
that the operations of Asiant Devélop-
ment Bank would be further enlirg-
ed afid diversified to meet shortage
of capital,

(3) CACCI would undertake to ini-
tiate a study of current factors affect-
ithy the climate for Investment 1n
member countries;

(4) CACCI would undertake a de~
tailed study of existing trade pattern
in the region and ex#imine the possi-
bility of developing an overall trade
«and investment plan;

{5) In order to promote
trade flows between countries
help correct trade imbalances:

(i) greater attention liad to be
pald to agricultural develop-
ment ncluding creation of
Asian Buffer Stock of food-
grains;

(1) the new Australian system of
Tariff Preferenceg for deve-
loping countries as also steps

larger
and

taken by Japan were com-
mended;
(in) the Asian Trade Expansion

Programme had to be made
fully operative and effective;

long-term arrangements and

treaties between countries

should be entered into to step
up intra-regional trade;

(v) the handicaps in the way of
setting up of the Asian Clear-
ing Union and the Asian Re-
serve Bank had to be remov-
ed;

(vi) it was hoped that satisfac-

tory arrangements for rela-

tively stable currency values
would be devised.

(6) CACCI Commission on Trans-
port, Communication and Shipping
would continue to work towards the
sollitm ot shipping and  ocean
freight  problemis In close  liaison
with the ECAFE Centre for Shipping,
Information and Advisory Services.

% would study the feasibility of
rm co-operation in this fleld. A
o and universally acceptable

{iv)
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code of conduct for liner C
had to be adopted perticulsrly in
Tedpect of frelght rates.

(7) The CACCI Commission of As-
ian Customs Brokers and Agents was
constituted to promote the adopfion
of aligned system of export documen-
tation throughout the region.

(8) A special Commission of CACCI
was establisheq to seek the co-opera-
tion of key agencies in the fleld of
tourism.

(9) It was accepted that Chambers
of Commerce in Member-countries of
CACCI should keep themselves
close contact, exchange fnf
on regular basis, sponser trade and
investment-promotion visits by dele-
gatons of businessmen, provide trgin-
ing facilities, organise exhib
and product display, etc. The feas]
lity of establishing a Permanent Héf-
retariat for CACCI would be studied.

‘Problems of Wandicom Industry

3239. SHR] C. JANARDHANAN:
Will the Minister of COMMERCE he
pleased to state:

(a) whether Government have since
constituted a high-powereq team to
study the problems of handloom in-

dustry; and

(b) if so, the main features theie-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The Study Team which was
constituted on the 29th  December,
1978, consists of the following:—

(1) Shri B. Sivaraman, Vice. Chalii»
man, Nationa! Commission on Agi
culture & Member Planing Commis-
sion, New Delhi-~Chairman.

(2) One tepresentative each of thé
Governments of—
(i) Andhra Pradesh
(i) Assam
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Rid) Jamthu & Xashmir
tiv) Karnataka
(v) Maharashtra
{vi) Manipur
(vji) Tamil Nadu, ang
) Uttar 'Pratiesh—Members,

(3) Shri Konda Lakshman Bapuji,
Jayabarusayam 6-1-2/1, Secretanat
:I!Jz'fd, Hyderabad~-Member.

(4) Shn Abid Alj Ansari, ML.A.,
27-Darul Shaifa, Lucknow—Member.

15) Smt. Pupul Jayakar, Chairman,
Handicrafis & Handlooms Export Pro-
mgtion Corpn., Rouse Avenue, New
Deifi—Member.,

(6) Shn M Somappa, President,
All India Handloom Fabrics Market-
ing Cooperative Society Ltd. ,211—219,
Bharti Bhavan, Frere Road, Bombay-
400001—Member.

{7) Shri T. R. S. Vijayaraghavachar,
Director, Tami] Nadu Handloom Fin-
ance & Trading Corporation Ltd,
Madras-—Member.

(8 Shri Mani
Secretary, Ministry of
New Delhi—-Member.

(9) Shri S K. Bagchi, Textile Com-
massioner, Post Box No. 11500, Bom-
bay-400020—Member,

(18) Shri A. N Verma, Director,
Ministry of Commerce, New Delht—
Merhber-Secy

Naryanswami, Jt.
Commerce

The terms of reference of the
Study Team are—
(i) to suggest ‘programmes for

development of the handloom
industry in the Fifth Plan;

to suggest measures for the
maximum utilisation of the
export potential of the hand-
loom sector;

{iil) to suggest measures for puild-
ing infra-structure and provid-
ing "adequate Inputs, particu-
larly findmve, to the handloom
sector; and

1

(iv) to review the position regard-
ing reservation and to suggest
changes in policy 1if necessary

Smuggling of Indisn flms inte
Pakisian

3240. SHRI C. K. JAFFER SHA-
RIEF: Will the Minuster of FINANCE
be pleased to state:

Ca) whetlier Government have geiz-
¢d sorhe Intian Films which were be-
ing smugygled into Pukistan;

(b) if so, the number and names of
such films and the number of persons
arrested and punished i, this regard
during the last six months; and

(¢) the steps Government have tak-
en in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). There
has been no seizure by the Customs
authorities of Indian films being smug-
gled into Pakistan during the last
s1x months;

(c) The following steps have been
taken to prevent smuggling of goods
including films out of the country:—

Systematic collection and follow up
of information, keeping a watchful
eye on the suspected smugglers. rum-
magig of suspected vessels or air-
craft, and checking of vulnerable sec-
tor along the coast and the land
frontiers. Additional launches and
veticles are being provided from
time to time for effective intercep-
tion, prevention etc. Some senior offi-
cers of the rank of Collectors of
Customs, Additional Collectors of
Cu~*ams and Assistant Collectors of
Ctstoms have been posted in vulner-
able areas to 160k after anti-smug-
gling work exclusively. Extra vigl-
lance is exercised in eximination of
suspected baggage and parcels sent
out of the country. Recently, the
Customs Act, 1862 has been further
amicnded to provide more severe pu-
nighinents f6r smuggling offences &id
to plug loopholes.
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The question of augmneting anti-
smuggling staft and further acquisi-
tion of fast sea-going launches, in
addition to 20 launches for which or-
der has already been placed, is un-
der active consideration. The position
is kept under constant review.

Export of T.V. Sets

3241. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Indian T.V. set manu-
facturerg have made any plan to ex-
port T.V. sets to foreign countries;
and ¥

(b) if so, the names of the coun-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Ex-
port of T.V. sets so far is negligible.
Efforts are, however, being made by
the T.V. manufacturers to  explore
markets for Indian T.V. sets, particu-
larly in West European countries
and UK,

Proposal to set up Jute Mills in
Katwa (West Bengal)

3242. SHRI SAROJ MUKHERJEE:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government of
India propose to set up some Jute
Mills in the Katwa Subdivision (West
Bengal) situated on the bank of the
Bhagirathy river, which is a jute-
growing area and suitable for the
purpose; angd

(b) if not, the reasons therefor
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A, C. GEDRGE): (a) No, Sir.
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(b) The existing capacity and that
in the pipeline is adequate to meet
the demand for Jute goods.

Top posts lying vacant in Public
Sector undertaings

3243, SHRI VASANT SATHE:
Will the Minister of FINANCE
be pleased to state:

(a) how many senior posts of Chief
Executives were lying vacant in the
public sector enterprises as on 8lst
December, 1973, the duration of their
vacancieg and the steps taken to fill
the vacancies; and

(b) whether most of the public sec-
tor enterprises could not achieve pro-
duction targets during the Fourth
Plan due to absence of top function-
aries being one of the imporiant fac-
tors?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The latest in-
formation regarding vacancies of
Chief Executives of Public Enterpri-
ses as on 1-3-1974 and the steps
taken io fill up these veacanci-s as
well as the acting arrangements made
are indicated in the Statement laid
on the Table of the House. [Placed
in Library. See No. LT-6442/74}

(b) It would not be correct to
state that the operations of Public
Enterprises suffered due to a mana-
gerial vacuum  during the Fourth
Plan. Wherever, the appointment of
a successor has taken time for' vari-
ous reasons, Government have made
acting arrangemenis to ensure that
the work does not suffer.
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Exgort of Finighed Leather and
Leather Goods

344. SHRI G. Y. KRISHNAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the attitude of Gov-
ernment on the question of issuing
quotag to the exparters of leather and
its frequent talk on switching over
2c the export of finished leather and
leather goods has induced many im-
porting countries like UK., Germany,
France and Italy te Jook to alternative
sources from where they would be
assured of a regular supply of their
wequirements;

(b) whether there has been a fall
in the prices and the non-fulfitment
of contracts at the scheduled time has
exposed the courmtry to the risk of
‘permanently losing some important
traditional markets also; and

(c) if so, the broad outlines regard-
ing the policy of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No such trends
have come to the notice of Govern-
ment. Op the other hand, importers
in these countries have expressed
their willingness to buy finished
leather and leather goods from India.

(b) No, Sir.

(¢) Government 'propeses to con-
tinue its policy of expanding exports

Leather Development Agency

3245, SHRI S. A, MURUGANAN-
THAM: Will the Minister of COM-~
MERCE be pleased to state:

(a) whether Government have de-
cided to establish a leather develop-~
ment agency; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A pro-
posal to set up Leather Export Deve-
lopment Corporation is under consi-
deration.

Steps tsken against Hoarders for
creating artificial searcity in
Emssential Commodities

3246. SHRI SHANKER RAO
SAVTNT: Wil] the Minister of COM-
MERCE be pleased to state

(a) whether hoarders are creating
an artificial scarcity in some of the
essential commodities in the country;

(b) if so, which are these commo-
dities; and

(c) the steps taken to curb the
activities of these hoarders ang the
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). Short-
age of essential commodities like
foodgrains, vanaspati, kerosene oil,
coal, tyres and tubes has been re-
ported from various parts of the coun-
try. While this may be partly due
to hoarding, there are several other
contributory factors also.
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Provision for taking action against
hoarders already exist in the Essen-
tial Commodities Act, 1955 and po-
wers under the Act have also been
delegated to State Governments/
Union  Territary = Admimstrations.
Further powers are also available un-
der the DIR The Government of
India have impressed on all the State
Govcrnments the need to enforce
stisctlv the various control orders.
Th~ State Governments have streng-
thened thefir enforcemenf machinery
to derl effectively with  black-mar-
ketecrs and hoarders. Action 1s taken
agiinst persons who violate the vari-
ous control orders.

.

Demand by All India Confederation of
Central Government Officers’ Associa-
tion for a National Wage Policy and
‘Workers participation in Administra-

tion
3247 ‘SHRI R P, ULAGANAMBI:
Will the Minister of FINANCE

be pleaseqd to state;

(a) whether the All India Confede-
ration of Central Government Officers’
Association has demanded national
emoluments policy to recognise acade~
mic excellence and professional skills
which may lead to a partnership
system in administration; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(a) The All India Confederation of
Central Government Officers’ Associa-
tions has, in one of their Memoranda
relating to the recommendations of
the Third Pay Commission on the
emoluments of Class I Services, sug-
gested, inter alia that the emoluments
policy must recognise academic ex-
ccllence, professional skills and gene-
rally it should facilitate partnership
system in public administration.

(b) The Third Pay Commission has,
while recommending the pdy scales
of Clags 1 Services/Posts takep into
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account the duties and Tesponsibil-
ties of thuse Beivives/Sosty, ,,,:f,‘?,;;,

culty and coiiplexify of the tasks to
be performed, the degree of superyi-
sion to be exercised, the qualifica-
tions required, the method of recruit.
ment etc., The suggestions of the Con-
federation mentioned above would,
however, also be taken into account
while considering the recommends-
tions of the commission yelating to
pay scales of Class I Services/ Posts,

Help to Bangladesh Krishi Bank by
Agricultural Refinance Corporation

3243 SHRI RAM BHAGAT
PASWAN:

SHRI R S PANDEY-

Will the Mimister of FINANCE
be pleased to state:

(a) whether the Agricultural Refin-
ance Corporation of India is likely to
extend help to Bangladesh Krishu
Bank; and

(b) 1f so, the nature of the help to
be rendered?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) No Sir.

(b) Does not arise.

Lack of Shipping facilities hampering
expert of Wagons

3249. SHRI HARI KISHORE SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether lack of shipping faci-
Iities are hampering export of wagons;
and

(b) the steps taken by Government
during the last six months to meet the
situation?

THE ﬂm MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GRORQGE): (ay¥xporters of
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Railway wagons, at times, experience
difficultizs in securing adequate shin-
ping spice for export of wagons.

(b) As and when <such =hipping
space provlems are brought to the
notice ¢! thiz Minis'ry, these arc im-
mediately taken un with the concern-
ed Shivsing/Conicrence lines to sc-
cure coswerage. Freight Investigating
Cfficers of the D. G. Shipping Organi-
sation located at four major ports
also render sport assistance to ship-
pers.
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Kandla Free Trade Zone

3251. DR. KARNI SINGH: Will
the Minister of COMMERCE be
pleased to state:

ta) the export potential of the
Kandla Free Trade Zone; and
(b) the value of goods exported

rom there during 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Infor-
meation is being collected and will be
laid on the Table of the House.

Organisation of ore producing
countries

3252. DR. KARNI SINGH: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the main ore producing
countries including India, have held
some discussiong on a proposal tc
form an organisation of ore produc-
ing countries, similar to that of the
Organisation of Petroleum Exporting
Countries; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b), No,
Sir. However, India is a member of
the Iron Ore Producers Club and holds
periodic consultations with the Mem-
bers of the Club as well as with
other Iron Ore Producing countries.
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AR wwfEe & or (a) whether World Bank and other
() @R are helping

MNT AW 4T T W & AT

internatxonal
Government in the various pro,ects

for irrigation both new and extension
of the existing projects throughout the

Foreign assistance for irrigation country; and
projects

(b) if so, the broad features therecf,
4254. SHRI P. G. MAVALANKAR: including the nature of asgistance
Will the Minister of FINANCE given and the amount of funds made

“Mtﬁmﬁ: tr

available during 1972, 1878 ang 1978?
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THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) The International Development
Association, a soft-lending affiliate of
the World Bank, has provided assist-
ance to the Shetrunny (Guwarat).
Sulandi (Omnssa), Sone (Bihar) and
Purna (Maharashtra) Irrigation Pro-
Jects as also a tube-well 1irrgation
projects 1n UP, 1n the early sixties
for a total amount of $456 milhon.
More recently, 1t has provided assist-
ance for the Kadana Irmgation Pro-
1ect 1n Gujarat and Pochampaq Irri-
gation Project in Andhra Pradesh
The amount of assistance totalled $ 74
million Finance has also been pro-
vided for minor irrigation in  several
States

(b) No assistance was secured from
the international agencies for major
or medium 1rrigation projects in 1972
1973 and 1974 However, the Inter-
national Development Association had
provided assistance for $ 2985 million
during the year 1970 to 1973, of which
$ 206 million 15 for development of
minor irrigation through exploitation
ot groundwater resources and land de-
velopment 1n the States of Gujarat
Andhra Pradesh Haryana, Taml Nadu
Karnataka Maharashtra Madhya Pra-
desh, Uttar Pradesh and Bihar

Productiop in textile mills of West
Bengal after take over

8255 SHRI R N BARMAN Wil

the Minister of FINANCE be pleased
to state;

(a) whether there hag been a sharp
fall 1n the production of textile mills
of West Bengal after their take over
by the Industrial Reconstruction Cor-
poration, and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
(a) and (b) The Industrial Reconstruc-
tion Corporation of India has not taken
over any textile mills in West Bengal
As at the end of December, 1873, it
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has however sanctioned reconstruction
assistance of Re 184 06 lakhs to six
textile units out of which 1t has dis-
bursed Re 9974 lakhs to five units

Visit by a trade team from Australia

3256 SHRI NAWAL KISHORE
SHARMA Will the Minuster of COM-
MERCE be pleased to state:

(a) whether a trade team from
Austraha has recenily wisited India,

(b) 1f so, the particulars of the ais
cussions and agreementg arrived at,
and

(c) the extent to which such an
agreement would be beneficial to India
in the context of earning of foreign
exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (c) No offi-
cial trade team from Australia has
wvisited India recently However M/s
David Jones Ptg Ltd, a chamn of De
partment Stores in Australia propose
to organise a promotion of <ome
Indian goods in their store in Sydney
in May 1974 For this purpose, a
purchase team from M/is David Jones
visited India 1n November, 1973 and
placed orders for goods worth about
Rs 3 lakhs

Take.over of raw jute trade

3257 SHRI R P ULAGANAMBI
SHRI JYOTIRMOY BOSU

Will the Mimister of COMMERCE
be pleased to state

(a) whether any representations
have been received by Government for
Government take-over of raw jute
trade 1~om private hands and

(b) 1f so, the reaction of Governe
ment thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

A. C. GEORGE): (a) Yes, Sir.

(b) It is the Government’s declared

objective to gradually take over the
entire raw jute trade.

Jeint venture with Sri Lanka

3258. SHRI C.K. JAFFAR SHA-
RIEF: Will the Minister of COM-
MERCE be pleased to state:

(a) whether S1: Lanka has inviled
any Indran industrialists to start joint
ventures in that country in fertiliscr,
light engineering, textiles and allied
fields; and

(b) if so, whether any decision in
thus regard has been taken, and if .o,
the broad features thereo*®?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) and (b). Negoti-
ations are 1n progress between the S
Lanka Government and TELCO Ltd.,
Bombay, o set up an automobile com-
ponents factory in Sn Lanka as a
joint venture. The details of the pro-
ject are yet to be worked out.

Foreign Equity participation in Indian
Industries

8259. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of ¥FI-
NANCE be pleased to state the extent
of the present foreign equity participa-
tion in Indian industries?

THE MINISTER OF FINANCE
{SHRI YESHANTRAO CHAVAN):
According to the latest available in-
formation which is as at the end of
March, 1870, total outstanding foreign
equity investment including pro-
portionate share of free reserves, in
Indien industries (including services)
was Rs 6050 crores.
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Request made by Karnaiaka Govern-
ment in regard to exemption of indus.

tries from credit restrictions

8260. SHRI G. Y. KRISHNAN:
Will the Minister cf FINANCE
be pleased to state;

(a) whether Karnataka Government
has reguested the Union Government
td exempt some industries from the
credit restriction as otherwise it
would aggravate the unemployment
problems, and

(b) if so, the particulars of such
industiries and the reaction of Cen‘ral
Government to the request”

THE MINISTER OF FINANCE
(SHRI YESTWANTRAO CHAVAN):
(a) and (b). Presumably the Hon'ble
Member 1s referring tfo a commum-
cation addressed to the Fi.ance Mrnis-
ter in December, 1873 by the Karnataks
Small Scale Industries Association
wherein it has been reguested  that
small-scale indusiries 1n  Karnatako
may be exempteq from the provisions
of increased margins and restriction on
Limits imposed by the banks,

The Reserve Bank of India has ad-
vised the commercial banks that in
the implementation of the credit policy
banks should take due Care to ensure
that the credit requirements of the
priority sectors, including smali-scale
industries are adequalely met and the
tempo built up in the past is sustain-
ed. The latest figures of sectoral dis
tnibution of credit also reveal that
flow of bank funds to the priority sec
tors, including small-scale industries
during the quarter ended 31st Decem-
per, 1973 has been much higher than
in the corresponding period of 1972.
Further, in terms of the Reserve
Bank’s directive dated 24th December
1973 to the scheduled commercial
banks small-scale industrial units cov-
ered under the Credit Guarantee
Scheme for small-scale indusiries ad
ministered by the Reserve Bank of
India have been exempted from the
operation of the increased marging
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prescribed earlier during the busy sea-
sons by the Reserve Bank of India.
Thus the small-scale industrial units
in Karnataka as well as 'n  other
areas are not likely to be affecicd hy
ihe credit restrictions.

Offices set up by S.T.C. in foreign
countrieg during 1972.73

3261. SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleas-
ed to state the particulars of offices
set up by the State Trading Corpora-

tion in foieign couniries during
1972737

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The S.T.C. opened
two foreign offices during 1972-73,
one at Dar-es-Salaam and the other
at Dacca.

Report of the Committee on export of
electrical goods

3262. SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether any Committee was ap-
pointed by Government to suggrest a
comprehensive strategy to step up
export of electrical goods;

(b) if so, whether any report has
been submitted by this Commitiee;
and

(c¢) it so, its main recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). The
Development council for Heavy Elec-
trical Industries has not set up a sub-
commitiee on export promotion of
electrical goads. The sub-Committee
has not yet suybmitted any report.
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Workerg affected by closure of pro-
cessing departments by Ahmedabad
textile mills

3263. SHRI C, K. JAFFER
SHARIEF: Will the Minister of COM~
MERCE be pleased to state:

(a) whether a number of workers
have been aftected by the closure of
processing departments in Ahmedabad
textile mills owing to acute shortage
of coal. and

(b) the steps Government
taken in this regard?

have

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) Some workers
were affected as a result of four tex-
tile mills in Ahmedabad 1eporting
occasiona)l clostres during the months
of January and February, 1974, owing
to acute shortage of coal.

(b) Mills resumed working by ar~
ranging loans from Mill Owners Asso-
ciation Coal Pool. The authorities
concerned with the movement of coal
were also requested to rush coal to
Ahmedabad.

Assistance given by Industrial Deve-
lopment Bank of India to Industrial
Plants Limited

3264 SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Industrial Develop.
ment Bank of Indla gave assistance to
the Industrial Plants Limited, a Birla
concern;

(b) whether the promaters’ own
contribution to the project of manu-
facturing lathes for which Industrial
Development Bank of India assistance
was given, was trivial; and

(c) if so, the actual share of the
promoters in percentage terms and the



107 Written Answers MARCH
assistance given by the Industrial De-

velopment Bank of India?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(8) to (c). The Industrial Development
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Bank of India hag given the following
direct financial assistance to M/s, In-
dustrial Plants Limited in December,
1964 for its lathes manufacturing pro-
ject:

Rupaes i lakhs
Underwriting of Amount_sanc- Amount develop-  Amount out
tioned ed and paid-up  standing
Equity Shares ., ., ., ., 10-00 997 9'97
Preference shares. 3°00 2:99 299
Total : 13:00 12-96 12: 96
The Industrial Development Bank  assistance 1s outstanding.
of India had also sanctioned and dis- According to the Industrial Deve-
bursed refinance asistance of Rs, 40.00 lopment Bank of India, the project

lakhs to two banks against the loans
given by the banks to the above

cost was Rs. 183.75 lakhs and the con-
tribution by the promoters, directors,
associates

friends, etc. was as
company. No amount against this follows:—
Rupees in  lakhs
Subscription to Share Capital. |, . . I5 00
Underwriting arrangements by promoters, directors etc. . 700
Underwisiting by Shantilal Thar (Associate of Birlas and Director
as per Prospectus). . . . . . . . . 10° 00
Unsecured deposits. . . . . . . 1-55
Internal accruals. . . . . . . 57°20
Total : | . . 9075

Review of Automobile Anclilary
Industry by Tarif Commission

3265. SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
COMMERCE be pleased to state:

(a) the progress made by the Tarift
Commission in connection with review

of the Automobile Ancillary Industry;
and

(b) by what date a final report is
expected by the Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a2) and (b). The
Tariff Commission has since submit-
ted its progress report on the auto-
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mobile ancillary industry to the Gov-
ernment of India. The report, to-
getber with Government's decision
thereon, will be 1aid on the Table of
the House, shortly.

Export of Iron Ore

3268. SHRI MADHU DANDAVATE:
SHRI VASANT SATHE:

Will the Minister of COMMERCE
be pleased to state:

(a) whether iron gre is exported to
countries like Japan for an average
price of Rs. 5500 per ton including
cost of loading into ghips;

(b) the steps taken/proposed to
ensure higher /economic prices for iron
ore from powerful steel parties; and

(¢) in view of the urgent need for
earning more foreign exchange by
boosting up exports, what measures
have been taken to strengthen our
economic intelligence in export mat-
ters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No Sir, India
is getting reasonable prices consistent
with international competition and
export facilities which can be offered
to foreign buyers.

(b) The infra structure at loading
ports is bemng improved to facilitate
loading of large size vessels. Efforts
are continuing to further improve
upon the existing prices.

(c) Apart from the intelligence
gathered from India’s Trade Repre-
sentation abroad the Minerals and
Metals Trading Corporation has ar-
rangements for collection of economie
intelligence through its Regional Off-
ces, its selling agents and business
associates abroad.

Jssue of Directives by R.BI Re:
further Credit Squeese

3267. SHRI PILOO MODY: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of
India has recently issued fresh direc-
tives to all banking institutions in the
country regarding further credit
squeeze;

(b) if so, an outline of the direc.
tives issued in this regard;

(c) whether the co-operative banks
in the country have also been brought
within the ambit of the credit squeeze;
and

(d) whether as a resuit agricultural
production is likely to suffer and if
80, the reasons for bringing the co-
operative bankg within the ambit of
its credit squeeze?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). In the context of the
large increase In money supply and
the pressure on prices, the Reserve
Bank of India's current busy season
credit policy seeks to tighten the cre-
dit control measures. The measures
taken include, inter aha, the follow-
ing:—

(i) A ceiling for scheduled com-
mercial banks’ credit expan-
sion in sectors other than
food procurement, during the
period end-September, 1973
to end-April 1974 at about 10
per cent of the outstanding
level of advances at the end
of September 1973;

(ii) Raising of the statutory
liquidity ratio from 30 per
cent to 32 per cent:

(iii) Fixing the borrowings of
banks from Reserve Bank
within a ceiling limit of 1.5
per cent, 2 per cent and I
per cent of a bank's total de-
mand and time liabilities on
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\ix) Raising of

W ritten Answers MARCH

September 28, 1973 for the
periods between December 8,
1978 and January 11, 1974,
between January 12 and April
5, 1974 and between April 8
and May 31, 1974 respective-
ly.

the maximum
borrowing rate from the Re-
serve Bank from 12 per cent
to 15 pex cent for borrowings
at net hqudity ratio levels
of 33 per cent and below

the mimmum
lending rate of banks’ ad-
vances from 10 per cent to
11 per cent (effective from
1st Decembe1, 19873) except
1n respect of categories speci-
fically exempted

(v1) Increasing the mimimum rate

of hill finance to 95 per cent

(vi1) Increasing margins for ad-

vances against book debts by
10 percentage points in res-
pect of sales to Goveinment
and semi-Government bodies
and 20 percentage points 1n
the case of other sales

(vni) Increasing marging for ad-

vances agamnst inventory
(raw materials, goods in pro-
cess and fimshed goods) by
10 per cent

the mimmum
lending rate for commodities
covered by selective credit
controls from 12 per cent to
13 per cent in most cases anli
bringing 1n of cotton textiles
including cotton yarn and
fabrics within the purview of
selective credit control mea-
sures

{x) Requesting the Banks to re-

view all recent drawings of
substantial amounts especial-
ly those in excess of Rs 25
lakhs and to recall of the
amounts wherever there was
evidence that money had
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been drawp In advance of
immediate needs

With a view to ensuring that the
flow of ciedit to the export sector 18
not affected, the increasc imn credit to
this sector has been recently exempt-
#d from the quantitative ceiling for
expansion of credit during ine 1usy
season and somewhat increased re-
finance facilities have peen p-ovided
in thig sector Small scale indusirial
umts covered under the credit gu 1an-
tee scheme have also been excluded
from the requirement cf increased
margins

As far as coopcrative credit insti-
tutions are con.eincd 1estrictions
have been placed on the state amd
centiril cooperative harks oovances
against cotton ang kapas by rasing
the margin fixed last veaa by 10 per
cent and by restricting the himt of
credit 1n absolute monetary terms
Advances made by celetted primary
(urban) cooperative banhs have also

been brought under credit control
measures by prescribing minimum
margins, mmmum rate of interest

and maximum levely of credit In
order to ensure gquick turn over sche-
duleg for bringing down the levels
of advances and borrowings have also
been prescribed

Since no restrichions are envisaged
on advances for productive purposes
and also as direct agricultural ad-
vances upto Rs 50,000 in each case
are exempt from the operation of the
mmnimum lending rates the present
credit restrictions should not, in any
way, affect the flow of funds for agri-
cultural production purposes

Observance of one Day Token Strike
by Employees of L1C.

3268 SHRI PILOO MODY:
SHRI MADHU LIMAYE-

Will the Minister of FINANCE
be pleased to state:

(a) whether the Life Insurance Cor-
poration staff observed one day token
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strike on Detentber 28, 1973, in sup-
port of their demandd;

(b) it s0, the major demands of
LIC employees; and

(¢) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) and (c). The demands of the
Class III and Class IV employees of
the Life Insurance Corporation inclu-
ded upward revision of the existing
scales of pay, allowances and 1m-
provements in the terms and condi-
tions of setvice, The demands were
discussed between the LIC and the
Unions of its employees and an agree-
ment was signed on 24-1-1974, The
consequential amendments to the
LIC Staff Regulationg have Leen ap-
proved hy the Government.

Steps to establish Jute Factories in
0il producing countries

3269. SHRI D, D, DESAL:
SHRI N SHIVAPPA-

Wil the Minister of COMMERCE
be pleased to state:

(a) whether Government have
taken any steps to explore the possi-
bility of establishing some jute
factories in the oi] producing count-
ries; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) The oil producing countries, in
general, do not have raw material for
jute factories. ‘The export of raw
materials from India is also economi-
cally disadvantageous, specially when
Ihdia can, by exporting finished pro-
duects, obtain higher unit realization.

Bfforts are therefore directed to

incredse exporis of manufactured jule
products to this region, where subs-
tantial export possibilities exist in
view of requirements for bagging
food stuff, fertilizers, cement ete.

Functioning of Public Undertakings
3270. SHR] D, D, DESAI:

SHRI RAGHUNANDANLAL
BHATIA:

Will the Minmister of FINANCE
be pleased to state:

(a) whether the Bureau of Public
Enterprises has 'made any study of the
basic pzoblems in the functioming of
Public Sector undertakings;

(b) if so, the result thereof; and

(c) the measures proposed to be
taken by Government to meet these
p1oblems?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The Government
keep a constant watch over the work-
ing of public enterprises so as to take
timely remedial action An Action
Commutteg on Public Enterprises, has
also been constituted to identify the
obstacles 1n the way of achieving
higher operational efficiencies ang for
recommending suitable steps to re-
move these road-blocks.

(b) Some of the basic problems of
the public enterprises relate to the
long gestation periods, the time taken
to develop skills in some sophisticated
industries, shortage of raw materials,
components and power unsatisfactory
industrial relations and in some cases
inadequacy of demand.

(e) Some of the important mea-
sures taken to improve the operations
of public enterprises relate to:—

(i) Improvements in organisa-
tional structure and manning
at the corporate as well eos
plant level;



118 Written Answers

(ii) improvements in technology;
operating methods and main-
tenance systems;

(iii) diversification and export to
improve capacity utilisation;

(iv) provision of additional facili-
ties to remove bottlenecks
ang imbalances;

(v) improvement of the quality
and availability of indigenous
materials;

(vi) import of critical components
and raw materials, not indi-

genously available to mini-
mise production loss;
(vii) improvements in  industrial

relations, communication sys-
tem, jpersonnel management,
training and development;

(viii) institution of Improved In-
centive/Reward Scheme at
all levels.

Betting up of an Export/Import Bank

3271. SHRI D, D, DESAIL:

SHRI FATEHSINGHRAO
GAEXWAD:

Will the Minister of FINANCE be
pleased t ostate:

(a) whether setting up of an En
port-Import Bank is under the active
consideration of Government; and

{b) it g0, when a decision is likely
to be taken n this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The question whether
there is 3 need for an Export-Import
Bank for the country is under the
consideration of Government.

MARCH 15, 1974

Written Answers 116

Loans from World Bank due to OR
Qrisis

3272. SHRI SUKHDEO PRASAD
VERMA;

Will the Minister of FINANCE
be pleased to state:

(a) whether due to the huge increase
in the price of ofl, country iz facing
a threat to its economic stability; and

(b) if so, the extent to which the
World Bank has agreed to give addi-
tional long.term leans to thelp the
economy of the country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The sharp rise in oil prices will
place a burden on the balance of
payments and it will be necessary to
make maximum effort to augment
export earnings and reduce depen-
dence on imports.

(b) The World Bank is exploring
ways in which it could assist deve-
loping countries to meet the problem
created by the increase in oil prices,
but no definite plan has as yet emerg-
ed.

Taking over of Sick Tea Gardes.
3273. SHRI SUKHDEO PRASAD
VERMA.:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are consi-
dering the proposal to take oveg, the
sick tea gardens in the eountry; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Task Force
on tea, set up for evolving a long
term strategy for development of tea
industry and promotion of tea ex-
ports, recommended certain measures
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for rehabilitation of closeq and sick
tea gardens which are under examina-
tion of the Government.

(b) Does not arise.

Steps to attract Youth Tourists

3274. SHRI N. R. VEKARIA:
SHRI D. P, JADEJA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state the nature of steps Government
propose Lo take to attract ‘Youth
tourists’ to the country?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR, SAROJINI
MAHISH]): The Government has
been takvig active interest in promo-
ting youth traffic to India. Among
the steps taken to increase such tra-
fic are m:duced air fares from USA,
Europe and Japan to India, promo-
tional activities in the universities
and colleies by Government of India
Tourist Officers abroad, building of
inexpensive accommodation for youth
group ie youth hostels, travellers
lodges, tcurist bungalows ete.

Openiny; of branch Offices of Indian
Banls in West Asia Region

3275. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Wil the Minister of FINANCE
be pleasel to state:

{a) whether there is not even a
single brunch of any Indian banks in
sy couniry in the West Asia region;
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) No Indian commercial bank has
at present a branch doing banking
business in any of the countries in
the West Asia Region. The State
Bank of India has, however, a Re-
presentative Office (1.e, a Liaison
Office, not transacting banking busi-
ness) functioning at Beirut, in Leba-
non, since 1971.

(b) Indian commercial banks did
not have a branch expansion of any
magnitude outside India in the past.
With the rapid economic development
of the countries in the West Asia
Region and increase in the volume of
trade between some of these countries
and India, Indian banks have been
exploring in recent years the possibi-
lities of establishing their branches in
some of these countries. The Re-
serve Bank has already issued licen-
ces for opening of branches in Abu
Dhabi, Muscat and Dubai.

Production Oriented TRrade Movement

3277. SHRI RAGHUNANDANLAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether an emergency plan of
action to increase production and
exports and a production oriented
trade movement is under the consi-
deration of his Ministry;

(b) if so, whether any proposals in
this regard were made by the repre-
sentatives of industry, trade and
labour at a meeting held in Delhi on
the 2nd January, 1974; and

(e) if so, the broad features of the
decision taken?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE
A, C. GEORGE): Yes, Sir.

(SHAY
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(b) At the meeting of the Adwvisory
Council on Trade held on the 2nd
January, 1974 at New Dell, several
suggestion, were made by the 1epre-
sentalives of industity trade and
labour foi increace 1n production and
expotts

(¢ The Goyecrnment 13 formulating
a crash programme for imncleasing ex-
pott  to mect the increased import
bl on a count of petioleum and o1l
products on the following lines —

(1) Identification of products
with maximum export poten-
tial 1n the immediate future

(1) Identification of destinations
to which exports of these
products would yield maxi-
mum umt value realisation

(1) Identification of measures
which would augment the
domestic production base and
generate additional exporta-
ble surplus for these pro-
ducts

Evolution of Common Strategy by
India and Sri Lanka for Remune-
rative Tea Prices

3278 SHRI RAGHUNANDAN LAL
BHATIA

SHRI M KATHAMUTHU

Will the Minister of COMMERCE
be pleased to state

(a) whether India and Sr; Lanka
have begun consultation, with other
tea producing countries to chalk out
a commnn strategy for securing re-
muncrative prices for tea, and

(b) 1f so whether he had any dis-
cussions on the subject with the
Ditector of Plantations of FAO?

THE DEPUTY MINISTER IN THE
ISTRY OF COMMERCE (SHRI
A C GENRGE) (a) During discus-
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sions held between India and 8n
Lanka in February, 1874, it had been
agreed that other tea producing
countiies should be consulted on ways
and means of securing remunerative
prices tor tea

(b) Ihe Director Commodities Divi-
sion, FAO, Rome, came to India
last month independently to discuss
about the next meeting of the sub-
group of exporters set up by FAO
for stabilising tea prices and impiov-
ing foreign eschange earnings from
tea exports to be held mn June, 1874
which would be followed Ly inten-
sive ad hoc consultation on tea 1n
co-operition with UNCTAD there.
after

Air India’s Agreement with a Delhi
based Engiish Daily

3279 SHRI N K SANGHI

Wil the Minister of TOURISM AND
CIVIL AVIATION

be pleased to state

(a) whether Air India has entered
into an agreement with a Dellu based
English daily to buy some newspapers
for being carried by them to USA
agammst advertisemnent money per
month,

(b) if so, the broad outlines of the
agieement or arrangement made in
this connection and the name of the
newspaper, and

(¢) what was the prevailing practice
before the present arrangement was
made and m what way the present ar-
rangement 18 an 1mprovemernt over the
past practice particularly with regard
to the revenue earned by Aur India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) Yes, Sir Aur-
India hes concluded an agreement
with Hindustan Times for printing &
special monthly paper called $News
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jndia" This arrangement is not

agamn-i any advertisements,

(b) The broad outlines of the agree-
ment are:

(i) the cost of “News India” is
85 paise per copy for 20,000
copies and 60 paise per copy

. for additional 4000 copies and
above;

(1i) payment is to be made in

rupees;
(iii) out of 16 pages, 2 pages in
the centre-fold to be used by
Air-India for advertisements
or any other purpose without
any charge;

the paper “News India” is
produced expressly and exclu-
stvely for Air-India's use in
USA and Canada for distri-
buting free of cost to their
mulirg hist of 39,000 Indians
residents there. Outside the
TUSA /Conada hemisphere
Hindustan Times may sell the
paper as they please;

(iv)

(v) Air-India is not responsible
for the editorial/news con-
tents of the paper;

(vi) the agreement is for a period
of 12 months in the first ins-
tance.

(¢) Before concluding the present
arrangement contact with the Indian
commumty in the USA/Canada was
primarily maintained by means of
direct mail shots. This was found in-
adequate to meet and hold the in-
terest of the expanding Indian com-
rﬂunity. The new arrangement is an
improvement inasmuch as the paper
contains fresh news about India and
gives more effective exposure to Air-
India.

:*“The revenue earned by Air-India
in the USA during April/November
1978 from passengers travelling from
th¥ USA/Canada to India amounted
to ‘Ra. 4.28 crores.

Skelefon Services arranged by Indian
Airlines on West Bengal Bandh days

3280. SHRI JYOTIRMOY BOSU.
Wil the Minuster of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether on West Bengal bandh
days on the 26th July and 27th
November, 1973 the Indian Airlines,
Calcutta, had arranged for skeleton
services;

(b) whether on the nights previous
to bandh days all crew members,
engineers and technicians residing at
Calcutta were accommodated in luxu-
rious hotels in Calcutta spending a
fabulous amount of money and it so,
the reasons therefor; and

. (c) whether this huge expenditure
is justified for running a public utility
service?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI RAJ
BAHADUR): (a) The Bandh was or-
ganised 1n Calcutta on 27th July, 1972
and 17th November, 1973 (and not
26th July and 27th November, 1973).
On these bandh days the Indian Air-
lines operated a number of services
including some combined services for
the exigencies of traffic.

(b) and (c). Because of the diffi-
cully of picking up the crew members
from different paris of the city on
bandh days, it is the normal practice
to position them in a hotel to operate
the services. Accordingly the flying
crew including flight engineers were
accommodated in hotel Ritz and Grand
hotel on the 27th July and 17th Nov-
ember, 1073 as per their entitler ent.
If the services had been cancelled, the
Corporation would have spent g large
amount by way of hotel accommod-
ation for passengers affected by euch
cancellations besides causing severs
dislocation to transiting passengers in-
cluding tourists.
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Amount Pai€ in Foreiga Exchange for

Lease of Caravelles and Boeing 737
by Indiap Airfines

3281 SHRI JOYTIRMOY BOSU
‘Wil the Minnister of TOURISM AND
CIVIL AVIATION be pleased to state
whether due to the lock-out, the Indian
Airhnes has to pay 25,000 dollars per
month for lease of three caravelles and
Rs 8,000 per day for Boemng 737 in
foreign exchange’

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR) No, Sir The lock-out
did not lead io any extra paymeni
for lease of aircraft in foreign  ex-
change or in rupees The Indian Air-
Iines had signed an agreement to take
on lease three Caravelles from Francc
at R25000 per aircraft per month
prior to the lock-out to meet the short
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fall 1n 1its jet capacity Two of the
three Caravelles were received and
put into use before the lock-out lhe
third aircraft was received mn Decem-
ber and put into operation in January,
1974 No Boemng 737 was taken on
lease

Profits and Loss acoount of State

Bank of India
3282 SHRI JYOTIRMOY BOSU
Wil the Mmuster of FINANCE

be pleased to state the profit and loss
accounts of the State Bank of India
for the last two years, separately?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
The income, expenditure anq publigh-
ed net profils of Staie Bank of India
for the years ended 31-12-71 and
31-12-72 are as follows

(Rs tn Crares,

Yaar ended Income Expsndiiure Published net profits
31-13-71 142 06 138 28 378
31-13-72 168 91 165 06 3 85

fLoss Suffered by 8, T C. In Handling
Imports of Beteinut and Cloves

3283 SHRI JYOTIRMOY BOSU:
SHRI C JANARDHANAN

Will the Mimster of COMMERCE
‘be pleased to state:

(a) whether the State Trading Cor.
poration has mcurred a loss of more
than Rs 10 lakhs in handling Rs
30-lakh imports of betelnut and cloves,
and

(b) 1f so, the reagons for such huge
Josses?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No, 8.

(b) Does not arize

Trade Pact between India and North
Korea

3284 SHRI VIRBHADRA SINGH:
SHRI R N BARMAN

Wil the Minister of COMMERCE
be pleased to state

(a) whether an Indo.North Korean
trade and payment agreement is likely
to be signed soon; angd

(b) 1f so, the mam features of the
proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) Trade and Pay-
menf Agreement with Democrase
People’s Republic of Korea was sigp~
ed in New Delhi on the 18th February
1874
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@) Broadly, the main features of
the Agreement are ag follows:—

(i) The Agreement shall remain
valid tor a period of three
Jears;

4tly The export of goods from De-
mocratic People's Rapuhlic ot
Korea to India and from Judia
to Democratic People's Re
public of Korea during the
penod of vahdity of tne
Agreement will be carried out
in accordance with the lists
agreed upon between the two
parties for every calendar
Year;

4i2) Trade between the two coun-
tries will be on the principles
of equality and mutual bene-

fit;
<v) Both countries will accord
each other most-favoured-

nation trcatment in respect of
customs duties ang charges re-
Jating to imports and exports,

{v) All payments of commeraal
and non-commercia] nature
between the twg ccuntries
shall be effected 1n non-coun-
vertible Indian rupees

New Export Strategy for Gulf States

3285 SHRI VIRBHADRA SINGH:*
SHRI SAMAR GUHA:

Will the Minister of COMMERCE
be pleased to state:

(8) whether Government have
entered into agreement with Kuwait
ang other Gulf countries regarding
exports from India; and

(b) if s0, the broad terms and condl-
tions of this agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR]
A. C. GEORGE): (a) and (b). Among
the Gulf countries Iniia has trade and
economie  agreemenfs with  Iraq,
Kuwelt ang Iran. Brooy features of
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these agreements are:—

Indo-lran Trade Agreement and [ndo-
Iraq Economsc and Techniweal Co-
operation Agreement

(i) All posmible attempts will be

made to achieve balanced
trade between the two coun~
tries.

(il) Payments uner the agreement
to be made in convertible cur-
rency.

\lif) Grant of facilities for holding
trade fairs.

(iv) Mutual cooperation in the de-
velopment of industries acd
agriculture,

(v) Setting up of a Jont Com-
mittee to review the imple-
mentation of the Agreement as
well ag Trade Plans and to
draw up a periodical Trade
Plans.

Indo-Kuwait Trade and Ecomomic
Agreement

() Trade between the two coun-
tnes will be conducted through
normal trade channels and
payments will be gsettled in
any freely convertible cur

rency
(1) Both countries will accord
facilities for holding trade

fairs and exhbitions.

(un) Co-operation in furthering in-
terchange ang use of scicntific
and technical knowledge by
affording technical training
and assistance.

(iv) Exploring the possibilities of
jomat ventures,

+  (v) Periodic conclusion of specife

trading arrangements,

(vi) Establishment of Joint Com-
mittee to formulate, inter olia
specific trading arrangements
and indentifying flelds, pro-
jects, comumodities, etc. for
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expansion of etonomic co-
operation and promotion of
trade exchange between the
two countries.

Indo-Iran Trade Agreement

(1) Exploring possibilities of ex-
panding and promoting trcde
between the two countries.

(li) Extending facilities for im-

ports and exports between the
twe countries,

(11) According facihitieg for nolding
trade fairs and exhibiuons,

Visit by North Korean Trade
Delegation

328¢ SHRI VIRBHADRA SINGH-
SHR] C. K. CHANDRAPPAN

Will the Minister of COMMERCE
be pleased to state

(a) whether a Trade delegation
from Democratic Peoples Republic of

Korea visited India in February, 1974,
and

(b) i s0, the nature of discussions
held and the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a). Yes Sir,

(b) As a result of negotiations held
with the Delegation of Democratie
Peoples Republic of Korea a Trade
and Paymenis Agreement wag signed
on 18th February, 1974, which stall

remain valid for a period of tnree
years

Simultaneously, Indo-Democratic
People’s Republic of Korea Trade
Protocol for 1974 was also signed It
envisages a t-ade turnovar of Rs 260
million betweea the two  countries
during 1974 India wili import stecl,
zine, lead urea magnesia clinker, etc.
and export textiles, tyres aad tubes,
jute goods, rubber, leather, etc to
Demorratic People’s Republic of Korea
in 1974
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Pact between India and Belgium o
Aveld Double Taxation

8287. SHRI VIRBHADRA SINGH:
SHR] R, V, SWAMINATHAN:

Will the Mmmster of FINANCE
be pleased to state:

(a) whether India ang Belgium hawve
signed a pdct to avoid double taxatiom
of income, and

(b) if so, the main features of the
agreement? ’

THE MINISTER OF STATE IN 1THE
MINISIRY OF FINANCE (SHEf
K R GANESH) (a) and (b) Yes
Sir The Agrcement was S gned at
Brussels on 7th  February 1974
However, befo-e it _om>s 1nfo force
it has to go through the formalty of
exchaage of letiers certifying that the
proper procedure was fo'lowed
accordance with the laws of eack
Contracting State A copy of the
Agreement will be lajid on the table of
the House as <oon as it come- e
effect

Upgradation of Visakhapatnam amd@l
Vijayawada

3288 SHRI M KATHAMUTHO:
Will the Minister of FINANCE ke
pleased to state

(a) the population figures of v‘i_sa-
khapatnam and Vijayawada according
to the 1973 mid-year estimate,

(b) whether repres-ntations hawe
been received requesting upgradung
of these towns from ‘C’ class to ‘B-Z;
and

(c) if so, what action is being takes
in this connection?

THE MINISTER OF STATE TN THR
MINISTRY OF FINANCE (SHRX
K R GANESH)- (a) According W
1971 Census Report, the populotion of
the Municipalities of Visakhapatmas
and Vijayawada wag 352,504 and
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817,258 and that of their urban agglo-
merations 303,467 and 344 607 respec-
tively. The Census Authorities have
not published any estimates of p.opu-
lation for the year 1873.

(1) Yes, 8ir,

(c) The population as shown in the
1971 Census Report is taken as the
basis for classification of cities for
purposes of compensatory (city) and
house rent allowaces. On this basis,
it has not been found possiLlz to up-
grade these two cities to B-2 class.

Economy Meastres introduced in
Indian Airlines

3289, SHRI SHANKER RAO
SAVANT:

SHRI LAMBODAR BALIYAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the broad features of the new
shift system introduced in the Indian
Arrlines; and i sasl

(b) the various economy measures
introduced in the Indian Airlines and
the annual saving expected from each
one of them? ‘!

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a). The broad features of the
new shift system are:

(1) The shift timings have been
revised to meet the opera-
tional needs,

(2) The staff has been so deployed
as to have the requisite number
of employess to match the
workload thereby eliminat-
ing artificlal shortages and
surpluses.

(b). Broadly the me¢asures adopted/
eontempjated by Indian Airlines to
sconomise expenditure are:-—

(1) Infroduction of a
shift system.

revised

(2) Transfer of the function ot
transportation at

Bombay, Calcutta, Delbl,
Madras and Hyderabad to
other authorities or agencies.

(8) Provision of additional seats
on Boeing 737 aircratt conse-
quent upon the decision to
discontinue major meals,

(4) Elimination of certain waste-
fu} work practices such as—

(a) doing away with the one-
way command system,

(b) reducing non operational
night stops,

(c) improving pilot utilization,
and

(@) reducing short-term trane-
fers.

While it is not possible to quantify
the savings at this stage, it 18 expect-
ed that the Airhine will achieve too~
siderable 1mprovement in profitability.

Effect of Recent increase in Fares by
Ajr India and LA.C,

8200. SHR] SHANKER RAO
SAVANT:

SHR! DHAMANKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the effect of recent increase in fares
by Air India and I.LAC. on (i) the
number of persons travelling by air
and (i) the financial pomtion of the
two Corporations?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRI RAJ
BAHADR); Fares were in-reased by
25 percent in Indian Airlines from 13t
February, 1974. Air-India fares were
increased by 6 per cent from 6th Jan-
uary, 1974, and a further increase of
7 per cent is to become operative from
15th March, 1974. It is set too easy
to amssess the impact on  passenger
traffic, but it is estimated that M
would be marginal,
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As a result of the enhanced fares,
Indian Alr-lines expects to increase its
fevenue by about Rs 15 crores and
AirIndia by a proximatcly Rs. 13.5
crores in a full year. These increases
have, however, been completely offset
by the steep rise in fuel prices, The
sdditional impact of the recent in-
creases on the cost of fuel will be
approximately Rs. 27 crores in Indian
Airlines and Rs. 40 crores in Air-India
in a full year.
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Export Asmsistance Scheme drawn mp
by 8.T.C.

3282, SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
COMMERCE be pleaged to state:

(a) whether the State Trading
Corporation has drawn up any export
assistance scheme for manufacturing
exporters on priority basis; and

(b) if 80, the broad outnes thare.
of?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)' (a) Yes, Sir

(b). The STC has drawn up an
Export Assistance Scheme to assist
STC's manufacture-exporter asso-
ciates in the execution of firm cxport
contracts. Under the s~heme the STC
will arrange supply of imposiant raw
materfils in advance for exyort pro-
duction and the foreirn exchange
spent on the raw materials w:ll be
recouped by surrender of advance/
REF entillementy of equivalent value
earned on exports.

Prejects undataken by ITDC. in
Himachal Pradesh

3293. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION

be pleased to state:

() the projects undertsken by
India Tourism Development Corpora-
tion in Eimachal Pradesh;

(b) whether some more projects
have been included in the Fifth Five
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Year Plag for the development of
tourism in Himachal Pradesh; and

(¢) if s0, the names of these pro-

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR, SAROJINI
MAHISHI): (a) to (c). The LT.D.C,
has two ‘l'ravellers’ Lodges in Hima-
chal Pradesh, one at Kulu (8 rooms
—8 beds) and the other at Manall (10
rooms—16 beds). It ig proposed to
expand these Lodges by adding 28
double rooms to each in the Fifth
Five Year Plan at a total cost of Rs.
40 lakhs for both the projects. The
ITDC has no other scheme to be taken
up in the limachal Pradesh in the
Fifth Plan.

Applications for Grant of Tmport
Licences

3294. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMERCE be pleased to state:

(a) the number of applications re-
ceived by Government for the grant of

£ e
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Import loences during the last quarter
of the caleader year 1973;

(b) the number of licences whioh
bave been issued and their value,

(c) the number of cases which are
pending and the reesons for delay in
each case; and

(d) the comparative figures for the
corresponding quarter for 1972?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C. GEORGE); (a) and (b). The number
of applications for the grant of import
licences received during the last
quarter of the calendar year 1973 and
the comparative figures for the corres-

ponding quarter for 1972 are as
under: —
(1) Last quarter of 1972 66,601
(li) Last quarter of 1972 43,000

(b) and (c). The number of licences
which have been granted and tbeir
value during the above periods are
given below:—

Peried

T
Octobae-Docembsr 1973

Octobx-D:cember 1972 .

— - Jo—,

No. of licence: Value (in crores)
granted
. . . 37,729 Rs. 567 60
. . 27459 Rs. 513 94

Time lmits bhave been prescribed
for disposal of applications for import
licences, according to which import
licences (other ithan CG/HEP) are re-
quired to be Issued within 30 days of
the receipt of the application, In the
case of CG/HEP applications, ihe im-

port licences are required to be lssued
within 60 days of the receipt of the
application. During the year ending
1973 and 1072, 14,448 and 10,282 appil-
cation respectively were pending dis-
posal. Of this 6,838 and 8,226 res-
pectively were less thah 1 month old.
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“Phe reasons for the pendency of import applicationg for more than one

mwonsth are given below:—

N¢ of applicanons

Reasons for Per dency As on 31-13-1973 As on 31-13-1972
1) Arucitions requiring fresh policy
LA deaisions . R . . 763 781
i) R-fzrred to other Depirtm-nts/Minis-
lﬁl ) w w‘!i.far clarification./rccomm ndations 426 580
P:ndiag far w nt of replies frem appli-
teh cants c?n defierney letters 1.5uid . 6318 3539
Gv) Firms uader sbeyince or black liat 103 136
Total . . . 7610 5086
u:anclng of Loans by Nationalised the needs of the prionty sectors
Banks for Agriculturkl Purposes including agriculture.  The percent-

3295. PROF. NARAIN CHAND
PARASHAR' Will the Mumster of
W¥INANCE be pleassd fo state:

€a) whether the nationalised banks
advance loang for agricultural pur-
poses as well;

¢b) if so, whether there is any sti-
pulation that a certain percentage of
#ne iotal amount of loans granted in
= year by a bank should be reserved
for agriculture; and

{c) if so, the exact peicentage?

THE MINISTER OF FINANCE
¢SHRI YESHWANTRAO CHAVAN):
ga) Yes, Sir.

{d) to (c), No, Sir, The banks do
@mot B8x ngld predetermined Limits for
agricuitura] advances or ior advan-es
in any particular sector as such.
Leaning in agriculture is dependent
wpem local pot ntial available infra-
styocture, development of banking
lhabit among the local farmers and
the organisational set-up of the hank
Branches. Novertheless, the puhlic
wector bank ave now sttompting to
prepare their own stepped-up annual
performance I vigels for catering 0

-

age of agricultural advance/advances
(direct and indirect) over the total
advances of public sector banks out~
standing at the end of June 1860 was
55 and this iacreased at the end of
June, 1973 to 88,

Proposal to Revise present Aireraft
Maintenance Schedules

8298, SHRI RAM BHAGAT
PASWAN:

SHRI M RAM GOPAL
REDDY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose

to revise the present aircraft mainten-
ance schedules; and

(b) if o0, the advantages thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) The aircraft maintenance
schedules are kept constantly upder
review and revised from time fo time,
based on—

(1) the recommendations of
manufacturers; .

(ii) the experience of the opera-
tors the world over; and

the
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(lii) the operational exverisnce of
our national carriers.

(b) Revision of maintenance sche-
dules is intended to improve reliability
of aircraft and systerhs, safety of
operations and achievement of bestter
aircratt utilisation and economues.

Body for se'eetion of Chiet Executives
of Public Sector Enterprises

3297. SHRT RAM BHAGAT
PASWAN:

SHRI PRASANNBHAI
MEHTA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Planning Commis-
gion has suggested the creation of a
new body to select chief executives of
public sector enterprises; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTHMR OF SPATL IN THU
MINISTRY OF FINANCE (SHRI
K. R. GANESH). (a) The Planning
Commission has not made any such
suggestion. Liowzver, the Acuon
Committee on Public Enlerprises head-
ed by Member, Planninag Commission
made som= sugg’stions vega.ding the
selection of top managerial gpersonnel
in the public sector enterprises

(b} Governmeni hzave. taking Into
sccount the recommendations made by
the Action Committee on Public Enter-
prises and other relevant considera-
tions, decided on the framework tor a
new managerial personnel policy for
the public sector. This policy is
based on the need for giving sufficieat
autonomy to the entarprises in making
appointments to posts below the level
of General Manarer, go that the yro-
cees of development of specialised
skills, greater continuity and commit-
mmt in the workiforce snd en-
couragement tg therssse mobility are
asisted. In the case of appoin‘ments
made by Governnient t6 the Boards

MARCH 15, 1974
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of these enterprises, it has been deciiall
to abandon the empanelment proce-
dure. Instead, a High Level Sclectiom
Board is to be constituted comprising
of eminent persons with experience off
top personnel selection to recommend
suitable names for specific vacancles
at the top level that may occur.

Workabllity of pact with Sri Lamke
on tea prices

3298. SHRI PRABODH CHANDRA:
SHRI MADHU DANDAVATE:

Will the Minister of COMMERCRE
be pleased to state:

(a) whether some doubts hawe
arisen about the workability of the
pact with Sri Lanka on tea price,;

(b) it so, the nature of doubls and
the steps proposad to solve them?

THE DEPUTY MINISTER TN THE
AINISTRY OF (OMITRCE (SURIL
A. C. GEORGE) (v) Ther, 18 v pack
between India and Sri Lanka nn tes
pric2s  In ihe discussions held bed-
ween India and Sri Lanka in Cofombo
in February, 1374 the neced for joint
action for improving tea prires was
accepted by both the countries

(b) Does not arise.

Profit on operation of Indian AirTiwes’
domestic service

3299. SHRI PRABODH CHANDRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether at pregent the Indism
Airlines’ domestic service is reperted

10 be earning a profit on the operatiss
of only 15 out of its 103 routes;

(b) it g0, the reasnng therefor; mmll

(c) the remedial measureg adapled®
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THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) and (b). A route-
wise analysis of the economics of oper-
alion is not yet available for the year
1973-74. It is, however, correct that
a large aumber of routeg are operat-
ing at a Juss. This is due to a variety
of reasong including the present riixed
fleet composition, the operation of old
uneconomic aircraft short sectors, dis-
Jocation in services due to labour un-
rest and rising operational costs.

(c) Indian Airlines hag taken meas-
ures to strcamlines its operations and
to eliminate wasteful practices. Theso
measures are expected greatly to im-
prove effictency and productivity. ‘Lhe
steep nse in aviation fuel prices is
however a matter of continuing con-
oern.

Inordinate delay in revisien of rates
of Import replenishment and eash
amsistance to chemical exporters

3300 SHRI GAJADHAR MAJHI
Wil the Mmster of COMMERCE
be pleased to state-

(a) whether there 18 any inordinate
delay in fixation and revision of the
rates of import replenishment and
each assistance which has dampened
the enthusiasm of chemical exporters,
and

(b) if so, the steps taken in this re-
gard?

THE DEPUTY MINISTER IN TLME
MINISTRY OF COMMERCE (S!RI
A. C. GEORGE): (a) and (b). The
request for cash assistance and im-
port replenishments are examined on
the basis of proforma information
furnished by the exporters through
the Export Promotion Councils in
consultation with D.G T.D, D.CS.S.L
and Ministry of Finance (Expenditure
Department and Economic Affairs
Devpartmént). In some cases where
information fumnished i of doubtful
wvalidity, the cost data has to be en-
trustad te the Cest Atcounts Branch
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of the Ministry of Finance. After
the complete data is furnished there

is no inordinate delay in processing
the cases

Losy sufteved by Orisss Government
in export of Kendu Leaf transactions

3301, SHRI GAJADHAR MAJHI
Will the Minister of COMMERCE
he pleased to state

(a) whether there has been any lem
to Government of Orissa in the Kandu
leaf transactions; and

(b) 1f so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) and (b). The
matter concerns the State Govern-
ment of Orissa and the Central Gov-
ernment ha: no wmnformatinn  with
regard to 1t

Exports by public sector unita durng~
the last two years

3302 DR KARNI SINGH Will the
Minister of COMMERCE be pleased
to state

(a) the total value of exports by the
publie scctor uniis during the last two
years, year-wise; and

(b) the total value of imports by
these uruts during the same period?

THE DEPUTY MINISTER IN THHE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE):; (a) and (b). The
information is being collected and
will be laid on the Table of the House
as soon as it is possible

Exports to ol proitucing countrics

3303. DR. KARN] SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) the ‘total value of expects’
Ahene! oil producing rouniries fiown
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where India imported oll during
1972-78 and 1973-74; and

(h) the estimated Mncrease in the
value of exports to these countries
during the next two years under the
pew scheme of exports promotion spe-
cifically prepared for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (s) The total value
of exports (including re-export) dur-
ing 1972-73 was Rs. 62.8 crores and
during April-September, 1973 RS, 37.4
crores, .

(b) The exporta (including re-ex-
port) to the oil producing countries in
West Asla are estimated to Increase by
about three times during 1974-73 and
by over four times during 1975-76 as
compared to their level in 1972-783,

HEA. ang City Compensatory Allow-
ance to employees working at Dinapore
Cantonment and Kbagaul

8304, SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of FINANCE
be pleased to state:

(a) the distance of Hayat Nagar
Kalsa from Hyderabad in Andhre Pre-
deslh;

(b) whether Central Government
employees whose place of duty is
Hayat Nagar Kalsa get City Compen-
satory and House Rent Allowances at
the same rates se are applicable to
those posted within the classified city
of Hydersbad;

(¢) whether tha Central Govern-
ment employeeg working at Dinapore
Cantorment and Khagaul do not get
their allowances even when the dis-
fance between Dinapore Cantonment,
Khagaul and Pataa is under five and
four kilometres respectively from the
‘Western bordes of Patna Municipal
Corporation (Kieipmre and Anisshed)
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and only 8 kilometres from proper
Patna; and

(d) it so, what sction Government
propose to take in thig matter?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). In ac-
cordance with the general orders on
the subject, compensatory (city) and
house rent allowances are admissible
to Government employees working in
establishments located within 8 kms.
of the Hmits of a classifled city, pro-
vided there is no other suburban
municipality, notified area or canton-
ment within the 8 kms. limit and the
place is dependent on the classified
city for its essential sgupplies. Hayat
Nagar Kalsa is within 8 kms, of the
limits of Hyderabad and fulfils the
other prescribed conditions. Ac-
cordingly, Central Government em-
ployees whose place of duty is Hayat
Nagar Kalsa are eligible for city com-
pensatory and house rent allowances
at the same rates as are applicable to
those posted within the classifieq city
of Hyderabad,

(c) and (d). Unlike Hayat Nagar
Kalsa, Dinapore Cantonment and
Khagaul are Cantonment/Municipality
therefore

qualify for the grant of compensatory
(city) allowance/house rent allow-
ance at Patna ratese.
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Canstruction ef building for the office
of CDA, Patna

3308. SHRI RAMAVATAR
SHASTRI:
SHRI BHOLA MANJHI.

Wil the Minister of FINANCE
be pleased to state:

(a) the progress made in the con-
struction of the building for the office
of Controller of Defence Accounts at
Patoa; and

(b) whether Government propose to
change the site of the proposed build-
ing to some other place at Patna?

THE MINISTER OF FINANCH
(SHRI YESHWANTRAO CHAVAN):
{n) and (b). Three acres of iand has
been purchased from the Bihar Gov-
emment for construction of the
socommedation for the office of Con~
troller of Defence Accownts st Patna.
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It has not been possible to get vacant
possession of the entire plot so far
due to encroachment over a portisn
thereof and action is in hand to get
the encroachment cleared. There is
no intention to change the site o the
building,

of works from Coun-
troller of Defence Accounts, Patoa

3307. SHRT RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI

Will the Minister of FINANCE
be pleased to state:

(a) whether a portion of works are
going to be decentralised from Patna
Office of the Controller of Defence Ar-
counts;

(b) whether strength of staff (n
Patna Office has been increased in pro-
portion to the increasing work-loag of
the office; and

(c) if not, the reasons for decentra-
lisation of work from Controller of
Defence Acrounts, Patnat?

THE MINISTER OF STATE N THR
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir, no such
proposal is under consideration 8t
present.

(b) Yes, the gtrength of staff in Pat-
na Office has been increased from
time to time with reference to incroase
in work load.

(c) Does not arise in view of (&)
above.

Review of Export Trade

3308. SHRI PURUSHOTTAM
KAKODKAR:
SHRI P. GANGADEB:
Will the Minister of COMMEROE
be pleased to state:

(a) whether representatives of the
Government Trade and Industry saeb
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in New Delhi in early January, 1974
to-give a new direction to the export
trade;

(b) if so, whether ways and means
10 augment foreign exchange earnings
algo figured in the talks; and

(c) it go, salient features thereof and
bow far measures would gear up the
economy of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a). No sgecific
meeting wag called in January, 1974
to “give a new direction to the export
trade”. The sixth meeting of the Ad-
visory Council on Trade was, how-
ever, held on 2nd January, 1974, at
which, inter alia, the need for new
direction to the export trade was dis-
rrased.

(b) and (c). A copy of the Minutes
of the meeting is available in the
Parllament Library

Setting uwp of Indo-Fremch Commission
for Technical and Feonomic Coopera-
tion

3809 SHRI PURUSHOTTAM
KAKODKAR:
SHR1 P. A. SAMINATHAN:

Wiil the Minister of FINANCH
be pleased to state:

(a) whether a joint Indo-French
Cummuassion is proposed to be s°t up
for increasing economic and technical

mpmmmngmmm

(b) if so, whether the Commission
will meet periodically to review the
progress made in the implementation
of the decigions?

THE M'NISTER OF YINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) Yes, Sir.

(b) It is envisaged that the propos-
ed Indo-French Joint Commission will
meet every year and more ofien, i
necessary, o pursue the progress of
implementation of the cooperative
endeavours of the two countries.

Seizure of Smugzied xoods in 1972-73

3310. SHRI PURUSHOTTAM KA-
KODAR: Will the Mimster of ¥FIN-
ANCE be pleased to siate:

(a) whether contraband  articles
worth Rs. 27 crores were seized by
Customs authorities in tbe vyear
1972-73, and

(b) if so, the break-up of the value
of item seized?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (STIRY
K. R. GANESH): (a) and (b). The
value and the break up of the con-
traband articles seisc ! by the Customs
authorities during the year 1972-73 ase
as follows:—

SIL Ne. Commodiry Value Rs. Ikhs
T Ghid 110 at infernations) mnartary rate
4 C rrrency 101
4 Watches 318
4 Svnthetic varn 82
s Svath:tic tabrics , 953 at Indian mmrket rate.
[ Silver . 56
7 Digrrouws Dugs 56
] Vehicles & Vessels 127
L Other srticles . 896
ToraL : a704
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Supply of newsgrint by S.T.0.

3311. SHRI Y. ESWARA REDDY:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of COMMERCE
be pleased to state;

(a) whether Government's attention
has been drawn to IENS. Chief’s
statement on 9th February, 1974 re-
garding claim of S.T.C. about news-
print supplies; and

(b) if go, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The S. T. C. has finalised con-
tracts for import of 1,46,000 metric
tonnes of newsprint and the aforesaid
quantity of newsprint is expected to
be shipped during the current year.

The STC i3 making further efforts
to procure further supplies of news-
print 1n the current year. Govern-

ment do not share the views in ques-
tion,

Favilities for middle and low Income
tourists

3812, SHRI Y. ESWARA REDDY:
Will the Mnister of TOURISM
AND CIVL, AVIATION be pleased to
state the nature of steps taken by
Government to provide better and
cheaper tourist facilities to Indian
Tourists coming from middle and low
income groups?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): In the Central Sector comstruc-
tion of tourist bungalows, youth hos-
tels and reception centres at impor-
tant places of tourist interest in the
¥ourth Plsn, and subsequently in tbe
Fifth Plon would provide inexpensive
facilities for middle and low income
groups @"° tourists. This effort of the
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Department of Tourism is supple-
mented by the Btate Departments of
Tourism through providing accomme~

dation and other faciliies for this
category of tourists.

Rise in price of Colten

3313. SHRI Y, ESWARA REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are aware
that the price of cotton has increased
considerably since the beginning of
than Initially anticipated and a higher
Rs 700 per candy; and

(b) if so, the steps taken to controd
this running away of the prices of
cotton? |

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE): (a) Yes, Sir. Prices
have risen following a smaller crop
than initially anticipated and a higher
consumption by the mills,

(b) A Credit Squeeze hag been im-
posed by the RBI on industry and
trade. CCI's operation are also direct-
ed to exciting a stabilizing effect on
prices. In view of the steep price in-
creases, however Government are con-
sidering what proper measures are
vecessary and possible.

Profils of L1C.

8314 SHRI MADD! SUBARSA-
NAM:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of FINANCEB
be pleased to state:

(a) the gross profits of LIC during
1971, 1972 and 1973, separately; and

(b) the reasons for not sharing these
profits proportionately with policy
ho'ders in the form of reducing thelr
premia apgd increasing bonus to policy
holders?
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THE DEPUTY MINISTER IN THE fasr.
MINISTRY OF FINANCE (SHRI- (%) w & i
MATI SUSHILA ROHATGI): (a) and ¥ wron g SIAER qoAr 38
(b). In the case of Life Insurance Cor-  J¥/{ ¥% §T @1 § ;

poration of India, profits (generally

known as surplus) is ascertained after P

making an actuarial valuation of (=) afe g, ar fie , Y &
assets and liabilities once in two years, 97 FT w7 47 ITq s A g ;
The valuation as at 31st March, 1971,

and 31st March, 1973, disclosed a sur- (q) T afcrmerey 3N fraan
plus of Rs. 11813 crores and Y .

Rs. 154.57 crores respectively. In ART FA &Y AwEET §; AR

terms of section 28 of the Life Insur-

ance Corporation Act 1956, 95 per cent (%) aa1 fqorr q@d 7 <@IY

of these surpluses stands allocated to
fre participating  policyholders ga N ® WU &I gAE wgzr A f

bonus. T ?

Proposal to establish a subsidiary to e i e (R
a su .

MMTC for handling fertiliver lmports 0% YO%%) * (¥) ¥ (3) . wfeuw

T AR &Y ¥qQ qiw Jagr-iwe ¥

aftad € & wwifaa gl § awaw

feafa feav 74 €1 ondY 39 s w7

3315. SHRI MADDI SUDARSANAM:
SHRI RAMSAHAI PANDEY:

Will the Minister of COMMERCE & 94 Wrdrew &% A A A R
be pleased to state: frmere ag faeafafag @wal ¥ G

(a) whether Govermment are consi- ¥ard a7 773 § frg awqr frad @
dering a proposal to establish a cor-
poration subsidiary to Minerals and (1) wmeye
Metals Trading Corporation for handl- *
ing entire fertilizer imports; (2)

3) Iy
(b) if so, the reasons therefor; and ( )
e (4) wtear
in features of -
m(-_,c) the main fes Propo (5) ora=T
THE DEPUTY MINISTER IN THE (8) ¢ RmT
MINISTRY OF COMMERCE (SHRI (7) wifaw
A. C. GEORGE): (a) No, Sir. ar
(b) and (e). Do not arise. (8)
(9) TIRER

et Wt wdr & wror gl (10) TR
gaTaria Qe Iyr it o weay # it (11) g= fagre

fer v (12) wwamR
3316. s wiere wwm dN (13) AR
ot fersaAroay qredt : (14) %1

wr o At fewmw S 4 (15) 7w
Ty A ST g AR 66 - (18) *17
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gaa afafem, faafafes 2t
¥ fog qamal *r dewm ¥ famgm
AT FT AT Y -

(1) €
(2) a7ag
{3) &I
(43 A
{5) ®mRAR
(6)
(7) wrsay
(8) @amgr
(9) L

(10} ==t

{11} &TEAY

(12)  wWEw

4T FiTq Y, FIGRAT Fy GI3Hr-
-g= agr Tsier fgtial &1 af g |9 ¥+
FET 931 & 1 4 faa w3 dy wwer—
HAT HRT Y o § Tz wfaw A
R g A @ T &) T Frea-
[ AT 9F 9 fand 13 gy
R a1 17 a4t ¥ fag 33090 Fare
ge: S LA FT A FAY

Lov B Tet Y (o

3317. St W®ER ®WW &

st apforsm A AY @ AATY WY AT wIA
s .

(%) o1 ara & faer waa
Fayg@ I @ g e & fag fagom
Wi @ AT 9z R Ul

(g) =fz =i, at sfam weEr
N fail srag &1 @99 & Fradr |21
FH FTIAT 7
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Trfeea Wyem § 99 WA (st
Qo Hio 5Ta) : (F)FT 751 1969-70

q e gergiw S g4t & @
AT 31 §, 59 & 957 faoifag 9w

g -
ag T
(F@ %o )
1969-70 49.10
1970-71 29.11
197172 24.06
1972-73 19.96
1973-74 8:27

(s, 1973 aw)

(a) smaa ggar &1 Sadad
TR ST V2 E

Tobaceo iraders in Cooch-Behar
District
3318. SHRI B. K. DASCHOWDHU-
RY:

Will the Minister of FINANCE
be pleased to state:

(a) whether there was a class of
small tobacco traders in Cooch-Behar
District known as “Paikars even
before the merger of the State” of
Cooch-Behar with West Bengal;

(b) whether by executive orders
issue of fresh licences for small trad-
ers has been stopped and if so, from
what date and why;

(¢) whether Government propose w0
amend the provisions in the Central
Excise and Sal{ Act and the Rules
made thereunder in order to accom-
modate the small tobacco traders in
the Dis‘rict of Cooch-Behar; and

(d) it not, the reasong therefor?

-
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THEE. MINISTER OFf SBTATE IN THE
MINISTRY OF FINANCE (SHMRI X. BR.
GANESH): (a) Yes, Sir.

(b) Yes, Sar. orders were issued in
July, 1954, to generally discourage ihe
continuance of ‘Pazary’ system and
gradually abolish the same. The
reason for the abdvé was tha} the Cén-
tra] Excises and Salt Act, 1944, and the
rules framed thersunder, is enactment
tf the Governmeni of India which is
applicable to the whole of India. After
merger of Cobch-Behar with West
Bengal 1n 1949, and the application
of the Ceniral Excises and Salt Act
1944, to that area in that year, it was
necessary that the persons concerned
with tobacco trade in that area should
fall in line with the provisions of Cen-
tral Excise law The ‘Paikars’ who
were acting ag middlemen between
the toabcco warehouse licensees and
the tobacco curers, had to be fitted in-
to the above system However, as it
was felt not desirable to abruptly
d.sturb their business or to push them
into unfamiliar channels, they were
granted certain concessions and per-
mitted to continue their business At
the same time, since the system posed
a risk to Government revenue, it was
decided that the ‘Paikary’ system
should be gradually abolished by not
1ssuing new lincenses and also can-
celling the licences of those who com-

mit offences agmnst Central Excise
laws ett,

(¢) No, 8ir.

(d) It is neither desirable fiom the
point of view of uniformity of law nor
irom the revenue interests to do so.

Number of passengers carried by Im-

dian Airlines and Air India at Caleut-

ta, Bombay, Delhl':nd Madras Alr-
per

3319 SHRI B K. DASCHOWDHURY"
Will the Mimster of TOURISM AND
CIVIL AVIATION bLe pleased to state:

(a) the total number of passengers
carried by Indian Airlines ang Air
India, separately, at Calcutts, Bom-
bay, Delhi and Ma iras Aupoits jn the
last three years, aupori-wise, separate-
ly, and

(b) the total numier of air services
from all major awrports te, Calcutla,
Bombay, Dellu and Madras, both by
Indian Airhines and Air India in the
last three years”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) Number of passengers
carried by Indian Airlines and Air
India from Calcutta, Bombav, Delhi
and Madras airpa.te in the last three
years airport-wise'~—

INDIAN AIRLINES 1971 1972 1973
Cileurta , *2,40,003 357477 3,48,144
Bombay ., ., . . 4,36,664 5,61,305 $:61,.932
Deli | . . 3142,443 440,334 4.26,387
M ., 5,594,93% 198,509 2,14879

AIR INDIA
Cilcutta . . . 5,000 6,000 7,000
Bmhy . . . 99,500 1,07,000 1,417,500
R ., 81,500 33,000 43,000
Madras . . . 8,000 11,000 8,500

§*Does it lnclude figures for March 1971,

3753 1.8.~8.
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() Totalnami:cofarssrvicas from Caloutta, Bamaay, Dellu and Mudeas operated by
/1n fia0 Atcltnzs ani A Iadia 10 the last three years.

-—

Caleutta Bombay Delhs Madras
INDIAN AIRLINBS *a1,171 *26,844 123,393 9335
AIR INDIA 1,061 4784 3,399 o7

*D)noted il fiza o far © rtun 0aonths as they are oot available,

. p————r — "~ -

Economy class fare to London from
Calcutta, Delhi, Bombay and Madras

3320 SHRI B K DASCHOWDHU-
RY Wili the Mimster of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether a passenger from Cal-
cutta is required to pay more mn eco-
nomy class for air journey to London
than from Delhi, Bombay or Madras
and if so, the reasons for such differ-
ence,

(b) whether Governument propose to
ra‘ionalise ang equalise the fare for
journey to London from all Indian
awrports, and

(e} if not the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) to (¢) Air fares from
points in lndia to various points of
the world are difierent based on fac-
tors such as route pattern distance
between the points of origin and desti-
nation, etc The fares from Cualcutta
to points west of India, including Lon
don, are set at a level higher than the
corresponding fares from Bombavy
Delhi or Madrasg because of the longer
distance

Restoration of services hetween Cal-
cutta, Cooch-Behar by Indian Airlines

8321 SHRI B K DASCHOWDHU-
RY: Wili the Mmister of TOURISM
AND CiVvIL, AVIATION be pleased to
state

() whrther Government have con-
sidered@ Lthe question of immediate

1estoration of services by Indian Air-
lines between Calcutta, Cooch-Behar
which have been cancelled since the
lock-out declared by the Indian Air-
lines;

(b) whether Government have also
congidered any suggestion for better
economy 1n the Sector Calcutta/
Cooch Bchar by connecting a daily
service linking Caleutta/Rups: Cooch-
Behai/Hashimara/Calcutta, and

(«) 1if 50, the decision of Government
thereon?

THE MINISILR OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (i) Yes, Sir

(b) and (c) [he step increase m
the price of aviation fuel has made 1t
nece-sary for Indian Airhines to phase
out the Dakotas and Viscounts in their
fleet and hence the service to Cooch-
Behar 15 not bemng resumed The
operational facilities at this station do
not permit services by any other air
craft in the fleet of Indian Airlines

Proposal to run Air service exolusively
for foreign tourists

3322 SHRI D P JADEJA:
SHR! S A MURUGANAN-
THAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleused to state

(a) whether Government propose to
run an alr service exclusively for
foreign tourists, and

(b) if so, the main features of the
proposal?
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THE MINISTER OF TOURIBM AND
CIVIL AVIATION (SHWI RAJ BAHA-
DUR): (a) and (b). No such proposal
is under consideration. It may how-
ever hecome necessary {o operste some
services outside Indian Afrlines for the
convenience of tourists both domes-
tic and foreign,

Long term trade agreement with
Kuwait

3323. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister ot COMMERCE
be pleased to state:

(a) whether India has entered into
a long term trade and economic agree-
ment with Kuwait; and

(b) if s0, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) ang (b). A Trade
and Economic Agreement was signed
with Kuwait on 13th February, 1974
Its broad outlineg are —

(1) Trade between the two coun-
tries will be conducted through nor-
mal trade channels and payments will
be settled in any freely convertible
currency;

(ii) Both countries will accord faci-_
lities to the other party for holding
trade fairs and exhibitions, subject to_
local laws.

(iil) Co-operation in furthering in-
terchange and use of scientific and
technical knowledge by affording tech-
nical training and assistance,

(iv) Expioring the possibilities of

joint ventures.

(v) Periodic conclusion of specific
trading arrangements.

(vi) Establishment of a Joint Com-
muttee to formulate, inter alig, apecific
trading arrengements and identifying
fields, projects, commodities etc., for
expangion of economic coaperation
angd promotion of {rade exchanges but-
woen the two countries,

163
Fiow of Mack money in flm ndustry

3334, SHRI PRIYA RANJAN DAS
MUNSI: Wil the Minister of
FINANCE e pleased to state:

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Bir,

(b) and (c). Whenever there is
specific information, enquiry is always
made in individual cases and action
taken asg provided under law. The
problem of black money is not pecu-
liar to film industry. The last gete-
ral enquiry regarding tax evasion and
the methods of tackling it was made
by the Direct Taxes Enquiry Com-
mittee which submitted its report in
1971. The question of tax evasion in
the film industry was considered by
that Committee in paras 2.214 to 2.218
of their Report. The matter 13 kept
under constant review.

Delay in signing the LI.C. agreement

3325. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of
FINANCE be pleased to siate what
were the basic reasons of Indian
National Trade Union Congress affi-

Unions delay in signing the Life Insu-
rance Corporation sgremment during
the last lock out?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The All India
National Life Insurance Employees'
Federation, affiliated to INTUC ex-
pressed its inability te sign the set-
tlement 24th January, 1974,
stated by them, they
wanted to consult their Working Com-
mittee.

on
because, as

The Association signed the
settlement on 6th February, 1974.

Loss suffered and flights cancelled
during lock-out in Indian Airlines

3326. SHRI KRISHNA CHANDRA
HALDER:

SHRI RANABAHADUR
SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) the total amount of loss suffered
due to lock-out in
and

Indian Airlines;

(b) how many flights were cancelled
during the lock-out period?

THE MINISTER OF TOURISM
AND ClVIL AVIATION (SHRI RAJ
BAHADUR): (a) The loss suffered
by Indian Airlines on account of the
lock-out from 24th November, 1973
to 31st January, 1974 has been esti-
mated at Rs. 276 lakhs against a sav-
ing of Rs. 473 lakhs on account of
aviation and motor transport fuel and
non payment of salaries and allow-
ances to the staff etc. during the pe-
riod of lock-out.

(o) The number of flight cancelled
during the period of the lock-out from
24th November, 1973 to the end of
February, 1974 was 9229,
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Setting up of a single Export
Inspection Authority

3327. SHRI RAM PRAKASH:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose to
set up a single export inspection
authority in the country; and

(b) if so, its likely composition and
functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Scheme to deal with fluctuation in
values of foreign currencies

3328. SHRI RAM PARKASH: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have
decided to introduce a scheme to in-
sure against long term exchange
fluctuatio risks for pound sterling,
US dollar and Deutche Mark; and

(b) if so, the advantage thercof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) ¢nd (b). A proposal for introduc-
tion c¢f a scheme for provision of for-
ward exchange cover to Indian ex-
porters is under consideration.

Reward Scheme for Reduction Arrears
of Income-tax

3329. SHRI RAM PRAKASH- Wil
the Minister of FINANCE be pleassd
to state:

(a) whether Income-tax arrears in
the country are mounting;

(b) if so, whether any reward
scheme to arrest the mounting of
arrears has heen planned; and
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(c) if so, the main features of the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (XK. R.
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GANESH): (a) The gross and net
arrears of Income-tax (inciluding Cor-
poration-tax) outstaading as on 3l1st
March, 1972, 31st March, 1973 and
31st December, 1973 are as under:—

(In crores of rupees)

Arrears of [1cometax as on

Gross arreirs Net arrcars
31-3-1972 805°37 438° 60
31-3-1973 . . . ] 79502 48310
31-12-1973 714 10 527.43
It will be seea from the above (b) and (c). A scheme for rewards

figures that the gross arrears are bieing
progressively reduced. However, in-
spite of the fact that concerted efforts
are made to realise the arrears, some
of the major factors which impede
realisation of taxes are as follows:—

(i) Amounts are pending settle-
ment of Double Income-tax
relief.

(ii) Amount are due from compa-
nies under liquidation.

(iii) Amounts are due from per-
sons who have left India.

(iv) Amounts arz disputed in ap-
peals though not covered by
stay or instalments.

(v) Assets are attached but there
aré difficulties in selling thewm.
For example:

(a) Ownership of attached pro-
perties is disputed, invotv-
ing protracted litigation.

(b) There are either no tuyers
or the bids are too low
when attached immovable
properties are put to auc-
tion.

(c) Sale of shares " of private
limited companies is diffi-
cult because the shares are
not freely transferable and
there are few buyers when
purchase means minority
share-holding.

to officers/staff for outstanding per-
formance in tax collection has been
devised to fackle the problem of tax
arrears by providing additional moti-
vation. It is provosed to award 68 Re-
gional rewards and two All India re-
wards. These rewards will ke glven
to the Tax Collecticn Unit (comprising
of Income-tax Officer (Collection) and
the Class III and Class IV staff work-
ng under him) and Tax Recovery until
(comprising of the Tax Recovery Offi-
cer and the Class III and Ciass IV staff
working under him) which shows the
best results in each Commissioner's
charge in the matter of collection ard
reduction of arrears. A reward will
also be given to one Tax Collection
Unit and One Tax Recovery Unit for
the best performance in_the country.
The amount of reward v&ill be calcu-
lated on the basis of the salary of the
officers and staff working in the Unit

subject to prescribed limits.

The rewards will be granted on the
basis of the recommendations of the
Committees constituted for this pur-

poRé, | A



167  Written Answens
Propossl to extend Alr Servioss fn the
Country

3330. SHR! MUKHTIAR SINGH
MALIK: Will the Minister ot TOURIEM
AND CIVIL AVIATION be pleased to
state.

(a) whether there 13 any proposal
under consideration of Government to
introduce more air services in the

country;

(b)uso.thanamlotluchphen
which will appear on the air map of
the country during the next
vears; and

{c) the funds allocated by Govern-
ment for the purpose?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR! RAJ BA-
HADUR): (a) to (e). Indian Afrlines
originally intended to expand” their
route network. The position is, how-
ever, beilng reviewed in the context
of the present fuel crisia.

Demand made by Pensioners Organisa-
tions re revision of Pension Rules

3331. SHRI MUKHTIAR BINGH
um:wmmmmmutmm
be pleased to state:

(a) whether various Pensioners’
Organisations in the country have re-
pmmhdtoemwmthmi-
slon of pension rules consequent upon
the steep rise in  prices of essential
commodities; and

(b) whether Government have con-
sidered the matter and if so, the nature
of decision taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K.
R. GANESH): () Yea, Sir.

(b) A statemant fa leid on the Table
of the House.
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STATEMENY

The scheme of Dearness Allowance
as recommended by the Third Pay
Commission 12 applicable to serving
Central Governmont employees. How-
ever, in the case of Central Govern-
ment employees retiring from service
on or after lst January, 1973, i.e, the
date from which the recommendations
of the Third Pay Commission have
been given effect to, the Commission
have recommonded a separate scheme
for grant of rellet on account of in-
crease im ‘the cost of living index
According to the recommendations of
the Commission, the rellef is to be
granted to all futurs pensioners irres
pective of the amount of pension
drawn by tham at the rate of 5 per
cent of thelr pension subject to a
minimum of Rs 5 pin and a maxi-
mum of B8 25 pm The relief on
these rates s to be given as and when
there is a 16 point rise in the 12
monthly average of the All India
Working Class Consumer Price Index
(1960=2100) The relief at 218 points
has alreay become due with effect from
1st August, 1973 and at 232 points
with effect from 1st January, 1974
The Commission had recommended
that this scheme mav be given effect to
from 1st March, 1973, but as a measure
of liberalisation, the Government have
fixed the date of effect as 1st January,
19873 in respect of employees bhelonging
to Classes IT, IlI and IV.

2. Even though the Commission’s
recommendations were in terms appli-
cable to future pensioners only, it has
been decided to extend the henefit of
this recommendation of the Commis~
sion also to theze Ceniral Government
employess who retired from service
prior to 1st January, 1873.

8. As a measure of additional relief
to existing Central Government pen-
sioners, ie., those who retired prior
to Ist January, 1973, and having re-
gard to the recommendations of the
Third Pay Commission in the matter

pensionsy
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pensioners Wwith effect from 1st Janu-
ary, 1978:—

Pension rangs Al-hoc increase in
Ppension

Below Rs.85 | Rs. 15

Rs. 85~Rs. 209 Rs. 21

Rs. 370—Rs. 499 . Rs. 25

Rs. 500 and above Rs. 3§

Necessary orders in the matter arve
under issue.

Permission to Compromise to raise
Capital

3332, SHRI MUKHTIAR SINGH
MALIK Will the Minister of FINANCE
be pleased to state:

(a) the number and names of com-
panies which have been given permis-
sion by the Government of India to
raise their funds through public sub-
seription during th last three years;

(b) whether Government are aware
of the fact that these companies utilise
the amount of public subseription for
a certain period, earn profits and then
on technical please refect a large
number of share applications and re-
fund the money after a long interval
without any interest; and

(c) if so, what steps Government
propose to take to curb this mal-
practice?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The number of Companies which
have been given permission by the
Government of India to raise funds

through Public Subscription duting
the last three years are:
1971 (Jan.-Dec.) —;I:
1972 (Jan.~Dec.) ]
lm (:m‘n‘c') w

- i = o whe & 8

The names are given in the staté-
ment laid on the Table of the House,
[Placeg in Library. See No. LT-8444/
74].

(b) and (c). The Companies Act.
1956 stipulates that public companies
issuing share capital for public subs-
cription through prospectus are re-
quired to keep the application moneys
in a separate bank account in a Sche-
duled Bank, on which interest ia
earncd. The period for despatc¢h of
allotment letters/share certificates as
also refund of application money
where no allotment is made or where
partial allotment is made, is invari-
ably indicated in the Prospectus.
Where issues are over-subscribed, the
bagis of allotment of shares is settled
in consultation with the Stock Ex-
change concerned keeping in view the
‘Ruidelines’ issued by Government
from time to time. However, in some
cases the allotment of shares and the
refund of application money were re-
ported to be delayed and inquiries re-
veal that in many cases such delays
were due to various factors over
which the companies did not have full
control

Setting up of a Joint Trade Commission
by Indis and France

3333. SHRI BIRENDER SINGH RAO:
will the Minister of COMMERCE bYe
pleased to state:

(a) whether any Joint Commission
consisting of representatives of France
and India fo promote Trade and Eco-
nomie Co-overation has been set up
recently; and

(b) it s0, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRY
A. C. GEORGE): (a) and (b). No, 8ir,
So far as the promotion of trade re-
lations/cooperation  between India
and France is concerned, there iz al-
ready a Commijssion eristing under the
Trade Arrangement entered Into with
France in October, 1959,
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Purchose of imporied cats by State
Bank of Ingla

335%4. SHRI BIRENDER SINGH RAO:
Will the Minister of FINANCE be
Dleased to state:

(a) whether it has come to the notice
ot Government that State Bank of
India has recently purchased six im-
ported cars and i so, the cost thereof;

(b) the particulars of the officers
whe use these cars; and.

(c) whether any prior permission of
Gévernment was obtained by the State
Bank of India for the purchase of
these cars and if not, the reasons
therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The State Bank of India
has reported that of the 12 imported
cars the bank at present owns, the
first one was purchased second-hand
in 1983 and the last one second-hand
in 1969, and that no imported car
was purchased by the bank recently.

One each of the imported cars has
been allotted by the bank to the
Chairman, Managing Director and two
Deputy Managing Directors and the
remaining cars are being used at the
Central Office and at the Local Head
Office of the bank as staff cars. Under
the relevant terms of their appoint-
ment the Chairman, Managing Direc-
tor and the Deputy Managing Direc-
tors are entitled for the free use of
the bank car for official purposes. If
the car is used for the private pur-
poses also, the officials concerned are
required to pay the bank Rs. 125 p.m.
for the facility if it is a car of 18 H.P.
and above and Re. 78 pm. if other-
wise.

The State Bank of India hes fur-
thu reporied that it has faken sieps

ruﬁp g the old imported cars by
India#f made small cars. Being a
Body 'Corporate the State Bank of
fnflia is not required to obtain any
prior permission from the Government
for the purchase of elther Indign or
Imported ears.

MARCH 15, 19%
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Taking gver of Tes Gasdous jn Novih
Bengal

33356. SHRI 8. M. BANERJEE: wilt
the Minister of COMMERCE be pleased
to state:

(a) whether some of the Tea Gar-
lens in North Bengal are to be taken
over by Government; and

(b) if so, names of those Tea Gar-
dens and when these are to be taken
over?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Task
Force on tea, set up last year for
evolving viable and Jong term stra-
tegy for the growth of tea industry
and promotion of export, have made
recommendations for rchabilitation of
closed and sick tea gardens in the
country as a whole which are still
under examination of Government.

Trade Agreement with Bangladesh

3336. SHRI S' M BANERJEE: Wil
the Minister of COMMERE be pleas-
ed to state,

(a) whether any further Trade
Agreement has been entered into with
Government of Bangladesh in Janury,
1974: and

(b) if so, whether a copy thereof
will be laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Disparity hetween LAS. and ether
Class I Officers of Govermment

3387. SHRI §. M. BANERJEE:
SHRI A. K. M. ISHAQUE

Will the Minister of FINANCE be
pleaged to state:

{8) whether a fin
sincé been taken re

declsion has
the pay
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scales recommended by the Third Pay
Commission in respect of Class I
officers; and

(b) whether a decision has also been
taken to remove disparities between
the IAS and other Class I officers, and
if not, the reasons for maintaimng
these disparities?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b), No decisions have been
taken so far on these matters.

Decisfon on construction of Airport in
Kanpur

3338. SIIRI S. M. BANERJEE Will
the Minister of TOURISM AND CIVIL
AVTATION be pleased to state:

(a) whether a final decision has
since been taken to construct an air-
port In Kanpur; and

(b) 1f so, the reasons for not start-
ing the work”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR)' (a) There is no proposal to
construct a new aerodrome at Kan-
pur. The construction of a civil en-
clave at the existing IAF aerodrome
is however likely to be taken up by
Director General of Civil Aviation
during the Fifth Plan period.

(b) Does not arise.

Plan to gevelop Tourist Spots in
West Bengal

3339: SHRI INDRAJIT QUPTA: Will
the Minister af TOURISM AND CIVIL
AVIATION be pleased to state:

() whether Government have no
plan to develop tourist spols in West
Bengal; and

() if s0, the reasons therefor?
THE MINISTER OF STATE IN THE
MINISTRY OF TOURIBM AND OTVIL

AVIATION (DR. SAROIINT MAH-
S8R (4) and (b). T We Cemtral

Sector the expansion of the existing
tourist bungalow and the construction
of g youth hostel have been taken up
at Darjeeling. In addition, a Forest
Lodge is under construction at Jel-
dapara. During the Fifth Plan period
the India Tourism Development Cor-
poration proposes to construct a motel
at Siliguri, expand its duty free shop
at Calcutta airport and its transport
fleet at Calcutta and to complete the
construction of its hotel at Dum Dum.

wy gy wwh DS w fd wfegfe
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Jute purchased by J.CJI during the
Current Harvest

3342, SHRI S. N. SINGH DEO: Will
the Minister of COMMERCE be pleas-
ed to state the quantity of jute actually
purchased by the Jute Corporation of
Indfa during the current harvest?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): During the current
season Jute Corporation of India hes
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purchased 1132 lakh quintals of raw
jute upto 18-2-1974.

Orists in Handloom Indusry, West
Bengal

3343. SHRI S. N. SINGH DEO: will
the Minister of COMMERCE be pleased
to state:

(a) whether handloom industry in
West Bengal is facing a crisis due to
non-availability of yarn and the high
cost of yarn and processing chemijcals,
and

*

(b) 12 so, what steps Government
have taken to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Government do
not have any such report

(b) Does not arise

Finanecirl Assistance to West Bengal
for Flood Relief Works

3324, SHRI 8 N SINGH DEO will
the Minister of FINANCE be pleased
to state: ‘%

(a) whether Government recently
sanctioned any amount to West Bengal
for flood relief measures;

(b) 1f so, the amount thereof;

(e) what was the demand of the
West Bengal Government in this re-
gard;

(d) whether any enquiry regarding
the losses due to floods has since been
made by the Planning Commission,
and

(o) it so, the findings thereof?

THE MINISTER OF STATE IN THB
MYOFMANCE(SHR!K.R.
GANESH): (a) to (e). On a reguest
from the Government of West Bengal,
a Central team of Officers led by the
Programme Adviser, Planning Com-

mussion visited the State in Septem-
ber, 1873, to assess the flood situation
1n West Bengal and to recommend the
ceiling of expenditure on various re-
lief and repair measures for purposes
of Central assistance. As against an
estimated expenditure of Rs. 26.36
crores of the State Government, the
Central team had recommended a
ceiling of expenditure of Rs. 10.08
crores under the following heads for
purposes of Centra] assistance:

Rs. 272 crores
Rs. 7.31 crores

Relief Items
Repair Items

Total Rs. 1003 crores

A sum of Rs 2 crores has heen re-
leased to the State Government. Fur-
ther assistance will be released on the
basis of the progress of expenditure
as against the approved cefling

Steps to preserve Calcutta Airport ms
an International Afrport

3345 SHRI! 8. N. SINGH DEO: will
the Minister ot TOURISM AND CIVIL
AVIATION be pleased fo siate’

(a) whether some internsational air-
lines which were operating a number
of non-scheduled flights, mostly cargo
services through Caleutta, have started
withdrawing their flights following
Government's decision to Impose a
cut in the aviation fuel uptake at inter-
national airports in the country;

(b) whether Caleutta is likely to
cease fo be an infernationgl airport
as a result thereof; and

(¢) if 80, whether Government are
taking any steps to preserve Caleutta
Alrport as an intarnstional airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) The fuel crisis affect~
ing international air services through-
out the world has iis impaet on ser-
vices qperating to or through our air-
ports. The airlines have accepted the
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need for utmost economy in fuel con-
sumption and are extending their co-
operation in this regard.

(b) and (c). No, Bir. Calcutta’s im-
partance is not based on operation of
non-scheduled fights alone. Presently
sevén foreign airlines, namely, Aero-
flot, Bangladesh Biman, British Aur-
ways, Burma Airways, Royal Nepal
Airlines Corporation, Scandinavian
Atrlines System and Thai Airways
continue to operate scheduled servi-
ces to/through Calcutta, in addition
to the national carriers.

Government welcome the operalion
of scheduled service by foreign orpe-
rators to/through Calcutta in accord-
ance with their entitlements and hope
that the airlines concerned would
take necessary initiative in this re-
gard.

Dearness Allowance to Central
Government Employees

3346 SHRI M. 8. PURTY:
SHRI C. K. JAFFER
SHARIEF:

Will the Minister of FINANCE be
pleased to state:

(a) whether a further instalment of
D.A. has become due to the Central
Goverment Emplovees in view of rise
in the price index; and

{b) the expenditure to be incurred
thereonn and the expenditure incurred
by Government on payment of D.A.
during 1972-737

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X.
R. GANESH): (&) Orders sandtioning
& further instelment of dearness al-
Iowande with effect from 1st January,
1914 t Central Government emplo-
yees of clagses 11, 11 and IV drawing
o Rs. 500 in the revised scales
pay have Been issued we a rewult of
® I motithly everage of the Al
I

58‘
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India working class consumer price
index for the month ehding Deckm-
ber 1973 having crossed the 232 matk.
The question of allowing a further in-
stalment of dearnesg allowance con-
sequent on the further rise in price
index is under consideration of Gov-
ernment.

(b) The additional dearness allow-
ance sanctioned to Central Govern-
ment employees with effect from 1st
January, 1974 is estimated to cost the
exchequer about Rs. 8.08 crores dur-
ing 1973-74. In the year 1972-73, the
employees were mostly drawing pay
in the scales as they existed before
revision on the basis of the 3rd Pay
Commission’s recommendations. The
revised pay scales have come ‘nto
effect from 1-1-1973. The dearness
allowance pattern has also changed
consequent on the acceptance of the
Third Pay Commission’s recommenda-
tions Accordingly, there can be no
meaningful comparison with the
amount of Dearness allowance drawn
during 1972-73. However, according
to the information available on the
basis of the returns so far furnished
by the various Ministries. expenditure
on dearness allowance (including
dearness pay), excluding that in res-
pect of Armed Forces personnel,
during the year 1972-73 was of the
order of Rs. 302 crores.

Import of Urea and Ammeniom
Phesphate from Poland

3347. SHR! RAMKANWAR:
SHRI M. S. BANJEEVI RAO:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Polish Government
have agreed fo glve India shbstuntial
quantity of urea and ai'nm‘m'fﬁiﬂ
fhosphate urder a ftrade pidietil
recently cotciuded batwesh Hw twe
colintriels; and

t
i
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{h) the: fotal quantity of urea and
ammoniimp phosphate to be imported
from Ppland undep, this agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, €, GEORGE): (a) Yes, Sir.

{b) Negotiations between the Mine-
rals and Metals Trading Corporation
of India Ltd. ang Polish Foreign Trade
enterprise for procurement of fertili-
zers against 1974 Trade Protocol are
in progress, and a contract has not
been concluded as yet.

Burden on Tea Traders

3348. SHRI RAMKANWAR: Wil
the Minigter of COMMERCE be pleased
{o state:

(a) whether the tea traders have
often complained of heavy taxation;

(b) whether as a result of heavy tax-
ation there has not been much incen-
tive ip export of tea;

(¢) how do prices of Indian tea com-
pare in the world market; and

(d) whether there are any pmposafs
to reduce the burden on tea industry
so that exports of tea can be boosted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A. C. GEORGE): (a) There have been
representations from time to time from
the tea industry and trade regarding
fiscal levies on tea.

(b) No, 8ir. Export duty on tea was
abolished with effect from st March
1970 with a view to promoting exports.
At the same time the rates of zonal
excise duty on tea were enhanced and
rebate of excise duty on exports vary-
ing with prices of tea was introduced.

(Y The, average prices of Indian tes,
teas, of Kenya and Sti Lanka and al
teiib in Londoh auctions during '1972

ik
and 1973 are as undexr: -~

Figuves are in new

pence per Re.
1972 1973
India , |, 4170 45°43
Sri Leanka 45°47 45°42
Kepya, , ., 4356 4433
All teas 43'34 4339

(d) The question of revising central
excise duty on tea in the context of
boosting tea export is under constant
review of the Governmet.

Import of Newsprint

3349, SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have ban-
ned import of newsprint; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise,

Decline in the Export of Coir and
Cair Products

3350. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the export of coir and
coir products has declined during the
first half of the current year compared
to the corresponding period of 1last
year; and

(b) if so, the extent thereof and
reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {(SHRI
A. C. GEORGE): (a) and (b) Export
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of coir products during April-Septem-
ber, 1978 and corresponding period ot
1972 is indicated below:—

April-September, 1972 21,196
tonnes valued at Rs. 6.28 crores.

Apnl-September, 1978 19,151
tonnes valued at Rs. 6.25 crores.

The decline in the export of coir
products was mainly due to labow:
strike which paralyseq the Cochin
port during the month of June. There
has also been decline in the export of
coir yarn to UK. mainly because of
stiff competition from the mechams-
ed coiwr industry recently set up 1n
Sri Lanka.

Special scheme of State Bank of India,
Kuttand, Kerala regarding Financial
Assistance to Farmers

3351, SHRI C. JANARDHANAN.
Will the Minister of FINANCE be
pleased to state:

(a) whether the State Bank of India
nas taken up a special scheme aiming
it helping farmers in Kuttanad, Kerala
State and

(b) 1f so, the salient features and
objectives of the scheme?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) Yes Sir,

(b) The State Bank of India has
undertaken to finance the Xuttanad
Development Project, prepared by the
State Government of Kerala, to be
implemented through Xerala Land
Devclapruent Corporation, fo over-
come the problems of high floods dur-
ing monsoon and salinity dwing sum-~
mer, affecting rice cultivation in the
area. The project envisages cons-
truction of permanent submaimble
bunds of about 2000 kms of which
about 370 kms involving an outlay of
Rs. 378 lakbhs are proposed to be
constructed in the first phase during
1973-74 and 1974-75. Under the pro-
ject, besides term loan to be given to
the Kerala Land Development Corpo-
ration, the farmers will also be grant-

MARCH 18, 1074
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ed assistance by the Lank on thé usual
terms for meeting their crop ioan re-
quirements. The bank propose to
open 6§ Agricultural Development
Branches in Kuttanad area of which
two at Edathua and Changanacherry
have already been opened. After the
implementation of the project, pro-
duction is expected to increase by
149 lakh tonnes of paddy valued at
Rs 10 crores and about Rs. 60 lakhs
worth of coconuts every year. The
project is also expected to provide
employment to about 5000 masons and
10,000 unskilled workers.

Conveyance aliowance for Engineers
and Doctors

3352 SHR1 SIANKAR DEV: Wil
the Minister of FINANCE be pleased
to state.

(a) whether motor car conveyance
allowances for engineers and doctors
have not been revised since 1965 In
spite of steep rise in the cost of petrol
cars and spares, and

(b) when Government propose to
revise the-e rates to mtigate the
hardships of engmeers and doctors on
field duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANE H) (a) Yes. Sir.

{(b) The quesifon of revision of rates
r3 under examination.

“otae car Conveyance Allowance

3353 SHR1 SHANKAR DEV: Will
the Minister of FINANCE be pleased
to state

(a) whether the motor car convey-
ance allowances recommended by the
Third Pay Commussion in their report
are purely ag hoc and without any
rational basis and

(b) whether in view of the steep in-
crease in petrol prices Government
propose to revise the Third Pay Com-
mission's recommendation {a this
regard?
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THE MINISTER OF STATE IN THFE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) In recommending
the revised rates of conveyance allow-
ance, the Third Pay Commission have
kept in view the fact that the “exist-
mg” rates were fixed i 1961 and re:
quired revision so as to bring them in
line with the “present-tlay” trarsport

coats.

(b) The question of revision of the
rates 1s under examination.

International Monetary Reforms

3354. PROF. MADHU DANDAVATE.
Wil the Mmster of FINANCE be
pleased to state.

(a) whether the big five international
monetary powers are making efforts to
by-pass the interests of the develop-
ing countries on the question of inter-
netional monetary reforms; and

(b) 1t so, what are the salient fea-
tures of their policies which are likely
to harm the interests of the develop-
ing countries”

THE MINISTER OF FINANCE
(SHRI YESHWANRTRAO CHAVAN)
(1) and (b) The Committee of 20,
which 15 concerned with international
monetaly reforms, has reached agree-
ment on some of the basic issues such
as exchange rate regime, adjustment
procress, role of SDR etc. There are,
however, still differences on many
othe:r 1sues both among the develop-
ed countries themselves and between
the developing countries and one or
the other of the developed countries.
At 1ts meeting held in Rome in Janu-
ary 1974, the Committee expressed its
determination to complete its work on
the mam features of a reformed in-
ternational monetary system in the
coming months. The Committee re-
cogniged that, in the light of the re~
cent developments in the world eco-
nomy, priority should be given to cer~
tamn important aspects of reform affect-
ing the interests both of the develop-
ed and the developing countries with

a view to their early implementation.
Other aspects of the reform were 10
be agreed with the understanding that
their operational provisions were lo
be developed and implemented at a
later date. It would be the endea-
vour of India ang the other develop~
ing countries represented in the Com-
mittee of 20 to seek incorporation in
the reform proposals of provisions
which would take account of the spe-
cial needs of developing countries mn-
cluding measures for transfer of real
resources to the developing countries,
revision of quota in the Fund and
improvement i1n the decision-makihg
process.

Negotiations held with Trade Unions
of Employees of LIC

3355, SHRI MADHU DANDA.
VATE

Will the Mmister of
be pleased to state

(a) whether bipartite negotiations
were held with five trade unions of the
employees of the LIC 1n January,
1974;

(b) if s0, the broad features of the
proposals that emerged from thesc
negotiations; and

FINANCE

(c) the reaction of the five Unions
to these proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI), (a) Yes, Sir

(b) and (c). The demands of the
Class III ang Class IV employees of
the Life Insurance Corporation includ-
ed upward revislon of the existing
scales of pay, allowances and improve~
ment in the terms and conditions o1
gervice. An agreement was signed en
24-1-1974, the salient features of which
are as under:—

Scales of pay of Class IV posts like
Sweepers, Cleaners, Sepoys and
Drivers and Class III Posts like
Recorg Clerks, Assistants, Stono-
graphers, Section Heads, Higher Grade
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Assistants and Superintendents have
been revised. House Rént Allowancé—
House Rent Allowsmee will be at the
rate of 10 per cent of the basic pay
with a minimum of Rs. 22/-. pm. in
the case of Class IV employees and
with a minimum of Rs, 28/- in the
case of Clasg III employees subject to
a maximum of Rz. 40/. in all cases.

City Compensatory Allowance—City
Compensatory Allowsnce will be pamd
at the rate of Rs. 20/- p.m. in the case
of Class III & Clags IV employeeg at
the centres at which it is being paid
at present,

Provident Fund Contnbution—The
contribution will be at the rate of 10
per cent of the basic pay including
special pay,

Gratuity——The benefits of Payment
0f Gratuity Act, 1972 shall be given
to all Class III and Class IV employees
irrespective of the salaries being
drawn. The maximum amount of
gratuity payable will not exceed
Rs. 20,000/-,

Bonus—No profit sharing bonus is
payable,

An Annugl cash honus will be paid
to all Clags III and Class IV employees
at the rate of 15 per cent of annual
salary (including special pay and
Dearness Allowance).

Demands for improvements in
medical benefits, leave Trave] Cances-
sion and further improvement in Pro~
vident Fund Contributions have not
been agreed to but the Chairman, on
a review of the financial condition of
the Corporation will congider these
demands in the third and fourth year
of the currency of the agreement pro-
vided the total additional expenditure
on this account does not exceed Rs. 1
craore in the third year and a further
Re. 1 crore in the fourth year.

The agreement will e in force for

a period of four years from ist Apeil,
1978 to 3ist Mareh, 1979 (the

ment involves an additionsl expendi-
ture of Re/'6 crores per annum),

MARCE 1h, 1074
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Stepe to check Black Money

3338, SHRI SAMAR GUHA:

SHRI CHANDRA BHALMANE
TIWARI:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
given effect to Wanchoo Committee’s
report regarding either unearthing or
regularising black money;

(b) the estimate of Government
about present circulation of black-
money in the country;

(¢) whether Government have re-
considered the issue of demonetizing
hundreq rupees notes; and

(@) the other steps taken or pro-
posed by Government to unearth,
control, regularise or freeze black
money in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI]
K. R. GANESH): (a) On unearthing
black money, the Wanchoo Committee
made three recommendations:

(1) Incresged use and increased
powers of search ang seizure;

(i) Creation of settlement machi-
nery; and

(iif) Demonetization of currency.

The Taxation Laws (Amendment) Bil,
1973, contamns provisions about ine
creased powers of search and selzure
and settlement machinery. Increased
use of pawer of search is also being
made. Regarding demonetization of
currency, demonetization is not con-
sidered by the Government as provid-
ing the answer to the problem of black
money. The Committee expressed it-
self against regularigsing black money
through voluntsry disclogure schemes
or canalising it into certain specified
flelds,

(b) No estimate of black money in
cireplation in the country has been
mede by the Government. By the
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very nature of things, it is not possible
to assess, with. any degree of accuracy,
the guantum of black money in cir-
culation in the country.

(c) There is no change in the stand
of the Government on demonetization.

(d) Black money and tax evasion are
closely inter-linked. The fight against
black money and tax evasion is con-
tinuing. Among the steps taken, or
proposed to be taken, the following
may be mentioned :—

(i) Provision made through the
Taxation Laws (Amendment)
Act, 1972, for acquisition of
immovable properties, where
they have %“een under-valued
at the time of transfer, as such
: under-valuation facilitates gen-
eration and circulation of

black money;

(ii) Provision made through the
Taxation Laws (Amendment)
Act, 1972, that no suit to en-
force any right in respect of
any property held ‘benami’
shall be instituted in any court
unless the property has been
disclosed to the Income-tax
Department. The same Act
also contains certain measures
for strengthening the valua-
tion machinery of the Depart-
ment to check tax evasion
through under-valuation.

(iii) The Finance Act, 1973, pro-
vides for partial integration of
agricultural income with non-
agricultural income for tax
purposes, absence of which has
been a fruitful source of tax
evasion.

(iv) The Taxation Laws (Amend-
ment) Bill, 1973, contains many
provisions to curb black
money, such as increased
powers of search ang seizure,
stricter provisions for penalty
and prosecutions for tax eva-
sion, additional powers of

3753 L.S.—1.

survey, compulsory mainten-
ance and audit of accounts
and’ plugging of numerous
loopholes in the tax laws,

(v) Reduction in rates of income-
tax, proposed through the Fin-
ance Bill 1974, should help
reduce tax evasion.

(vi) The proposal in the Finance
Bill, 1974 to raise the exemp-
tion limit for income-tax pur-
poses from Rs. 5,000 tp Rs.
6,000 and to make filing of
returns of income by salaried
tax-payers (with incomes upto
Rs. 18,000) optional should alsp
help utilise the available man-
power for better investigation
in bigger cases.

The following administrative mea-

‘sures may alsp be mentioned:

(i) A Specia]l Cell has been set up
in the Directorate
tion (Investigation) to investi-
gate the cases of some of the
biggest business houses;

of Inspec-

(ii) Prosecutions for concealment
of income in glaring cases of
tax evasion are %eing launch-
ed.

(iii) An intensive survey has been
ordered regarding newly con-
structed properties in
areas.

urban

(iv) Powers under Section 133A of
the Income-tax Act for survey
are also being utilised more

frequently.
(v) Intelligence wings are being
strengthened tg deal more

effectively with the bigger tax
evasion cases.
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Glycerin Extraction from  Mutton
Tallow/Palm Oil under Contract with
S.T.C. for supply to Small Soap
Manufacturers

3357, SHRI SHYAM SUNDER
1CHAPATRA: Will the Minister of
CCMMERCE be pleased to state:

(a) whether Glycerine extraction
frem mutton tallow|palm oil is being
dcne by a private enterprise under
contract with S.T.C. and Government]|
ST.C. stands guarantee for the mate-
rial left;

(k) what are the terms and condi-
ticns with this extracting agency and
what revenues are received from the
sale of Glycerine;

(¢) whether Government propose to
stop this extraction by a private enter-
prise till complete research and in-
vestigation is made and this project is
handled by State or Cooperative Sec-
tor; and

(d) whether the extracting of Gly-
cerine is opposed by small soap
manufacturers, on the grounq that
there is great delay in processing and
also because the material supplied to
them is not guaranteed in contents
and quality by S.T.C./Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes, Sir.

(b) The agencies for splitting tallow/
palm oil are paid processing charges
keeping in view the actual costs in-
curreq by them at the current rate of
Rs. 410/ per metric tonne. The Gly-
cerine and fatty acids obtained are
released to Actual Users against the
import licences or release orders issued

by the CCI&E and other licensing
authorities,

(¢) No, Sir. There is no State or
Co-operative unit in operation at
present.

(@) There were some general com-
plaints "nainly of delay from small
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scale soap manufacturers in initial
itages. Since the procedures for fat

splitting and delivery of fatty acid]
glycerine were streamlined, no com-
plaints of any kind have beep received.

Raw Material supplied by S.T.C. to
Small Scale Soap Manufacturers

3358. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) whether palm oil is now supplied
by S.T.C. to the small scale soap manu-
facturers as raw material at about Rs.
5000 per M. Ton in place of Mutton
Taliow which supplied at about Rs.
3.000 per M. Ton and if so, the reasons
therefor;

(b) what is the difference between
drumming cost per ton in new drums
and old drums and the reason for its
supply in new drums when old drums
are available in market;

(c) whether the small scale soap
manufacturers have protested against
the supply in new drums on account
of high cost and if so, the steps Gov-
ernment have taken in the matter;
.and

(d) whether the palm oil was im-
ported on some suggestions of large
scale sector and Vanaspati Manufac-
turers and whether it is now being
forcefully given to small scale soap
manufacturers, while mutton tallow is
given to large scale soap manu-
facturers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Palm oil is being
supplied by the S.T.C. to the soap
manufacturers in pboth large scale and
small scale sector at a release price of
Rs, 4520/- per metric ton for supply
in bulk and Rs. 4820 per metric tonne
in second hand drums.

Tallow was being supplied at
Rs. 3050 per metric tonne till August,
1972 as it was imported at lower
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grices. Subsequently it was not avail-
aile in the foreign markets.

(%) The difterence between drum-
ming cost per tonne is about Rs. 250/-
rer tonne. Supplies are made is new
Jdrums when old drums of good quality
are not available,

(¢} A rebate in price equivalent to
~cst of drums is allowed to the soap
manufacturers if drums are retendered
by them for further deliveries.

(d) The S.T.C. has been allowed to
import palm oil or tallow whichever
iz cheaper and available. Supplies to
%eth large and smal] scale soap manu-
Zacturers are made according to avail-
atility of material whether it is tallow
or palm oil.

Dijstribution of Viscose Filament Yarn
to Weavers and Spinners

33539, SHRI D. B. CHANDRA
GCWDA: Will the Minister of COM-
MFRCE be pleased to state:

(a) whether a suggestion that Cen-
iral  Government’s nominee should
wreside over the Regional Committee
o1 Weavers and Spinners for distribu-
ticn of viscose filament yurn has not
heen accepted; ang

1b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Regional
Committees of Weavers and Spinners
of Viscose Filament Yarn have been
formed by the Centra} Committee of
Srpinners and Weavers as a result pf
a voluntary agreement between spin-
ners and weavers. This is a contrac-
fual agreement tp which the Central
Gevernment is not a party. As such
Central Government cannot nominate
its representative to preside over Re-
gional Committees. In the case of
Regional Committee of Tamil Nadu
t¢he representative of weavers and
spinners on  the Central Committee
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have agreed to Director of Handlooms,
Tamil Nadu presiding over the Re-
giona] Committee of Tamil Nadu as
there was a provision in the Agree-
ment for appointment of the Chairman
why did not belong to either of the
two contracting parties. A similar
suggestion in the case of Karnataka
have not been agreedq to by the Cen-
tral Committee. A new agreement is
under negotiation between the {wo
parties at present.

Offer to Foreign Tourists to Re-visit
India

3360. SHRI D. B, CHANDRA
GOWDA:

SHRI BISHWANATH JHUN-
JHUNWALA.:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether all foreign tourists who
visited India between 24th November,
1973 and 31lst January, 1974 are being
given an offer to ‘re-visit India’ for a
certain period; and

(b) if so, the broad outlincs regard-
ing this encouragement scheme and
the response of foreign tourists
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND

CIVIL AVIATION (DR. SAROJINI
MAHISHI): <(a) The concessions
announced under ‘re-visit India’

scheme are restricted to those ogver-
seas visitors whose itineraries could

not be completed or gone through
because of the IA lock-out during
the period November 24, 1973 o
January 31, 1974.

(b) The calient features of the
‘re-visit India’ scheme are as

follows: (1) 50 per cent discount on
IAC fares on their domestic sectors
for a period of not more than 15
days from the date of entry of a
person who visited India during the
period 24th November, 1973 and 2lst
January 1974 and whose itinerary in
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seeing In each city offered by parti-
¢ipating travel agents.

The entitlement of the foreign
todrists who are willing to re-visit
India under thiz séhéme will be de-
termined by the Government of
India Tourist Offices abroad on the
beeis of the evidence furnished by
such tourista

The offer will be wvalid upto De-
cember 81, 1875. The people who
have first visited India do not nor-
mallymhhcktore-vhn. It will

a few months for such visitors
b eupmeirm!nd!orare-vmt.

Proposal 8 consiruct Hotels in Kerala
during Fifth Plan

3361. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be plessed to state the namses of the
places in Kerala where Government
propose to construct hotels and bunga-
lows for tourists during the Fifth Five
Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR
SAROJINI MAHISHT): The Indla
Tourisma Development Corporation,
a public sector undertaking, is con-
structing s 100 room hotel at
Kovalam which ig due to be commis-
sioned in May 1074. During the
Fifth Five Year Plan, it is proposed
to augment hote] capacity in Kova-
1l by 150 rooms and to add cott-
wges providing 50 more rooms. A
‘Youth MWostél of the Department of
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Tourism 4 'also under cemstmiction
at Trivandram,

Punoest of Bodus te Rubler Beard
Bmployves

3362. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have taken
any final decision regarding payment.
of bonus to the employees of Rubber
Bosrd;

(b) i not, the reasons for the same;

(¢) whether there 18 a growing dis-
contentment amongst the employees;
and

(d) it go, the stepa taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIY
A. C. GEORGE): (a) and (b). Legal
basis for the payment of bonus to
the employees of the Rubber Board
has not yet heen established.

(c) and (@. There have been re-
presentations from the Rubber Board
employees in this regard and Go-
vernment are examining the legak
aspect of their claim for bonus.

Increase jm Natural Rebber Export

3363, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to stote:

(a) the current annua} production
of natural rubber in the country;

(b) whether Indis's natural rubber

export is likely to register a shmp
risg soon; and

(c) §f »6, the estimated extend
fhéreot? v
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THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI
A. C. 'GEORGE): (a) The estimated
production of natural rubber for the
current year  (1973-74) is 1,25,000
ionnes.

(b) As there is a goocd demanq for
natural rubber in the foreign markets,
‘there are prospects for increasing ex-
ports of natural rubber from India,

(c) Government have decided to
-allow for the present exports to the
‘extent of 5,000 tonnes only taking into
account the indigenous production and
consumption,

Revision in Reserve Bank’s Credit
Policy

3364. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister
be pleased to state:

of FINANCE

(a) whether Reserve Bank’s policy
40 peg credit expansion and raise the
liquidity ratios of commercial banks
is being revised; and

(b) if so, the reasons therefor?

‘THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The busy season credit
policy announced by the Reserve
Bank in November last, which inter
-alia  visualised the raising of the
statutory liquidity ratio from 30 per
cent to 32 per cent, is being continu-
ed. The situation is, however kept
under constant review for such changes
as may be found necessary in the light
of the emerging conditions.

Export of Groundnut to other
Countries

3365. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be pleas-
€d to state: ’

(a) . whether Indian. MPs groundnut
is: in heavy = demand from - foreign
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buyers in view of its shortage in the
World Market;

(b) whether due to failure of
groundnut crops in Nigeria, India’s
main rival in the world market, India
is now the only reliable source of
supplies for the UK. West and East
European countrics and ¥apan; and

s

(c) if so, the particulars regarding
the foreign exchange earnings during
1973 and the efforts by our e.xiagr ers
to obtain attractive prices? ° ~~----%

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes. Sir.

(b) Besides India there are othear
sources such as, USA, Brazil Nether-
lands, Sudan, etc. for the supplies of
groundnuts to U.K., West and East
European countries and Japan.

(¢) The export of HPS groundnuls
during January—September, 1973 has
been of the value of about Rs. 8 crores.
Export figures beyvond September, 1973
are not yet available. Exporters made
all possible efforts to obtain attractive
prices and maximise the export.

Smuggled Goods seized in 1972 and
1973

3366. SHRI G. Y. KRISHNAN:
SHRI BHOGENDRA JHA:

Will the Minister of FINANCE
be pleased to state:
(a) the average regarding the

smuggled goods seized per day during
the years 1972 and 1973; and

(b) whether foreign goods are
freely available in the cities in many
States?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHR!
K.-R. GANESH): (a) The -average of
the smuggled goods seized: pér day by
the Customs authorities during the-
years 1972 and 1973 taking the valye
of all articles including gold at - the



199  Wriiten Answers

Indian market rate, was approximately
_Bs. 7.6 lakhs and Rs. 9.7 lakhs respec-
. tively.

(b) Smugegled goods are available
in the markets of hig cities like
Bombay, Catcutta, Madras and Delhi.

Adganqna& Loan to Unemployed
=~ Graduates in Tripura

3367. SHRI DASARATHA DEB:
Will the Minister of FINANCE be
pleased to state;

(a) whether any loan has been ad-
vanced to unemployed graduates in
Tripura by the nationalised banks
during 1971, 1972 and 1973; and

MARCH 15, 1974
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(b) if so, the amount of loan advanc-
ed and the number of recipients
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b)-
Banks do not currently maintain sepa-
rate data regarding advances made to
such detailed categories as unemployed
graduates. Such advances would
generally figure under advances to
priority sectors such as ‘“smail-scale
industries”, “retail trade and small
business” “professional and self-em-
ployed persons” etc. Availablg infor-
mation regarding advances granted by
public sector banks to these priority
sector in Tripura is given below:

(Rs. in lakhs)
Category As at the end of June 1972  As at the end of Jure, 1973
(provisional)

No. of Amount No. of Amount

accounts outstanding accounts. outstundin g
Small Sc*1: fndustries 66* 4 54* 6
Retail Trade & Small Business 355 .. 39 365 40
Professional & Self-emnlyy=d parsoas 15 19

*No. of Units.

Curbs on Japanese Aid te Developing
Countries

3368. SHRI P. M. MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Japan has imposed any
curbs on aid to the developing coun-
tries due to the oil crisis in the World;

(b) if so, to what extent it will
affect India;

(c) whether any clarification in this
regard has been sought from Japan;
and

(d) if so, the result thereof?
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) No, Sir. We are nat awate «of
such curbs.

(b) to (d). Do not arise.

Banking Operations in Gujarat

3369. SHRI P. M. MEHTA: Will the
Minister of FINANCE be  pleased to
state:

(a) whether banking operations:
which: have come to standstill in the:
State of Gujarat following food riots
have seriously affected . trade and
commercial activities; and

(b) if so, what  steps are being
taken by Governmrent to: improve ‘the
situation in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Normal functioning of many bank
offices in Ahmedabad and; spme other
business centres in the State of Gujerat
was disrupted from Januany, 1874,
following disturbances/bundhs, im-
position of curféw and tha geveral law
and order. sifuagtion. This. naturally
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had its effect on the trade and busi-
ness activities in the affected areas of
the - State.

(b) The difficulties experienced by
the banks in carrying on their normal
operations were brought to the notice
of the State Government authorities
by the Reserve Bank of India. The
State Government authorities have
intimated that adequate police protec-
tion is being given to the banks.
Efforts are being made both by the Re-
serve Bank and by the commercial
bankgs themselves to extend maximum
facilities possible under the prevail-
ing circumstances.

Proposal to lift Lock-out in Indian
Airlines

3370. SHRI BHOGENDRA JHA:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to
state:
(a) whether Government propose

to lift fully the lock-out in Indian Air-
lines; and ' -

(b) if so, when and if not, the rea-
sons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BHADUR): (a) and (b). The lock-out
declared by Indian Airlines on 24-11-
1973 was lifted from 21-12-31973,
in respect of individual employees
willing to give an undertaking to work
according to the reviseq shift system
wherever applicable and co-operate
with the management in eliminating
wasteful work practices. On this basis
a large number of employees signed
individual undertakings and resumed
duty.

The lock-out was also lifted in res-
pect of employees who are members
of the following Assoeiations/Unions,
on the dates noted against each on
reachine  settlements with them to
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work according to the revised shift
system and co-operate with the mana-
gement in the elimination of wasteful
work practices:—

Datc of lifting

Name of Union/Association the lcck-cut

(1) Indian Aircraft Techni-

cians’ Associat on 10-12-1973

(2) Airline Ground Instruc-
tors’ Association. 21-12-1973

(3) Indian Flight Engineers’
Association. 23-12-1973

(4) Alllndia Aircraft Engi-
neers’ Association: 10-1-1974

(5) Indian Commercial Pil-
ots’ Associations 21-2-1974
On the above basis, the sfaft in

position on 12-3-74 was 15,934 against
a total strength of 15,977, the number
still locked out being 43 who are repre-
sented by the Air Corporations Em-
ployees Union, the only Association
with which a settlement is yet to be
reached.

Upgradation of Hubli-Dharwar
Corporation

3371. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether any representation has
been received regarding upgrading of
Hubli-Dharwar Corporation area from
‘C’ class city to ‘B’ class; and

(b) if so, what action has been
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
K. R. GANESH): (a) Yes, Sir.

(b) As the population of Hubli-
Dharwar Corporation according to 1971
Census Report is less than 4 lakhs,
which is the minimum qualifying limit
for inclusion of a city in B-2 class,
it has not been found possible to ug-
grade Hubli-Dharwar to B-2 class.
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Selection of Site for Cochin Airport

3373. SHRI A. K. GOPALAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a study team has visit-
ed Kerala in the first week of Jan-
uary, 1974 to select the site for Cochin
international airport;

(b) whether the study team has
submitted its revort, and if so, the
broad outlines thereof; and

(c) when the work is likely to be
started? :

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). An officer of the
Civil Aviation Department and a civil
engineer of the C.P.W.D. visited Cochin
to examine a certain area suggested
for siting an airport but - they could
not find a suitable site for construc-
tion of an aerodrome in the said area.
There is no proposal to develop an
mternatwnal airport at Cochm
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(c) Dot's not arise at this stage,

Import of Raw Cashew during last
six months

A. K. GOPALAN:
COMMERCE

3374. SHRI
Wil]l the Minister of
be pleased to state:

(a) the quantity of raw cashew
imported during the last six months;

(b) the quantity allotted to Kerala
out of it; and

(c) the total quantity of raw cashew
proposed to be imported during the
current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) 51,866 metric
tonnes.

(b) #8%00 metric tonnes.

(c) 1,80,000 metric tonnes approxi-
thately (January to December 1974).

Loans given to Small Farmers and ‘
Small Industries in Tripura

3375. SHRI BIREN DUTTA: Will
the Minister of FINANCE be pleased
to state the amount of loan given to
small farmers and. small industrialists
by the nationalised banks i Tripura
during 1971, 1972 and 1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Year-wise in-
formation on advances made to small
farmers by the public sector banks is
not available. "However, agricultural
advances made by the public sector
banks to farmers in Tripura with land
holdings upto 5 acres (constituting
smal] farmers) and outstanding at the
end of March, 1973 were Rs, 0.97* lakh
(excludmg advances granted for allxed

af'rxcultural actlvmes)

‘Figures are provisional.

W g o m ws Thag
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Advances provided to small scale
industries in Tripura by the public
sector banks since March, 1971 were:—

tin lakhs of rupees)

Amount outstanding

March 1971 4.50
March 1972 5.33
March 1973 7.55

September 1973 8.58 %

(latest availabley

* Figures are provisional,
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Construction of Building at Cochin
by Indian Air lines

3377. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Indian Airlines has
acquired a plot of land at Cochin to
build its own buildings there;

(b) if so, what progress has been
made in this matter so far; and

(c) whether there is any delay in
its progress and if so, reasons there-
for?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Yes, Sir.

(by and (c). Although land for the
building was acquired in 1966 con-
struction could not be taken up due to
financial constraints.

Distribution Pojicy of Rayon Yarn

3378. SHRI G. Y. KRISHNANs
Will the Minister of COMMERCE
be pleased to state:

(a) whether Ragan distributors
about 5 to 6 million kgs. of yarn a
month and the yarn is obtained from
spinners under a voluntary agree-
ment between spinners and weavers;

(b) whether the open market rate
of rayon yarn is about three times
higher than the concessional rate
whereas the yarn at concessional
rate is supplied to exporters of rayon
fabrics against their exports; and

(¢) if so, whether any investigation
about this has been made by Gov-
ernment and the broad outlines re-
garding the reviewed policy of Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes
Sir. Rayex distributes about 5 to 6
lakh kgs. of rayon filament yarn to
exporters of rayon fabrics as replen-
ishment at an agreed price under a
voluntary agreement.

(c) There is no statutory price and
distribution control on rayon filament
yarn. Under a Voluntary Agreement
between spinners and weavers, the
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spinners can sell a puart of their pro-
duction in .the open market. The
agreed price for replenishment yarn is
lower than the Actual User gquota price
and the International price of rayon
filament yarn. The open market price
is governed by forces of demand and
supply. The question of initiating any
investigation into agreed prices and
open market prices does not arise.

12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CRITICAL SUPPLY POSITION OF
coaL To Power Housks

SHRI VASANT SATHE (Akola):
I call the attention of the Minister of
Steel and Mines to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon:;

‘The reported critical coal supply

position to power houses in UP,
Gujarat, Assam, Punjab, Haryana
and other States and resultant

threat of power crisis.’

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Even though the production of coal
hag been increasing since 1972 and the
tentative estimates of production
during 1973-74 are about 79 million
tonnes, which is 2.6 million tonnes
more than the production in 1972-73
and 6.6 million tonnes more than that
of 1971-72, consumers all over the
country have been experiencing short-
ages of coal at various times mainly
due to the supply position being not
satisfactory. The coal producing
organisations have been taking steps
to increase the production and loading
of coal and coke and the Railways
have also been trying to move the
maximum possible quantity of coal
and coke to various destinations but
these efforts have been hampered by
a series of agitations, strikes and go-
slow attitude of different sections of
Railway employees. The position has
become acute in the last few days.
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However, it may be stated that no
major power station has actually clos-
ed down even though the stock posi-
tion in several power stations, such
as Harduaganj, XKanpur river-side,
Nasik, Paras and Ennore is not very
satisfactory,

A Joint Cell is functioning at Cal-
cuita with the representatives of the
Rezilways and the coal producing agen-
cies to ensure proper co-ordination in
maximising coal supplies. In the
headquarters of the Railway Board, a
Control Room has been set up to take
emergency action to rush coal supplies
to power stations, which are facing a
critical stock position. On account of
these efforts, the power stationg have
been kept going. As soon as the rail
transport position improves, it would
be possible to augment the supplies of
coal not only to power stations but
also to industries, brick Kklins and

domestic consumers.

In so far as the reported power cuts
in the various States are concerned, it
may be mentioned that there ' is no
power station using coal in Assam and
the power statjgns which use coal in

Punjab and Haryana are very small ~

stations. The bulk of the power sup-
ply in these States is derived from
hydro electric sources. If power cuts
have been imposed in these States, it
cannot be attributed to shortage of
coal. In U.P, and Gujarat also as
already mentioned, no power house
has closed down for want of coal and
supplies have been rushed to those
units which are having critically low
stocks.

All efforts are being made by the
Government, in a coordinated manner,
to ensure that coal supplies to power
stations are maintained inspite of the
disturbed industrial relations on the
Railways. In the present circum-
stances I would appeal to all the Mem-
bers of the House to lend a helping
hand ip restoring normalcy in the
working of the Railways so that the
supplies of coal to power stations and
cther vital sectors of the economy are
maintained. ’ '
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SHRI VASANT SATIIE: With due
deference to the hon, Ilnister for

whom we have all the respect and also
conceding that he is comparatively
new to this portfolio, although not to
the job of ministership and that he is
a seasoned man, I must say that the
statement which his Ministry has pre-.
pared for him is far from satisfactory
for one simple reason that even on
facts the statement is not correct. In.
the statement it says:

“«However, it may be stated that
no major power station has actually
closed down even though the stock
position in several power stations,
such as Harduaganj....is not vecy’
satisfactory.”

Reports have appeared in the Press
that U.P. was facing on 13 March the
threat of black out; there was no coal
at power units. The report in the-
Hindustan Times dated Lucknow the
13th says that U.P. faced the imme-
diate danger of completed dislocation
of power generation and supply due to
criticical coal supply Dposition in the
State; it says further: “The State
Electricity Board in a Press note today
said that Harduaganj thermal power
station in Aligarh district with 210
MW installed capacity was likely t¢
close down sometimes tonight” This
is not a small unit. Next day on 14th,
in Times of India there is a report
which says: “Power supply position
in U.P. worsens today with the abrupt
closure of the 210 MW Harduagani B
thermal power plant at Aligarh”.
Actually the plant in U.P. has closed
dowrr. Yet he has been told by the
Ministry to inform this House that
there was no closure due to coal short--
ages. ... (Interruptions)

This matter has to be taken ga little:
more seriously because if coal supply
is not proper to the power houses, not
only will the power house close, but
electric supply will also be affected.
Industries are affected, fertiliser pro-
duction is affected, irrigation is effect-
ed, textiles mills close down and even
coal production will be affected, not tor
speak of the impact it will have on
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:food production. All these matters are
;inter-related and one affects the other;
there is a chaip reaction. Our country
Jhad been experiencing power shortage
Jfor quite sometime now. It hag al-
ready started affecting the Western
Region including Maharashira .and
-Gujarat, and slowly, it will engulf the
regions of Punjab, Haryana, Assam
and Uttar Pradesh. So, Sir, it has
been reported that the loss of produc-
tion in the Eastern Region, in the first
-six months of 1972, is about Rs. 9
-grores, out of which, the loss in foreign
-exchange is about Rs. 5 crores. There-
fore, Sir, we should see the magnitude
of the problem. It is not enough to
say that we are doing everything,
Ahorupam Bbodwanim. You praise the
‘Railway Minister and the Railway
‘Minister praises you and both of you
praise each other, while the nation
suffers. Sir, every day this question is
coming up in this House. The Minis-
ter of Steel and Mines has been saying
‘that we have enough coal, and that
coal is actually burning at the coal
fields, on stow, of course. It happens
whepn it is over-staked. At the same
time, he says that we should not blame
the Railway Minister and that he is
doing his job. When we ask the Rail-
-way Minister, he says, ‘We are trying
to do our best; Wagons are available;
Do not blame the Minister of Steel and
Mines, he is doing his job.” Both of
you say ‘I will scratch your pack’ and
“You scratch may baek’. What kind
of policy is this? The power houses
are closing down; industrial houses
are closing- down and production is
getting affected. :

211

There is one another important fac-
tor. You have in this statement,
blamed the Ilabour. The Railway
‘Minister also blames the labour.
Everyone js blaming the labour. What
are you .doing to get the cooperation of
the labour? Is it not high time that
we, in this  country, should think of
sorme other ! method by which we can
get theu- cooperatxon instead of think-
ing in terms of crushing the labour, of
’brmgmg in Army to substltute for
1abour., This kind &f aftitude is the
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biggest bottleneck in maintaining good
management—labour relations. As
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“long as this attitude prevails, you can-

not expect the labour-management
relations to improve. Whenever there
is trouble,—whether it is guards’ agi-
tation or anything—you say ‘We will
not tolerate it; we will crush it; we
will supress the agitation; we will
bring the Army and RPF etc.’ This is
not going to help you. How many
people in the Ralways will be substi-
tuted by army personnel? This kind
of attitude, of bringing in Army, even
in regard to civil matters, is a most
dangerous thing. That will encourage
the Army to think that you are not
able to rule the country and that they
will be required to do it. Therefore, I
would beg of you to take the working
class into confidence and instil in them
a scnse of belonging. If you do that,
they will make a miracle and they
will be prepared to make any sacrifice.

MR. SPEAKER: You kindly ask
Your question.
SHRI VASANT SATHE: [ am just

asking the question.”” There are two
things. What steps are you going to
take to create a feeling of belonging
among the working class, and to take
them into confidence so that they will
be able to do their work diligently,
loyally and patriotically? This will
ensure smooth movement, as_weli as
loading and unloading of coal. What
steps are being taken in this direc-
tion? This is one question. Second-

Iy....

MR. SPEAKER: May I tell you that
the rules allow only one question. You
say that it is the second part of your
questxon '

"SHRI VASANT SATHE Yes. Part
(b) of my question.. When are you
going to create a situation, wherein,
the -industries - and the power houses
will have at least 15. days, if not one

month’s.. .coal stock available? When
will you create that situation? .
SHRI K. D. MALAVIYA: "It is kmd

of the hon. Mémber® to pay a liftte
compliment to me which perhaps I
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do nbt Geserve. Bt I want {0 make
the position guite clear, Wrss of all,
no information is supplied to me
wiich in %ot 'correet. Them, to distin-
guish between the bureausracy or the
suipplies the informa-
the Minister is not, if I may
relevant because they are all
same governmental
The moment I fing that I am
not able to come in tume with the fanc-
the administration or the
system, 1 heve no place here sand I do
not want to sit here, Nor do I enterr
the slightest apprehension
that the services give either wrong or
misleading information.

SHRI VASANT SATHE: If they
are not in fune with the present think-
ing, it is you who will go out and not
they; that is very clear.

SHR] K. D. MALAVIYA. Then I
will come and sit near him, which will
be a great inspiration to him as well as
to me.

MR. SPEAKER: Rather invite him
to your place,

SHR! K. D. MALAVIYA:
not my job,

So far as Harduaganj II power-
station is concerned, on ithe 13th
March it had half a day’s cohsumption
of coal as stock and three rakes of
coal were in the pipeline; they were
fastly on the move to Harduaghnj. So
that, on the next day, the power house
could not have closed on account of
shortage of coal. 1 have read the
news in some pewspaper that the
Herduaganj power house was closed.
1 confirmed it. I And that it is not oo

That is
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flooding of some part of fhe power
bouse with 'water.

SHRI VASANT SATHE: Iostead of
Mmz& power it becomes hydal

SHRI K. D, MALAVIYA: So long
a8 you say that I am not guilty and [
have not made any wrong stitement,
1 will be satisfied.

With regard to the stock position of
coal at power gtations, we have seen
to it that they can be made to run,
and that they will not be sllowed to
be clgsed down, on account of shortoge
of coal. Harduaganj A power station
has got two days' reserve of stock and
one rake is on the move. About Har-
duagarn), B, I have already stated that
it bad halt a day's stock. Kanpur
(Riverside) had one day’s stock on the
13th and more wagons are moving:
one rake hag already moved. Then,
Lucknow had stock for 13 days
Alahabad 20 days, Agra 8 days and
Delhi (Indraprastha) 9 days and Raj-
ghat 4 days stock. So that, I do not
see any imminent danger of any power
house being closed down on account
of shortage of coal.

But, basically, it is a fact. which I
made, that the situation on the labour
front is not satistactory. [ want to
state here that it 8 farthest from my
mind, and that of the Government to
which I belong, that there should be
any strained relation between us an?
workers. It ig my intention tn ge=
that the best of relations are Aevelup-
ed between the labour and ourselves.
1 am not here to give any certificate
to any group of workers, or not to give
any certificate to any other grouv of
workers. If any group has made any
mistakes, it will be my duty to go to
them, to sit with them, talk with them
and tell them that without their co-
operation produetion cannot go on., If
we want to fncrease productioln, it
will be the duty of the Government,
e fur ag it lies In oyr power, to see
that their Yiving conditions are improv-
ed pnd that they do not have any
prodlem,
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But when I have said all that, I have
also to mention, as I mentioned in my
statement, that tensions have mount-
ed, and for that the Railwav Minister
is not to blame. I pay my compli-
ments to the Railway Minister for
dcing what all he did with all the limi-
tations. These days we are sitting to-
gether almost constantly to consider
io improve the situation. As 5 result
cf these consultations, we have im-
rroved the situation. It is our effort
‘1o satisfy the labour unions, the labour
groups and labour leaders sitting here
and outside the House and to see that,
whatever might happen, the satisfac-
4icn prevails.

not in theory. Even foday,
hundreds of “workers are coming to
Lelhi. I am meeting them. I hcope,
scme sort of a settlement will be
reached between us and the workers
who are engaged today in the produc-
ticn of steel in our steel Mills. 1
Teceived notices from them and we
had a good rapport with them There-
fcre, T do not see any difficult situation
that could not be solved persistent
efforts from both the sides, not only
frcm the Government side but alsc
from the other side. I seck the ccopera-
ticn of all the labour Ileaders ip this
Hcuse to find out ways and means
which will contribute to an increase
in production.

It is a fact that if electricity is not
supplied to industrial units, the indus-
‘tries will not come up. With ihat
-consciousness, each one of us has to
do his bit solely with the purvose to
see that production increases. So far
as the Government is concerned, obvi-
vicusly, it is the duty of the Govern-
ment to see that this policy is imple-
mented, that labour is satisfied as far
it lies in our power and that produc-
‘ticn also increases.

It is

SHRI P. M. MEHTA (Bhavnagar):
“This chronic and acute shortage of
<cal is the direct consequence of the
‘gross mismanagement of the nationa-
lised coal mines and the Railway ad-
‘ministration. But the hon. Minister
.eonveniently passed over the tlame to
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the Railways for the shortage of coal
and the situation arising therefrom.

I woul like to know from the hon.
Minister whether he is aware cf the
statement made by the Ralway Minis-
ter and the spokesman of the Railways
that there is no shortage of wagons,
that there is no coal at the pit-heads
of the coal mines and therefore, this
situation has arisen. I would request
you Sir, kindly to pull them up so that
they do not mislead the House. They
should stop the game of passing over
the blame on each other.

The coal shortage has hard hit the
industries of Gujarat. Is he aware that
nearly 5000 textile workers were laid
off recently because of shortage of
coal? I may mention that in my own
home town, the Mahalakshmi Mills
laid off 1500 ‘workers for a week, The
working class, the workers, lose the
wages and the consumers and the
nation lose production. This Ministry
and the Ministry of Railways are
responsible for it. It has not only hit
the textle industry but it has also hit
the cement industry, the small-scale
engineering units, the brick manu-
facturing industry, etc. The cumula-
tive effect is that the whole working
class is hard hit by the shortage of
coal. The nation is the sufferer be-
cause the nation losses the production.

He has tried to blame the employees
of the Railways in his statement. I
would like to ask him: Is he aware
of the fact as to for what the agitation
was launched? There was an acute
shortage of foodgrains. The workers,
the employees of the Railways and the
local people were not given adeguate
ration and, therefore, for adequate
supply of ration, they launched the

agitation. The Minister shamelessly
blamed the employees for the agi-
tation. ...

MR. SPEAKER: He should not
use such language—be moderate.

SHRI P. M. MEHTA: He has con-
veniently kept quiet on the coal mines’
employees problems., Is he not aware
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of the fact that there is a great unrest
prevailing amongst the coal mine
wcorkers?  Nothing has been done so
far. This is one of the reasons why
the production is not increasing as it
should be.

Now, I would like to ask one ques-
ticn. I would not comment much be-
cause the whole country knows that
this coal shortage has not only affected
the industrial economy but has affect-
ed adversely the general economy in
the country as a whole. That is the
major factor for prices going upwards
every day, I would like to ask him
whether it is a fact that Government
has entered into an agreement with
Bangladesh to supply 4,47,000 tonnes
of coal during the year 1974. How
much coal was exported to Bangladesh
during the year 1973? What measures
have been taken to supply adequate
focdgrains to the employees of the
Railways so that they can work peace-
fully? What would be the policy of
the Ministry of Stee]l and Mines for the
export of coal, taking into considera-
tion the acute crisis of oil prevailing
in the country?

SHRI K. D. MALAVIYA: He has
put many questions. I will take up
only some, relevant questions before
me.

Production of coal, I reiterate, has
“Heen stepped up....

SHRI P. M. MEHTA: I seek your
protection, Sir. He has said that some

questions are not relevant. How can
he decide?
SHRI K. D. MALAVIYA: I thought

I was not a shameless man. He had
used some adjective. I am also en-
titled to use some adjectives.

MR. SPEAKER: Mr. Mehta, I very
much expressed my surprise when it
came from your mouth. I never ima-
gineq that you could use such an
-expression.

SHRI P. M. MEHTA: It was not
my intention to hurt the feelings of
the hon. Minister.
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SHRI K. D. MALAVIYA: I will try
to answer all the questions that I can
possibly find here.

The first point is this. Since the
take-over of the coal mines, the effi-
ciency in the working of the coal
mines has increased with the coopera-
tion of the workers. I have never
denounced the contribution that the
workers have made, and I take this
opportunity of submitting to the House
that but for the cooperation from the
workers there would have been no
registration of increase in coal pro-
duction. It will be our persistent
effort to see that the conditions of
workers are improved. Therefore, I
think that this insinuation is uncalled
for. The efficiency is increasing. Our
rate of increase in production of coal
per annum is about two million tonnes.
We are now striving our best to see
that our Five-Year Plan target is in-
creased - above 135 million tonnes.
Next year we are trying to take up
about 5 million tonnes more.

So far as Guiarat crisis is concern-
ed, it is a fact that many of the mills,
both textiie and cement, were affected
badly for three or four or, pechaps, five
days—I do not recollect. There was a
scare raised, on account of scarcity
of food, in the passage of coal from
the coalmines to the Ahmedabad area
—somewhere near Saldol. That dis-
rupted the normal functioning of the
railways for a few days. As you know,
the supply position was already criti-
cal and we were trying to satisfy the
needs from day to day. This fact was
unfortunately known to certain ele
ments who were not quite sympathetic
to the entire production pattern of the
country, who were not very sympathe-
tic to the fact that the coal production
should really increase and that the
mills in Ahmedabad should normally
function, Some anti-social elements
were certainly involved in it which at
that point of time succeeded in dis-
rupting the entire system for which
the labour is not to be blamed. The
labour does not come intg it. There
was a scare that they were not going
to get food, but all that disappeared
within two or three days and for that,
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the credit does go to the Railways
Officials and the Railway Ministry
and rot to us, We have nothing to do
with it. They had managed to control
the situation.

I do not think there is any other
point. I have already said that so far
as the supply of food to the employees
are concerned, I do admit that an im-
provement is needed in the situation.
My own experience of my visit to
certain coal-mineg reveals to me that
the supply of food to the worker is not
as good as it ought to be. And, so
we are taking steps in co-operation
with the State Governments because
they are the primary agencies who
have to help us. We canot take the
initiative ourselves. Therefore, I am
visiting Bihar and some other States
to see that the supply of essential
commodities to the labour improves
substantially so that they may not
have any complaints on that account.

SHRI P. M. MEHTA: The hon.
Miniser has not replied to my question
whether the Government has entered
inte any agreement with Bangla Desh
to supply. 442000 tonnes of coal
during the year 1974 and how much
ccal was exported to Bangla Desh
during the year 1973 and whether that
much surplus is available with our
collieries.

SHRI K. D. MALAVIYA: I do not
have this information at preesnt but
my colleague informs me that we are
commitied to supply the coal—about
55,100 tonnes per month and there is
nothing wrong about it. If our friend-
1y neighbours need some coa]l and if
we are in a position to supply, why
shotls we not supply? But the total
figure mentioned by the hon. Member
is pot correct. I will check up and
find out. But. our present supplies
are ahout 50,000 tonnes which we have
every intention tp continue to supply
and which is possible for us to suply.
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fawmr & &%y a1 sArgz S F1 v
forrarz &, =T 71 15 fav & faw
aereT wfae w7 & iz fF gedee 5,
orq AT w19 FF7T 2 fF AET

T OF %= F1 ATAE g AT
6 TGN § ST T AT A QI
fanerad &1 Amrg v afer Fmq
1 G § faearg fasmar g f5 @
T feaorar g3 F74 Y Fiforew H4T1
SHRITE FITT 3 A F7) T TG
ferrmg ga & | @3 # faw e
fam w97 # & 50 IfT9rT F7 AT AT
AL AT 1 I F FTTO0 A7 B2 TGAT
g WX I famr § oo wgdr 2 1 @t
5 geate A A& g A1 37 quy |
FIAF FT FFHE 4qT |

zq faT IorsT "EET, § 999 ST
iz g femd & AW omwE o
qze a1 73 fr o qrfesrde A7 2 9e
fraer Fifsm =917 32 91w 77 5
qifex T10r #4121 TH § ATAAT S
F1 WET gRIT WL JIAT At 4170
frq ®1 oY gz gF 1 oF TiiAArTEE
FAZr g1 g arfs 9 & F9 fag
F1AR TS & a7 T 41 T AME X0
FAL, IHFT IO ATAMATA! | ARSI
fx mfgx Fmar 2 a1 a8 1 wifE A0
gL g4 2 AnATISE F fEerE
9T AT AT WE AT F407 A & AR
T FT WIF AT § {F TR GFAT
gz % gAH F47 TEAT 2

T AT 7F 2 fF T HT TFE
ST fAe=TET, g 397 3 F AT ATSiAT
RIS & , I & (A0 uFma AfqQ
o F f@qrs vF fogr s ar a9
T g1 AT | TEAT TZ & g7 A1fgY
fr 7z 7%z 2 37 Awr O wfasd
AN 6 2 F 7.3 Awd Aal AT | HIT

3753 L.S.—8.
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g ATAT AT FT T FH L Q
g, ST F eI A8 2 ifr arferan-
Rz ¥ IT FY q¢ T 3T Y 2 afew
RAT AT A AT E

9T A7 72 2 F TR T 0 FAE-
=] fIq7 IR @& F21T T HT
ifgy a1 Wz VIR T Fg 5 T8
frdw S FfF F9T & woeawy
ST FHT IFTC ER0 I AT O FAT
fasefl| FTAYL TG { T 50 90T IFG
ZHTLE AR FBETq g wfa g 3=
sfafsiadr ot &1 9 d° ST
femr | #TAgR F FFA T g arfaa
F feort o AEATH A1 AT TA9H | TF
g ® AR i FTIT FT WG TN
o foramdi ®1 W W, AT
T A WSE F WL F AR A
qferm & FT WEL AT
F oo #9474 B TF F 0T q6w
H FH BT T AFI ITFAT AR IF
¥ a3 ¥ o st {97 54 g5ar §
FET T q4&Ti3 A7 3AF1 oAt =fem

sy Ho ¥lo WA : HEAEAT
Faeg 7 G fqd S FID FAF FT gATT
foor 2 1 W TIT & IFAT AET TGN
& @i ag g IF g wiaw g oA
st 31 @) §, FaT oEET guil A
g T 94 F3AEAT BT EH 5 T F
gEa | a2 gA HITHT T FEH
st s waear § (9341 gAv =wfed,
fadc aer AT =wfeq, F &1 9%,
7z g A § 1 39 gz & wee f|
¥ gH FH FIG §, TAT TA FLIABRfCH
gl &, fea 942 siafag ¥ 395
FIOT HGATA J0 A0 T F9Ar 98T
& FwAT AT FL FA FIAT A3 |
o S EEl 99 | WE T awq & AT
ara =& FC 7% ¢ A G gL amierE

.,
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[sft ®o #ro wrvr7]
oftwer ¥ stRrger €1, A ey g W
T o1 § Iuw wfvgw @

AT wEer ¥ ¥R Y a9
g g wwm § 5 §3 A g N
afeere uTay ot vl g, vl oy
7T dwr wgd 6 1 7g oy I ey
a w1 & 7 wrgdy 1 i wfers &

Y onft Y, wg w§ IEwT SEET AR )

T & A § et mgEfeert wor
wferr § g d% ol & fag )
aft arrfir Foer (Y wwwd &
wr§ v Trovlifes gfE ot Twam &
g waet o § fn 405 o afsy
&1 o & o) fdt 2o oy wwor ¥ ST
) ey ag & e o el
o wu &7 W awd § ) dfwr I
faware § fr 99 7 for @@ ¥ 9%
¥ W g fafeedy & g=rfaey
w1 A R & 7y g o
T v @ ¥ 5 o gura faeew &
A g Y, 7 a0 § 9T Fga
aifr gw safe s w1 g wifw #¢
¢ & i wadr gmefr ¥ g ¢ afeadw
R, ¥ & 5% arfe A wimT § sy
I O AR ¥ & A wd Ay
FANR § SHwT FEAOTEAT  gwrEEr
< g% " fw wreot & senew ¥
urer w4y g1 oY § ST wwil WY qR
T uk. .,

ot wdw @ : TEFEINS
TR

ft ¥o dto Wl : 9l § qawT
zraver oy o orva & 1 A o ¥ fafreee
¥ Ay o qerg2fafady wr fagrr
g wifed | e s e g
s #5 W e v ans § | e
T gt o s § g g g Sy
ST ATt § T T WA o gt aw
T Prfrcdt wr werew § @ TR

MARCH 185, 1974
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qErerA fud gu &1 o fww }
fir g ¥ g wvETWE i | IEALE
X T AT ¥ g wgavr drglt
oY worrefy § wET g wgeT g §
R @l avw A vt § et )
o W & 1w R oy oY whar
TR e R sfwe s
e far oy W€ Ty reft § oy o -
a7 g § fe Iai e wAw
Ter § wex AW 1 THATRAN
fre o= R &are Gy

fire wfir ®rer w7 oY mady aeey
Ffamfem 1R Y AR F &
A fr g1 W T AT e
SR g Nemarg W
ATaTAO W7 T &7 O T ) Wl
me =Ew 9T qw Wy § vt o
Freae, weft O Y wrew S wd g
*t  walear off s o ff ot &)
TH & FTT G A LT 9T F 900
o frer g v § v ¥ gy A gy oy
§1 I @3 O wEgL T AR
faqar #t g mar R g wr AT ¢
I AT F0E | 48 F7F Tav d | Tow
T qFEAT FLT X§ W qAfer o
| §3 wAfa [t R
frw 7adL 1 awar & | Afe Turqr
wae o e g Sawrgwam A ifay
& 1 fire afirr v gafad saar 7
ag ¥ ara s g T gl Y sy
&, sfesfiw & s e & ) o v
wie # W1 T YA § 99 A wCEaTe
gy wrdt § O wgt $07 w7 wfr § oix
wRIm AT g i § o &
fa ot awa Bfad & vk S @
et § | X8 o & WY §ox B By
wgga Y s ondt & 1 twd & frded
wY Tar ©F W & ard § g o
atfier R e g § fiv il o e
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goer o wag ¥ o Pt 2ol wag ¥
T o o & Yt oy gon v
st & 1 &% ot Aqw 7 Frw Fr Ser §I
w & e g ag vt e oft o ey
8 tok ik g YR EA Hawm
g & 1 ¥fieT g ¥ oy A A o
s gmafmm s @ & fo fare
afvr wve At € ¥

I W IEER g T
Fagr o & Ty Fam wgar
fir srw o1 wTXET A wowi LA TN
Y wraa | Aref fra st arad ard afie
Ay ¥ oy § oyt W amnT af ¥ .
A AR ARG TR
AT & FaAT § FEAT JAT Y ) AR
Zagd & vt v a1 & A wiwsq
TRy A A s e 3§ ¥
fowwd W gud wwldr | gw A AN
haarsii § qver aga ga wAT N R
Ty 74 & % fax ofwr w A qga
WgW AR WS B waeqT § 957
T Y T |

SHRI S. M. BANERJEE; He has
not answered my last question. The
workers should get full wages. They
should not suffer becsuse this situa-
tion {8 not one of their creation, They
are not on strike. They have been

suffering for nothing for the last one
year.

st ¥o ¥ro wadlw : 7g qarw
§ wixr gzt Ha  fafee w
wET R g

ot wam Fesire waf (€har)
awver & qrgw Qark fw 197374 %
2.6 fafaaa W\ 1972-73 X 6.6
T = ww Wt wiagw  wmew
gar it % wEaw 3 X wiwg
T &t QT T AT W e
e ocfimem ¥ TR Sl & Swnen

% gy Priews drc oz g & W gl
firg s wYC st ot aarf & o
Y ¥ tfreayfe ¥
ai e o Wt o fored Rrwd O
ardt & fowl wfY § ¥ A @
& wror oiT M wit faeft

5»

wmthhﬁ%;iﬁi

mwmwm’rﬂlw
¥ goam % feowelt § wg
g wqrer et
T A et TorwAg ey AT

¥ a1 3o BE qRedE fewr war §
Mg eard ! wam
¥ v 71 9 § Pr m q¥aRe & qfee
T TTIHT T &Y T § av ¥ ?
T q 9% & fiF AemendeT § o
wEr & ITIET ¥ O A AN
fratfea fog 3w Wy o ofy
FeAtEar At dr g wR afr i v
Arey A S adr @iy ! waw
ag § f& T dt &7 nf & ot Y g
wé & I A BT W T T TA W
Far gy ¥ 7 A e ¥ wE W
e frar § ©5 55 4fa & w4 ff
HIT 39 $47 B U W ¥ gA7 q904°
¥ £ £y o IR, Wi I Y vy
7, ¥ wror g fad A W
gerrEs WM W TEEY GRY TN
QENAT HZA Wrwew gy 0
feafr % w1 A wHT O B A

& fork gy WA ey T A
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[ Ty fmx wii)
Wt P oy wee wew g
& wwow fufer & ofeg o swft 31
% o oyt aw o vy wwwr f iy w3
oY mgeih oF, o e & ofel o g
swer Y W £ 1 W QW Wt Wy
T 9 v vite § v, 6, v T
W Nt R A ow ¥
U

Tt dt 7 & Y ket w sy
g foex & sefym g wma
o fawrr dgar #

“Mr I, B, Tewar:;, Chairman of
the UP State city Board, told
the Herald that coupled with the
suspension of §2 mw gaperation by
Panki power bouse, Kanpur, the
tota] shortfall of 242 mw works out
to more than one-third of the daily
therma)l power generation”.

ot foardt &7 v & f5 owst v
aprT @9 oY 4y g W ¢ S fw
Y wger ¥ wyw @A ¥ g @
et & oY EOE K ow sy
®T AT T P W M Ay
M arar P oriedfr
ETQUTIT &7 AT AT KA 7T 07
& oy O & Fow, 6T 9T v
w¥ & wreoop as gY war & ¢ ¥few
™ g § gwaw dar swan §
% Tt BT QT BT FA A iy
¥ ot ax gt ¥ ) & gy s
wigr § fr ¥ owmwie & g A%
g€ § 4

T ORAT WERT T ORI WY 4
grET &7 fF 43 TN §9E ¥ 9
SR BT ¥ ¥ T G oA BT WeTT
oW, MiiE gEe gefeT & aw g

¥ 3w a7 wi-apreqr WY forrar

AT e , TEAT ThETY WA
FlY ey & ot W &

MARGH 15 104
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o Mo wrwllw T AT,
TR T g R, @ e A
Vade s s fav ¥ fag e
dar fis & w7 &, o W o N
¢ o @, v Ok o e g,
I wEE ¥ owwEr §, S 8 s
FEFW TG

& o i ame wgh o opler ey v
& g wear § fs 93w 8 el
A ¥ w2 gdfefad OF, W
® T § ¥ e aOR w3 1 R
AL % QL T ¥ faweft 5T e
o g war &, o T 99 & qF
w0 qg WY T GRAT AT A §,
arfaed g gri—IfE SuwT WMy
I FHWATE 3T ¥ WP W 2,
Fa7 fis a7 gt Wfgd 1 AT AT )
Ak Atfrs FEEr ¥ WeRw &Y
aTE AT T T T w6
e AR A Vg, @) g d-Aq £Y
WY amT @R Wl g SORER WY
qeRlgSE VRAT |

sgr aw g &y wPT e ET
gae & Wy gt & oY o awar g
WYX afedt & ofv oy awar § | qewrT
TS TAWT Y AT AW 9 Fro w¢
Wy i foerd §) g Efw
2 fafera =7 S gug ¥ ay—qk
¥ qfiesr %Y Ak g W aE ¢
mag gy  feafeay Fgaww &
o 1 fafaar av wiwsr @Y ol 1
ufrr wain fod g g AfeE we
duleT FTAT QAN I W v T
qiar | 5% &% S e Wit frfee
fafred wx off § 1 @ W R W
swg-afmo s @ § 1 ogve  fawdy
Fwr i g feeed § 1§ st gl
o woar gk & % v ot wl
W yor vk 1 o o ofy Goeel
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¥ ) 9% i we e fe ity
&4 abaifs e of O ¥l B
Sy e ¥ gitrtr Wiy 810 ¢ o By
¢ welrle ¥ Eheir & drq Yot
Lol (8

# v am ¥ yaww sov g fr
TNE $r Tt sxfr  Eraeaw §
wHy W IOEd 0w € S o=
s ¥ fprn sy wd | o
e I o g9 IAET TANH (q 0
T q@E | AW WA o
Y T IETET WY W WK W
wWamwa AgA A e QW
g & uwreatfasd wndil ol wed
g ® @A ST WY IAET S
mAd | W ¥ AR ' § fym
FY T oAwA AW E | @ iR
fdma ®Y garey @ faor & ol w0
TR 13T faam o v &
FAT & BORART W AU Nafeue
®{ ¥ FAA F IOIA  FE AQY |
Fywa Y aghn g et i
wHY A7 YWl g0 g N T I
Y w230 Y Bw WY AT Wil R
gRr 4 B W ¥ dg aewd W oY
v wo ok &1 el mg el oY g0
1 w1

£ & WA Y Ay g W
ford far § Awir § 1 oy AraA N
ar § fr gud feaely afg o0 @
AT AW e Y Wi gq § e e
Sramadr erent Y frdir Wi Wt ded
&—w¢ w Tetbriven W AwR 3G
W freft ot Wl sy grasd £ 4
T woaT 19 X fewrr e @ £

1256 hrs.
Re. Mption for Adjournmens

ﬁﬂ#«mw (M:
wean W ¢
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e v g it
A qwes Y few

ot wew fagrdt wraddy : wherm
g s e wif v e e
W wwrn ¥ awron & fir i s
& wma Y Al feer e aeed &
g wreeT xaw foa & guarer e
FOA A grem ATy W E | AT
vl faege wer-w gy ok ¥
Tt 3@ arw 9 3y § fF g
WX FTHEVY WY GAT AT wgd § )

wreaw wgvey ¢ fafaeex geT A
i frax €.

SHRI JYOTIRMOY BOSU (D:amond
Harbour) You should ask the Govern-
ment fo tell us what has happened.
We want a statement based on facls..
(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI X RAGHU
RAMAIAH) I shall comnvey il fo the
Minister.

SHRI § M BANERJEE (Kanpur)
He should make a stateméent this after-
moon Tomorrow and the day after
are holidays.

MR SPEAKER You will have to be
content, it will be conveyed to him.

SHMT SAMAR GUHA (Contm): A-
part from the merits, we have a right
to know what things are going on. T8
is now 93 days old, the sirike

wsawagiek : frew Rt weary
¥ frwerr w1 fir W S @y &2
wrrwg dewr i g & A W
e Wi fF g0 A B e AR
2

L

b Ragrd ol W gt
v § for arrdir @ €YD
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SHR1 K. BAGHU RAMATAH; When-
ever he is ready, I will contact bhim;
I will convey this to him,

13 k.
WO WY ;W WI9 9T 68
wify T oY o X FEET AT

SHRI 8. M, BANERJEE: Sir, he has
briefed the Press. Why can't a state-
ment be made here?

(Interruptions)

SHRI SAMAR GUHA: I would like
to draw your attention to another
point. We do not know what is being
done in regard to Rajya Sabha elec-
tions from Gujarat. All the other
8tates are having elections,

MR, SPEAKER: Please sit down.

SHRI SAMAR GUHA: Wil you
kindly permit me to complete the
sentence? If is the constitutional
abligation on the part of the Govern-
ment.....

MR. SPEAKER: Pleaged sit down.
(Interruptions)
MR, SPEAKER: Mr. Guha, I am not
allowing you. Not a word of what you
say will go on record.

We have to go by the order as set
out in the Agenda Paper. The Pro-
fegsor does not know any bounds, no
respect for time and no respect for
the arrangement of items of business
on the Agenda Paper. Everything Is
arranged. We have to go by the nro-
per order. You should not get uo «ny
time you like.

o urely G & wo grow ¥ v
AN UF TY FO T A a0 0% I XA
i qear 4 O veT ey Ty
aE wrw wr sl &, AVE wtfoaw f2xd
WY T I A W T | TR T IO
i g

oft wEw fagrd wwdah  wifoaw
ot g ?

MARCH 18, 1674

-

Qn. of Priv. against
Editor, Patriot
Wy AR oA AT W oor
ergew fawy far fed) oY sy Y B
QW7 Wy oF g JO 7 f v gx aw
T AW TF T A gl ¥ o wrn
aEid ¥ S g Ay @
L LU
I really wonder how so good he is

outside the House and at what stage
he is inside the House.

SHRI PILOO MODY (Godhra): Sir,
you are alss good outside.

MR. SPEAKER: I am just a poor
vietim in your hands.

SHRI JYOTIRMOY BOSU: 8ir I
invite you to come ang addresg public
meetings in the constituency of Shri
Samar Guha and myself.

a3z

MR. SPEAKER: Certainly.

13.05 hrs.

QUESTION OF PRIVILEGE
AGAINST THE EDITOR OF THE
PATRIOT, DELHI

MR. SPEAKFR: On the 13th March,
1974, Shri P, 'G. Mavalankar sought to
raise a question of privilege in the
House in respect of certain comments
about him published in the Patrict,
Delhj, in its issue dated the 12th
March 1874. I am glad Shel Mavar
lankar is present here.

I then said that the Editor of the
newspaper would be asked to state
what he bad to say in the matter, The
Editor of Patriot, in his leiter dated
the 14th March, 1874, has stated as
follows:

“Y beg to state that there iz no
misreporting of the Proveedings of
Parliament involved in the report.

As gtated in the report the speech
by Mr, P. (3. Mavalankar during the
debate on the Presidential Proclaima-—
tion of Gujarat was, in the oginion
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of our Correspondent, ‘moving’ and CAG or INpIA’S REPORT APPROFRIATION

the ‘highlight of tho day”.

It s evident that there 18 no in-
tention or attempt in the report to
cast any aspersion or any reflection

on the integrity of Mr Mavalankar

It 18 also clear that the subsequent
parts of the sentence to which ob-
jection has been raised do not relate
to the proceedings in Parliameni and
we beg to state that no contempt of
other the House or any of its hono-
urable Members has been intended

We wish to assure the Speaker,
Lok Sabha that we had nc inteniion
by the publication of the report or
any part of it to commut a breach
of the privilege of any hon Mem-
ber of the House”

We also wish to assure Mr Mava
lankar that no muschief or malice
was 1ntended 1n our report nor did
we seek to cast any reffection on
his character or integrity ”

I think, 1n view of the explanation
of the Editor of the Patriot, the
matter may be treated as closed

1 hope the House agrees to this

MEMBERS Yes

————

HON

13.07 hrs
PAPERS LAID ON THE TABLE
Dergwce Services Esmmares 1874-75

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): S8ir, on
behalf of Shnn Y B Chavan, I beg
ot lay on the Table a copy of the
Detence Services Estimates, 1074-75
(Hindi and Euglish versions).
[Placed in Library See No 1/T-5429/
L%

AccounTs, RatLways, 1072-73, £7C, AND
NOTINICATIONS UNPER CusToMs AcT

SHRI K R GANESH I beg to lay

on the Table. --

(1) A copy of the Report of the
Comptroller and Auditor General
of India, for the year 1072-73,
Union Government (Railways)
under article 151(1) of the Consti-
tution [Placed =n Library  See
No LT-6430/74]

(2) A copy of Appropriation Ac-

counts Raillways, for 1972-73—

Part I—Review [Placed in Library.
See No LT 6430/74]

(3) A copy of Appropriation Ac-
counts, Railways, 1972-73 Part II—
Detailed Appropriation Accounts
[Placed i Library See No LTe
6430/74)

(4) A copy of Block Accounts
(including Capital statements com-
prising the Loan Accounts), Balan-
ce Sheets and Profit and Loss Ac-
counts, Railways, for 1972-73.
{Placed in Library See No LT-
6430/74]

(5) A copy of the Ninth Valuom
tion Report (Hindi and English
versions) of the Life Insurance
Corporation of India as at 3ist
March, 1973, under section 29 of
the Life Insurance Corporation Act,
1958 [Placed in Library See No
1.T-6481/74)

(8) A copy of the Income-tax
(Amendment) Rules 1074 (Hind:
and English versions) published in
Notification No SO 128(E) in
Gazette of India dated the 28th
February 1974, under section 298
of the Income-tax Act, 1961
(Placed in Library See No LT-
8432/74}
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[Shri X K. Genesh) (E)

M A eopy of Netieation Ho. ¥. of itk m*~mm

4(18)778Pim, (Gen)) (Hitdt and 1974 together with an ex-

English versions) published in
Delhi Gazette dated the 21st Feb-
Tusry, 1974 containing corrigendum
to Notification No. ¥. 4(18)/73-Fin.,
{G), dateg the 6th December, 1973,
under subsection (4) ©f section 26
of tHe Bénga)l Finance (Sales Tax)
Act, 183% as in force in the Union
territory of Delhi. [Placed n
LAbrary, See No. 6433/74.]

(8) A copy each of the following
Notifications under section 158 of
the Customs Act, 1962:—

() GBR. 98(B), to 108(B)
(Hindi and English versions)
published in Gazétte of India
dated the 1st March, 1974
together with an explanatory
memorandum.

G.SR. 113(E), (Hindi and
English versions) published
in Gazette of India dated the
1st March, 1974 together with
an explanatory memoran-~

(i

~

(ifi) G.S.R. 239 (Hindl wversion)
published in Gazette of India
dated the 2nd March, 1974
containing corﬁ:e‘nd\!m to
Hindi version of Notification
No. G.S.R. 28(E), dated the
#nd February, 1074, Placed
i Libhiry. See No, LT-8434/
4.)

(8) A copy each of the tollowmg
Notifications (Hindi
versions) issued under (|
Excise Rujles, 1944:—

) G.S.R. 204 published in Gaz-
ette of India dated the 23rd
February, 1974 togetier with
én explanatory wmétnoran-
durkk,

[l

Ca:ﬁral

4 GSR. 83(E) to €5¢E),
S1(E)., 68(E), T0(EB) to
R(E), M@E), to THE),

M(E) to 92(E), 95(E) and

planatory membrandum.

{lii) GS.R. 238 publithed in
Guozette of India dated the
2nd March, 1874 together
with an explanatory memo-
randum, {Placed in Librdry.
See No. LT-8435/74)

RevEw AND ANNUAL REPORT Of Fro-
JecTs AND EQUIPMENT CORpORATION OF
INp1A Limrrepr New Drrer ¥or 1972-73

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYA-
YA): B8ir, on behalf of Shri A, C.
George, I beg to lay on the Table a
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 613A of
the Companies Act, 1956:—

(1) Review by the Government
on the working of the Profects, and
Equipment Corporation of India
Limited, New Delhi, for the year
1972-78.

(2) Annual Report of the Pro-
jects and Equipment Corporation
of India Limited, New Delhi for
the year 1872-78 along with the
Audited ‘Accounts and the com-
ments of the Comptroiler and
Auditor General thereon. [Placed
in Library. See No. LT-8436/741

1336 s,
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sk, I
have to repoft the following imessage
received from the Bicretary-Geperal
of Rajya Sathai—

“In goeordance with the provi»
slons of rule 127 of the Rules of
« Procedure and Conduct of Businsss
in the Rajya Sabha, I am direcisd
to inform the Lok Babhe that the
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Rajya Babba, at its siting held on
th 15th mu:h. 1974, am-d with-
ot sny Kaso
(Aoquidtim ndzwdnas
India) BfY), 1974, which was pasud
bYy the Lok Sabha at itg sitting held
on the 5th March, 1974”.

PUBLIC ACCOUNTS COMMITTEE
NINETY-EIGHTH REPORT

SHRI JYOTIRMOY BOSU (Diamoni
Harbour) I beg to present the Ninty-
eight Report of the Public Accounts
Committee on the action taken by Gov-
ernment on the recommendations con-
iamed 1 thexr Ninetieth Report on the
Report of the Comptroller and Auditor
General of India for the year 1870-71,
Union Government (Civil), Revenue
Receipts, relating to Union Excise
Duties

1312 s

STATEMENT RE LEVY IMPOSED

BY COTTON TEXTILES EXPORT

PROMOTION COUNCIL ON YARN
EXPORT

MR SPEAKER. Prof
yaya

Chattopadh-

THE MINISTER OF COMMERCE
(PROF D, P. CHATTOPADHVA-
YA): Mr Speaker, Sir, on the 25th
february, 1874, hon. Member, Shri

Madhu ILimaye, referred to the
charge of....
MR, SPEARER: In vrder 0 save

time, he may lay it on e Table,

PROP. D. P. CHATTOPADHYA-
YA- I fay the statemsent on the
Tatle,

Statemint

On 25-2-197% Hon'bls Meifiber Shri
Madhu Limaye, referred to the charge
&m 1/- per m&my Inibomid by

Export Promotion

Yarn saxports (St.)

Councal gn export of cottox yarn and
questioned the Counal’'s competence
n le this charge, The Cotlon
Textiles Export Promotion Council
(Texprocil) i a body gponsered and
recognised by Government as an export
promotijon agency The Councll has
been providing useful service to ex-
poriers of cotton textiles by digse-
minating market intelligence and
negotiating bulk orders The Council
has also been regulating exporis of
cotton textileg to quota countries so as
to ensure that quota levels are rot
exceeded and maximum foreigy ex-
change reslisation 1s achieved wrthin
the imited quantum of export admztted
by individual imporhing countries It
stands to the Council's credit that In
the last three yvears exports of cotton
textiles have risen very substantially
as seen from the following figures

Value
(In crores of Rs.)

Year

1971 110

1972 150

1973 194

" As the Honble Membeér may be
aware, in 1972 the Texprocil enteved
into a cénversion deal with Meswrs.
EXPORTLION of USSR witereby
20,000 tonisies of cotton were to be
suppled by Messrs EXPORTLJON and
127 million sq metres of pabrits and
4 488 milhon pieces of towels were to
be supplied by the Council, On &~
count of the changes in the marke
position of cotton and cotton cloth
‘withm the country, this cenvermon
dea] hus resulted in a substantial Jss
to the Councll,

-

It 1a undemtoed that the Council has
levied a charge of Rs 1/- per kR, of
yarn exported, with effect from Decem-
‘ber, 1573, to make up a postion of the
1ouuum In view of the peavices
being rendered by the Council fo the
wUxporting commumnity and the need tp
mbintain the Council's fmannisl vie-
bility, Hon'tle Members will agee
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Promotion Council’s leyy on
Yarn exports (5t
[Peof. D, P. Chattopadhyaya)

that the charge imposed by the Coun-
cil ig not without justification.

The Hon'ble Member aiso referred
to the collection of premium on im-
ported cotton and the spindle-lJoom
levy/turn-over levy being made by
the Indian Cotton Mills’ Federation
(ICMF). Government has been im-
pressing on the industry the need
for stepping up export of cotton tex-
tiles in order to earn precious foreign
exchange. Until the second half of
1973, our cotton textile exports were
not, by and large, competitive in in-
ternational markets. As such it was
found necessary for the industry
to assist exporters of cotton tex-
tiles by providing some cash in-
centives, These incentives have been
financed from an Export Promotion
Fund created by the LCMF. The
Fund has been built up from volun-
tary collections from the industry by
w3y of premium on imported cotton
and spindle/turn-over levy. Mr.
Speaker, Sir, you would kindly agree
with me that if the industry has been
mzking a voluntary collection to sup-
port this export effort, there is hardly
any occasion for Government to ine
terfere in the matter. Moreover, 1
would like to mention that the ac-
counts of the Export Promotion
Fund under reference are audited
every year by the Accountant Gene-
xal, Commerce, Works, and Miscella-
neous of the Government of India.
Till now, no major irregularities have
been noted. Besides, the rates ©of
incentive on different items of ex-
port are determined by a Penal pree
sided by the Textile Commissioner.
There is thus no arbitrariness either
in fixing the rates of incentives or in
the utilisation of the Export Pro-

mation Fund,

Finally with regard fo the reference
madé by the Hon'ble Member to the
observations made some years ago
by the Sub-Committee of the Public
Accounts Commiitee in regard to the
collections being made by the Indian

Cotion Textiles Export MARCH 15, 1974

BO.& o

Cotton Milly’ Federstion, I tnder.
stand that the then Secretary of the
Ministry had &ppeiired befare the
Sub-Committee and explained the
context in which these voluntary go-
llections were being made vie, to
promote export of cotton textiles, and
the Sub-Committee was satisfied
about the rationale of the collection.

13.13 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAITAH): With your permission,
Bir, I rise to announce that Govern-
ment Business in this HouJe during
the week commencing 18th March,
1974, will consist of: —

(1) Further discussion on the
General Budget for 1974-75,

(2) Submission to the vote of the
House of Demands for Grants on
Account (General) for 1974-75.

(3) Discussion and voting on:—

Demandy for Grants (Railways)
for 1974-75

Supplementary Demands for Grants
(Railways) for 1073-74.

Demands for Excess Grants (Radl-
ways) for 1971-72.

Supplementary Demands for

Grants (General) for 1973-T4.

(4) General Discussion on the
Gujarat Budget for 1974-T5.

(5) Discussion and voting on:—

Demands for Grants on Account
for 1974-75 in respect of the
State of Gujarat

Supplementary Demandy for
Grants (Gujarat) for 199374
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{#) Consideration and pasaing
o ¥he following Bills, ag passed oy
Majys Babhai—

The North-Eastern Areas (Reor-
ganisation) Amendment Bil},
1974,

The Gujarat State Legislature
(Delegation of Powers) Bill,
1974,

SHRI S, M, BANERJEE (Kanpur):
I sent my papers at 9.45 AM. through
a friend of min¢, Mr Gupta. He was
in & car, He was not allowed to
enter although he said that he had
parliamentary papers from Mr. Baner-
jee. He was simply to put them in
the Notice Office box.

MR, SPEAKER: That is all right.
If you sent it, I believe it. Prof,
Samar Guha, I want to advise you.
You can see that your name ig there.
You were on this item. You wasted
a lot of time at a wrong place.

SHRI SAMAR GUHA (Contai):
Sir, I tried to draw your attention
through a Cal]l Attention and also
through a notice under Rule 377
about the gencral strike that is going
on in West Bengal by the teachers of
all the colleges for the last few days.
I want to draw your attention that
about 500 college teachers and pro-
fessors have been arrested. All the
colleges and universities are closed in
West Bengal.

A gimilar thing happened a few
years back at the time of Mr. Chagla
and also at the timgof Dr. V. K. R V.
Ree. Mr. Chaglaand Dr, V. K. R. V.
Rao were asked to make statement.
I was allowed to raise a discussion in

5
g
g

tral Government. There
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is a matching grant of the U.G.C. and
other grants which are inter-linked
with the movement that has been
launched in West Bengal. I want
that the Education Minister should
come out with a statement ag to what
are the reasons for the agitation and
whether he can intervene into ther
matter and extend his good officeg to-
settle the matter.

All the university students, all the
college students, are not only re-
maining idle but they are also getting
agitated. When the teachers are
going on setyagarh in hundreds, In
different parts of the State and 1in
Calcutta, 1 would request the hon
Minister, through you, Sir, to come
out with a statement and, if possiblg,
I would urge upon him that he should
fly to Calcutta, try to have a dialogue
with the teachers and try to settle
the matter amicably. Otherwise, if
the students also get into the fray,
the situation may get out of hand
and some ugly things may develop
which nobody will really desire to
happen,

Then, Sir, as you will remember,
when the late lamented Mr, Mohan
Kumaramangalam was the Minister
of Steel, he gave a categorical assu-
rance on the floor of the House in
reply to a long debate raised in the
House about the expansion of the
Durgapur Alloy Steel Plant. Today,
several hundred employees of Dur-
gapur Alloy Steel Plant have come
and they are staging a demongtration
at the Boat Club, Their only demand
is about the assurance that was given
in regard to the expansion of the
Durgapur Alloy Steel Plant and what
steps the Government have taken in
fulfilling that assurance. Unfortu-
nately, the Government have not done)
anything. As a result, the employ-
ment position is getting shrumk. Not
only that the problems of produe-
tions are also becoming more difficult,
Therefore, I would request the new
incumbent of the Ministry of Steel
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nndwneltonah.ltam in

regard 1o the assuramice givan about
the expansion of the Durgapur Alloy
Steel plant,

ot vaveTe Wt (9T)
worw Y, orer sfwar Sfevft epw
M%&:ﬁ*mmi%ﬂ%ﬁrﬁw
writ & Wi gq Afevg) ey i werd
A WY AT ASTE AT FAL 7 A
Yo 7ok aw TR QY SAH
A s §, ferd guar geec ¥
qrg WA ot qwy &, Afew ot 4%
A TG AN F A T
famey & 0w afr Sy f &
I winY 7 o wrd ¥ off & fir i
AN Ttz T § @ wmw, aE
[ORTY WIN a9 7 10 sfbwer fmar
q‘(ﬁﬁﬂ\‘tmmaom

Qﬁﬂﬁwmimmﬂﬁ
£—1078 ¥ s ThwY = Afes
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W WE | W ¥ Wt gy
Jur gt 1§ wrwar ¢ ik wonre dgt
q Ay & v wifew o ar i qw
HAY W7 95T § wox g Frwwr @

@ fopfe fea (NErd)
weaw off, ¥ wgm fr fefedt & ®
st W A fas, ) fooa-fade
ar felt wfdt fade & fafedt &
¢ fredw @ fal, &} 2w & Ay
F1 fafedy % o fa o F wgr F
f& o & fa¥ o) agt o i sgrA
T ATAI TR T daw wT g
urq ¥ T ¥ G sqaear & G gy
g T A wE W AT § o g fag
qTT ¥ Rl w1 AT FAT f—
f& e agr o< FaA E—fhfwd #
ga w1 g wage fagar sy )

THY a4 & Fo dro wHo #e F
awfrm T amar @@ E N
gl ot o Wi BY 4 wwt A
o dto qae ®o w1 ghagm arw W
HUH AV Y G AT oree-wlt O
Fapnesmed § e wa vay

e ...

o Yzt Fergt@) vy (vrfrre)y
wardsTarad g ?

o figfe frw - & 3w o wo
mﬁﬂﬁmmﬁatmw
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e wok ey i fvd, faw & 9w
afewer o % o W ¥ qTw w7 WY

w7y T | gW W 59 wEw ¥ WA
§ O e s Pt T b o
wr s ad § 38 € g7 W yAw T wd
2 vafed Wiy ®7 o WewT  wEEy

Moo | ol oaR wgw 3
SHRI P. G. MAVALANKAR
{Ahmedabad): The situation in

Ahlmedabad and Gujarat continues to

PHALGUNA 34, 109K (SAKA)

BOH. ,u6

resigned, I suppose further
tions will come to the Table and the

Teble will go on accepting those re-
signations!

;

august ﬂnm.
Desal is fasting at Ahmedabad for the
last four days and he is on an indefi-
nite fast. Whatever ba the motiya-
tion of Shri Desai's fasi the fact ya-
mains that his fast is causing anxiety,
though, I want the Minister of Home
Affairs to give a closr, factswal and
complete statement about the whole
grave situation in QGujerat.  Last
M , Mr. Spesker, you, told us not
to speak as the Minister was initiating
a discussion gnd that he would give
the facts, but I am sorty to say that
neither the Home Minister nor Mr.
Mirdha at the end gave any facts
regarding the entire situation byt
they went on defending the Govern-
ment position. So, I want the Mins-
ter of Parlismentary Affairs not to
give his mtuelistic weekly assurance
that he will convey the thing to the
Home Mmister. That way, or course,
nothing will happen.

Last week I conveyed through you
that there was no discussion on the
Fifth Five Year Plan by this Parlia-
ment. This week I was told by the
Minister that the Fifth Plan was not
yet ready and the Minister of Parlia-
mentary Affairs told me last week
that he would ask the Minister of
Planming to make a statement this
week but no statement has come.

My point is this; the sole point of
raising these issues at this point of
time, when we make the appeals
through you with your kind permus-
sion, is that the Government should
come out with a statement but they
do not listen. This week-end will be-
2 vary difficult and delicate week-end
in Gujarat, and I want the Minister
Government to act quickly
dissolve the Assmmbly forthayith
further higodshed will  be
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[Shri P. G. Mavalankar}

I will finish with one sentence. Un-
fortunately, the MLAs of QGujarat
with their resignations seem to be
-competing with the innocent people
«dying in the Police firing.... (Inter-
ruptions) Let us put an end to all
“this,

MR. SPEAKER: Please do not
make speeches. The factual position
'has come.

Now, Shri Banerjee.

SHRI S. M. BANERJEE: I have
-written to you, Sir. i
-should be done. I cannot come here
.at 930. I sent it through a friend
and I do not know that an MP
:should come himself.

Ty W wdeet fefter v
e i ¥ feww 677 g |

st wrafen weawt : O

ot wgar g & 5 advedr feder
¢ e

WX ST qYS wE §1 A
Fg3 § 5 o Yy 7 70, WO w0

ofl Q8o Qo WAl : Weger WEES

Wi 7 A tgEne tg A T

Uy T AT < AT ERIT o Ao

w6 g i

He was a very respected man, He
.gave me the ring here, saying, ‘Why
did you send me here to drop the
papers. I was badly assaulted. My

car was not allowed. This is too
much.

qIOHT T W T qET Wi F
T var wf g

Now, with your permission, Sir, I
~would like to raise two issues. One,
1 would like to support the demand
-made by my hon friend, Shri Rara-
wvatar Shustri, demanding a statement
Srom the Hon. Bducation Minister re-

MARCH 15, 1974 Death of seven coal miners

a8
in Shahdol, M.P. (St.)

garding the Higher Secondary ften-
chers who are demumstrating in the
Boat Club today.

Secondly, I am happy Shri K. R.
Ganesh {8 here. Ia accordancs with
the recommendations of the Pay Coma-
mission the Central Government
employees are allowed two additionsl
slabs of dearness allowance. The
Government has taken a decision but
unfortunately mno orders have been
issued so far. I request the Minisber
through you to vonvey this is Ms,
Chavan and request him to make a
statéement without further delay.

My third point is regarding the
work to rule agitation by the Guards,
They have made certain legitimate
requests, They want the Pay Com-
mission grade to be changed in ces~
tain respects. I request the hon.
Minister to make a statement in this
regard. The situation should not
deteriorate further. The situation has
to be improved immediately.

13.26 hrs,

STATEMENT re. DEATH OF SEVEN
COAL MINERS IN AN ACCIDENT AT
BURHAR NO. 1 MINE OF COAL
MINES AUTHORITY, LTD. IN
SHAHDOL, M.P.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Sir, I regret to inform the House
that a serious accident took place at
Burhar No. 1 Mine of the Coal Mines
Authority Ltd. situated in Shahdol
District of Mdhaya Pradesh on the
11th March, 1974 at 545 PM. A total
of 11 underground workers were ire
volved in the accidrat, out of which
7 workers died and the other 4 have
suffered minor injuries, The acci~
dent took place due to roof fall in &

distriet. The total aven
of the fallan roof being abeut ¥’ x
20° and the thickness being 1§
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miners in Shahdol, M.P, (St.)

The Director, Mines Safety, Nig-
pur srea has already conducted an
enquiry into the accident and the
detailed report is awaited. The
Managing Director, 'Western Division
of Coal Mines Authority Litd., who
visited the spot soon afier the acci~
dent, has reported that at the time
of the accident, the mine had full
complement of supervisory personnel
and 8 wag being worked strictly
according to the methods approved
by the Mines Department,

A sum of Bs. 1,000 has already brien
given to the members of the families
of the deceased persons as an ad-hoe
grant and they have also been assur-
ed that jobs would be provided to the
sons of the deceased persons. Injured
persons will be placed on light jobs
depending on the nature and extent
of their injury.

F ot wzw fagrdt wrondelt (mnfirre) :
wery W g 11 ardar w gf, s
15w 1 A wgar g Wl
mex w wx gaw frdr 7 owaw
gwmaE 3 af gf? s gt
Y wif gt ?

§ st o dto wrmaw : g dvww
wa ¥ gew  fad w43
o BT A )

*  off wrng fam (agat) : fows
g 9T ¥ SR ger A, W
Hy e oY werer ¥R WY w @

MR. SPEAKER: Please sit down
Such things can be referred to in
the speech. The Budget is already
under discussion. You can refer to
it. Bhri Mulk Rej Saini to continue
hig speech on the Budget.

SHRI P. G. MAVALANKAR
(Ahmedabed): What is the reply of
the Minister of Parliamentary Agairs
0 our points and request?

1874-75—Genl. Dis.

off TameT welt (TET) o
qiferariidy wiad Fafreet oY wo off
vy

MR, SPEAKER: I will ask him to
tell #f later on. Shri Mulk Rej Saini
to continue his speech on the budget.

GENERAL BUDGET, 1974-75
GENERAL DISCUSSION—contd.

ot qedr v @A (gTRA) ¢
wsyer wgiaw, § wg T 91 5 9g qaz
Y quw o Jix afrfeafadt & 3w fear
war § A fe agy wfsw § Al dm oY
o fer Afadr v amaT s OF
3T & | K97 aeX ¥ 7 A wAar §
fs 7g ¥9T 0% a7 WewT WE §,
S 7 fr wenifar qgen & 9 g
afe® & favr 7t N B weR
AT qEAT E 1 WG #Y °g W g
ST g fe ag T Amorarsy T 8
qg 99T 4FT §F A% TeATHL A
i wr W AT
[MR. DEPUTY-SPEAKER in the Chair}

2w 7 werr w8 qvP ¥ s
war &, ¥ A dvwa & wedt A At
AMaTPE) AfpaNMP #wTT
wqrE £ fafy & g7 AHER IR
awz § 7y frard qan ) qIeAE dw
piaR e v @
& AT §1E %1 J92 T 9707 FT WOAT-
e faoar a0 ar w7 fB 1 @R
Amy oF wE ¥ T g greifE
IT ¥ IRT 125 7OF &9 *0 Feamr
am g, ¥fey F0 fo wsa § owwd
suag # % ¥ v qFAEAT ST ST
£t fararé wit & 77 A 125 0¥
a4t ar afew TgA WY FF 1,000
FOF T A TR W
w4 g2 wgar § A wiorg A @,
wiwk sgf § oy dew o o ¥
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[oft ey aw §4)

oy § i I9 wow ye e el
Ndrgr qpar | WA w k
o Wy o o<t €)1 196961
#F o 8 €1 & gy ¥ v
ey e 38T FrgmEl wivw
foufer word famaft o oy 81 g
¥ WY Wi, FOT J AT TR Ty
Y R age ¢ 9 aerh il
Em 3% @ 15 o 4 R e
< §8 T §5 T eweg ww
#t A § S e SmrEwaT g,
Hqnea gfia § o 9 7 g fellw
v gfeaT 8% a9 9 & w7 FH
A § Sfwr arll ¥ @Y 1Y et
frady sy frad forg A€ 2
Y syaeqr ¥, faacwr oY W &
7 figdr ofr sw7 ¥ I amt 9%
mEwE T A ¥ end g A
adfron a8 ar & 5 T 93T T
qr oY &1 ATfsE AN B T TW
TN wWT T FE AT W wQ
faur w7 1

I A 23 w7 A 0 F w7
¥ X gy &1 I g A o AT
a1 &, I AECHET T aWE ¥
e o 7 ¥ 9w A g ?
W Qo e g | qrt o &
O T T g a9 § 1 Afww IR
YT FT HE FEEF WHA TE o
w1 TR T I
¥ faure T iR W R A
srrew § €, galzT & v f v
forr grl® ¥ e ¥m ¥ W G R,
8§ WY wf alk wH ¥ AR g
w3 fiq o &w WY aEre TAT e
g Ty S A ¥ W A 4
fow qg ¥ wefiw R@ ¥ W
gt Wi TR w
O war wr o gRrd W ferf
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o P awdr 4
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wowr 9% ol A dorr Wil o
ww AR X g 9 R W
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oW TR KA a6 7T ol § ¥
fig o TR TAE wY W wETTE T
wrery gz 7l wg vy {1
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& aT T T AT T A7 § Jeur
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were faET e § WX wOwd §Y 956
T | 90 QT QR
¥y Hfew oo o wwar & 9w ®
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£33
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forr gox @ o Bk o
e aft wd wf
ol ool Ao @ wifgd
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abr e wobew Aff o A sw
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3788 L8~5.
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g ¥ frg o safiey Pt st
Tq gared I 22w Oy gz et 8, Ay
forer ot snaeeft wae e & swwY W
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ot iy adt o wrd e ardy
o v ey | 5 v § e
¥y ¥ wfew o By @ ¥ ot
faetw off & wwr &1 Afesr ol
wrereft T e ofY sveel oy W oty
# of e § Iy a3 ) e et
wredt A W ww g el §0 Ay
Iwafil i wyfe thwii iy H
Lok g

Wit w1 ag § fn goere frrmg W
fr gp ot ¥ qiw afawe & sqrr W
aen€ 7y ayar & sreeft | efis Prdent
¥ ot @ aeg W famfor ¥ &) frer
a=fY o ww T ¥ agcarr wa §
oY 37 ifrife ¥ T wrr il Wik
It efvpfir e wol wifgd | wagw
YT Y wrs gErdY s sy w faTar
¥ o a% & g, ww ¥ W wg
LR A

wifedr are ag & fr goere oo
o el X 2 e A forer sl & ey
v Ny R e Ry
39 wwe O & wvfir wra B SR gATy
w1 8, 78 7O o5 ¥ Fearf ¥y wrigh )
searer et s v ot & fe g7 =@
T g T BT AW T §
o7 & witw wean frew faardy A
ot A o Y § 1 F e § FewonTe
of ¥ NCoquew oy & N e
gredt o7 arETHTr T T WML wH
W<t &Y T ATiOR S 9 firenr STy we
e {1 s wad frg woore o) fedlt
ot ara-fireme & ST I3 qPT

st wrg aR o (srvelie) < ww &
ogd F avy oy arda v 1 v o 27
! O e S wiye wor

wrgar f | agt o gt frar

o e farefy & 1 ey Fover ot sy ool “While every effort has been made

@ s war § IF arfe g
oy qe Gt § 1 wrfirw wreely o o
g wrag el §, Frer oy oy widy

to provide rescurces to stimulite
industrial production, the xoq,u!m-
ments of the agricultural

have not been ignored.
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o wrer vy F agger Y orivrgel A
tw ¥fag) wifew advar ooy wae
e v WY v § wE avr w fae
we o gt avey & Ay 9w qATT
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Sremn # ¥ ¥ farg agr ) gaia-
oo A g1 @ wror qficfefrat §
o ¥y gaerd v 2w & wraw §, for
wisargat ¥ & gy s dm e v &,
e gyt g ot o w4 ¢, dar W
ORGSO G (LR
o Y s o e frer oy oft &
W N R Fir Ieyrew ¥ ¥4 By
wY JeTed freRr Nt e favw wr i
w @ %9 g § o i o 5w
g ¥t wr famrd 3 &) ow W
# oY fenfemdt fiecor w4 79 wr
< 4 X7 ga gvadt ¥ ¥ Frewry o o
wg yir Serew § f qoc W o 1)
WhFT Sad wrq Wt aqE gur 8, oY
TJTEHT T qTY T qGH AT G 1 W0
qiaedt QAT WY | W19 53 T FAE
LachibictE o dct A Cikiec iy
qwred ¥ g AT ¥ s wfiew afr &
ataaft AT w7 3¢ Tgew 78 &1 qiwfr
oy At e Y TR AT A )
™ ad ¥ v ¥ w7 % 33 gfy O,
wra & gy Ofr , ww TR F adwd
Rod v qrm @ wwar g fr
79 Wy Wi e ) Foer B oF ad
1 % aoddy ot o v ¥ wgww
e Wit oy & wafag wr wR
Swriterde | sad Prg wiek 216
wily ¥ sprear Y § 1 246 Wity weR
wufeg wir § fir wrefre wry wiwt &
fierefraveey Rifirq Trowr o<t A e R
oY wier Wt & 1 xw oy ¥ g firar W
248 w0y wr wrfearT g ¥ fioar war
¥ are iy dher g & e
o wionr wigh ¥ | wie Fwrtde o
wont desr wd ¥ oy dEme &

afed siefifireon w1 o y9 o
forwrar T &) AT wr oy H oft
wrgr s &Y e wg gl soAnn
g oY oY wre Al § Swa qfy €%
€ awft § 1 ag O aoer § W oY s
Wy faror frerrd el ofr 9w o g T
TR A A awar 1w, gifitz
St o IR TGN A yewar e 1 @
Fqgrger ey e dak gaw ok d )
qft & same A awey e
w w¥e0aw Sower STl ) o A
qa¥ qgeft ST aey qrewy Y
wrfge o 1 e wey g ot Wy
X NWET F ST I WK gAY
e g7 WY Wt § v Feafer fifirr 4
A ¥ wrwg wrey awe ¥ fg
g amaR & e ARy ¥ s ¥
frT gy a8 24 wlE AT g W 97
w08 war § | fawdt & 1Y g ST
<ar &, @ ¥ fag 3 ST dar wow
wg® ¥ e ¥ e far § wE
IareR & oy savar shargs fer §)
iy s IR i & M oA &
faa™ fin T AvEr & Wiy ury @
faafr & e Gy vt = o’
fecdr St Tew WA & ¥ ITET ww
qu ol T qrg ) Iuw |y wrew §
AR wraw grgEfee sxq &)

Q% e F fag agd o 4
#r wdy 70 oY, AfpT P A are &
I H e i o e ot
FT ¥ ¥a dx ¥ fag samr v
sivarew w3 g3 wer & Fr o vy e
|y s & § 1 & v
§ fr oo ug fravad W ug
wga ot i st st ur o g,
o ag wrone wrfer off ot &1
atwafr g aeffer ooy 8 iy frarar oy
e 4. 7 oarva §, wrfr et fieery
w ot 5. 7 T o §-wi frera @
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[of arq <y firarf]

T Y R T ar g, WK agR qra ¥
e 3w ¥ forg srafin fr o€ Iwd,
#ww Ok FovdwnT adf § ) foofr
& A vy § gl o yaAsy ¥
forg s ¥ firor Ra &)

g G o qwar § 5w e
¥l %1 FevRA g, Wi 3 3w
e w1 Fear s, &t o A Ferer
wr gFm ) § wgar wrg g fe oo
ghar & wfy &t A N g
whr & % oo gard arw 97 # A
w0k TN FY sqgeqT 7 &, AT T 97
1w G F off §7 7, 7RI FE,
Fordvaft 21 oy w1 @AY & Fraery
arefy NF gl W Y wEr F far
LG ER SR G el
AT ageEr o faw Al ¥
W@ T ) weAr oo yae w R
TR w9 ST & grefiiien 7 A
et & 9% S e v T s |
Afer daedt ¥ avr A eqrfrg w6
Wik oefafrefer foen w1 e
¥l Fgrs g v §
T FAF AR A A qar A W
v q& T awE F w0 A W 1

& Tera ¥ ary fAqT FET TIES
£ o5 wod ol Serey # s & fag
& Feam & gt Wi gwet o)
R EA | W ardy gfar ¥ gt
wfiw R, 37 & Wt § Fwawr @
& fipmma & ga ¥ A W TR
farar X o wefrey fpar &, A%
TG FHER &, I N A & frg @y
o WA AT AT Frwer 9 firerar
& W 3o g gy ¥w N aadr g,
Qi S oy §, W AT AL ¥
w ¢ feam & a0 § 7 apei
femm S, 3w Wi qwall adt faw
1t § 1 el o =S it & feaoar
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ot ¥ aker Wt §1 ww wow
frardl Y @, wx ¥ d«
oY ¥ wwdr &, o Fae oy w1 S
¥ w¥m ? T Fiy-IwTe At adw,
o gt @ & fag AT T,
wre & it wawy o &, ag A f) fedm
mwe A fadt ok ot T
aega & are g€ NI o 7 fad
o e W & qr& AT Ay oy,
argw stanfreor & v w17

fawreft & Ry wavar &a7 e wav
& | sfrr oyfafr a1 gamer fewdt
& ofed gar 1w wqfafran =
JTE AT T Y, &Y Faorefy & qre Ay
T wnaT ?

Ayt ® a7 waf § * 9w
qA N & areeafer am wa F fag
wfow i Tfgg @ v TAT,
Fradyd w wagdt A gEAw IRg
Y FEgrt g § | g g % w1 T
frgrear gvr 1 owfge  fady wa
ot faedereaaar arfgy | FrE At A ag
¥ fr § war v ¥ S g g, 19 fag
@ WX 4T ¥ g2 Ay Wfgg 1 v A
Tt Frearr Y arfge  xw waw &
T TR AT TR @
wr wdY wov | feqfiy faors oY A
ag W et |

# ara sl oft WX wroaTe ¥ firdte
wou wgn § fe sfadl Wy s
waw gre fafaw s & yeedyit e
¥ oy e seer ot iy wie
sy o oY St off § IT R T
# Afew v wigg | wE fm
awaE ¥ R w7 S W At
awew oot wE iRt el
) wfY, Tt W frew W oY 4T st
#Y WYt T 1 oY da-qrag el
¥ e § alt gk § it @R
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wYt & A ¥ e ¥ gfordT sor
o0 Y |—Imrene ke, Wi A
Aaw Y Ay fiw § fo o
aenf Y e wrele Pz aw A €
o ¥ WY wawr arw sgav g, Y gA
oYt O wEd § |

MR. DEPUTY-SPEAKER: Mr.
Vajpayee took the time allotted to
his party. You had 4 hours and &6
minufes t0 your party when you
starteq your speech Because there
were many speakers, your whip re-
quested that each spesker might be
given ten munutes As far ag I am
concerned, I should like to make it
clear that i1f you want to take iwo
hours of your party’s time, you may
do so; I have no objection

oft o iw e - FaTETY WEYEE
oy gt an foae fowe sasy £
gk wy 7 oY femofio & 1 s ¥
g ¢ {fordz o wgan g, A7 W A%
ifg 1

T wweqd agg agw § e
TAY g A W forq wd el fawi
ARG AT AT 4§ fegwe g ¥ sqag
T, WE & Foo-dw, N 8T ANy
e Wt §, It oy Al g ws
R W awar Wi o whrw ot §
I ETFA R o g

oft wred & gy & fo S & A
TT oY S wewT §, wg wge wesy fear
¢, Whew frmrw o, sw et v
T fem oy 1 Suciel vl o,
3T g WY ST & wwr o wowdr
i § gy fea so e ol €1
IR W 5 frew g wwee §
TomT & 39w v Y fer 1 oW
ag At gy fe o e o Fofd Wt
T o ST o TR e
Fgvfd Yl 7

a9 foird & Y aframdy and oY

u% At g o o5 oY wrewrs voew v
¥ §, W owwr ST ¥ WY owreY
L, AT I8 st WY S ot
wrEY & qm e oo, Al Ty
I W7 1¢ iww fear Wi ) &
Tarr wvgar § e feate fafaely &
%3 W WY W e §, vy W W
feat § WX ud Wiy #Y 3oy o far
8

I N @l arag 4t fr
e [y T g wifge, o =
gifeen o< 2aw qarar e Wifgg | IR
za¥ forg uw wrfredfer wrjar gror
st Dorgire w3 & aaw fr @ g
R T IR AT ¥ 200 ¥
¥ #Y sgrEr gt g s

% fiz som wg § fe wrar
g A foreelt ot Feitd @ fwelt &,
TR T wdr Y foold aw ¥ womar
ywifectan § | s ddf fogd =
FORY vy faaTaY 9% w9 fear o
woar & ? & wrger f fr ol wme
1 WY T vy Q¥ fair ad s Ty
T LW R M a s & g
o WY WY a9 #Y SR 9 WY war
fear o fw &) Wy & Iy At
¥ AT AR QX g fe
JaN qF FOT G W@ |

wfer dfr awt ® W g
WETT § 1 WTAR ATET S AT O
qfea WY wwrer w1 @ § ol A g
Emmanidul oy
Lwmragadi o s ik
¥ & am g fram) wr fefmr w0
aY iy & el awver w7 Ay
g et ww vrag w@ § e
T oW ot v § 1 fraor o 8,
ag drerEy T wyy 4Y 1| Sewy it e
fomr o, Rfww oy mw e e
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[=ft arq wrw forat]
feagradrwiam §1 3¢ St om
% oy Wit ou% M Earend wr
s far Wiy | WY samay dar s
&, sw ¥ dwy forar iy 1 Wrfiwer vl
wer X foud foamt & giferat
Wrg? it Asgpomrd o
% yo mff wed &, 9w & agt oY waee
whtwre wit gg & w1 oY feqm
ww-far wor WA ¥, Ik g 9F
ot ¥ Mo Qo qry WX § fAy oY
dar o & 1 wrr gETt dw § fear
wnefe feemr Y W § ? 7@ uw
TR AT §, O xW g § o oy
wrr g Wk I ATE A WY | g3 R
Wy, U amA ¥ mr T )

¥ weran & ure fadaer wAT ST
i fF qF it & R ad, T w®
trwuR Ak aw [ N T
Lo asy famramr ) g ¥
fag 4 & 1 W @R 9w A,
oY @ WY yeeTC Ay s —3w Wi
warw & fgg ¥ fag, wdar o s &Y
ot ¥y wfy & fog 0¥ o ®Y Wit
w ® fay, Wi sheam & g
¥ fuy, vt 7t O¥F

T WH A gk 9w ok
AT e & (o o gt aft § e
¥ T wT ) age ¥ oot e Al &,
wr & fag & A wew W f)
ag ¥ Wvil v §o o e e
w3 A7 vy A, g € wIR,
wraT aweng wiwT Wi Iw ¥ AT e
$% 7y &0 1 & vk &4 wymT gk
21 it Ta® ardw ¥ oyt fir, wet
seef ot wyr (o, wf fieelt
war foar, ot fedt o wwar fer
v W o & o ek e &
ol ol T rud mY e Wl
M%wtﬁ!ﬁ*ﬁﬂﬁ
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fradft, oy fverr & ow fedze @y
o wot ot dww o dw whifagy
g v @ yo ey ¥ ot
o wrfire o § 1 8% v & e g
g ¥ o gRmT ot grew W Rad gy
W ¥ Wt g g9 vy dav fiar WY
T i | % 7 WY W & T wgar
g fir frmme Y wamar dar ¥ T s
¥ wmr A dfwg, e ww
LY | wed Ay ol Wy B
¥ fag sraeqr Aifwg ) § agy vamn
aafadr & v ot wft § 1 W wafedy
mataR A A win
w7 faTe ST T WY TR 6 et ?
wr oy Hrer ¥ wT ¥ 7R & wrw Ay
wRE 2T AT gTwr
QE | firarr o @ w9ar T e ar 110
T ¥ FT I ¥ W AE 125 Y
©ifeg | wafedt w1y 7 i)
a7 e wregee § | g Y v
e xw ¥ g AT 7@ 1 Wk S
weft Ay &% & fag wiewr ¥
R ifedcsdvwtey
qarg ¥ waf #% firy, so sfwe e
& sk, v s € 1 & e f deewrd
forark ¥ & fend ww Aw A e Wy
i w1 o e i feawr
wg T@ ¥ oy Ty 4 vy W ¥
8 Wi & vk W W fag o Wk enft
7w | ag < S wre ¥ g wfy]r
erewewtbarar | ¥ or qwdw
w7 oY i & ey § el v
e ey & v f W 125 Wy
wr wret aqf wver? o wrer S
e, T W el e i
W AT | v ¥ B i v e ot
aff atew 1w & W e ol gy,
wYE wer wft g 1 pufere g o e
] wyer ouy § v o o gt ey, fee
qoi¥dy Swer w1 g o R i e
* fog, feamit & for Wiy sk @
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fag, Pl ofie o} & fag it
Wl st o, Wk oewer do wR
¥ fay wr wguw wifyg wiwgan
WAy | §O WAt ¥ gy fowmr are
7 wifgg | g W e dad 5
IR | T8 & g wdsar woRT gt
ey A & wol o
WA Y O e i
aq a1 g Y Iord ot Ja¥k W WO
Raew il KRy fiaw
@ wigar g 5w i e
qATRY WX wisar ¥ AewT w®
writ wferg 1 o dwr oy farr el
Ay v A feowr &1 9w
woft 9wl § 5o | @ fag @
& Yy W qwra fear | WA
wge v o1 aweht §, Afiew A g
W T AT BTG |

off Wt wgaevT M (IR ¢
A AR , K a1 wwdw WA
§ wife aore Wy svr Ay Wt W
#tfly wraTe ax AAT & 1 YO gATh
aredf #Y Aifer § Iw ¥ A T AT W
TR O i Ay Aify
0 g il Y gurk vy W AT
¥l T AT ATy | A oY e e
v fawdr v g wilfe
#3g vrft w0

# 2w <7 § v fewra . g g
§ witfe sroft we s o 43w @
figdor | s ol wardy it o W)
g 1 gy farerw fvergwr W R
¥ wraw § 1 s g fieedt wliar Wt wm
fawar § 7 wy oy Wi ey e W
Vm.ﬂﬁé'ﬂﬂiﬂml
frowrafeg? i off & worwr
e T |ty e Qeft wifig )
foveer sl Forfy iy e wr vy o
Proare wr ¥ olivr gk 9 wr e w0
e wirr i wriy wifirarde & dare
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i o w1 e w7y Wl wror
ar Y wrar | q wud A feywad
R sl i 1 i 3 wofla oY g
Wit Ayt ed §? wwx
stw & o fordy & wre wrer o s
virTR o a adiw § 1 wwwfgg T
g ? s ot wr o § R
™y s v o Wff I aw aw
¥y Y gr 1 90 v Wy aiw
qarqa #r $forg 1 g Pomr afey
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waft war e €7 fawgw g WA
¢ o @ w1 g1 wfewfel W awy
¥ | T T gwgHefro & waray #faw
T & o et s & fond el o
o e & W B A ww W
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T o= e fis T & e
ug w1w &) faeur Ay W T §
& war o ?

farmr & faq gegw Far A W
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&« v@r &7 wiF wR won ? w
T H WY ? i oy e gl
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F WYY | o Ty W W oy
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WEZTWIX W T &) i o Wy
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[=f AvaY wgwere o]

%7 | gfey wargz W ¥ §9 wRhet &
A qFE I oy e gl
oG Ag ARAT ¥ 0T gk dfew oft
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werd fafex = ow gwd
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& adf § warrary T wimw

& wd ww v oW A g ¥
ardif g | wreE a4 a3 R AR
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=nfgy, m sforay # weE wlgn,
siforgt =Y v srfg, wrd wfordi &t
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STEHEd G4AT HIT AIQAT AR |
TRA WO 4% &0 & fog gear fam
oY mw gATR qE q€ Aar waw fF
t) 91 & wox wmr gfaww 7 A
FrAr sferaen 7Y S aFy @ et ¥
frrmrer 3t feQ ) FRE F W WA
o g f6q wid § fe & wow gy
fagem st agr *% erafedt & qg ¥
v Wt & 1§ e ©F § 0 A aden
T grn ? e & wqare Al Wy
3 &% Wy | 7 9T 99T TR g 4T
wC & W13 et &t A Nfedt a2 7F
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& iftar &\ o At § <Femm 7 Af,
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ey oy # Hifi, woely Ay w0 TR
g e v A P adr ¥ A

MARCH 15, 1974

1974-T5—Genl, Dis, 284

sifomr i amdt iy Eamrgw?
frds gfaat & svre & ¥4 won wav
aftearr & wg A feary ofker
wivaarar £ 1 oy wvw § Frarrand
aret & foravy P awmar g fir €
qfgare sadt av fft smar 7 st
@ waT @Y 9§ & oy aar a1 Faam
ufegz # ¥ frar org ) fww wror §
wefr @ &w gq § 1 WY ¥ grar
at Treg wwr § F fomm @ ¥ fiedt o
q1df =7 wredt Y s R § fr A
agy ot &< 431 v1a faq wwT wizm
& gt w0 v TR Fww
ot waa) Y avg A G Y R 9T Ay
3 Foyar st 1 AR we fagrdr fr & off
Duredr i §, ST F agr | qwrw
wwry Wy 78 9 Br oagy qF |
diferg, 7 &7 ffag ) s ¥ Pav
ug arfed av fx sy Ay wama am
fie wre fafredt § o £ v Ao
o ag wear fe & afr wT wwan
Iw & wora A giad & fag Wer
Ar @ &1 ¥ ¢ 7y w@r fgm
#r <Y 8, g W vWT @ !
s frdmry § g gareaq € ?
frgramat T2t i § 10di &
awr §F oQ §, qg A #f geldrar
4y 3% &, war 971X 9 g € aely
st §, ag Twg ot A a7
£ 1 3w o A Sy dhar o § A
T g¥ a1 99 B v § a0 wofgd
g il * 360 wwew {1 wd
wifaw Aaar #3 gg & ITH W
R, e & fy ¥ § withe 5 ff o @<
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Jerat #7 TP 1 g -2 T
W FedY wwe g8 TR W
frmdy & Wi e ¥ g5 et W oy
frar P 3 | e gE AT E afent



298 Cenl Budget,

# 20 wroh § oy o ¥ 20 Foat Brivdy,
ofox yrr i qw el i wfiare #
o} 2055l o of ey et ey
Ly w g @, W &
wr & SfElr o g v
W HUTE IF 1 W HAqT F gAY
& fog ow qiart o IR whgg
% fad o a v wifgd fiv wer
ATET AT @) A fow & fix AT
wE W€ TINE wwaT &, on T
FT & 97 ¥ IS ST I
7 et

TR A wF 7 § A war
wo ] ft g7 Sfifaw WA §
afz qx gaw feaen e frF og wy
W o3 & A W Q7 AT, T A
At g | A AT aAHEF T
¥ wfae ag efamme af 2
¥ wfariee ar wag-anrs § wgr
& sgar g—a iy af=qn, Tg—a7
%3 g §, 5t & i wwefa o &,
fodr @ o o fr afr & @2 ag 31t
T agd a’m‘twmg. wre
Igt WA q T wGA Ty o
AT =t §—snr IgT I T qEF
e <frd A Ad § w7 w gy
wf {1 g s ok faaf aw o 4,
Qo A 9 T Qo 6y, B, w1
ey ofv Y, wa wlasi B g wifed,
AT BT TWS T WY W
weki ® ¥ g9 w7 AT awdr
F § Wite F AT w1 AR g, W
BT WX @ §, AT w0 g

SHRI G. VISWANATHAN (Wand; -
wagh): Mr. Deputy-Speaker, Sir,
after completing four Five Year
Plans gnd after spending more than
Ra, 50,000 crores, let me ask the
Governnrent: What ia the achieve-
snent in the last 20 or 28 yoars?

o153 L.8.-10.

Sheony.

PHALGUNA 34, 1805 (SAKA) 1974-75--Genel Dis. 286

Let ine quote the opinion of a

leading economist of this country:

“The current economic crisis did
not come upon us all of a suddea,
Most of ity components inflation,
social injustice, lopsided industrist
expansion, shortages, frequently, im
key sectors, lag in agriculturst
production, food scarcities, balance
of payments difficulties, and erratis
overall economic growth with per
caprta income and consumption
moving in both directions—have
been our companions, or familiar
periodical visitors since 1955-56, by
which tmme one had fairly settled
down to the prevaing economis
policy ”

This is the oplnion of Prot B R.

This has been the phenomernon im

the last 20 or 25 years. This Goveris
ment cannot take shelter behind &

flood 1n one ywar or a drought in
another year. This has been continu~

ing in the last two decades or evem
more than that. Not only that, The

nse in prices of all commodities in
this country is unique and unpre-
cedented, Nowhere in the world,
Nowhere in any country, you cam
witness such a phbenomenal rise im
prices,

No doubt, thel Finance Minister
himself confesses in his Economie
Survey and says:

“Taking the year 1073-74 as &
whole, the average rise in the
wholesale price index stood at 193
per cent compared to 7.8 per cent
in 1972. This under scores the
gravity of the situation. The rise
in the wholesale price index had its
jnevitable impact on consumer
price index which also increased by
188 per cnt in 1978, as
83 per cent registered in
cm‘ m'u

it



My Cml Buige,
Shri
This

a. )]
iz not the whole truth, The
general index of pricey was 711 in
1056 and it skyrocketed to 2488 in
July, 1978, Now, in the Ppresent year,
the general index of prices ig rising
at an annual rate of 459 per cent,
Yhis is ap all time record. This 18
the achievement of this Government
after ruling for 26 years,

After this Budget, they told ug that
there would be a marginal jnerease
in prices; rather, a five percent in-
crease would be witnessed. But this
ig not 80. According to g survey
eonducted by the Consumer Council
of India, the rise in prices is unrelat-
ed to taxation. Prices of things like
&one up from 20 to 60 per cent afler
cigareties, matches and paste have
the announcement of ncw taxes.
Prices of vanaspathi, edible oil, ete,,
have gone up by €0 to 55 per cent
after the announcement of the Bud-
get. Government is supposed to be
giving to price control priority over
all other objectives. I know from the
Government what they have done to
control prices, to control the inflation
which is causing this price rise.

Let me take up deficit financing
which is thrj favourite of our Finance
Y"mister. It was once advocated by
J. M. Keynes in 1934 to deal with
unemployment—that was a difficult
and different situation. It was an
industrially advanced country where
Keynes suggested that they should go
in for deficit financing. Actually that
principle is not at all applicable to
our country. Even if Keynes were
alive today, he would persuade the
Government not to go in for defieit
financing. Last year they told us that
it would be Rs. 87 crores, but actually
it went up to Rs. 850 crores. It is
said that it may even be Rs. 800
erores. What do they do? They just
go on printing more and more currers
¢y notes and put them into circuta-
Hon. This is not vur charge, Even
weonomists, including Dr. V. K. R. V.
Rao who was once a Minister, in
the Treasury Benches, and four
othera. have poinfed out to the Gov-
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ertment that betwwen 1670-71 snd
June, 1673 thiwe has been a phece.
menal increass in money supply by
38 per cent whereas the increase in
the real output has not been rhare
than five per cent. Thiy is the conse
of inflation, and the Governmant
should squarely accept the blame fox
this inflation. At least now the Fine
ence Ministcr should take into consi-
deration the opinion of the economists
w1 this country and assure the House
that deficit financing will not be
more than Rs. 125 crores,

The Government thought that the
policy of credit squeeze would have
a salutary effect on inflation. No
doubt, as far as gpecilative expendi-
iure is concerned, it had a good effeck.
But what about industries, particulan-
ly the small scale indusiries? They
are put to great hardships and I re-
quest the Government that the smalt
scalq| industries of this country should
be exempted from this credit squecre
Instead of creating more employment,
this is going to create more unem-
ployment. I will quote an example.
This year they had envisaged an oul-
lay of Rs, 15 crores for the Silem
Steel Plant, But it hss been cut
down to Rs. 3 crores. Because of
this, the project is seriously affectod
and about 7,500 people are pgoing to
be thrown out of employment. The
peoply of Tamil Nadu and the Gov-
ernment of Tamil Nadu are serfously
concerned about it, are agitated about
it. I want the Government to recon-
sider this and restore the original
outlay.

As far as investment and income
are concerned, T do not know how It
Lappens that all the economic prin-
ciples are not at all followed in this
countey. If we have an sccelcrated
investment, It means that we should
have more per capita income.

But whay happens ip this coimtiy?
We have been sptnding more e
there s no equivalent incrense It Yhe
per capita income. Investment durlog:
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Jiod, the per capita income, the real
grew ounly at the rate of
I want the Minister to

hy this has happened, Not
wguly that, in per capita income, ours
a8 supposed to be the lowest or one
among the lowest in the whole werld.
In the last two decades ending 1971,
the per capita income 1 Japan multi-
plied by 10.2 times, It was multi-
plied by 3 times in Taiwan. It rose
by 83 per cent in Thailand. X rose
by 74 per cent in Phillipines and 60
prr ceat in Malaysia. In India during
the same period 1960—71 the per
carita income of India rose at an
mnnual rate of 1.2 per cent. This is
the achievement of this great Gov-
ernracnt,

15.00 brs.

Not only that, even within this n-
come, there is a large disparity bet-
ween the rich and the poor, between
the urban and the rural areas. The
gap between the rich and the poor is
widening day by day-it was pointed
out by the previoug speakers also.
Why this disparity in income between
the rich and the poor and between
the urban and the rural atcas? The
people at the top spend an amount
for a lunch or a dinner which is
Almost equivalent or which is enough
for a family at the lowest rung for
the entire month. You find on one
side five-star hotels coming up al-
most in all cities, multi-storeyed
buildings, imported cars and huxury
ftems and grinding poverty on the
other side.

The Prime Minister talks of augterity

incomes and it came down to 24 per
cent in the Second Plan and it further
came down to 20 per cent iy the
Third Plan and fioelly, it slipped
down to 18.5 per cent during the last
four years of the Fourth Plan. This is
bow Gandhiji’s ideals are being imple-
mented by thig Government,

Agriculture as was pointed out by
& previous speaker is totally neglected.
Those who differ with the Goverument
are gsent out of the Planning Cummis-
sion like Minhas and Gills. The far-
mer is starved of pesticides and fertl~
Jiser 1s not available, He has to pay
a very high price in the black markst.
Without sufficient fertilisers, pesticides
and seeds we cannot become self-suffl-
clent in foodgrains for years to come.
We have to depend upon the imported
wheat from the United States via
USSR. What about future production?
At least now we have to open our (ye3
to supply fertilisers pesticides and
seeds to the agriculturists,

All of us know what havoc the black
money as will as the red money is
causing in this couniry. Boih of them
are being circulated, Red roney
comes from outside and black monsy
is produced from inside itsclf, I think
the Government has to unearth the
black money and slop red money.
Otherwise, the economy of this coun-
iry will be ruingl Now, our old
maximused to be: be lenient while
levying the tax but be strict while
collecting it. But this Government
practises a policy which I8 vice versa.
They ar¢ very strict while levying the
tax but they are very lenient when
the question of collection comes. That
is why we see so much arrears of in-
come tax and other taxes. I want the
risvernment to take stringent steps to
collect all the tax arrears.

We are putting more indirect taves
on the people. This is against off
canons of taxation. I want the Finance
Miaistry to cut down indirect
which directly affect the common
or the middle class.

Instend of all the socalist slogan,
want the Government to take

i

.



291 Genl. Budget,

(Sari G Viswansthan}

thz slogan which was advocated by
the late Shri Visweswarayya-—produce
or perish. Unless we produce, we are
not going to solve any problem m this
country whether by deficit financing
or by borrowing from outside. We
bave to produce more. There is no
short-cut to socialism or Garibi Hatao.
The Government should constitute a
National Economic Council where all
the leading economists will be cousul-
ted on all problems facing the couniry
and their recommendations ghould be
accepted by the Government., This is
the way to solve the economic prob-
lems of the country. That is why
Prof. Colin Clark has warned the
Government that unless we take dras-
tic steps the situation may go out of
control.

SHRT M. RAM GOPAL REDDY (Nt
zamabad): Mr, Deputy Speaker, .,
Mr. Chavan has presented the fourth
Budget of his term and it 18 a very
realistic and bold one. He has levied
taxes on almost everybody in propor-
tion to his capacity to pay. That is
why he needs the congratulation of
the nation. Moreover, he hag intreas-
ed the budgetary provisions for
Defence by Rs. 300 crores. For that 1
congratulate him because that 13 an
absolute necessity, For the last four
years we have been experiencing
various natural calamities like floods,
droughts etc. We had the refugee
Influx problem and then finally we
had a war. Because of all these
things our economy was put to a great
strain,

] *

MR. DEPUTY-SPEAKER: Why do
you refer to friendly countries like
that? It has nothing to do with the
Buriget.

SHRI M. RAM CGOPAL REDDY:
Where we had to pay Rs. 200 crores
for oil we have to pay Rs. 1,000 cro-
res now.

Sir, the agricultural increase for the
Just 4 years was only 15 per cent
whereas the population has increased
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by 8.5 per cent TN iy the graatey
disadvantage o our cotttry. The pe-
pulation increase i at the rate of 138
lakhs per year,

Unless and until that populetion
explosion is stopped I don't think there
is any possibiity of this country po-
ing abead. We are adding huge mum-
bers of population to our present
population every year but yet nobody
thinks of this imporiant aspect. 1 de
not know whether any appreciable
amount has been allotted for iamily
planning. I want to point out that
it is only one section of our country
which is practising it to the utter
exclusion of some other communiiies.
Competition is going on between one
community ang the other so that they
may swell their own numbers. Ta this
competition the sufferers are the
Indian nation. In advanced countries
the population is doubled in 150 years.
In our country it is doubled in 2§
years. Where President Nixon had to
feed one person. Shrimatj Indira
Gandhi had to feed 6 persons at the
same time. The land-man ratio i»
reduced considerably in our country.
Previously one man had 1} acres but
now 1t reduced to 3/4 of an acre or
even less. ‘This landman ratio s
being reduced day by day. iiow are
we to meet the requirements of food,
clothing and housing of our penple?

That 18 why I say that the main
purpose of thus Government should be
to concentrate on fanaly planning and
make it compulsory on everybody.
Those who produce more than two
children should not be given any fack
lities by Government, Unless and un-
til this is done, there is no future for

this country.

Regarding exports, unless and until
we export this year ten lakhs tonnes
of sugar it would be very difficult for
us to meet the other requirements of
this country. For the first time, after
twenty years of our export experienos
to foreign countries, this year we anrd
going to get Ra. 500 to 600 worth of

*+Expunged as ordered by the

Chafr.
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foreign exenatgy pur bag. Urless and
wntil we decide to ‘export ten lakhs
of to nes of sugar $o foreign countries,
we are not going to meet our other
sxpenditure in this country. We ai
:ow zcln':‘ t;let very good dividends.

think inance Ministry ang Com-
merce Ministry must ge. together 1o
export ten lakhs tonnes out of what
we are going to produce, namely 45
lakhs tormes of sugar—this is the
highest so far prodyced in this cnun-
try. And next ycar, the prospects are
going to be very good and so, in re-
turn, we should import more fertili-
sers from the fore.gn countrics so
that with these fertilisers, we wili be
able to improve our crops prospects.

MR. DEPUTY-SPEAKER: Now, I
would like to refer to Rule 4l(awx)
under which any discourteous refer-
ence to a friendly country is barred
even when asking a question. Pari
passu this will apply also to a speech.
Shri Reddy made certain references to
Arap countries wiinch have nothing to
do with the Budget. These are un-
warianted They wi'l not form part
of the record.

Shri Balakrishnan,

SHRI K BALAKRISHNAN (Ambala-
puzha): Mr. Deputy-Speaker, Sir,
when the Finance Minister was pre-
senting his budget. I saw to an inter-
esting Alen’s cartoon in a daily which
was drawn by one of the Members of
Parliament Shri Abu. The cartoon
depicted the Finance Minister with a
butcher’s knife just running after a
goose which has laid an egg. The car-
toon spoke more of what we can get
here than from outside, I was remin-
ded of this when we start rising to
speak on general buiget. We find cer-

We all know—when I say ‘we;, [
include the Members in the Treasury
Benches as well—that there is not

much meaning in the budget propussls
because the actuals ihat we have in
budget have precious little to do with
what has been proposed, There hus
been money going about at large, and
If we have been told that there is go-
ing to be deficit financing for i parti-
cular amount, as the experience of last
year shows it is 800 per cent more or
eight times more. We may not know
exactly what the picture of the pre~
sent budget is going to be; we can de-
cide it only after we hear whal the
actuals have been, but the deficit in
boung to go up. This disparity bet-
wecen the proposals and the actuals is
the real thing for which we have to
pinpoint the main reason, namely that
there is something fundamenially
wrong with our method of working
the Government

There is no meaning in people say-
ing that it is a very realistic budget.
The one word that has last its meon-
ing in this talk about realistic budget
1s the worq ‘realism’. What is realistic
about it? If it is to be realistic, it
must have a realistic equation with
what is happening in the country or
what is happening in life or what is
happening in the economic processes
of our life. If the budget doeg nct
equate itself with what is really hap-
pening in the economic processes of
our life, what is there realistic about
this budget? 1 fail to understand the
great realism about it,

The Treasury Benches might have
noted one thing. Of course U I had
been on the othor side of the House, I
might also have been forced to begin
my speech by saying that I supported
the budget. But after the statement
that I support the budget by the Mem~
bers belonging to the party in power,
there was not one Member who did
not have something very hitter to say
about certain of the budget proposalt
and the way Government were carrye
ing on their activities. I have never
heury ih my thres years hate #0 much



look through it. If you are not very
particular about closing all the doors
and all the windows, just look through
it. When people really want to sup-
port the Government and they really
want to see the best of what is pro-
posed in the budget, why should it be
difficult for them to point out things

out something good about it. But this
cannot be said of people belonging to
the party in power,

Az one of my friends on this side
hag said nobody can escape the ille-
gation that this is a surrender bud-
get. We know that before the formu-
lgtion of any budget, there is a lot of
lobbying going on, lobbying for this
particular measure or that particular
measure, for the dropping of these
taxes or those levies and so on. All
sorts of lobhying go on. Even before
the budget was actually presenteq be-
fore us, there was lobbying. In the
lobbying there were certain interested
that wanted certain taxes to be drop-
ped and certain things to be given up
certain valuations of current things to
be taken into consideration and go on.
‘When the budget proposals came, we
found that there was quitz a lot of
rellef on the front of direct taxes; on
the highest plank, of the direct toxes
income-tax was lowered down. 1f in
the highest plank these things are
dropped and if on the highest plank
there is enough opportunity for people
to make money and take it, but i
at the ather levels the real income of
the people is shinking, then there is
going to be a crisis in economy which
I think cven this Government wxould
not be able to handle. If for one
rupee tnday a person can purchase a
eertain.quantum of consumer goods or
sommodlities, and if by the end of the

things then what is obtainable today.
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MR. DEPUTY-SPEAKER: This
you can say when the Demands for
Grants in respect of the Home Minis-
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MR. DEPUTY-SPEAKER: Please
conclude. Your Whip has requested.
that ten minutes should be given to
you. I have given you ten minutes.
Please conclude.

@ aw fe o § fam S s
wdt § 5 ualtweae ¥ war nraey §
Rwa 6T qg IR FAE
# wmy § o ofews afvw s &

SHRI SAT PAL KAPUR: 1 wil
qrnfodwm focew # ofeada i €7 speak on Monday.
wewd Tagdrogs e yp pEPUTY-SPEAKER: 1 heve

gz 2 foord ¥ g g o ¥ fog
Nyt Qewwr g fedge
¥ ¢ {7d AloraraT WY et g wad
. Qg W W EY, 9w dafera wed
FEAWAT 7w Y wfew vt W

a responsibility in regard to so many
other Members whose names ave hers.
That is why, 1 am ratoning the time.
S0, please conclude,

SHRI SAT PAL KAPUR: Then,
will speak on Manday,
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MR, DEPUTY-SPEAKER: you and Resolutions presénted to the
miay have decided to speak on Mon- House on the 13th March, 1974
day. Baut, I have not decided. What
8 the use of my sitting here, if you The motion was adopled

decide yourself, without the permis-
sion of the Chair, that you will conti-
nue on Monday?

SHRI SAT PAL KAPUR: Sir,
kindly give me filve minutes
MR. DEPUTY-SPEAKER You
sonclude now.
of i® wqr Ay wfew W

WX Wrerarz AfRal & ¥} T &%
AR FG | W HAIF AT T A
A 5% & ST WEHRATS T g T Ty
R agd 5 ol dwvw g &
11. 3 sfaee wa qw qfeas e &Y
Afraamar e § 9 agar Ay
9 919 {3 a9z A &) ofens daee
wimrad g d 9w 8, 3 fwar &
xg 7 awm @ qrar fr e wifos &
fear |, wrdmsR O sEd FW
w3 @ §? ufews Qe gfaea & fad
At gew T 11 St srgr soraT ar
T F BIEE WY A BT famT )

MR. DEPUTY-SPEAKER: We now
take up Private Members' Business.

1533 hres.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-BEVENTH Rrrorr

SHRI AMAR NATH CHAWLA
(Delhi Sadar): Sir I beg to move:

“That this House do agree with
the Thirty-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 13th March 1974.”

MR, DEPUTY-SFEAKER The ques-
tion is:

“Phat this House do sgree with

the Thirty-seventh Report of the
Commiitee on Private Members' Bills

1534 hrs

RESOLUTION RE. FREE AND FAIR:
ELECTIONS-~contd.

MR. DEPUTY-SPEAKER: We
now resume discussion on the Resolu-
tion on Free and Fair Elections moved
by Shn1 Atal Bihari Vajpayee. Origi-
nally, two hours were allotted for
this. The House extended the time
by one hour. Even then, we have a
balance of only twenty-five minutes
left. Shri Samar Guha was on his
legs on the last occasion. He has al-
ready taken twelve minutes. He
may continue his speech.

SHRI SAMAR GUHA (Contai):
Sir, I request that the time may be
extended in view of the experience
of UP and Orissa Elections.

SHRI I'BRAHIM SULAIMAN SAIT
(Kozhikode): Sir, this is a very im-
portant Resolution. Time should be
extended.

MR. DEPUTY-SPEAKER: Time
will be automatically extended be-
cause the Minister has to reply and
the mover of the Resolution has also
to reply. The only question is, by
how much.

Now it is for you to suggest.

SHR! ATAL BIHARI VAJPAYER
(Gwalior): Let us see how the de-
bate progresses.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I suppose the Minister
will take 30 minutes and the mover
30 minutes. So, I think one hour and
thirty minutes will do.

SHRI SURENDRA MOEBANTY
(Kendrapara): TLet us make it two
hours.



SHRI X. RAGHU RAMAIAH: AN
right.

MR, DEPUTY-SPEAKER: 8o, wr
-extend ibe time of the dsbate by
two hours.

Now Shri Samar Guha will continue
his speoch,

SHRI SAMAR GUHA: Mr. Deputy-
mpeaker, Sir, on the last occasion 1
ralsed the lmsue of the rigging of the
Talhata elections and J told the House
that 1 made a representation to the
President and also to the Chie? Eler
tion Commissioner.

15.38 haw.

{Dn. Hzusy AuvsTN in the Chair)

Interestingly, today 1 have got a note
trom the Lok Sabha Secretariat and
the Secretary of the Ministry of Law
and Justice. They have sent a note
in which for the Arst time they have
admitted that there have been violent
capturing of ay Jemst 11 booths. It
says:

“The Chief Electoral Officer of the
‘West Bengal Government informed
the Election Commission that armed-
men entered 11 booths in Gaihata
and forcibly took possession of the
ballot papers from the Presiding Ofi-
cer, threatening the Presiding Off-
cer with dagger and fire arms. They
compelled the Presiding Officer to
put the signature on the back of the
ballot papers marked them with
voling marks and inserted them
into the ballot box. In view of this
occurrence, the poll at these poll-
ing stations was adjourned,”

Tt is not correct; 1t continued. It is
turther stated:

“The political aMation of these
armed man who attacked the paliing
atation ia not known."

1

i1
¢ ¥

g
s

g
|
-4
g
§

EEE
Eigede

submit the report of that enq
the 16th of March, the election
sult has siready been declared in
Gaihata constituency,

Many friends of mine in this House
raised the Issue about rigging of clec-

lot from various kinds of violent acti-
vitles before. Therefore, the mood of
of the people in West Bengal then was
not as reactive as it is now. ‘The
people have now come to reelice what
rigging means and what ia future it
will mean. Now the ruling party can
rlctheelecﬂmnndﬁordblydmntbi
opposition parties even In bye-elee-
tions but I west to warn the Cong-
regs Party, which is the ruling party,
that it will recofl on them disastrous-
ly in future.

Because West Bengal Congress 13
gharply  divided Into almost two
hostile camps and, in eech camp, there
sare clements which in  general
vocabulary are known as onilso-
clal elements hooligans, whaléver
you mey call them, These arti-social



Recently, at S8hantipur, there wag a
meeting of the District Committee of
West Bengal Congress and Section
144 wag promulgated. Hundreds of
Congress volunteers, you may call them
anti-social elements or hooligang
whatever names you may give, were
divided into two groups of the Cong-
ress and the situation was so threat-
ening that the District Magistrae had
to promulgate Section 144. There \ras
e serious clash between the two fac-
tions of the Congress. Now, the days
are not far off, the way they are try-
ing, the Congressmen in West Bengal
particularly, to threaten the Opposi-
uon parties and trying to rig the
¢elections there it will disastrously re-
coil on them and perhaps, like the
history of ‘Yadu Bansa Dhansh’, ithe
Congress dynesty will be destroyed. n
may happen very soon in West Bengal

the situation continues as it is.

Now, I want to make a few grne-
ral observations on the resolut'on. I
congratulate my hon. friend, Mr. Atal
Biharl Vajpayee, for this timely Re-
solution that has been brought by him.
An impression is being created in the
eountry, & feeling is being created in
the country, that the future of demo-
eratic elections is no longer free, falr
and peaceful in our country. Not orly
90 It has become money-dominated,
power-dominated and dominated by the
sdministrative suthority.

There is a cbiling on expenduture
for the Lok Sabha elections as aiso for
the Assembly elections, M ths Guv-
srvmetit has the courage fo reply 1
ek the Government as ip what
smonts of money have heen spent by
the Congresy canlidates o 'win ihe

PHALGUNA 24, 1895 (SAKA) Fair Klectione 4(Res.) , 306

general elections in 1P, Ovissp, Mant-
pur, Pondicherry and also in hyeelece-
tions,

SHRI K. NARAYANA RAQO (Bobil-
): Why only Congress candidatest
Every candidate,

$HRI SAMAR GUHA. Yer cvery
candidate.

SHRI K. NARAYANA RAO: Tell
me: Did you win the elections with-
out maney?

SHRI S. M. BANERJES (Kanpur):
You spent the money and got the

seat; we spent the movey and lost the
seat.

SHRI SAMAR GUHA: Today, the
position is that the Government not
only wields political power but eco-
nomic power 100. That is the reason
why the Government party is in a
position to spend much niore, hundred
times more, even thousand times mere
than what the Opposition party can
spend even it they want to spend

Just & word of caution to this Gov-
ernent. There is a feeling here that
the Congress is ruling the couniry
having a massive mandate from the
people. It is a fallacy. During the
last 25 years, if the vote of the elec-
torate is an index as to whether the
Congress is ruling the country having
& massive mandate from the people or
not, it is that till now neither in the
States nor at the Cenire the Cong-
ress has got even 50 per cent votes of
the people. This is one of the very
important contradictions bstween the
clections results and the votes caste
against the Congress Candidates. The
mood of the people, the choice of the
people, i3 not reflected in the elacted
representatives of the * people. Re-
cently in the elections in UK. the
Liberal party got 20 per cent of
votes but they got only 19 seats.
should call for heart-searching in
country. This is one of the
why tension and publi¢ ugitations are
there, This Government f& under 4n
Musion that they have thy massive

tés



%7 Froecona

{Shri SBamar Guha)

mandate of the people; But actually
ey do not have the massive mandate
of the people; they have only
the minority mandate of the pcople.
But they are behaving as it they have
e massive mandate of the veople as
M they are reflecting the views of the
majority of the electorate in the coun-
try. This minority government, I
should say, has created a hiatug bet-
ween the government and the public
mood, and that is one of the basic
reasons for the agitations for the vio-
Jence and for the disorder in the
sountry. The Governments at the
Centre and in the States do not reflect
the views of the majority of the elec-
forate.

It is time that a high-powered cem-
mission is set up m our country to
go into not only the principles of elec-
tions but also the mechanics of elec-
tions, as also the pattern of elections;
t has also to be gone into whether
there should be proportional represen-
tation although there is the danger of
proportional representation leading to
multiplicity of political parties. It has
8o be asked whether this mud Victo-
rian type of Parliamentary democracy
suits the heritage, genius and require-
ments of the Indian people. In 1934
there was one leader who wrote in
his book called ‘The Indian Struggle’,
that thig mid-victorian type of Par-
liamantary democracy would not suit
India; we should devise a new means..

SHRI K. NARAYANA RAO: Sug-
gest one.

SHRI SAMAR GUHA: Can you
please give me one hour more. I
oan do this.

MR. CHAIRMAN: The bhon. Mem-
ber may conclude.

SHRI SAMAR GUHA: Today the
stability of the country is equated to
the stability of the Congress the sta-
bility of the administration is equated
o the stability of the Congress rule.
The real democracy in India has mot
been tested. When the testing time
will come it may lsad to chacs ang it
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may even lead to civil war—ig
basic pattern of elections ang m-ﬁl‘:
ni’s of elections are not changed. It
the present system of elections is not
changed, the future for our
would be bleak. I would conclude by
mentioning the idea that w:s thrown
by Netaji Subhash Chandra Bose that
::e mid-Victorian type of Parliamon-
TY democracy would not suit India;
India would have to dovise & new
tneans on the basls of Panchayati Raj

it wefag Aroaw @k (1rea-
W®)  Faedv e, o wew fagrd
RUL U (O S I
for & & mwer g o ww awew
F e N frare wmw wifgg , @@
a<E ¥ 91 W g @ X N @
fovm & qra oy wfgn & gw
SECERIECECE R S0 i o
& gorreft W smETqd T Am A ey
R NE FUEH TH W A & AT WK
Fq ) WO FA T 1% J G 0k Py &
SRl AAET qa ag awas § e g
g9 &1 §eT § ¥t wAws 8,
T8 9 oy oo wravaw § 7

g aredt fr X e o
amw # svaifer saEal ®F goar
e Y g, gar freaw @A ol
vy WY oy sromveft sonfy it vy weary
Fwaiey &1 & Qur wrar g fv wror
wimdor A w gy § W W
ax W #we 5T &0 wifee fe oF
qaTERy W wwat § wafe s dy
Twr ff qTY Wy &b, W
ar wfer o ¥w wher o war &
ol §, o af ol & 3w ¥ wae
wAEifre Sorrlt Y HT STAT wIE
&, srwenif WY gy wYAT wiger &,
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& & www ¥ frer whrer % g
wit wy w¥un

fddmn ww fige ¥ ‘T
Az’ & sqerear <@ wf § A g
e g am A ) &
Qar war gfe WY wamm wridw
AR Fiyardag I WAl
A v s §r s §, ¥4 fr ag e
wig a3 oozt S AR E v
ARIH YT @ T g ¢ frag
g § i g § v v o g
e ew e o | Xipr e # I
9o wwn g fFor ol & far @Y
¥ A T Y LT F@ § i IR
TR A, gW FHAT § g
aidf # S WL T8 Y HIAT ¥ Q%
vard ? AT wraTg R g §, faere
|G § o T w ¥ W F Woa< Qv
wfge | ¥ Forddnm ww @ fgew
{FT FTMATC 121 99 & AR
T AT AT AT Y WA Iq
a3 vk v e & 7 et gt fear
31 @ weS I § AT ST TR
T @ §rr wifgq 1 afe wgy gy A
% qour § v wadw qrTd ot wiw
W T F R R e &
fagwar sxqE

o JACHIN I Ay agE I Ag
arf Ay nf W Iq A WY v G
wrATT ey off 1 ok fie 9 A adf
A for¥ T v o Frgw dae 7 qrrd
w1 39Ty T §, Y W Q¥ g
firq ¥ o7 ¥ L ¥ 73 foreqey e Frrolg
d 1 8oy o arr g, Prddr et &
Wit fy s war § A F Irdr A
fradt o Prmme v g wae varkaw
queea T feardt & worw < ey
QR 3 faarefra, o oF wrfy o7 /@,
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99 TrRET wEe ¥ gw Seimere
% fary , wg =g wf aradlt
o ot qrdf o1 awfleare g, 9@ ¥ fag
fawrdo 7ieg ¥ o ffer wadt
afg w0 ...,

ot g v 7wt (I9d7) : g
=ftdw & s=T 40 i axfeat
widE T FATT & W fF W} oy wgdr
fifrer o g mAarad
T F AT 1A FidE ¥ e
wa 8 & i wg fadey avedt
%7 WY 3g8 ToA fRaT 1

MR. CHAIRMAN: Hpg is not yleld-
ing. Are you yielding?

SHRI NARSINGH NARAIN PAN-
DEY: 1 am not yielding. This will
be replied to by the Mover of the
Resolution. Ask your leader who hss
moved the Resolution. (Interruptions)

MR. CHAIRMAN: Order, order.
Hon. Members cannot go on inter-
rupting like this. When you speak
other Members are likely to inter-
rupt. Your party will get a chance ¢»
present your point of view.

iy Aefag areaw qued ;3§ & o wieTae
g &Y &g Fo e & s P arordaft o
& wifer fawrdi T PEE, AW
W FoAaT § | I F A1 vt Ay
forer & & W & < Forg & 3T P
warsQA foed M ¥ W
wg!

uw iy & feeefle & fafesr o
W< ¥ 24,000 I¥ vl ¥ Az ¥, wrr
g wify & @ g § TEAT AT
R AR Y, Pt i R AW
Wy Tt g ¥ A ¥ Rrg ot e
woay ¥ Al F Nichs Twa Fog@
qeq WAt A oo foray e g arfy ®Y
war gk & Wik 39 ¥ forrev & gy o
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[y wifiag Aroriw 7]
WAy fgwewr & o
w ofy & wwh W ot w
wH et worg 1 & avrdie vty
W FFTCBTATE T WX HOG | W
wgrefrerdf orqgar g s W wo
wir 't & e g o & fag dare
g, W gy afaw @ o, @
whedmpgTiafisgin
gt § Wi forsrdmy ww & e
% 5 IoaT fque OWT ¥ weem X
P ot 3@ # gt & gedver 3w anfgy
g adarorfraraarg fro
1 g XA § Wy W T AT
w1 (& o §r Nfefeto & wr §
W # IF AT O g 7 93 W
for &g & oo F Y ra FU wwe T
£C w1 B8 off T W Hg Avar § WK
o AT wrger €T a4T IWE AT wr
oz g 71 s agra fori wr @ i A
|t I g g e AT WY
oF TF WS W g § 7
Faf o § | FT AT X @
gl s s AsTa iRy w
T AAT w1 gRwer {Fa W wr
& s e g R e e o
v w T ar, IV wEr T
& Titfy gl aw & woar
wigdty, Sqmagr ey dewr a3
e A § ? w1 w7 Wiw oy wegd
¥ T R A WA e Az §?
wufeR ik aefafow ®
T W owWR ¥ W wR
R« wr wowfes Al & wra
<% W &) et o g Freee wgy
¢ ar ¢ ok wifs & wA w7 qR
ot § fir ga e A AR g 48
oy Wy fr § | 99y Wy v
! Wi ot o Faer g S @
&g fiear § 1 WA TR
e wd & wure o w mvy fadr,
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wsweer s Ry 1 v g W Fiefirdtor e,
fioey g & wwy o e § O
wrr § 7 o Far qvge W ofad
wd v § SR a9 gy DA wTARO
agy farns ? b forr & oY w7 A wrig
I B wE AWK 1951 T O
fefadEom ww fivew Toz § gud W
g Nifwefow § 99f g & @t T
16.00 b,

T o W sivariaw wafs
¥ W ST AT ST AT g ¥
sy 97 ! & JqrEAr ¥ AreEw
g % =g e T gF w1 s
faar wr &t 3w & TodIwd o
STER W AW A o At 7 & SR
& Afww w wrg oy ag ¥ AW
¥ ZF? Wy v At faw aw@ ¥
it ¥ frg ¥ Wi g & dFQ
|19 OF [ETH I TET | A FOAS
qw T wAY aqrfedi W owmw o

afa " faorg qRY A A
wfr sl § 1 9 F VEr e
wfg? W adg o fnow
w7y & fog & wid a¥ & 1 fRw
faezwr & W WY wEY K L1 K
wagar § fe we A% 2w & ag
AT G MWW | W a0
sTAeqT FCT FATE sAaifas gy
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fafr, =nw alr et wd
WrWe e W (o e
fog stadt) : & oy 0 &
FCLUR AU SO U A oL
RO @Y 7 & 1% ot wemw RN
var § v ¥ s g ww w4t v
ANy W wEww § 7 owne ol
qw § @ gH W W Qar g W%
aer §

MR. CHAIRMAN: The hon. Mem-
ber cannot go on Interrupting like
this. He will be given a chance to
speak later and then he can reply.
He has been continuously interrupt-
ing. 1 would like to advise him that
fhe should not interrupt in this man-
ner.

st wfwyg W vew of§ . W
aft & o ¥ § @ crge @
T g gfwr # el o o
ddr €1 S & wew §f
vof ot o wow g § )
I oMWY @ mrd
o wf ot Wit ww o e af
g Wiz vawr wee gar wlgd
gar &% ¥ fr wm dfeee
nmmwwug

w ¥ 9 @ ow ot ot wigh

Wt o Ssfifewm & owiw &
R ¥ o oy 1 g ey v &
{r far0eft ot & ot &Y dar aft
{aerar & | goawe sl 7 aft afedt
¥ famii Wt qenar a1 W) sy v
i IR & ot ¥ e 83 w7 @
£ A1 gard TORT ¥ Wk o
el A AT g O
st $Yer fadr 1 A arsad) oft oY
qrff waar Leay oiT il ey
aedl &, 998 ¥ W @ TN SO
=ngd? § Wt Lo e w11 g% Ty
oY ATEA FEAT giw w1 AT gria’
¥ oY o1 T wsudew wEw ot
dhwm & w1 w1 &1 0 W W e
wy A w7 wwa &1 S ownw W@
w it | &1 wr owdfer faetm,
HIEA WY ST

% I g B v quidifae &
AT W3 T W9 /Y w97 fawx
%31 we3 WY faong g s &
foag wrw o g5 iedard &1 oue
av g | st we FwEAT aw uE
AY & FAIT WT LRAT NET KT
T & @<tar g, g F o ol fy
¥ gt i mEeqr A wwy
AfeT e gu ol ¥ oy g e ¥
wA T T AT g
T WRq wiv o ¥o WA gre g §
e %, e Frower v g 8, e oy
&1 2t ur %< Ot awr @ T o oy
TGN Few TR v §1 d qwit
o Ay a & wdteae Xy wiw gw
<7 oY o0w 0T 5T A wiEaAl Ay
5 B & S A O g Wy
vy fegr § W @ fag oo wy
AR WY WY WX G & ouu ol
ww¥) vy 1e ¥ ot 1 fotdlew
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[ ey romi 4id])

o Tee wae & S oY ey wrrnwdi
7 gaT¥a § Wi Iy {NA * @ feegw
R § W gaw @ Wy whwat §
A WITT T FAA B G iwF T
& {oar <1 g6y &

SHRI P. K. DEO (Kalahandi): The
~edifice of democracy stands on three
pillars, free and fair elections, in-
dependence of the judiciary ang free-
«dom of thought and expression.

SHRI M. C. DAGA (Pali): There
ghould be a timelimit for speeches.

MR. CHAIRMAN: The time has
been extended. I was thinking that
the topic being important, members
+should have enough opportunities to
express themselves. But if interrup-
tions lixe we saw just now continue
snd members take more timr, what ir
1o be done.

SHRI M. C. DAGA: 'There should
be a time-limit for speeches.

MR. CHAIRMAN: Yes

SHRI P. K. DEO: You should have
-started with Shri Pandey.

off "y @R WA T WMT T 47
& forg 43 v e Far ol

SHRI M. C. DAGA: The same
oints should not be repeated.

SHRJ P. K. DEO: 1 was speaking
about Liee and fair elections. It is
‘the most important of the three pillars
-which I mentioned earlier and when
it iz destroyed, then automatically the
other two pillars will be destroyed
In a constitutional way through a
packed legislature. So it is of prime
4mportance that we must have free
and fair elections jf democracy is to
function properly.

From our recent experience in
Orissa and UP, I am under compul-
tlon to make some startling revela-
Uone here ln view of some sordid state
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of affairs brought to our notice. Cor-
rupt practicey have been indulged ia
to such an exteat that it is b.yond
anybody’s imagination, Misuse of Alr
Force helicopter by the P.ime M.unis-
ter, not only by the Prime Minister
but by the Chiet Minister of UP and
even the high dignatories of the
Congress Party on the plea of protec-
tion and security, even though that
facility was completely denied to Shri
Biju Patnaik in spite of his being pra-
pared to pay for it—this is one. Then
there has been misuse of the mamss
media of communication, that is, radie
and television. Many a timz in this
house we have represented that these
various media of communicat'on should
be managed by corporations in a cor-
porate sector but nothing hag brem
done. They function 2s a publicity
wing of the government in power.

Then there is stupendous misure of
money power, Innumerable jeeps have
been sent to Orissa from Haryana and
Rajasthan, We verified from the drl-
vers of those jeeps that the number
plates were changed, though the jeeps
belonged to the police department ané
various other departments of these two
State Governments (Interruptions).

SHRI X. NARAYANA RAOQ: Thisis
a veory scvious allegation. Unless he
can prove ii, he should not meke it

SHRI P, K. DEO: I will prove it

SHRI K, NARAYANA RAO: Before
making this allegation, it is his duty as
a member. ...

SHRI P. K. DEQ: This is an irrele-
vant interruption,

SHRI K. NARAYANA RAO: This is
a very serious allegation.

MR. CHATRMAN: As far as possible,
try to be objective,

SHRI P. K. DEO: I am meking this
specific charge. 1 am prepared to prove
it before any commission of A inguiry
{nslituted.
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SHRI NAWAL KISHORE SHARMA
{Dausa): He shoulq not make vague
aliegations like this.

SHRI P. K. DEO: There has been
large scale intimidation and violence by
use of guns, lathis and bombs on Swa-
4antra workers by the Congress-hired
£goondas.

SHRI K. NARAYANA RAO: Thisis
a wild allegation.

SHRI P. K. DEO: There has been
destruction of jeeps, houses and proper-
ty of the Swatantra workers and loot
and arson by the hired goondas of the
Congress Party. These specific instan-
c€s have been brought to the notice of
the Governor of Orissa particularly
these in Loisinga, Bolangir, Nawa-
‘para, Kasinga and Baudh constituen-
cies.

Shri R. P. Singh Deo, a sitting Mem-
ber of the House is still hospitalised as
be had been beaten by hired goondas.
... (Interruptions). I am not yielding.
There has bene the threat of no Central
ajid to the State of Orissa if voted a
ncr-Congress Government and that

threat came from the lips of the
Prime Minister; it has been tape
recorded....If you want I can

play the tape here. Further there
‘was the working up of the caste
and class conflicts. The main
culprits are those sitting in the benchss
there. The last minute in‘rcduction of
chakra as free symbol by the Election
‘Ccmmission, it looks very much like
the star, without taking into consi-
deration the views of the opposition
‘parties has confused the voters.
Further the date of polling was ad-
vanced by two days.

SHRI C. M. STEPHEN (Muvattu-

puzha): On a point of order. We are
discussing a Resolution. If there are
points which necessitate any amend-

ment, action has to be taken by the
Government, My friend is surveying a
larger field and bringing in  things
which are not even remotely relevant
to the Resolution. He can either argue
for the Resolution or against it. He has
not moved any amendment to the Reso-
luticn. He has got to make a speech
within the ambit of the Resolution and
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he could not bring in all sorts of allega-
tions while speaking on this Resolution,

MR. CHAIRMAN: I hope that he
will follow at least the spirit of the
point of order that has been raised.

SHRI ATAL BIHARI VAJPAYEE:
You allowed Mr. Pandey to make wild
allegations against my party.

MR. CHAIRMAN: I do agree that
he has also brought in certain things
which would not be strictly relevant
to the matter under discussion. But
let us have a healthy and fruitful dis-
cussion on a matter of topical interest.

SHRI P, K. DEO: I fully support the
Resolution tabled by my friend Mr.
Vajpayee for free and fair elections, I
am making a few suggestions. There
were some mistakes and I say those
mistakes should not be repeated. The
advancement of the date of polling by
two days is not permissible under the
Law. The date of polling was fixed
for the 24th. There was absolutely
no justification to have the date of
polling as 22nd February thereby
denying the candidates a chance to
make a last minute appeal to the
voters. The last minute change
of presiding officers at the instance of
the Congress candidate is a serious mat-
fer which should be taken cognizance
of by the Election Commission. Sir,
rigging of elections has been resorted to
by the use of duplicate and spurious
ballot papers.

Sir, I now come to counting. I come
to the Dhenkanal constituency, from
where Mrs. Nandini Satpathy con-
tested. Mrs. Nandini Satpathy was
trailing, behind by 800 votes. Sudden-
1y, lights went off. In the meantime,
Mrs. Chandrika Mohapatra, her sister
appeared on the scene. When the lights
came after some time, she was lead-
ing by 2000 votes. This has to be
enquired into. Similarly in the case
of Sundergarh constituency, according
to a telegram received by us, bunches
of ballot papers were found with a
different marking.
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SHRI C. M. STEPHEN: Sir, on a
point of order. This cannot be taken
lightly. On this Resolution principles
have not to be discussed. We should
not go against the spirit of the Reso-
lution. He is now bringing in, the
name of Mrs. Nandini Satpathy, her
sister and some other constituency.
The House is being regaled with the
whole history. Are we within the am-
bit of the Resolution, when making
these allegations? Serious allegations
are being made.

SHRI P. K. DEO:
unpalatable truths.

These are some

SHR! C. H. MOHAMMED KOYA
(Manjeri): Sir, the Resolution starts
with these words:

“This Houde expresses concern
over the growing influence of money-

power and abuse of official machi-
nery in elections....”

He is only quoting examples of
abuse of official machinery.

SHRI C. M. STEPHEN:
of official machinery?

Is this abuse

MR. CHAIRMAN: Mr. Deo
are normal judicial
which you
these kinds of abuses. But, I presume,
the intension of the Resolution was
to highlight constructive suggestions
pertaining to the subject matter of
the Debate.

there
procedures. by

SHRI P. K. DEO: I am going to
strengthen his hands.

MR. CHAIRMAN: Why don’t you set
up high standards by concentrating on
constructive suggestions?

SHRI P. K. DEO: These are cons-
tructive suggestions. I am making
these, so that such things may not be
repeated in future. So far as count-
ing in Sundergarh constituency is con-
cerned, bunches of ballot papers were
found with a different marking. We
received a telegram to that effect. 1
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mentioneq this to Mr. Swaminathan.
(Interruptions)
1 immediately telephoned the Chief

Election Commissioner. He assured me
that the announcement of the results
will be withheld ard further enquiries
will be made. But, without. any fur-
ther enquiries, the announcement was
made and I got a reply from him that
in this country we have got a defec-
tive communication system that he
could not contact the Presiding Officer.
Another interesting factor is that of the
presence of the IG (Vigilance) Bengal,
who has perfected the art of rigging.
Earlier, he had come to Cuttack during
the Cuttack bye-election. He was also
sent to Jammu and Kashmir and
Bangladesh. He appeared at the
Cuttack Circuit House on the 20th of
February. Then, we all know what
happened. All these things will be
revealed in the election petition. Sir
another thing is the ‘Task Force
Blast’ a wing of Central Intelligence
was kept at the disposal of the
Orissa Governor to liquidate the
Opposition. This partisan attitude of
Orissa Governor has been testified by
no less a body than the Orissa High
Court. This partisan attitude of the
Orissa Governor is well-known to
everybody.

Now, there is a very big question
mark. Is democracy going to survive
in this country? If so, how? It can-
not survive when there is rigging of
elections. Free and fair elections is
the safety wvalve to ventilate the
grievances and the resentment of the
people, and to effect a smooth change
over in a constitutional way without
any blood-shed. The other alternative
is to follow the path of Gujarat, a
mass upsurge in a peaceful and non-
violent manner. Sir, otherwise, the
valcano of violence is bound to erupt
and you cannot stop it. I take this op-
portunity to suggest that such an
amendment should be made to the elec-
tion law. At the same time, provision
should be made for proporticaal
representation so that the actual repre-
sentation of the people could he reflec-
ted in this House.
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1 alsc agree with the suggestion
made by Shri Vajpayee to provide
clection grants. Then as recommend-
cd ty the Wanchoo Committee, radio
time should be given to all partics. The
voling age should be reduced to 18.
There should be prohibition on the
use of aircraft, helicopters by Minis-
ters. The counting of votes should
be done boothwise and immediately
atter the polling has been done, as
irn UK.

Lastly I would submit that 5 high-
powered. commission should be ap-
pointed, consisting of Supreme Court
Judges, to go into the conduct of
elections in UP and Orissa recently.

S€JIRl B. R. SHUKLA (Bahraich):
Mr. Chairman, 1 extend my qualified
support to some portion of the Reso-
lutiecn moved by Shri Atal Bihari Vaj-
payee, irrespective of party considera-
tions. The opening sentence of the
Resclution says:

“This House expresses concern
ove - the growing influence of money-
poewer ang abuse of official machin-
ory in elections..™

I submit that there is no doubt that
there is growing use of money power,

but there is no corresponding infiu-
ence «ver the electorate so as to cause
concern in this House. In the 1971
elections {o Parliament the money bags
were spurned by the electorate. The
relicc of feudalism were defeated in

their own dens. The captains of
industry. the financial magnates and
perscns belonging to the princely order
whe participated in the elections were
all routed. In the 1972 elections the
busiress lobbies ganged up to defeat
the socialist policies of the Congress
but theyv were rejected by the people.
Sc. 1t was not because of {he money,
o y};ack of money. that the resulfs of
clections were decided one way or the
otker. I het that Shri Atal Bihari
Vajpavee is the best devotee of the
cultural tradition of India. We say
Satyaniera Jayate. It is the truth that
ultimately prevails and not the money.

SHRI ATAL BIHARI VAJPAYEE:
Ulimately anc not immediately.
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SHRI B. R. SHUKLA: Ile has been
given three innings to play. He plaved
first in 1971. then in 1972 and now he
has played again in 1974. 1 do  not
know how many chances he wants 10
play.

So, the past events show that rnoney
has absolutely no effect or influence
over the result of the elections. There-
fore, he need not be worried about if,

As regards the misuse of official
machinery, the very fuct thut Ministers
in different parts of the country nave
been not only defeated bHut rotted,
irrespective of whether they belonged
to the SVD Government, or the Con-
gress Party Government, shows that
there is no substance in the charge of
misuse of official machinery.

Then he mukes a suggestion thy!
recognised political parties should be
given election grants. I am afraidg, 1
cannot support this part of the Reso-
lution. Firstly, because there are some
members who are not affiliated to any
recognised political party. There are
S0 many independents. It iy a pity
that independents are not getting fair
representation.  The political parties
S¢ manage to organise themselves in
such  undesirable and clande=xtine
manner that the voice of truth. the
voice of reason is relegated to the
background. Take an independent
like Shri H. N. Kunzru. who playe: a
very eilective role. Or, take the casc
of Shri Krishna Menon, who is an in-
dependent member. Do you think thet
his contribution to the cause of this
country is in any way inferior in qua-
lity to that of any of the bes{ mem-
bers of any recognised political party®
I think. every Independent parson in
this country has a right to fizht elec-
tions. If this part of the Resolutior.
is accepted by the House, if will s ..
discrimination. 4 very invidious fype
of discrimination. against those Inde-
pendcny persong whose qualify we
have to honour and we have to recoz-
nise,

Moreover, if there are grants {c be
given 1o recognised political parties,
who knows that party bosses would
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[Shri B. R. Shukla]

manage in a very dishonest manner?
There will be some favourites of theirs
to whom they would give more money
and there will be some to whom they
would not like to give money and
they would sabotage their elections.
Sabotage is the order of the day of so
many parties. Let us frankly admit
the position prevailing in the country.
There are unrecognised parties also.
S, in order to gain recognition, they
tave to wait for some time., Would
net those parties be rather on an un-
egual footing?

Then, this will mean that there will
be an unnecessary strain on our
economy which is already in a very
tad shape.

Further, the Resolution says that
ihe recommendation of the Joint Com-
miitee on Amendments to Election
ILasw regarding equal radio-time for
recognised political parties, be imple-

mented. I would say that this part of |

ibe Resolution may be accepted....

AN HON. MEMBER: Not equal,
proportionate.

SHRI B. R. SHUKLA: 1 think, only
the Presidents of the recognised politi-
cal parties or their nominees should
be given an equal opportunity to speak
cut in support of their manifesto. To
that limited extent, this part of the
Resolution may be accepted.

As regards making of Election Com-
mission a multi-member body, 1 have
rot been able to appreciate it. The
Election Commission, by and large, has
teen very fair, free and impartial in
this country. Whenever a team loses
the game, it always ascribes blame
to the umpire. Therefore, those par-
ties which have not been very fortun-
ate in the elections always question
the methods adopted by the Election
Commission. I would say, the Elec-
tion Commission, the Supreme Court,
the High Courts, the judiciary, the
Comptroller and Auditor General, the
Members of the Public Service Com-
missions, by and large, have been very
independent and effective. Therefore,
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I do not accept this part of the Reso-
lution.

As regards reducing voting age to 18
years, I am afraid, this is not desir-
able. They belong to a very explosive
and inflammable material, they are
very emotional type of ©people. I
think, this point has been discussed a
number of times in the House. There-
fore, I will not go into the details of
it

So far as the List System is con-
cerned, I am afraid, this will be giving
unnecessary power of patronage in the
hands of all parties. Because the
moment they give the list, it is for them
to select the candidates. They would
be showing favouritism to their own
stooges in the party. I oppose it.

I support that the counting of votes
be conducted booth-wise. Because the
parties should know their respective
strength and weakness in a particular
part of the constituency. Although
this practice has been discontinued on
account of vicitimisation of certain
sections of people when they come to
know that they have not fared well,
I accept this part of the Resolution
that the parties should know their
strength and weakness in a particular
part of the constituency.

With these words, [ would appeal to
Shri Atal Bihari Vajpayee to with-
draw the Resolution. The House should
feel grateful to him. Though it can-
not extend its support, at least it can
appreciate his point of view that he
has tried to give an opportunity to the
House to go into certain fundamental
matters which affect us all.

=t §¥ 7T IO (qret) : gwrafa
Y, |7 SUEr @@y gEY =ifag
Fq galdr gFr afgg—a arg & 718
T A AT FFAT 1 AR F 9 Frea-
qid WY FFAT A, § ST A A9 F7 @y
AAAT—3 1839 F ATTITT FT a1Z 39
§ dfqq 1 1@ -1 famgw
TAT A I AT AT J GAI
awad T AFT § I H IT AT Y
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wfaF gAT T1fgd 3 Avd w9 F %W
WA A AF | HT KT AR FA
aWrgrararfs 1899 1 agr faar
ATHT T FA FY 3cz ¥ anfaw 2,
FITT F AT 2 GHAT &, FIH-G7ET FL
gFargal fex so #1 waFafsaa
FfSY | AT T7a FTRATY H AT TGAT
JT GFAT B, S F AT 918 @r=AT
TTEA & | LRI ] 3" 19 FT AT AAT
Tifgd f& @t 18 ad wrarfan &, 9@
TET 21 a7 99 g1 99 F1 qUAT /G F
9 #faFT At Aifge 1 7 Afqdy
oF  qO@r 3wy &, 39 Tdsr ¥ «r
fafvsg owg T g SH & uF &1
93 #1aq "X afaar 7 Iude FI AR
gg< #1 4 graT  ar afaad Iaaey
T g1 ar agai 3% A8 1 S A1\ 9
qtelT ¥ 3371 2 39 A1 3 qfanrT Iuees
gEr =rfg T st gAY F1 Ioerea F

39 qUA FAT AT HEAT ST A FT
g1 fF gz @raq AR 9ey gfgg
gid F1fgd gary oS FY 977 QUET
# ga arw @dt § s S gSefa
gayad  |ATT § gW AT 9@ g Al
AT T WITHT § 9 AT AGE HT 74T,
IF H AW QM & fq3 g FT IO
&A1 g1 | AT AT AT g AT &=
T a1 F1 gW fodl &7 H &E av A F7
dAffq ag g=ars & f& Swraam sraey
aF gfaga &1 AEH  FAL AUAT FIT
Fw@d  faam aawr § sy 41gar
ar o1 qg gwar, e 3§ &
O.F HiEd Iqdsa Agr &, 3T Al
FT AR @ R 1 OF
TIEET & 9@ 50 Wy &, AfEw R
9 FA9 490§ OF HIHT F A0«
ot gfqary & 3 F qm@ A & A
FATRY g HY 9T ST TFAT | 39
faa # quri wrar g fF g8 qAama 1 9
GATAT 9T O, g F1 QET NOET
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gaar gy fa@ ¥ uw @marw =aafa
CIEE 1 I cR: e

AT AT A IROINT A & fw g
F HF &F WET  FUIL FA AN,
qradt FY @ OF Y gHET Arfzd 138
Agial fF oF wrarer 3 faar Ak gg@d
dgd F9 W ¥ | 9AF A9 &Aa
F wagramt F1 Ay gAr afge F
ST 9779 A3 & ST & ATYT T8 3,
ofga MM FHa<E | A AT &
ST YT FT AT, a8 HATAT ZHTATT
¥ oo fagral & a9 79y
Afqai & ATAIT 9T FAT FT WO |
# 3@ 19 F1 qE0 Awar 5 gAEy &
feal sarar  fuarezEl & 99T q2ar
&, ATAT FT 2F AT § FIE qFgee q3°
g— 7T 39 ¥ gArfaq @ grar & 4

F® A 99 AR Jrfa F AL
qX AATF Araq F7 Fifow F@ g8
UF TAT I § | g4 arfd HIT a8
Y g ST qISAT ATET | T T
AR T@ AT § At g ferwma 7
Y UFAT FTAR FIAT 9189 & 98 AT
T2 &1 FHAT 1w fggEara 7 sfq w4
g F ATH 9T AW FY 93 79 097
2 gA 99 & faems  Faw I3MT AR
A1 T FIH a1 Tl & | AT FA 7
Haarar qrEt #1 Aifqal #1 ga=Aan g,
a8 T1q 7g! f5 @) gwmar § 1 dfsa
oF Frq T § 5 FF S 9 FE At
¥ gw ¥ 3g 3ar g famy Fawrd
grgHY fasaer g3 gu A1 F3-FT ag
Y FFF H AT I & | W 2T 9979y
¥ gd uFm A1 =0fgq gafaw @
qrAATE AT Ay off ¥ gEqrT @ g Sw
¥ Az #Ac Y for T & ewawma
FAYAT F IH IF F1 HHAR T FY Hqr4
3HCATAE FTAT 184 & fF 78 ? I q
g3 qifzal % @R A 33 F fa=e faaqp
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[ o g3z ¢ 7 ]
a1 @ffd 39 o A1 AWA TG g
F4Y 7Y 73 v £ fF Farda 71 e
TR # @1 Jrarg |

(=t Afas fag @adl) : Fres &RF
Fageg

ot A I TR : Fles ©RT A
3 € 9139 9T oFuE Sffeg | ST W
JET 1 Fg4 & {6 g fquig w1 37dl-
H2wa T w1fgd a1 999X wEA
a2t arar 2 1 fex F sy wW et
a1q ¥ zafam miq 39 fe 1 #@
=7 § qftog ffsg adr AT Fgar 2

SHRI C. H. MOHAMED KOYA
(Manjeri): The time has come for us
to ponder over the question whether
any change is necessary in the elec-
tion system of the country. The Par-
liament and the Assemblies are con-
stituted on the British model and they
do not truly represent the voters. Even
though in the UP elections Congress
came back with a thin majority, the
percentage of votes they got was only
29 or 30 and so the Assembly is not
truly representative of the people.
Therefore, the time has come when we
should think of some other system of
democracy than the present one like
proportional representation with cumu-
lative voting or any other system where
the people’s will be truly reflected.

Another thing. Many irregularities
have been pointed out as also in the
influence of money in the elections. I
was working in the UP elections. I
found money was flowing like water.
A lot of black money was spent.
Whether it influenced the voters or
not is a question on which I cannot sit
in judgment, but if this money was
not spent by the Parties, I do not
know what would be the result. It is a
bad practice. A lot of money was
collected from big business by using
official pressure.

What did happen in UP? The gov-
ernment was put in cold storage. There
was no democratic Government at the
that time and only on the eve of the
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elections a guvernment was imposed. T
would suggest a system by which the
government goes out of office on the
eve of the elections, the ruling party
will also contest and there should be
President’'s rule in all the States on
the eve of the elections.

SHRI NARSINGH NARAIN
DEY: Why President’s rule?
happened in Kerala?

PAN-
What

SHRI C. HO MOHAMED KOYA:
There were a lot of complaints about
official intereference in the elections.
We will have to think of some other
system.

Another thing, the Government
officials are now put in charge of
elections as presiding officers. They
will have to be loyal to the Govern-
ment. Cannot we think of some other
system by which the Election Com-
mission appoint officers to conduct the
elections.

SHRI VASANT SATHE (Akola):
For once, the Muslim League is sup-
porting the Jana Sangh. That is a
good point.

SHRI ATAL BIHARI VAJPAYEE:
They have been supporting Congress
till now.

SHRI VASANT SATHE: Now there
is a change.

SHRI C. H. MOHAMED KOYA: The
Congress Member who just sat down
said that he supports Mr. Vajpayee’s
resolution partially Congress can sup-
port them partially and fully. I am not
supporting Jan Sangh, I am supporting
certain points of Mr. Vajpayee’s reso-
lution. What is democracy if I can-
not support, if I think it is worth sup-
porting?

There is official interference for ex-
ample in the constituency of Morada-
bad West. The candidate told me
that voters were intimated. The op-
position parties have complained that
ladies were not allowed to vote in
Moradabad rural area.
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1 will tell you another instance. The
officers of the Government who were
under UP Government were the count-
ing officers. In Saharanpur, Dr. Tahir
Hussain was leading by 400 votes when
the lights suddenly went off. Power
failure came to rescue of the ruling
party. When the current was restored
the Congress candidate was declared.
alected. An interesting aspect of the
incicent was that while AIR declared
this person elected by 1700 votes, the
election record showed him winning
by 300 votes. AIl these things show
that there is something wrong some-
where. All is not well in the State of
Denmark. Mr. Piloo Mody produced
vesterday a ballot paper in the House.
‘We can also produce from Moradabad
area where Ballot papers were torn
off.

16.47 hrs.
[SHRT VASANT SATHE in the Chair]

In Rae Bareli, the Home constituency
of the Prime Minister, votes were
counted and recounted four times and
each time the result was different. The
first count gave BKD 24 votes more.
The second count gave BKD 2 votes
less than the Congress candidate. On
the third count BKD was found win-
ning by 26 votes. And on the fourth
count ruling Congress as declared
elected by 32 votes.

In Moradabad city when the candi-
date was defeated by 85 votes or so,
he asked for recount. The rule says
that it must be recounted. But it was
not recounted. They say they have
got the machinery of Election com-
mission etc., and that they will look
after, But what I am saying is that
the Government officials are misusing
the power. Whichever Government
comes to power they have to serve
under them. They are misusing their
influence to do such kinds of things.

SHRI S. A. KADER (Bombay-Cen-
tral South): Who won in Moradabad
election?

SHRI ATAL BIHARI VAJPAYEE:
You were defeated.
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SHRI C. H. MOHAMED KOYA: |
say that the officers. I don’t say Con-
gress. Don’t think officers are always
with the Congress. Don’t pooh-pooh
these things. You should take these
things seriously. Always Congress will
not remain in power; you will have to
bear in mind that somebody else also
will be in power. Voting should be
foolproof. All these things which I
mentioned should be avoided. Elections
should be made free and fair.

At QR gwo AW (FIATT)
¥ afeaw ot & amdts wzer ow
AT AT G147 | T 937 F 1§
g garg ¥ afRT R §
wgl afear sk F055 awd 2, gy
HETT AT R ) Y STEITT AT Sy
WEIHHES T8 a1 § | 777 7%
abqt FH AT AT | FIF araqy
FT GETARC 7Z1 FAT T0RT | 77 oy
FFAWATE 1 1971 & g9 F §
AT FAAT AT 3 7 97 77 & ars
A1 A @A @3 @By | qow Ao 5y
W d A 9HAT g9 w0 0 | gy
Tl s IR E A AT »
Ffaq @ & f i 2 g
frar 1 dfsT 97 & a5 gwe %
# ofIT FF A AT A Z0AT 7 qr0w

97 F IFWA AMAT R S
AR AW W@ I a7

SEH T T T faar g 3Ew)
aImar | & g9FAT F i o1 av g9y
FT GEF+4 & §H qF F1 34977 feer a'ghm
iy 1+ afew W F St a1 §
I 55T FATE | APET & quar
=rgaT § 5 Y 09w 37 917 F gA7
93T H IAF T AT qFE F I o7
g fF 05%F A SFIA T wowr
gr aFar 4 | & 97 ¥ 7341 Argar @
fa st 27 @rg 7% 3749 AT geq &,
AT FT glag T IdT 2T ¥ g
TR < E A ARG F o Az g,
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[sft qato qRo FAwil] .
i IRW I fU oF wig
agar &7 B __
F @ AgAAE A 1947
F arz dar gq faed Rar aff gl
FT GG A2 §T, AT TG (Zrg-ATATH
FT FCOIH FWT gU, T Ag fEwET
gt 7 afrsT, 3 59 E£Y amar #

TE ST EFA & | FAYR A8 H faaer-
fear faer avg 937 & oI F21 912 g1

F ¥ A TAT AGAWH FH FW E |
Fgi W &1 g AT S g fREY F
AfY BAT | F AW X T A AT
a Fe fregafonr & &1 FOT ge
St 7 § 43 FUE AT FR@MT F A7
F9 § T 119 AL AGAAA FH F79
g1 Sq adat F fag o we ow
g agy et §iar 1 wfeT A =iy
fra & faa g &, M= aa & fag
ST Fo Fo F qEAT Y |

FAYL FT atq F Fgar § | a@i
qi= dre wET At & 1 AfEw dhr adr
¥ & FT | T 9N T T FZ AT
wr & gHr A 5= fear 5 oag
gegrar @ & & R O & A
wzr ar  Fa ot @3 & AfF
ga 7o @gq § 4 F fag, &
¥ fro, gwa ¥ fag afer  aar
gam ? @dfler qAEWE g9E g fF
ag ZEr AT AR #7 q3rg adl g
QA A TE FT AR 7 g awEw
F v adi a7, gafew dr B 8 gz
w7 FX Fe304 qafam a w1 7R 5w
g2 &Y FHEAT | (ATAE) )

# FF0 A g X TG F3IT
1957 ¥ | WA 4T AT HT FE
Srar AT A1 L FEYTF fEeg, waTam,
fam €241 ¥ Tq T AT G777 |
R wdwr & far § 1+ wifeas
QAT FT FRAE A g1 4 F aIq
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8 w1 g 74 sgy £ 5 gawT frage
gt 1Lfr dro Fo 2 aTRA A T
T ITF SAT FT AT G, I AT
#t fradt o% gd a1 a<ft aa g
AR § 940 wAar §, ag =Y e+ e
g1 g aY 9T ZY gS0F g 4T aewder
HE¥E TR FT SAATAIAT S5 F1 97 1
Frayat S wg S ar gAfafiaa <
fafgas gv 7€ AfFw 9% FF § 39-
fafgas <g g )

fefirr gidr &, 5991 & Amar F 1
do Fo o & I fag Argq A& &F
SR ¥ 37 A9 § 30T, A F AT
dwira gfeaat afs w1 I e 75F
¥ fear 1 q®A o dro H ww ww
T Y g wga & fF 3R o3 Wy
5 g% 317 3ar & ar IAAT Fgr a4
T A TR G@TT TF AT T9T
T T TS adF §
FAT AR RSHAAT AT grur ?

7z At a1 wa0 g £ frdsz aga
¥ 1T g0 | TeAIE 9wEI g
gt 1 AfFr w41 F3dEl § err
& adi av fasdd qar ? (-F=ar)
1957 1 W4T § F09 ¥ fae®
Sar | qrEl wEeEdr #1 AE wiag
arat A S G I 2q qH F1a7
q faqrar | A AT FIE ATEF
gawad 3@ 3w & fF gaiw
HEY FVEC AT F wrdIwA w29
FT Al | JET S F Fgud T
ag 4y 5 wEY frdt & fag ov w57 1%
qea T 7 IR LR IaH0 g R A 07
ag we%l 8 & 9ar £y 94Y a«ar a1 fF
ag wgl JAT §, FE Wl §

w5t aF AT F AFEGFIL w7 AT
2 18 FATIAM] FT A1E FT AfA—
17 faam wifge | F wdegmae
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NI A SR FATWEA T g 9T
[ AT AGAE IAHT A a9 AGT AT |

g F¢r F1 fawrfl & A
G agarg fw A aey d g g H
frsa =fgd 1 QaT A=Y gWr =nfay fw
et & arar Sftg Y g7 W A &Y,
gF Y &1, 2T S7 &Y AT ga? gAY
F Qg FB W A3 AR Fg anFA
forem & 97ar @ Ak s7f aF 90
qg =T &1 AT qF A T2 7 T qF |
e ST ¥ gRF9T uFga gy 9z Ay
AT FF FIF & FZ AT A7 Trfzo
8 AT A ggiA fad & | T e Y
ez g =nfan

fawaEdY & AR T A A9
ST ATET & ST 9T WA Y Al FA
o d@fqw AT addy ) feor-
gzt FHY WY WEF AT FTMIRT graq
FT H=OT A47 FT | Ak &1 THaT &
fog 78 @A & | qgsE Ak e T
FEA I gHuTUT A g1 AfwTAm

721 &Y gwar g F ferg ot e

ASIZE & JTATT I [T 4T SA7.F
qAewd F¢ | & Foadfy Sy § mwoaw

FL0 § B agramar #3& 5 Jaarg

& W Y AY AT AW IqHT qg farg
FHA ITHT AT 2 I |

a2 3% g & i@ fras 9
qg9r @9 grare | AfFT 7w Anr FEr
T & i & 1§ gAY el ¥ @y
& f faam &Y arfermT & 9w 0% w1
g AT ST A Frfaar F Qe oy
g1 ITET W z§Ar 990 @9 FW &0
FH Ag AT ¢ g® am Aa1q § &
g AT WA F——F1E FadA M
FIE dar ] |

R Anfaw qEq = 3EW q2
oY 43 g¥ & 9 W Alary qrdy sy
o fagrd arordey WY A3 &1 R 9w
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FY qamar Sgar § B owaw sqw &
A°ral # fag@ &t @3rE samer g8 AR
¥ N A FAEE | FTATT INAAFT
faamdf #1 mgx & fagiv ferg—nfeaw
oFal & faq wgre arg oF 1 FTAT
AIHTAT GHIT AIGIAT &7 6t gT | g
awt 7 arfaq frar @ 5 ag wex woie
na¥ faarf o1 ot gaw@ qigET
FT WG 9T, § I EHAT EAT——7ag 7
TAT T ARH F AR T qfeqm v Fr
WET FAMT |

st 7oA femT mmi (3tET)
gatafy W3Ry =Y arwyEY 3T 95T
d%e7 &1 T ;ifad BT F G997 FA
F f@q @zt 291 § ————(SwEEE)
FIF A7 § godr o357 7 fFad v
TGN 1 29 qFeT H ST WIGAE gFd F
T § A IAH( €T NG FIAT § | Z@F
ZERI AGl (a1 91 asq g 5 gard
AW F AT 23T ARA ST T TH F | W
g7 fadely &= & AW gAY 9T 18
a9 gmd 5 ag 33 ¥2v  fagar
AR Tz Feod FATA YqT AT F
FTLW I &I FALTHT 1A grar & AT
39 qYE 3ATE1 7 97 FT RIAFRIATE,
Afsa qea gaT FIg F-—AI = FT
gu IAT AW F FATAT H A AT H
@1 & AT g9F &1 ATT A7.9 A7 a8
§ —a1 3z 18 & fx fagar @af sfaw
qret &Y 2, faaey S sfar aEt &
T gy § S9 § AT SgTer gt ar
2T s v fa<idy aat & arw gt & ¢
A& 2 A FT 99T 7 9 g ATFAT
ST 39 § & FIT F2 1 (WIGE) 79T
39 wEaTT #7497 38 § fF uF gEn
qT FI9E IV Al 39 & A4 FT 18
Aaaa T3¢ & | JfFT e 3w swe
F AN F LW AZ R P TR A FY
saeaT FFS ITAFT g, 3w A affeafq
F AT g1 A S A0 AT @)
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[t Aaw fewiT wal]

ar gx =t A 9 | fgafrage o
gHT =1igq |

# #EF Far g e =far ared
F gl 4 @t fuffeda @
ST AT @ fFAT & 1 3§ q T
T famr ST aFar @ fo 3@ oA W
wag g F1E gar aFaanT i faaifa
AT ¥ T 9T 7T R9AT @R HF 39
gz x| IfFTawmage &
ad 7 FAI AT HFgwaar g fF a7
FH fAd famm a7 @ § oF 7B AR
W NITHY FT HIAT G¥9F TG & | AR
T &G AT AT 1T 3 AY FF THIW
F IZ-dE A FA F fqq g€
AT 9zar & 1 F wEar g fF A
T AT F7 FO A1 Faear AT Fifgu.
AT 29 geaeg H Fig FAGA T AT
fawifar #Y 3 7 39 #1 WG F@v
g 1 9477 %1 A1 F9 T F foq g©
T %% waw fEgrsmar =ifgg o afz
FARSE arElfege E w1 9T
F @9 % fau #1$ gaufa &1 s ar
qIIT F7 UF e IUMT &Y qIAT AR
T FI AT &1 97 F1 3780 F T
g1 & fau y@ ar § Ifaa #3939
g 918 T@Y gz TRy )

g M | 2T T G &1 g 8
f& A9 AT g TfEC, I H |
HTTHI FT I 2 FT AMTFT AT FA0fFQ
AR Iq 7§ FETQ TRT Tl g 91fgq
ag FIT G AT § FIT AT qHAT
fr sfaw ot & & afs a7
33 g &, 3 fau gw@rd qad s
IEm A fga d g afFr R
FET Tg@ W R G | A Afew
A F faa qoaz Far § fas ax
QA 1 Fg S o A gAY, Afew
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gt § FIAT FT ITAZATT AF, AYaw -

FAT F1 freverar & g 73 asd
gl wa & el 1 1 O
g, g A fAvey g J A
# mraen g B wfusioa a6 avma
froTet g 3—a’ FAA &1 g5ar
g, 913 AT ATITFA T GIUEE &Y
FHRAT & WX SHHT AW F A FY
FFA 83—, bt =731 3O TR
fawt @ #1 fAay & fqT & a@Q
AL F AR TT A0 I] FIET F Qe
# T F:d g4, a1 Afafegar #3737
G W F AHwar g 6 g7 daw &
TR I &l § FIH A7 Ff3C M
T TS FT AT £ F IT AR
¥ faais cFAASeEd SEAEr FAT
=ifee, aifs gma 7 et A 93 &
T AT farer & frar AT a@ A FSERY
@A T 3T 1

[T FAAH G Y AAFLATT LS &Y
Y & FR o1 WteT & 3R fam amar g,
fog ffmr are ot 77 aad &, fow
F AT FRTE SR T A
AN F ST TG AT TR TF AR ¢
A3 g § ¥ I RA F FIAT A
T 7y faafeT <= & T—2ar 2
fs o wal & Fo wfaar w1 agex
grar 2, %} afz 37 & ¥ ey wrfo—
fadiw &1 F§ IWAT PaT E, AR
ag fainit qa &1 @Y 7} T 9EF A
FI &, a1 agaer Jifqay & v g
F qeqaEATE AN AT, AR & gfe-
AT A, AT AGS TAX I § ! AW TH
fra ¥ #71 fr T a0 T A g,
AT AT geNw a0 @ & q g afe
¥ At Fg @ F 1 wE BET A
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g FAEHTIEE | AL FWA FF FAR
gragig |

Jufamg g fm g 3w 7 39
FAEl § FAaA AN gHT §, W &
qrT qTe Fe fF g ooy o #
30 Stfaora wat F ATYT 7 GTHTT J41
R 3, a1 g9 ST H Aogwg F ATER
I FTHFIT A9 W@ & | Aradm qIel
F1 T ATAFT 90 foF ZATR 39 T A
Frar fafma &7 & aga swes wa9-
AT 2, A F Gfd I Fr AT
age L G AL, AR W FTFHT
72 2 fF Sae wRw H wazramn T owiaw
1 farar 1« 39 F o wmfaws wfs—
qrgar o AR oW AT qEEF
F ITH A3 foerr off, SfEw 97 A
qOH § ATAT {7 39 F1 0F AT gT&E
ifge, 3T F1 TEr GLEIL AMFY , WA
I &1 TAT F %, A 39 FI ¥fq F T
qT AWM A AT TF | IR a@r fx A<
T TG ATAE TG & AR 7w faw e
o 1 Forarar 1 1@ 3frar § g, wEt
FALH qT a‘magqqsﬁ‘f»ifx FIqT
FAI A(AF AT AL F, TG FAT FI
fea S gHAT AT Ar-agi # FAT
S, Fifs swar F gam faar fw fadeh
TH AT AZ) & BF T qCHTL AT A

zq fau fainelt 290 % WA gee
HaAT Tfaat w7 gATR faT A wE oAy
IJTIAE FEfsT A Ay § IR
Saar & favara & a1y A a7 &)
F wga ¢ O i s ey g fefom
T TIeol TG1 g1 AT | AL Ara6Tdr
g v agaenTs srfaal & AW gordeTw
JE AT AT A I W Ag @
T @IEF g | zafaw zaF Ak &
T 0% § =T JAar AfEe o
FET FI JIT I F AITHTT F7 TTv@=2dT
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FRIAE 129 FY faeard ey &7
ey aifen 1 wF AW @ wy fa
#ordr Z Sro HFAT ZoT 7 AQ HOAA
T q1-FZ1 F qFgHAF AN A, TF A
& A A, O Jifa faere & /it g, g
AR FI I AGE 39 fgar 1 oF AT
fEr & *vdise ¥, wanag ¥ T &
qAEaad ¥ A3 ¥ fa7 ag grag 41 f
FIS I AT AST o FL AZA AT 721 FHA
qr | FF TF Ao Fo o &T AT T T,
ga aF F5 99 WA F Afew g7 F
G 99 qFAT AT | g AT T WY
¢ 2y fau & g8 wegw s § B
JATT FAA H 57 AT afzaq
FY IT g | TE Faeut fFg v Ay
A1, =7 R H A fawr fear s
=T1feT |

7 qa1 W@ 5 osatze fade
et (A Ta T 3 afew B agaraar
g f& a1 A1 ss@=ar g AT g7
FATFTATFAI | ACH T § HIT
agwa § fFadi sarasfar v agw
g AR 9 W O/ W[ TAA
f aifer i oo 1 g TR Fr FWT AIfT |
Al A1 F1T [T FT owfaw oy
ag FE AT qTg @ 2 1 WK
18 T FT safqq arfest ATAT ST FHAT
g AR IEF wrAfuscE @7 3g
Fgr {5 39 #1 qie 37 51 AfaFr =/
2 AZ WG A ATYH IFHT GfwFaqr M
I FT GEAIY FT AGT & |

@l WAl ® gy ¥ g§ S&qa
F1 Aifos godT F3a1 § AfFHT T 3w
fagrdr it & fadea s frzm s
93 ST ¥9 gE & W4r wgRT 39
g7 T3 § T 39F gumaTA F34 WK
gza fagrdr st 3@ s=T@ F a9
T AT

T FIfEU AT IFFT AT IX F T
FHeY X FT IqAT AgdeTF A F

SHRI SURENDRA MOHANTY (Fen-
drapara): Mr. Chairman, Sir, the
House is beholden to Shri Atal Bihari
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{Shri Surendra vw"

Vapbiyee, tor bha highlighted thid
issup (@nd Wer ' haviag broaght up thit
Resolution before this House, I be-
lieve this Resolution relates to the
very basis, the very fundamentals and
intrinsic -purity of the muinsream ot
our pelitical lite, which is being pel-
luted today by the party in power in
collusion with some dishonest offi-
cials,

Sir, while it is true that the Election
Commission, at the Central level, may
congisi of persons of un-impeachable
integrity, the way in which the machi-
nery functions at the State level
makes us feel that thig free and fair
elections has been reduced to a more
ritual a farce and even much less than
that. The hon. Member who preceded
me made, I ghould say, an uncharitable
remark and I do not think it would
be in good taste to attribute motives
that since we have lost in Orissa, we
are talking of rigging. In all humilit
1 will say that it 1s true that our
appeal for a mandate from the people
of Orissa hss been rejected. But I
ask: has the appes) for a mandate by
the Congress Party been granted by
the people of Orissa? Has the Cong-
ress been returned with a absolute
majority in Orissa? No. Therefore,
it does not lie in his mouth to say that
we have lost in Orissa and, therefore,
we are today making charges of rig-
ging to console our own hearts.

What has actually happened? There
has already heen reference to power
failure, 1 find power fajlure is the ubi-
quitous pattern during crucial and
critical moments of counting. What
happentd in the Chief Minister’s
constituency? While Shrimati Nendim
Satpathy was trailing behind 867
votes, suddenly the light weént out for
a lony spell of half an our. What hap-
pened in the mean time? The sister
of the Chief Minister walked in with
& bag. and one doe: not know what
that bag contained because she was
-urmunged by her supporiers. When
the lght came Shrimati Satpathy was
foumd lekding and she ultisnately wis
dectired elected by a mibgin of Z3500
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voles,. .1 4o oet wish to go ‘on muit-
plying such instances though
giv:ns them. 1o

1 care very little about success,
failure, - becavise faflure apa iuéi::;%
are poth sides. of the spmg coin. THere-
lore, personally speaking, I carp very
bttle for success or failure i such
electoral contests, But I am speaking
as a man who is wedded to honesty;
8s un honest man, I am speaking.

Rigging has gone on on g very large
scale 1n Orissa in the last elections,
and this rigging has taken place in the
following manner. Polling bouths, of
course, have not been captured by
armed hooligans, as has happened in
Bengal. It has been mampulaled by
a handful of dishonest poliing officers.
The polung officlals have motivated
unsophisticated voters {0 mark in a
particular area.

The second unfamir practice js the
counting process. I fully support the
proposa] that counting of votes should
be conducted boothwise, That was the
practice earlier but, suddenly one
fine morning that practice was dis-
continued and the Fle¢tion Commis-
sion staried the practice of mungling
of ballot papers, This mingling of
ballot papers has led to all sort of
scope for manipulation and wo it should
be discontinued.

The use of army helicopters by the
Prime Minister in the election cam-
paign is a matter to which I take very
strong exception. I will take the Fiouse-
into confidence and say that I have
written a lettér ¢p the Defénes Miniz-
fer. mi:;ﬂng out how the Indimn axremy
c-icceters  were  beig used ot only
the Prime Minister herself but also’
by the marty fonctionariss in the Biste-
of Orissa in the election campaign. I
Tegret to say that the Defence Minis-
fer, beltg a vesponsible nax, beink ad’
honourable men, had sot showm merfis
courtesy of replying to my letter, [f,
the army helicopters are uud.£
Governmunt vehities are used Hy B’
Tuling parly thes we stend 3o :
in the élection campaign, Thus, pe
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have come to lose all faith, in parlia-
mentary democracy, Se I have been
advocating that it is high time that
padlocks are hung at the gates of
Parliament House and the State Legis-
lJatures because Parliament and
the State Legislatures have been
reduced to mere facades. They have
no relevance in the life of our people
‘today. So, the Gujarat type of thing
has to come in greater abundance, in
greater measure to meet his kind of
Mechiavellianism which is being
practised today in the polling booths
in the name of free and fair elections
for the preservation of democracy.
This type of parliamentary democracy
will never be able to solve any of the
problems of our life. Rather, it is
going no pervert and pollute the
mainstream of our national life, from
which we draw sustenance.

In conclusion, I support the Resolu-
tion of Mr. Vajpayee barring part (i)
which says that the recognised politi-
-ca] parties be given election grants as
recommended by the Vanchoo Com-
mittee, I do not want good money to
be spent for bad causes. .

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Chairman, Sir, I am sorry
I am not able to support the Resolu-
tion now being discussed in the House.

There are two parts in this Resolu-
tion. One is an assumption that the
elections practised in Indig are not
free and fair, Another is an assertion
that if the remedial measures as irdi-
cated in the Resolution are taken, the
elections will become free and fair. I
submit both the contentions, according
to me, are wrong.

What exactly do you mean by the
phrase “free and fair election”? Free-
dom for whom? Fairness for whom?
Freedom for the candidate, fairness
for the candidate, or, freedom for the
voter, fairness for the voter. My sub-
mission is that the essence of an elec-
tion is, freedom and fairness for the
voter. It may be that the two candi-
dates cinnot be on the same plane cf
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campaigning for so many reasons. The
reasons are manifold. Whatever be the
concotions, the digparities cannot be
rectified, But the essence of the mat-
ter is that the voter must have the
freedom to vote for the person he
chooses, Secrecy is the guarantee.

Now, we have seen constituencies
where money has been flowing but the
person who pumps out money gets de-
feated and the other person gets elect-
ed. Take the story of India after we
became a Republic. It is not a case
of the Congress being returned again
and again. The Congress has been
returned; the Congress has been de-
feated, Other parties have also Leen
returned, Coming from Kerala I
have seen the Congress coming to
power, the Communist Party coming
to power and, in the next -elections,
that party being defeated and another
party coming to power. This is the
picture you can find in so many States
Tamil Nadu, Orissa, West Bengal ant
so many other State. It is not a case
of the ruling party alone being re-
turned to power.

As g Congressman, I am sorry that in
certain bye-elections we werz defeated.
In certain constituencies of Maharash-
tra, we have lost. But in another
sense, I am happy because if has vin-
dicated another position, namely it
has proved that the democracy in this
country is dynamic and real. The
voter has the freedom to choose his
candidates and to demonstrate that he
is not satisfied with certain measures
which the Congress is pursuing, The
test of the pudding is in the eating. No-
body with a sense of honesty can say
that the elections in this country are
not free or that the voter does not
have the freedom.

Then, there is sub-clause (iv) which
says that the counting of votez ke con-
ducted boothwise. Why should it be?
Why is it that the boothwise counting
has been discontinued? It is in crder
to ensure that the weaker sections of
the people who choose to vote in a
particular booth may not have to vote
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IShri C. M, Stephen,

with an apprehension that if the count-
ing reveals that a person has not voted
the way the powertul man wants him
to vote, there will be any repraisal on
him. That is the guarantee for the
freedom of the vote for an individual.
Mr. Vajpayee wants this to be revived
so that in g booth which is dominated
either by a capitalist or by a higher
caste ' man, who just purchases gr just
wants the votes of the lower class
beople, they will have the freedom to
do the mal-practice hereafter, The
weaker classes may be denied the
freedom to vote, To analyse the Reso-
lution, it is going against the freedom
of voting. That is one thing,

As I do not have much time at my
disposal, T do not want to go into other
aspects.

There is one point which I want to
emphasize. Here it is suggested.

“recognised political parties be
given election grants as recommend-
ed by the Wanchoo Committee

I really do not understand how this
can solve the problem, Here is a law
which says that yoy shall spend only
So much money, But all of ys come
here ang  start our Parliamentary
career with a false affidavit that we
have spent only so much. Every one
knows that we have spent much more
than that. Now what wil] happen?
This measure will not forbid me from
raising other funds and svending it.
But this will make the Government
also a donator to my election fund.
That is all. 'There is no guarantee that
other funds will not come. Added to
that. T will get some government
monev also. That is not at all the
solution to the problem. Tet us not
out the emnvhasis on the money aspect
of it because in a mass election money
will be spent, not necessarily by the
candidates themselves. Peasants will
be ccllecting money comunittees will
be collecting money, and it will be
spent. No candidate can give a gva-
vantee that money will not be spent
beyond a varticular measure. The
source of the money is irrelevant
Money wil] be spent irrespective of
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the candidate, independent of the
candidate. Without consulting 1he
candidate, money will be raised from
umpteen sources and money will be
spent because a campaign has to go
on, Any restriction on the cricpaign
will not serve the purpose, because
e volers are entit'ed to be told what
exactly is the election for. - Freedcm
of election is hampered in another
manner. If you go and appeal to them
in the name of religion, if you go and
appeal to them through the priest and
mullah, if you bring in issues which
are ir.ejevant, thea the freedom of
the voters is psychologicallyv and emo~
tionally trample. It is there the free-
dom is curtailed, It is there that cer-
tain friends who have been speaking
are really guilty, In spite of money,
the voter has the freedom and he
exercises his freedom. Buf he will
not be able to exercise his freedom with
relevant  considerations if irrelevant
motivations are brought into the pic-
ture. In our democracy the problem
is not of money, but the problem is
injection of irrelevant consideraticns

and there I would hold the Muslim
League a guilty party.
With these observations I oppose

this Resolution. of

=t mavary fearehw (S6me)
mamafa Y, ¥ 29 geqra 1 fadw Fear
g1 frd 1 #170 7¢ & fF T s
FI 37 THIX F 3re Fear mr 2 foad
AT =t fafire @Y 7F ¥ 1 F o vty
St v @€y ssg wwar § afee faa
TETFI AT § gl az Ay
& ArA o7, w4 feeg od & A 9%
eI ¥ A AnEr W@ 7T 5 gEr
Fo dto ¥ zdFUW F IFIT gferw ofimy
% ma T forar, wfeam o
F GaT faar 1 & ww T w7 »
2 W T IF T IFTT FT TET @Y
& Y 9e 59 A=A N Fgrag g A G
& "at @Y 9R |1 ¥ facel) g w7 T
(=) . . 50 TRt 7T FET i sl
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dagas g, aggur 2,98 gwr g
i 99 oF FgrEd Ag WA E——
qr 7 19, G 3T | T4 § AR

TQ AT 100 FEH TR & (FIWH) .

A AR T & 7 afew gat 3w
@A W gd TR sfaare F AR
TOANA ST, IqH A1 TG WTHT
MER F AT FIA & Tg oy F97 vy
T AT FE W FA T Aifo
afs FTHA FAT 97 W MfqErg &
AW F OF AG wFar, ar A9
IR T M P R fw ge
fag=l W v F0 qzar §, 3%
TEITE Bt § IT 9T AT qgAr &
TS FEAEFAT T 1T Fr g afg gw
q9T wAaa A fawvmw v & a@r
FUT qifedT # qveR gueweEfew Sy
e, g 97 ¥ faw qeegod Fay
F AfEU ' A qoeTEl ¥
qar g | W9 3@ § fo g gar
JaR g qrfzat ¥ fearfedt 7w
e gt & fF s faawi @
qe w3 | 0T 9" Pawl w1 g
FEY FI € A1 @ a9 gy orar &)
SFIT § AT ff oF @ 2 foaw &
HeL JEH Al FT THG g1 #E
FRAT FIAT FEAT TR0 7 399 A7
free #3 fF 39 THIT eragre g
@ TA USHfT  F @ oA,
W@ oAl AW ggEa 31| 99 Af
719 FF H AT F I qTH
1 w=fad # a9 a1 98 avg T,
HAAT TE |

T w5 fafeex a@g
FW & AT F@  FF E
ATFETA FOAK HT FEAN FA
¥ awat ag g fF fafaeet oo a2
¥ YEN E, T W 9N @ @ *
T A0 FE 3, gafad fafaea<d @y
sl ferwa ol g Wi I faams
AR ST W F ) WO S gwma £
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ITH! FEX qNAD FT UIArES
frerar &, ar ara & 2 _

Hggaa § aga § fr 18 a1
¥ fanfaai #1 A w7 gfgsre fao
9 ) Al S IFA foae faew
T w, I e A § Wity 12
T SEAT gy W WK Ay
& Z1 TE W GATL agh W ALY 70977 |
o9 Y DT T AYF ST ZTAq F
gg TSI a19 §, 9L H9 7 fHaAr @
A T § I QU FA AT 0F &
Tl § fF R A aw T4g & Ak
& qEIE T X f9ey qure
S St g1 | T e & AT Sy
aTd gEIT 98 3 giiT o

fawa g & it ard g€, 78 wgav
fr Ftow Ft a7% & gf, Ifaa ad &,
&gt &Y & | AU gAY g Q1 aFA4T
fe fags a=f § av v fgar,
Aferw w1, 9999, @A el A
T FS FA 3 I 41 4A g7 79 AT
Fo qto F qATH ¥ @y ; wfea #
queAdT § o faldY ae = SEwidee
FT F @T 5 77 30wy E AT
T TATAGT & WA FINIEr [
queAd & a1 98 "4 37 F HET 39
aNT FT ATF FTaAA (6 A8 FO G AT AT
A TS T To W F EqiT &9 TAT
qEN FAT | AR T GHL &A1 & qam
AR AT S AV AgT A 3 &1 awdr
g1 92 garg fFdey & A9 FT A1E
FT F AT AE qF BT qUE H
Fg7 BT SART gF g1 war g | Alwe
9T % 9g G TId FT9 L ¢ q qOF
TN FY AT FT TG AT AT TEY L |

qF AE 3 AT 1952 ¥ FATH AT
A S FHA FAG F IO 54T FE
g1 ? EqU F7 GTUY qT @A qIEl
J A fq9rq T FAGT T A0 FNE |
I AT TET T TEIA FT TS T
FANT ST FT @1 7T AT &1 1
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[t mavarg foamsi?]

=9 wzal & gI9 ¥ I{ 95q0E H;
g a1 § )

st aq foma (arer) araa?, 38
mAd AT A0F TIEIT 3 IT
| & gAAar § #1540 AT Afy 3
{HRFI AT G937 F AW FT 59T
alsa g 2.feq 901 w1 78
AFwAF Fr afwr FiTeqr FEAT AET
Farza # M3 qam7 fex vg §3A
FIHIRTHT TF1F FI7 F777 Fcfzg )
a9+ ¥ fevwa s 73z g1 af 2 fr
AT F7, wIIATHT T, fEngwr o7
fagaor garaa zr vt 3 Faamst w0
afaqoz 4 fagam gareagy qar 2

-

s ufgarza w1 fagaom qer gl
T T wAT ST qRIT 1 oaqr 2,
g% 22 @ 27 A1 FFT 2 fF 4A-
difaat w1 fq awawmg v gm
RaArZ 1 ATAZ WMT AFAT FI
T, 3% 37 FF fAT 3z7 T30
ql3gqq aFr v3ar | 37 F fq0 J&&
2 & Far7 face 31 A1 Azl
Fr 1 gy A 3301 F 3957 Sfafzer
faa frFETd 72 |

w8 Sroor g 737 A1 A faifa
F 2 T qqr &g #FOAg 97
$o w7 31z @ [AfE s -
aa F1 98 93T 2 fF AT F/ 3597 7
R AT TEfA F AT ;O
F1 71 #wgaT g v 32 gfqwa 1z greq
FF F T17 A 7 Fayrfrasr § gqar
FE g H 739 F, 7@ A I3 F, A
I AW F A F57 17 qT T I
F1ga & fF sar FY 98T JIT JIFET
fama #wsar F wduw whesga 31 AR
qTEe o AT wlreafs w3 ar faar 7
frdt =7 § qrowr DT e
FI FUTAT FT FTATAT T
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ggA farz fogeew w7 3@ F4,
F2 ¥ a% IfFa Fr ¥ F9F §F &
graT & FifE g § ofzal &7 S AvA-
wTET AT § 3 FT AT ARIAT FAAT
fT qrfear F1 ArFATH FT0T 777 72390
S qg [IRSAT AT S IF3T Z000 0
Y qgT FHIAF qTET AT AT A FrfAg
IaF AFAATEF A1 GFIAT TIEN R,
qIT A § 1 AT 7 FAH F1 & Braar
g | & AT wFam A oF &Y 9 (@A
=g § f wae ag Sravrae fegaeZo
FI GEFT GIAT F forg JarT A5 F Qv
T I qATT § HIIGHT FT AT
gaq SR FTFT FIA F1 A7 BT I
F I 33 & fas Fr 538 Sq0ET 799
F@ 2 AR fag qeg & g Al W
2T & S BT ¥hT ArwTew A1 ofr fan
s A W § G R "Ras
FET &, T AR TAFT AT 2 I A
gai aga FIT AT IF47 T 2R/ AW
B FT QAT A AT HEE AT
F ar # 719 arfs gae qIdy 9977 A=
IFAEATT AEY ST qFAT & T FH & F9
ST FH ATIGE § I9 F foQ a7 AT FIA
T 3 fvx 3|y 9 fF Freag et
# g ¥ fraa faq a5 a9 @l 30
1 T T & AT FATAT Y FH TAA
nEET T GIHT |

adl 77 FFAT & |

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
The Resolution moved by Shri Vaj-
payee reads as follows:

“This House expresses concern
over the growing influence of
moneypower and abuse of ocfficial
machinery in elections and in order
to ensure free and fair elections,

directs the Government....”

P A
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and then he says—

“(1) recognised political parties
be gven elechion granis es
recommended by the Wanchoo
Committes, (2) equal radio-
time for recognised political
parties, (3) making Election
Commyssion a multi-mem-
ber body, (4) reducing
voting age to 18 years,
{5) implementing the ILast
system, (6) Muusters be pro-
hibited from wusing official
machinery such 4as atrcrafts,
helicopters, vehicles and
other facilities except on terms
of parity with other recogms-
ed political parties, and (7)
counting of votes be conduc-
ted boothwise ?

While speaking Vajpayee jt did not
say woid about the reducing of the
voting age and counting bhoothwise,
possibly because some jntuition m
him made him feel that today after
the half-an hour discussion

SHRI ATAL BIHARI VAJPAYEE
Because the time was short

SHRI NITIRAJ SINGH CHAUD-
HARY Today there is half-an-hour
discussion about the voting age And
I will say about thus at that stage

His first pont was that recogmised
political parties may be given election
grants as recommended by the Wan-
choo Commuttee The Wanchoo Com-
choo Commuttee in its recommenda-
tion ssid that as in West Germany
and Japan the political parties should
be given election grants  Sir, the
analogy of Japan and West Germany,
where political parties are financed
by Government on the basis of votes
polled by them at the px;ac:dmz el:c-
tion, 1s plicable to Indian condi-
tions '.l‘i;l:: countries are highly
affluent as compared to our countvy
They are, both 1n size and in popu-
lation very small and their elecorate
is very Umited. And, the number of
political parties that contest in West

3753 1.8.-13,
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Geimany and Japan 1s also lamuted,
In India, there are 7 1ecogmused
national parties, about 19 recogn..rd
State parties and about €3 regsterel
but unrecogmsed polilical parties
Su, to finance so many poluxal
parties out of the revenues of
the Union and of the States will be a
colossal task

I would also refer to the state of
aftairs 1n West Germany about this
financing In West Germany the
pohitical parties are partly financeq by
the Government In 1859, the Federal
and the State Governments voted overt
subvention to various political parties
for their political education work, this
amounted to 5 mullion DM In 1962,
the sum to be distributed among polh-
tical paities was raised to 20 mullion
DM

In the year 1966, the federal consti
tutional court gave some ruling and,
as a result, there was an amendment
made in the Statute Thereafter, the
Siate s subvention to political parties
has grown enormously From g tofal
of 3,48,000 DM 1in 1950, 1t has gone
up to 3,12,32,000 DM in the year
1965

While speaking, Shr1 Vajpayee said
that the election expense 1n this count-
ry for Lok Sabba was Rs 35000 and
for legislators in the Assemblies, the
expense was Rs 12,000 While gquot-
mg the figures for the Fourth General
Ele.tions, he mentioned the figure of
2,364 candidates as having contested
the Lok Sabha seats who, if given
Rs 35,000 each the expenses at this
rate would come fo about Rs 5 crores
This 1s according to s speech

I fear he did not do the mathemati-
cal calculation correctly If he does
that even now, he will fing that at the
rate of Rs 85000 per candidate, it
would come to Rs 8,27,40,000—not
Rs 8 crores For te Vidhan Subbas,
he said thet the expenses for 15472
candidates at Rs 12,000 per candidate
comes to about Rs 10 crores 1f he
caleulates 1t now he will find that it
would come to Rs 18,86,64,000 ‘The
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moment Government begins to finence,
as I have said, the number of parties
being so many, the number of candi-
dates would go up and therefore, the
amount would alsd get increased. As
it happened in Germany from about
D.M. 3 lakhs to about D.M. 3 crores,
similarly, the same thing might hap-
pen here also.

aavafa v : sy fraa adtg A0
fraar wwg 19 ST 3gAT § AN
1 &Y i v ugar 1 feawd off o7 seay
it s o A Sy § ) 6w 5 fqae
T TAEY Ten ZT oTaT wifgy | sww Ay
&6 T WAL

A #rfere = Pag Wty faman ama
¥ § sa¥ oY fyaz surer aroreft ofr ¥y
g ) WG EY TFSAT AT AL AT §
EEET R ¥ wAAT HAT AT WK R
/Y AT ot A wizard w3 e
s wry M & woft ag g e e
ST %7 off e § w1 we Y foafa
Fgw Tt § ) zaT wg w & §3 o
WL T H a1 AT qERT H1
AMT & | AFT WL A oqET I

TG § I FT FqIT AT § A7 £ & a9
19 @fem
AW D RPIY . §0 & wigh

SHRE NITIRAJ SINGH CHAUD-
HARY: 8ir, the House is aware that
the Joint Committee which was con-
stituted by both Houses of Parlia-
ment for considering the amendment
to the Election Laws has made certain
recommiendations as to how the elec~
tion expense can be reduced. To
implement the recommendation a Bjll
hag already been moved ang it is
pending In this House.

While speaking in this House Shri
Krishnap aald that the Joint Com-
mitfeg had recommended that the.
Election Laws should be amended and
that the Government has dong meth-
ing at all. Unfortunately he is mot
here.. I wani him to know that the
Government has already (nirodused
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the Bill which is before the Heusa.
It is to come up for discussion any
time when the time is allotted.
The second point that Shri Vaj-
payee urged was for equal radie time
for recognised political parties, In
this connection, I request your permis-
sion to give previous history. In the
year 1957, the Ministry of Informa-
tion and Broadcasting trieq to evolve
some formula, but y did not suc-
ceed. In 1962, the Chief Election
Commissioner worked out a formuls
for allotment of time for election
broadcasts 1o six recognised parties,
But, this formula as well as the modi-
fied one subsequently evolvad had to
be abondoned because of the lack of
agreement among the pou’ical
paities. .

In 1967, the Chief Election Commis-
sioner again proposed a fresh fromula
for allotment of time but this too had
to be abandoned in the absence of
consensus ameng the pohticul parties.

Prior to the mid-term elections of
1971, the Chief Election Commissioner
wrote to All India Radio on .7th Qec-
tober, 1970 suggesting that cach of the
eight nationsal political parties might
be alloifed four ten-minute talks on
all-India hookup. At the State level,
the Commission proposed that each of
the national parties and the State par-
ties recognised in g particular State be
allotted three broadcasts cach of ien
minutes’ duration through the AlR sta-
fion in the State, The timings and
mechanics of the talks were discussed
with the Election Commission on 2nd
December, 1870 and as a result the
Chief Election Commissionser addres-
sed a detailed letter to the general
secretaries of the eight national parties
on 7h December, 1970 Jdetailing bis
proposals regarding the broadoasting
facilities to them, The Eléction Com-
mission gave up the idea of broadcawt
by the political parties because of lack
of agreement amongst them,

Then, the suggestion made wT
total broadcasting time of 300 m ruped

ention . sy o 04 mm

berofdemntpuunthadhy
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party in the Lok Sabhe and the num-
ber of sests thetein actually cottested

by it i the forth-coming gemera] elec-
tions.

Onhe hon, Member referred to the
system obtaining in Greéal Britain, I
have tried to collect some information
and the information that I have ob-
tained iz that the arrangements in
Great Britain for broadcasting during
a general election are settled in consul~
tation with the BBC and independent
TV authority and the polftical parhes,
and the agreed series of party election
broadcasts based on the number of
candidates the party 1s putting up 1s
transmitted on both the sound and the
TV service of the BBC and the inde-
pendent TV The agreed allocation of
broadcasts during the general election
in Great Britain gave the Conservatives
and the Labour Parties five TV broad-
casts, two of 18 minutes’ duration and
three of ten minute?® duration, gnd
seven sound broadcasts, four of ten
minutes’ duration and three of flve
minutes duration’, while the liberal
Party had threr TV broadeasts, one of
13 minutes' duration and two of ten
minutes’ duration, and 4 sound broad-
casts, two of ten minutes’ duration
and two of five minutes’ duration. So,
this goes to show that there also the
time allotted is in proportion to the
number of seats they held sand the
number of candidates they have put
up. This was the suggestion here also.
but sirce there was #o agresment it
could not be pushed thromgh

The third point made was fhat there
should he a mulfi-member election
commission, It was gaid that in the
Commission only Law

first was Mr. Sukumar Sen, Every-
body in this House and in ihis count-
ry would agtee that the way he orgs-
niged the Arst general elections of this
country was appreciated throughout the
lenjth And Brékdth not oaly i this
countiy ot ‘ontidde also, As a vesulf
e was cellsd by oiher
countries for organising their elections.

:

' age to which 1 have already
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The same thing happened when Mr
Sundaram came, and he was also cal-
led by other countries to organise thewr
elections, The Zfourth Chiet Election
Commissioner that we had, is now 2
judge of the International Court So,
to say that the persons who were ap-
pointed as (Chief Eleclion Commission-
ers were not proper petsons, is, I sub-
mit, most improper, and that should
fiot have been sald. This has beer rad
by some—not you Mr. Vajpayee

Then on this point it is asked: why
has Government not acted up to
the recommendations of the Jont
Committee. The Committee recom-
mended that Regional Election Com-
missioners might also be appamted,
It did not say that they should be
appointed. It was recommendatory
and it was for consideration. We
considered the matter and felt that i
there is a multi-member Election Com-
mission, they will have to be located
in various regions and when asked by
the Governors and others to gve
advice, there may be a conflict in their
advice and therefore, a very daifficult
situation would arise when two Elec-~
tion Commissioners glve two conflict-
ing opinions

Therefore, when all the work has
been conducted by one Chiet Election
Commissioner, the \Government do not
fee] any necessity of having maore than
one Hlection Cormmissioner, Moreover.
i the recommendation of the Joint
{Committee is pernged, it will be seen
that the reasons are pot piven- it x:
only an abstract sugmestion Tt {x no
stated how the functioning of til;;
Hlection Commission with the Chb
Flection Commissjoner and 1 numbe;
of other Election Commissioners woul
be more advantageous. have_
already said, instead of heing advay

taggous, it would be of great disadvan-

{age ang many difficultles will arize.

about the voting

Tho next thing is ven

ragily.
Then about the Yet system. pefore
1 reply to this point 1 wodla ke,
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with your permission, to quote what
& German author, Dr. Finer has said
in his book.The Theory and Practice of
Modern Government. He observes:

“The human tendency may be
either promoted or counteracted by
an institution and the separatist
mentality is promoted by the au-
tomatic list system and counteract-
ed by the single member majorily
system”,

The list system is followed only in
three or four countries which are
small in size, where the electorate
Is very limited, anq where every
elector is educated. Here suppose we
adopt the list syslem. I there are 16
candidates of one party and 14 of
another making a total of 30 and if
there is some error, some nominations
are found not valid. What about the
voters who are illiterate, who just
come and put sea] on a symbol to put
mark for 10 candidates of one and 4
of the other parties? What is to be
done then?

Taking into consideration all these
difficulties, it would not be possible
for Government, at least in the ore-
gsent state of affairs, to accept that
system,

While speaking on this, certain fri-
ends observed that the Government
does not represent the majority view.
They said that under this system,'onc
who gets the majority of wvotes is
elected. This is true, but I trought
that those who objected to the pre-
sent system on this ground would
set some example before us. But it
appears preaching is one thing, prac-
tice another, e

SHRI ATAL BIHARI VAJPAYEE:
What example?

SHR! NITIRAY SINGH CHAU-
DHARY: I will give instances. Some
members who spoke got just one third
of the votes. So according to their
own srgument, when they have got
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elected on a minority of votes, why
should they not say: ‘I have got a
minority of votes. So I get out?

ot wy food : Ay TR W™
& 1 TE gAEagfy W wEwd @
LI Gl - S

off difereror Fag wtordy : &3 ww a1
Sac d faar &

ot vy fooq ¢ ag wrf S Ay

3 | WX YAmaghr aend, d
q oz & smad

SHRI NITIRAJ SINGH CHAUDH-
ARY: The next poini is about abuse
of official machinery. In this con-
nection, I would refer io sections
7-11, 123-126, 76-78 and 1000 (1) (b) of
the Representation of the People Act
wherein alj these things are prohibited
except where permitied by law or by
certain other reasons. The Com-
mittee while considering this said that
this is a2 matter which should be
decided by convention rather than by
amendment of law. The political
partiees should evolve a code of con-
duct to be followed by members of the
government. There was nothing for
the Government to do. No law is to
be enacted, It is for the polilical
parties to decide.

SHRI ATAL BIHARI VAJPAYEE:
What about the Ruling party?

SHRI NITIRAJ SINGH CHAUDHA-
RY: I am not excluding any party; I
am not excluding yourself or myself.
It was said that the Defence aircrafts
and helicopters were being used. Heli~
copters appeared in elections quite a
few years ago and I would not name
any one. Shri Bibhuti Mishra named
one gentleman,

SHRI ATAL BIHARI VAJPAYEE:
They were not Government helicop-
ters.

SHRI NITIRAJ SINGH ICHAUDHA-
RY: 1T was saying that helicopters ap~
peayed. The vther person was from the
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State from which I and Shri Vajpayee
come, The use of the VIP flights of
the IAF by the Prime Minister is re-
gulated by standing instructions issued
by the Ministry of Defence which also
provided for payment being made for
credit to the Government account when
the aireraft is used for non-official
purposes, This facility is availabie to
the Prime Minister as an incumbent of
the office and not as the leader of the
Ruling party.... (Interruptions). This
matter was also taken up hefore the
High Court of Delhi and then at the
Supreme Court, The Supreme Courl
in one other decision says:

“The position of a Minister is
difficult, It is obvious that he
cannot cease to funciion when his
election is due He must of neces-
sity attend to the grievances:
otherwise he must fail. He must
improve the image of his adminis-
tration before the public. If every
one of his official acts done bona
fide is to be construed against him

and ulterior motive is spelt out of
them, the administration must neces-
sarily come to a standstill.”

So, to say that the Government
machinery is used is absolutely
wrong. If any reference is made to

UP. I would inform the hon. Mem-
ber that those of us, who went there,
did not use any Government machi-
nery. I wag there. 1 hired a pri-
vate vehicle and used it. If instances
are pointed out instead of making
vague allegations something could be
said about them.

About the counting of votes, the
Joint Committee has gone into  the
maiter in great detall and they have
given reagsoms. I dp not think that

the recommendations of the Joint
Committee should be reversed.
There are four amendments. Two

of the amendments are by Shri Rama-
vatar Shastri. Re wants regionalism,
comm casteism and other dis-
Tuptive sctivities to be debarred. It
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is being done. I would request him
to refer to sections 158A and 153B
of LP.C. Now BSectlon 153B is also
being incorporated in the Represen-
tation of the people (Amendment)
Bill, pending before the House. Shri
Bibhuti Mishra has also moved an
amendment, the first part of which
says that an impartial commigsion
rhould be appointed to suggest the
population for Lok Sabha and Vidhan
Sabha constituencies it is the Delimi-
tation Commission which does the
delimitation work and it is already
doing that.

Shri Dagaji has moved an amend-
ment which was also in line with the
omendments of Shri Ramavatar Shas-
tri and my remarks, therefore, apply
to that also. With these words I
request the hon. Member to withdraw
the Resolution.

SHRI SURENDRA MOHANTY:
With your permission, I want to ask
him a question.

MR CHAIRMAN: There is no
question of asking him a question.
The mover is Shri Vajpayee.

SHRI SURENDRA MOHANTY:
Why this unkindest cut?

MR. CHAIRMAN: If I allow you
I will have to allow others and there
will be no end to it. There Iz no
necessity.

' We should have taken up half-an-

hour discussion at 6 PM. But I
think, Mr., Vajpayee will take at least
20 minutes for his reply. Is it the plea-
sure of the House that time should
be extended for this and we take half
an-hour discussion after he concludes
and we disposc of this Bill?

HON MEMBERS: Yes,

MR, CHAIRMAN: Bhri Atal Bi-
hari Vajpayee.
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MR CHAIRMAN: First, I will have
to put the amendments fo the vote
of the House There are amendments
by Shr: Ramavtar Shastrl, He is not
here. Even then, the amendments
will have to be put to vote.

I now put Amendment Nos 1 and
3 moved by Shri Ramavatar Shastti
to the vote of the House,

Amendments Nos. 1 and 3 were put
and negatived.

MR. CHAIRMAN: There is also an
amendment moved by Shrt Bibhutl
Mishra, No 4.
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MR CHAIRMAN He 1s withdraw-
ing the amendment

Amendment No 4, was, by leave
withdrawn

MR CHAIRMAN Now, I take the
Resolution ¢t M: Va)payee

Mr Vajpayee are you withdiawing
the Resolution after the spirit
which 1t ha- been considered?

SHRI ATAL BIIIARI VAJPAYEE
After the unsatifaciory 1eply of the
hon Mmmster thcre 1s no question of
withdrawms the * olution

MR CHAIRMAN TIhe question 1s

“This House expresses concern
over the growing influence of
money-power and abu-e of official
machmery in elections and 1n oider
to ensure frec and fair elections
direets the Government that—

(1) 1ecognised politica] parties
be given election giants as
1ecommended by the Wanchoo
Commuttee;

{11) recommendations of the Jomnt
Commuttee on Amendments
to Election Law regarding
equal radio-time for recog-
nised political parties, mak-
ing of Election Commission a
multi-member body reducing
voling age to 18 years, and
examination by high-power
Comrmttee of feasibihity of
adopting Last System, be im-
plemented;

($1) Ministers be prohiited from
usimng offimal machmery such
as awrcrafts, hehecopters, vehi-
cles and other faciities ex-
cept on terms of panty with
other recogmsed political
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(1v) counting of votes be conduc-
ted booth-wise”

The motion was negalived

18.15 hrs,

RESOLUTION RE POLICY IN RES-
PECT OF PRICES AND AGRICUL~
TURAL PRODUCTION

MR CHAIRMAN We now take u
the next Resolution

Shri Madhu Limaye

ot vy foe (T w7)
L i

7 ETIY

This House 15 of opimon that
the Government should recast its
policy with regard to prices and
agricultural production in such a
way that—

(a) essentia] articles of consump-
tion <ell at 1} times the cost
of production, including trans-
port charges, taxes and pro-
fits,

(b) there shall prevail panty
between the prices of indus-

tnal goods and agricultural
produce;
(¢) fluctuations 1  foodgrain

prices of mole than 13 per
cent shall not be permitted;
(d) the Government shall take
the responsibility of purchas-

g cotton, sugar-cane, raw
jute, foodgrams and other
produce at support prices

which may take into account
the cost of production plus
a reasonable margin for the
farmers;

(e) electriaity rate per unit for
agricultural purposes shall
not be more than ten paise,
and

(f) fertilisers shall be made
available to the Kisans with
land holdings of Jess than
ten acres at subsidised rates
and the irrigation rates shall
be reduced by 25 per cent”
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MR. CHAIRMAN: The hon. Mem-
ber may continue next time.

HALF-AN-HOUR DISCUSSION

AMENDMENT OF CONSTITUTION IN ORDER
10 LOWER THE VOTING AGE

MR. CHAIRMAN: We now talc
up the Half-an-hour Discussion.

Shrr C. K. Chandiappan.

The spirit of what you ate gomng to
say was cdiscussed earler. So, you
he brief.

‘SHRI § M. BANERJEE (Kanpur).
Qur contention 1s that they might ac-
e pt at,

SHRI ATAL BIHARI VAJPAYEE

(Gwalior - An ally of the ruling
parcty!
‘SHRI C. K. CHANDRAPPAN

(Tetucheriy) Befoie gomng nto the
Aetuils of the matier, I would make
« tequest to the hon Muuster not to
fdive another evaswve reply to this
guestion because 1n August 1872 1
myself had rased this question 1n the
House by way of Half-An-Hour Dis-
cussion. As it 1s known to you,
half-an-hour discussions are raised
when Ministers give evasive answers
To a question whether there was any
proposal before the Government to
reduce the voting age, the Minister
had answered that such proposals
were under consideration, and when
an half-an-hour discussion was rais-
ed, again the hon. Minister Zive the
same reply, a very brief but the same
reply. But I would like to tell him
that, in 1971, when his party faced
the electorate in this country, they
had made a promise that they would
reduce the voting age to 18. You
may vemember, in 1967 when his
party h.d been reduced to a minority
in nine States in the country, analys-
ing the eleclion results the Prime
Minister, Shrimati Indira Gandhi,
said that one of the several reasons
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for the defeat of the Congress was
the disenchantment of young people
and they would try to do

to rectily this. In 1971 tbey got, as
they always put it, the massive sup-
port of the young people. And those
young people who supported them
naturally expected that they would
be given a right to have a say in the
future of the country. But that has
been denied.

To reject one of the arguments put
iorward by Mr. Vajpayee, the hon.
Minister had quoted the recommen-
dation of a Joint Committee on
amendments to Election Commission.
He had quoted the recommendation to
1eject Mr. Vajpayee's proposal. But
the same Committee has recommend-
ed*

‘Having considered  both  the
above viewpoints, the Committee
deaided that the voting age should
be reduced from 21 to 18 years”

The Comnuttece, therefore, recom-
mended that article 326 of the Consti-
tution might be amended according-
Jy I would just ask lum whether he
1s ready {o accept that proposal of
the Committee, because that Com-
mittee s recommendation was cited as
something holy to reject Mr. Va)-
payee's proposal.

Then the pelitions Committee of
the Fourth Lok Sabha also had re-
commended that voting right should
he gven at the age of 18

I had been hearing the discussion
which was taking place in the House
on Mr. Vajpayee's Resolufion when
this point was also raised. Several
members said that something very
dangerous would happen if people
were allowed to vote at the age of 18.
It has been said that they are stu-
dents at that age, they will not be
able 1o study and all that. My hon.
friend, Mr. Daga, hag pointed out that
at the age of 18.they are students
and their studies would be affected.
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What is the percentage of such stu-
dents in the country? It is very
smaitl. Even atter 25 years of in-
dependence, most of the people do not
have the fortune of being in the
scnools upto the age of 18. So, don’t
worry about the students. The ques-
tion today is whether you are going
to accept certain realities which have
been accepted more or less the world
over. That is, the young people to-
day want a greater say. They want
to have a greater say on all matters,
they want to have a direct partici-
paticn and they do not want any more
to be treated in a patronising man-
ner. And when {-e¢ Government say
that young peoplc aie behaving in an
irresponsible manner this is one of
the ways by which you can share
your responsibility with the young
people. You can take them into con-
fidence ard vou can give them cer-
tain right ang you have also to ac-
cept the fact that in the present age,
due to {:chnological developmerﬁs.
due to spread of mass media. commut-
nications, ete., the voung peonle today
are 1ot like the young people of the
olden days; they are more enlighten-
ed, more cducated, more conscious of
their right and they want that their
right should be accepted.

1 will not make a long speech. We
often cite the example of Britain, the
Mother of Parliaments] In  Britain
two elections were held. that is.
the recent election and the election
before, on the basis of i8-year voting
right. In the United States 18-vear
voting right has been granted. Our
two neighbours, Bangladesh (where
conditions are more or less similar to
ours), and Ceylon have granted 18-
vear voting right.

I want a categorical answer from
the hon. Minister., He was whisper-
ing to me that more or less the same
answer I will get. I want to tell you
of one thing. If you are today deny-
ing it, it is not like the denial of
1972. ‘There is a different context
and menning. Now the Election
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Commission is in the midst of delimi-
tation. They have appointeq Com-
miitees and work is going on. If
your intention is not to bluff young
people, if your intention is that you
will consider and do something, this
is the time for you to grant voting
rights. If you want it after a year
or so, it is not practical for you to
implement it in 1976. So, I will take
it, if he denies now or if he says, it
is under  consideration, or many
things are to be discussed, I would
beg to submit to him, that it is not
as an academic matter that I am
raising this thing. If you say like
that, you should remember, by that
statement you are completing the
betrayal of the young people which
vou have been doing for the last few
years. I think it will not be pardon-
ed and I would like to strike a note
of warning, that there is goino to be
a very powerful united movement of
the wvoung people in this country
ich will be massive, which will be
miiliteat, they will adopt  whichever
couise they may like for achieving
this right before the 1976 elections.

So. taking all these into account.
I would request the hon. Minister to
say ‘ves’ or ‘no’; let us be quite clear
about it.

Y A7 T I (qAY) ¢ ANt
IR, 4FF TANTT F FTENATET grar
F A ag =y &1 faamdar 2T g 0 S
T AT FT FBE FHAT T T FT Al 8
[T AT FAUA 7 Iq HT (L T
ZrdT &1 Fiforwr &7 F, Qv AT 3qF A
geT 99T &, 39 & fagw ¥ A ara
ITET F, orq 2 A7 q=eT E, Agrarsa
A | TEBT 2T WIY FF Sifow, FEF ar
FfOFTT g8 JIT @7 | 7 OET 2 H
e fF g ®g 1 aT B TRT T ] |
AT 7AT FT 37 AT gfTar F A A0
Fed f&F WY JIFTET FT QT IIBE
Fa & o< (Fardl Awasa § faean
AAT AT & AR AT FY feATaay AT



371 Amdt. of constu. for

Ry § S¥ @ Y W Wy (A
X 1 A e g aw }, AR
o9 AOF fagrayagum W Smad |
WSBTERT A9 ¥% 7 fFgw wx 2
Fe ¥ A | W AT FET

gl w@iag . vy oY, =g AN
WoF AR FT HATT T3 A A& X
0T 7% g fF afe o q7% q97 § wdf
FHT 189 ¥ IW A W & ferd gafA
D awar?, afr g MY TR 189
T I F ot & wrar P wA
% tfoz &, a7 w7 g WA &
ara ? Mo ATTA KA T W HgaTs ?

fala :ma wiv wigdt wd wmag
# Tra WAy (s sifae fag Sled) .
aaaf qEET 79 § T 9T TR
AA T FEY T 0F qAABIA
FIWAT G FTATATEATE | IR A
771 & 5 d-fafrewm sdtam sy w10
T T & AT 9 07T AFGLE WA WAraq
&1 wgwr foig ¢ 9oy wifgn waifs
FrErzandre w1 O-fafRam at mra.
81 WA X AR WATHEA pATAT 1976
& QT T weadY VN A @Y g AT
¥y w1 9re & fr Afafeeoy g
a@r g7 fedw 9@y s@r 7 afew 78
FARET T AFETY ) e Wt Efafe-
TAXAYA TV T AtE R AR aAr
Famars 39 ¥ W Dfefazm g ag
QTR ATHEAT F HTHTCIT g0 | 99
7 Qs oY @0 av A @A 32 Y@
5T 5o & wAW 3124 faez &7 fF arev
w7 1 39 Ffan Az ¥y T 0w
sgaEYT ¥7 & | ey 9% 2YaT ar e d
9g#Y Srat gEY a1 v, famderg <
qTETY A f e aars awy it
e gmE  aw ¥ qEe S
oY rier agelt qaTs Wi age faawa
%1 frema 8z Rl fow & gracqT
v AteA foree arelt amnly | oY s
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T A T qg hamr foar ar wror Y
39 @Ay are fomm aY foar &t
I & 12 7 9 WY ggAT v 5 €I
¥ oAt 99§ A aT /R
gfaal # gfeadd g s o 9w &
7% Y AT g1 A FEY wrare g% gl
zafed 3q faar & S.9¢ w18 w9 § qagy
w@ar fiw @ § 5 HfefRw O
¥ T2 we w7 fAeiy faw Ay ag
arT A e aveir

wE W am 3¢ fr wmaw cw
R A MrEqArFI@IE 7 TwATT
[T ¥ ¥ agdr oY 9 § g7 97 W
g 1972 A wrd 9 AT W) Yy
qr g2y affeafe s v v adv &
o7 A 1 979 FEY 99 1 § faege wrwn
g YT FTETE AT T AT AT F ww
[T qTAANG FRNT T FgT IT 94 B
% i Fr § AR fena s @
OF FIH AT T | I HX FEAT T
: aY 3® wfeamar &Y ¢ SAEY B
Fear qgar § | faar 91 #) g fa wrf
F AT FTAAT BIE THAART FY 177 7HY

4

T 1T AET T A9T WY FEr
fs $8 W F T 9T W AR WA
¥ 18T FT I H AW T AT A T
wfuscefear g 1ag N = § fx a0
o WIT qo QWo Do AW T MTE 11
T AE w1 A %A 5 Qo Fo W Jo
q¥e To ¥ 100 W F1% g wiuwT
oY | W7 3 WA 9T W qg @
%% aFy fF g7 W 100 a9 aw T{
afer g #1 &% qwT 9877 | Qo Wo
I 42 w23y Y ard o€ O 1965 W
Ty oAy fowifw & 99 & I
wfirFd FEwiE X 1968 ¥ fopwdoe
N ITHFARYe Fo X 18AMA AT
A1EY ¥y A ¥4 & wiawre fagr ar )
ﬂﬂﬂf‘n‘ﬂ‘rq\oQHOQUﬁﬂtlm
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qtuarsg A st i gan
w1 W a| wradlt fom fY e
sr g wg wr A ¥ A ww
w71 A & § gwaw a1 farane
®< & 39 & Frchaar fer oy

B ey ww ygF wIw A
§ ¥ xa wiawr AY wrAaT g R syfe-
e A9 A ggAa g e Qur @mn
1fgd | X HY Gt weT fE wleamar
el omas 39 N gw T & fEw
Y |

anfa vgRa . wfearaar g s i
7 ¢ 7 wmAr av srEgfer ?

it Afeer fog e 2 ot 7dr
FEAT A1z § fe fadd mifefew
326 %Y URT FTT 7247 | AT I I
W oAE ¥ WY & fad W wn sl
grIT ag 2RAr

SHRI C. K CHANDRAPPAN We
can understand that 1if the hon.
Minmister will fell us that the difficulties
which the Government is facing now
will be overcome before 1976.

GIPND-—1~-3758 LS--978.
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SHRI NITIRAJ SINGH CHAU-
DHARY: As I have already said,
the hon Member had expressed a
doubt that if a decision were taken
later after the delimitation .
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SHRI C K CHANDRAPPAN: 1
am convinced of that point So, let
him not repeat 1t Will he take a
decision before 19767 That is my
sumple question

SHRI NITIRAJ SINGH CHAU-
DHARY It would not be proper
for me to make that commitment, but
I say that Government are actively
considering this matter and a decision
would be taken as soon as the diffi-
culties are solved.

MR CHAIRMAN: So, he says that
1t 15 capable of being taken before?
18.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 18, 1874/Phalguna 27, 1895
(Saka)





